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FINAL ACT OF THE UNITED NATIONS CONFERENCE ON CUSTOMS FORMALITIES FOR
THE TEMPORARY IMPORTATION OF PRIVATE ROAD MOTOR VEHICLES AND FOR TOURISM

1. The United Nations Conference on Customs
Formalities for the Temporary Importation of Pri-
vate Road Motor Vehicles and for Tourism was con-
vened by the Secretary-General of the United
Nations in accordance with resolution 468 F (XV)
adopted by the Economic and Soctal Council on 15
April 1953, This resolution reads as follows:

“The Economic and Soclal Council,

~ “Referring to resolution 5 of the Transport and
Communications Commission on the subject of Cus-
toms formalities for the temporary importation of
priveie vehicles and for touriam,

“Insirucss the Secretary-General:

“{a) To convens ss early as possibls in 1954, and
preforasbly in Geneva, s conference of govarnments
for the conelnsion on 3 world-wide basis of two con-
ventions relating to Customs formalities, namely:

“(i) For the temporary importation of private road
motor vehicles carrying persons and the
equipment of such vehicles;

“{ii} For wourism (Le., the personal effects of tour-
ists travelling by any means of transport) ;
“{b) To circulate to all the governments invited
o the conference:

“(i) The Secretary-(zeneral’s report entitied ‘Cus-
toms Formalities for the Temporary Impor-
tation of Private Vehicles and for Touriem®
containing drafts of such conventions and
comments thereon: and

“{ii) The relevant part of the report of the Trans-
port and Communications Commission (sixth
seaaion )}

“(¢) Te invite governments which have not yet
done go to transmit their comments on the texts con-
wined in documents EfCN.2/135 and Corr.l and
2 and Add.] and 2;

“{d) To draw up a provisional agenda for the
conference and to prepare provisionsl rales of pro-
cedure for it:

“(e) (1) To invite to participate in the com-
ference all States Members of the
United Nations or any of the spesial-
ized ageucies,

“(ii) To request the governments of the
States invited to give their delegates
full powers to sign, subject to ratifica-
tlon, such ronventions as may be con-
cluded at the conference;

“{f) To invite the specialized agencies, inter-
governmental orgsnizations and internaticnal or-
ganizations in this field, ae may be appropriste, to
send obsarvers to the conference;

“(g) To imvite territories which are not fully
responaible for their foreign relations, but which are
self-governing in the fields covered by the terms of
reference of the confarence, to attend the conferencs
without the right {0 vols;

“{h) To designale an exerntive secretayy and
provids the conference with the necessary staff and
sarvices,”

2. In secordance with the terms of paragraph 1
(e) (i) of the above resolution, the following States
were invited by the Secretary-General to participate
in the Conference:

Aldbania Colombia

Argentina Costa Rica

Aunstralia Cuba

Austria Czechoslovakia

Belgionm Denmeark

Bolivia Dominican Republic

Brasil Ecuador

Bulgaria Egypt

Burma El Salvador

Byeclorassian Soviet Ethiopia
Socialist Republic Finland

Cambodis France

Canada Federal Republic

Ceylon of Germany

Chile Greece



Gustemala

Hait

Honduras

Hungary

Ieoland

India

Indoneuis

Iram

{rag

Irelamd

farnel

[raly

Japan

Hashemite Kingdom
of the Jordan

Republic of Korea

Laos

Lchanon

Liberia

Libya

Loxembourg

Mexico

Monaco

Nepal

Netherlands

New Zealand

Nicaragans

Norway

Pakistan

Panama

Paraguay

Peru

Philippines

Poland

Portugal

Romania

San Marino

Saudi Arabia

Spain

Sweden

Switzerland

Syria

Thailand

Turkey

Dkrginian Soviet
Socialist Republic

Union of Seuth Africa

Union of Soviet Socialist
Republics

United Kingdom of
Great Britain snd
Northern Ireland

United States of America

Urugnay

Vatican City

Veneznela

Viet-Nam

Yemen

Yugoslavia

Iran Portngal
lsrael San Marino
Taly Spain
Japan Syria
Hashemite Kingdom Sweden

of the Jorden Switzerland
Lebanon . United Kingdom of
Luxembourg Great Britain and
Mexion Northern Ireland
Monaco United States of America
Netherlands Uruguay
Panama Vatican City
Pera Yuogoslavia
Philippines

The Covernments of the following States sent
observers to the Conference:

Brasil Hupgary
Denmark Iraq
Finland Thailand
Greece Torkey

The following organizations were represented st

the Conferenca:

A. Specialized agencies:

United Nations Educational, Scientific and
Caltural Organization;

B. Other intergovernmaental organizations:

3. The United Nations Conference on Customs
Formalities for the Temporary bmportation of Pri-
vate Road Motor Vehicles and for Tourizm was held
at the United Nations Headquarters, New York,
from 11 Meay to 4 Jone 1954,

4. The Governrcents of the following States were
represented at the Conference by representatives:

Argentins Costa Rica
Australia Cuba

Austria Dontinican Republic
Belgium Fraador

Bolivia Fvpt

Burma France ‘
Cambodia Federal Republic of
Canada Germany

Ceylon Guntemala

Chile Haiti

China Honduras

Colombia India

4

Cuostoms Co-operation Counail,

Organization of American States,

Organization for European Ecomomic Co-
operation;

C. Non-governmental organizations in consultative
status with the Economic and Social Council:
Category A:

International Chamber of Commerce;

Category B:
ter-American Federation of Antomobile

Clubs,
International Automobile Federation,
International Touring Alliance,
International Atr Transport Association,
Internations] Road Federation,
Internationsl Union of Official Travel Organ.
izations;

D. Other non-governmental organizations:
Cuaribbean Tourist Associstion.



5. In accordance with Rules 52, 54 and 55 of the
Rules of Proredure adopted by the Conference, the
observers and the representatives of the above-mea-
tinned organizations participated in the work of the
Couference withuut the right of vete.

6 The Unnference elected as President Mr, Phi-
lippe dv Seynes {France) and Mr. A. 5. Lall (India)
and Mr, Orencio Nodarse (Cuba) respectively as
Fivst and Secomd Vico-Chairman.

7. The Conference set up a Credentisls Commit.
tee which elected us Chairman Mr. H. Scheltema
{Netherlands) snd twn Working Parties which
eleciel respectively as Chairmen: Mr. Franz Luethi
{Switzerland) and Mr. Charles Hopehet {Belgium).

A Legal Committes was ulso set up, which elected
Mr. G. de Sydow (Sweden) as Chairman.

8. Working Party I adopted ns a basis for its dis-
cuasion the provisions of the Draft International
Customs Convention on Tourieg, prepared by the
Feonomiv Commission for Europe, which were rele-
vant 1o Customs formalities {or the temporsry im-
portation of private road motor vehicles:

Working Party II adopted as » basis for its dis
cu-<ions the Draft Convevtion on the Concessions
and Facilities 1o be Granted to Tourists, submitied
by the Government of France, which was hased in
part on the draft convention of the Econoniiv Com-
mixcion for FEurepe referred 10 above.

9. The deliberstions of the Conference are re-
earded in the summary records of the respective
Working Purliex und of the plenary meetings,

1. The Confercnce adopted and opened for sig:
nature the following iostruments:

A Convenlion roncerning Costoms Facilities for
Touring:

An Additonal Protocol to tha Convention con-
cerning Unatems Facilities {for Touriog, reluting to
the Imporatioun of Tourist Publicity Docunients
and Materiul; and

A Costumez Convention on the Temporary Impor-
tation of Private Road Vehicles

11 In the conrse of its work the Conference
reached certain other decisions. recommaendations
and declarations which are hereby placed on resord:

I. In relation to the Convention on Customs
Facilities for Touring: to the Additional Protocel

to the Convention on Customs Facilities for Tour-
ing, relating to the importation of Tourist Publicity
Documants and Material; and to the Customs Con-
vention on the Temporary Importation of Private
Road Vehicles:

(a} That the terms of these Agreements set out
mininium facilities, which are less than those al
lewed by many of the Contracting States. The Con-
tracting Statex will endeavour o increase the facili-
ties which they now grant;

{b) That the Contracting States reserve the right
to graot the same advanlages to persons residing in
mon-cnnirscting States;

(c¢) That it is understood that the grant of free
admission shall not preclude the levying of small
charges in the nature of statistical fees.

IL In relation to the Convention on Cusioms
Facilisies for Touring:

{a} Thal the Contracting States shall endeavour
to make all arrnogements to acquaint tourists hy all
appropriate means {folders, posters, notices, lond-
speskers in stations, ete. ), with the regulstions with
which they must comply and the facilities granted to
them in their respective lerritories;

{b) That the Contracting States shall endeavour
to dizpense with a written declaration for the articles
and commodities covered by the Convention;

(¢} 1i) Admismion of a reservation by Egypt te
the Convention concerning Customs Facilities for
Touring in the following terms:

“The Delegation of Egypl reserves its Govern-
ment s right to withhold the advantages provided
for by the Convention concerning Customs Facili-
tics for Touring from any person who, while vis-
iting Egypt 25 a tourist, takes up employment with
or without pay.”

(ii) Admission of a reservation hy Gustemals io
respect of articles L and 19 of the Convention con-
cerning Customs Facilities for Touring in the fol-
lowing terma:

“The Guatomalan Government reserves the
right:

“{1) Not to consider as tourists persens who
entar the rountry for business ms provided in ar-
ticle 13



“{2) Not to sccopt the provisions of article
19 in respect of territories in dispute which are
under the ds facto sdministrstion of amother
Stats.”

(i) Admisgion of a reservation by Hait to the
Convention concerning Cnstoms Facilities for Tour
ing in the following terms:

“The Delegation of Haiti reserves its Govern-
ment’s right to withhold the advantages provided
for by the Convention coneerning Customs Faeili-
ties for Touring from any person who, while vie-
iting Haiti as a tourist, accepts any peid employ-
ment or engages in any other form of gainful
occapation.”

(iv) Admission of a reservation by Lebanon to
the Convention concerning Customs Facilities for
Touring in the following terms:

“The Delegation of Lebanon reserves its right
to withhold the advantages provided for by the
Convention concerning Customs Facilities for
Touring from any person who, while visiting
Lebanon 38 & tourist, takes op paid smployment
or any sther form of gainfol cecupation.™

(v) Admission of a reservation by Sweden in re-
spect of article 3 of the Convention concerning Cus-
toms Facilities for Touring in the following terms:

“Notwithstanding the provisions of article 3 of
the Convention concerning Cnstoms Facilities for
Touring, the Scandinavian countries shall be per-
mitted to make special roles applicable to per-
sons residing in thess conntriea”

L In relation 10 she Additional Protocol to the
Convention on Customs Facilities for Touring, re-
lating to the Importation of Tourist Publicity Docu-
ments and Material :

{a) The Conference tock note that two agree-
ments have already been concluded, covering similar
matter, namely the Agreement on the Imporistion
of Educational, Scientific and Cuoltoral Materials
sdopted under the auspices of the United Nations
Educational, Scientific and Coltoral Ovrganization,
which came into force oo 21 May 1952 and the In-
ternationsl Convention to Facilitate the Importa-
tion of Commercial Samples and Advertiving Mate.
rial concluded nnder the auspices of the United
Nations and signed at Geneva on 7 Noverher 1952,

{b} Admission of a reservation by the United
Kingdom of Great Britain and Nerthern Ireland m
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respect of article 2 1o the Additionsl Protecol of
the Convention concerning Costoms Facllities for
Touring, relating to the Importation of Tourist Pub-
licity Documents and Magerial in the following
terms:

“The United Kingdom shall not be bound by
article 2 of the Additional Protocol in so far ss
it refers to unframed photographs and unframed
photographic enlargements; but undertakes to
allow the temporary doty and tax free admission
of these articles under the provisions applicable
to article 3 of the Protocol.”

IV. In relation to the Customs Convention on ths
Temporary Importation of Privats Road Vehicles:

{a) Thatthe Customs authorities of the Contract-
ing States shall endeavour to bring into general nse,
for visas on temporary importation papers, date
stamps marking the date of the entry or exit and
the name of the Customs office at which the entry ox
exit waa recorded;

(b) That the Contracting State shall endeavour
to dispense with temporary exportation papers when
the vehicles are covered by papers for temporary
importation into another country by which they may
be identified on their return;

(¢} That the Contracting States recognise that
the satisfactory operstion of this Convention re.
quires the provision of facilities to the authorized
sssociation for:

(i} the transfer of the currency necessary for the
payment of import duties and import texes claimed
by Customs avthorities of one of tha Coniracting
States for non-discharge of the temporary importa- -
tion papers covered by this Convention:

(ii) the transfer of curremcy when repayment of
import duties or import taxes is made in secordance
with the arrangements laid down in article 27 of
this Convention: and

(iil) the transfer of currency for payment for
temporary importation or internationsl circulation
papers sent to the authorized associstions by the
corresponding associations or federstions;

{d)} (i} Admission of a reservation by Ceylon in
respect of article 2 of the Castoms Convention on
the Temporary Importation of Private Road Vehi.
clos in the following terms:

“Notwithstanding the provisions of articls 2 of
this Convention, the Government of Ceylon re-



serves to itself the right to exclude fromn the bene-
fits of this article persouns normally recident out-
side Ceylon who. on the occasion of a temporary
vigit to Ceylon, take up paid cuployment or uny
other form of gainlul eccupation.”

(ii) Admizsion of u reservation by Guatemala jo

canuot agree to thia article because the procedure
in question is contrary lo the legistation of jw
country, and because such spare parts do not
usually biave the specifications which would per-
mit of their identification on exit. In the Delegs-
lion's vpinion, this procedure would be prejudi-
cial 10 the conntry s scal interasi because in this

respect of articles 1.4 and 38 of the Custons Cone
vention on the Temporary Importation of Privale
Road Vehicles in the following terns:

wuy it would be possible to import new spare
parte without payment of duiy by re-exporting

“The Guatemalan Goveroment reserve: it
rvight:

“{1) To consider that the provisions of the
Convention shall apply solely to patural persone
and not to legal persons und bodies corporate ax
provided in chapter I, artiele 1:

“(2} To consider 1hat article 4 shall not be ap-
plicable 1o Guatemala;

“{3) Notto accept the provizions of article 34
in respret of territories in dispute which sro under
the de facio adminisiration of another State.”

(i1} Admission of a recervation by India to cer-

tain provi<ions of the Custome Convention on the

Temporary Importation of Privaie Rord Vehicles
in the followmg terms:

Fith reference to article 1 (e):

“*The Government of India reserves the right
to exelude “legal” persons from the eategories of
persons to whom concessions envisaged in this
Convention are applicable.”

With reference to article 2:

“Notwilhstanding the provisions of article 2 of
this Coenveution, the Government of India re.
serves the right te exclude from the benefits of
this article persons normally resident ocuiside
India who. on the occusion of a temporary visit
to India. take up paid employment or uny other
farm of gainful sccupation.”

tivy Admission of a reservation by Mexico in re-

old parts bulopging tn & vebicle not the tourist’s
own. [t has therefore been vousidered more ap-
propriate that in such cases the proper duty
should be paid.

“The some resersation is ruade with regard to
ather artivles of this Convention which refer to
compnnent parts for making repairs.”

{¢} Admission of a recommendation in the fol-
tuwing terms:

“The Confersuce recovmiends that the stand-
ard dumients provided for by the winexes to
the Custonn Convention on the Temparary -
portation of Peivete Roud Vehicles be utilized, for
eontmrercial road vebirles ramporting tourists.
by any Contrneting Sare which permite the entry
aned wperation of anch velneles in international
teanflic.”

12, The Conference took note of the provisions
af artivle Vo of the Agreenient providing for thea pro-
vizions! application of the Dralt Internutional Cus-
tomis Conventions on Touring, on Conanercial Road
Vehiteler mmd on the laternattonsl Tranaport of
Goods by Road done ul Genecn on 16 June 1949,
which provides that:

“In the event that the world-wide Couventions
vomtempluted in the second paragrapb of the
Preamble should be concluded, and upon their
entry into force, any Goverument parly lo this
Agreement which becomes a party to one nr more
of those Conveptions shall automatically be re-
parded as having davounced the preseut Agree-

«peet of article 4 and other anicles of the Customs
Couvenijon on the Temporary Importation of Pri
uate Road Vehiclea in the folluwing tevas:

ruent with respect to the Draft Uonvention or
Cooventions corresponding to any of thase Con-
ventions to which that Government Lias become a
“The Delegation of Mexiro, in uerntdance with party.”
the declaration it duly made when the matter was
-under diseussion in Working Purty I, reserves ite
rights with regard to article 4. which sutharizes
the temporary importation of compenent parts
for the repair of motor vehicles. The Delegatinn

14, The eriginal of the present Final Acs chall he
deposited with the Secretary-Genersl of the United
Nationz who will send certified ropies theresf to
each of the States invited tn participate in the Con.
forence.



In wirnEss waeReoy, the nndersigned represen-
tatives and observers have signed this Final Act at
the Headquarters of the United Nations, New York,
this fourth day of June, one thousand nine hundred
and ffty-four, in a single copy in the English,
French and Spanish languages, esch text being
equally authentic.

The Secretary-General is requested to prepare an
authoritative translation of this Final Act in the
Chinese and Ruosdiem langusges and to add the
Chinese and Rnssian texts to the English, French
and Spanish texts when transmitting certified copiea
thereof to the States in accordance with the provi-
sions of paragraph 13 above.
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ACTE FINAL DE LA CONFERENCE DES NATIONS UNIES SUR LES FORMALITES
DOUANIERES CONCERNANT L’'IMPORTATION TEMPORAIRE DES VEHICULES DE
TOURISME ET LE TOURISME

1. La Conférence des Nations Unies anr les for-
malités donaniéres conmcernant l'importation tem-
poraire des véhicales de tourisme et le tourisme a
été convoquice par le Secrétaire général de 1'Organi-
sation des Nations Unies, conformément 2 la réso-
lution 468 ¥ (XV) adoptée le 15 avril 1953 par
le Conseil économique et social. Cette résolation a
la tenour suivante:

“Le Conseil économique et social,

“Vu la résolution 5 de la Commission des irana-
ports el des communications relative anx formaliiés
dounniires concernant I'importation temporaire des
véhicules de tourisme et le tourisme,

“Charge le Secrétaire général:

“a) De réunir le plus t5t possible en 19534, de
préférence & Genéve, une conférence de gonverne-
ments, en voe de la conclusion de deux conventions
mondiales relstives sux formalités douanidres:

"1} L’une concernant 'importation temporaire des
véhicules routiers privés transportant des per-
sonnes et V'équipemcot de ces véhicules;

*ii) L'autre concernant le tourisme (c’est-3-dire
les effels personnels de touristes voyageant par
un moyen de transport quelcongue) ;

“5) De communiquer & tous les gouvernements
invitds i lu conférence:

“1}) Le rapport du Secrétaire général intituld
“Formalités douanidres concernant Pimporta-
tion temporaire des véhicules de tonrigme et le
tourisme”, gui contient plusienrs projeis des
convenliang précitées ot des observations for-
mulées au sujet de ces textes;

i1} J.es passages portinents du rapport de Ia Com-
oussion des tramsports et des communications
{sixidme session) ;

“c} D’inviter les gouvernerents qui ne "ont pas
encore fait i iransmetire lours observations sur les

textes cités dams les docoments E/CN2/135 et
Add.] et 2;

“d) D'étsblir un ordre du jour provisoire pour
cette conférence et d'érablir son réglement intérienr
provisoire;

“e) 1) D’inviter & participer  a conférence tons

les Etats Membres de 'Organisation des
Nations Unies ou d'une institution spé-
cialisée;

1) De prier lea gouvernements des Etats qui
gont invités & la conférence de donner &
leurs délégués pleins pouvoirs pour si-
gner, sous réserve de ratification, les con-
ventions qui pourront étre conclues 4 Ia
conférence;

*f) D'inviter, comme i} le jugera bon, les institu-
tons spécialisfes, les orpanisations intergouverne-
mentales et les organications internationales dans ce
domaine & envoyer des observateurs 3 cette con-
férence;

“g) D'inviter & la coniérence, sana leur accorder
le droit de vote, les territoires qui n'ont pas entidre-
ment la direction de leur politique étrangdre, zaais
qui sont sutonomes dans les domaines sur lesquels
porte le mandat de }a conférence;

“h) De nominer un secrétaire de la conférence
ot de fournir A la conférence le personnel da secré-
tariat et les services nécessaires.”

2. En conformité des dispositions du point 1) de
I'alinéa ¢ duo premier paragraphe de la résolution
précitée, les Etats smivants ont &ié invités par le
Secrétaive général & participer & la Conférence:

Afghanisten Australie
Albsnie Antriche
Allemagne (République Belgique

ftdérale &) Biélorussie (Républigpe
Arabie saondite socialiste sovidtique
Argentine de)



Birmanie Luxembourg

Bolivie Mexigne

Brésil Monaco

Bulgarie Népal

Cambodge Nicaragoa

Canada Norvige

Ceylan Nouvelle-Zélande

Chili Pakistan

Chine Panama

Colombie Paraguay

Corée (République de) Pays-Bas

Costa-Rica Péron

Cuba Philippines

Danemark Pologne

Egypte Portugal

Equateur République

Espagne Dominicaine

Etats-Unis d’Amérique  HRoumanie

Ethiopie Royaume-Uni de

Finlande Grande-Bretagne et

France dTrlande du Nord

Gries Saint-Marin

Guoatemala Salvador

Haiti Sudds

Hondarae Suisse

Hongrie Syrie

Inde Tchécoslovaquie

Indonésie Thailande

Trak Turquie

Iran Ukraine {République

Irlande sovialiste soviétique d’)

Islande Union des Républigues

Igraél socialistes soviétiqnes

Italic Union Sud-Africaine

Japon Uruguay

Jordanie {Royamme Vatican {Cité du)
hachémits de) Venezuela

Lacs Viet-Nara

Liban Yémen

Libéria Yougoslavie

Libye

Autriche
Belgique
Birmanie
Bolivie
Cambodge
Canada
Leylan
Chili

Lhine

Colombie
LCopta-Rica
Cuba
Egypte
Equatenr
Espagne
Eiste-Unis d'Amérique
France
Guatemala
Hain
Hondnrag
Inde

fran

1eraél
Italie

Japon

Jordanie (Royaume
hachénite de)

Liban

Luxembourg

Mexique

Monaco

Panama

Pays-Bas

Péroun

Philippines

Portogsl

République
Dominleaine

Royaume-Uni de
Grande-Bretagno et
dIrlande du Nord

Saint-Marin

Sudde

Suisse

Syrie

Urngaay

Vatican (Cité du)

Yougoalavie

Les Gouvernements des Etats ci-aprds étaient re-
présentén & In Conférence par des observatenrs:

Brésil
Danemark
Finlande
Gréce

Hongrie
Trak
Thailende

Targule

Les organisations ci-aprés étaient représentées &

1a Conférence:

A. Institutions spécialisées:

Organisation des Nations Unies pour I’éduca-
tion, la science et la culture;

B. Aumres organiswtions intergouvernamentales:
Conseil de coopération douanidre,
Organisation des Etats américaing,
Organisation suropéenne de coopération éco-

nomique;

3. La Conférence des Nations Unies sur les for-
malités douanidres concernant l'importation tem-
peraire des véhicnles de tonrisme et le tourisme a’est
tenus au Sidge de I'Organisation des Nations Unies
4 New-York, de 11 mai au 4 join 1954,

4. Les Gouverpements des Etats ci-aprig étajent
représentés & ta Conférence par des représentants:
Argentine
Australie

Allemagne (République
fédérale 4°)

C. Organisations non gouvernementales dotées du
statut consultatif auprés dy Conseil économique
et social:

Catégorie A:
Chambre de commerce internationale;
Catégorie B:
édération interaméricaine des smtomobile-
cloba,
Fédération internstionale de P'antomobile,
Allisnce internstionsle de tourisma,




Asseciation do transpert aérien international,

Fédération routidre internationale,

Union internationale des organiemes officiels
de tourisme;

D. Autres organisaiions non gouvernemantales:
Association du tourisme des Caratbes.

5. Fn conformité des articles 52, 54 et 55 du
réglement intériewr adopté par In Conféremce, les
observateurs délégués par les Etats ot les représen-
tants des organisations susdites ont participé, sans
droit de vote, aux travaux de la Conféreace.

6. La Conférence s élu M. Philippe de Seynes
{France) Président, M. A. 8 Lall (Inde) premier
Vice-Président, et M. Orencio Nodarse (Cuba) se-
cond Vice-Président.

7. La Conférence a constitué nn Comité de véri-
fication des pouvoirs, gqni & élm M. H. Scheltema
{Paye-Bas) Président, et deux groupes de travail, qui
ont &lu covame Présidents M. Franz Luethi (Suaisse)
et M, Charles Hopchet (Belgique) respectivement.

Un Comité juridique s également €16 constitné;
il a élu M. G. de Sydow (Suede) Président.

8. Le Groupe de travail I 2 adopté pour base de
discussion les dispositions du projet de convention
dounanitre internationsle sur le tonrisme établi par
la Commission économique pour I'Enrope: disposi-
Lions relatives aux formalités donaniéres visant 1'im-
portation temporsire des véhicules de tourisme;
le Groupe de travail II & adopté pour base de dis-
cuasion le projet de convention sur les tolérances et
facilités & accorder anx touristes établi par le Gon-
verpement francais, en partie d'aprés le projet de
convention de la Commission économique pour
I'Enrops mentionné ci-dessue.

9. Les délibérations de la Conférence sont rap-
portées dens les comptes reandus dee Groumpes de
travail ainsi que dans ceux des séances plénidres.

10. La Conférence a adopté et ouvert & lu signa-
ture les instroments ci-aprés:

Une Convention sur les facilités donmnidres en
faveonr du touriame;

Usn Protocole additionel 4 la Convention sur les
facilités donanidres en faveur du toarieme, relatif
3 Vimportation de documents et de matériel de
propagande touristigue;

Une convention donanidre relative & 'importation
temporaire des véhicnles routiers privés.

11. Au cours de ses travaunxz, la Conférence a
adopté certaines nutres décisions, recornmandations
ou déclarations qui sont enregistrées ci-apris:

L En ce qui concerne la Convention sur les facili-
tés douaniéres en faveuwr du tourisme, le Protocole
additionnel & la Convention sur les fecilités dous-
niéres en faveur du tourisme, relatif  Fimportation
de docuwmends et de matériel de propagande touristi-
que et la Convention douaniére relative & Uimporia-
ton tamporaire de véhicules routiers privés:

a) Les dispositions de ces instruments détermi.
nent des facilités minimoms, qui sont inférieures &
colles gu’accordent un grand nambre d'Etats con-
tractants, Les Etats contractants g’eforeeront 4’éton-
dee les facilitds go’ils recordent actuellement;

b) Les Etate contractanis se véservent le droit de
consentir les mdmes avaniages aux persounes réei-
dant dans des Eiats non contractants;

¢} 11 est entendn que 'admission en franchise
n’exelut pas de faibles perceptions ayant le caractére
& un droit de etatistique.

. En ce gui concerne la Conveniion sur les
facilisés dounaniéres en foveur du tourisme:

a) Les Etats contractants s’efforceront de pren-
dre toutea dispositions pour faire conuaftre sux
tourisics, par tous mioyens appropriés (déplianta,
affiches, notices, haut-parleurs dans les gares, ete.),
la réglementation applicable dans leurs territoires
respectife et les facilités qui leur y sont consenties;

b) Les Etate contractanta e’efforceront de ne pas
exiger de déclaration éerite pour les objets om pro-
dulte visés par la Convention;

¢} 1) Admission d’une réserve faite par 'Egyple
&4 la Convention sur les facilités dovanidres en favenr
du tourisme, et formulée comme suit:

“La délégation égyptienne réserve le droit de
son gouvernemeni de ne pas admetire an béné
fice des dispositions de la Convention sur les fz-
cilitds douanidres en faveur du tourisme les per-
sonnes gui, lorsqu’elles visitant Egypte en qua-
lité de touristes, prennent un emploi, rémunéré
ou noun.”

ii) Admission d’une réscrve faite par le Goate
mals eux articles promisr ot 19 de la Convention sur
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les facilités douvanidres en faveur du touriams, &t
formulée comme suit:

“} & Gouvernement du Guatemala se réserve
le droit:

*1) Nonobsiant les termes de Particle premier,
de no pas considérer comme tourisies les person-
nes qui se rendent dans le pays pour affaires;

“2) De congidérer que les dispositions de 'arui.
cle 19 ne s’appliquent pas sux territoires dont la
situation fait Pobjet d’one contestation et qui sont
administeée de focto par nn sutre Eist”

i) Admission d'une réserve faite par Haiti 2 la
Convention sur les {acilités donanidres en faveur du
tourisme, ¢t formulée comme suit:

“La délégation ’Haiti réserve le droit de son
gouvernement de ne pas admettre au bénéfice des
avantages prévus par la Convention sur lea facili-
tés douanidres en favenr du tourisme les person-
nes qui, ao cours de leur visite comme touristos en
Hajti, accepteraient un exmploi salarié ou une quel-
gonque occupation rémunérée.”

iv) Admiseion d'une réserve faite par le Liban &
la Convention sur les factlités dounmidres en faveur
du tourisme, ¢t formulée comme suil:

“La délégation du Liban réserve lo droit de ne
pas admetire au bénéfice des avantages prévue par
la Convention sur les facilités douanitres en
faveur du tourisme leg personnes qui, au couxa de
leur visite comme touristes au Liban, accepte-
raient un emploi salarié ou une quelcongue oo
cupation rémupéréc.”

v) Admission d'une réserve faite par Ia Sudde &
Particle 3 de Is Convention sur les facilités dona.
nidres en faveur du tourisme, et formulée comme
smit:

“Nonohstant les dizpositions de Varticle 3 de la
Convention sur les facilités douaniéres en faveur
du tourisme, les pays scandinaves pourront édic
ter des régles particulitres applicables aux per-
sonmes qui résident daps cos pays.”

HL En ce gui concerne le Protocole additionnel
& la Convention sur les Jocilitts douaniéres en Javeur
du tourisme, relatif & I'imporration de documents et
de matériel de propagande touristique:

e) La Conférence a constaté que deux accords
concernant des snjets analogues avaient déja £1¢ con-
clus, & savoir 'Accord pour Vimporiation d'chjeis
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de caractére ducatif, scientifique et culturel, adopté
sous les auspices de I'Organisation des Nations Unies
pour VYédueation, la soience et la culture et entré en
vigueur le 21 mai 1952, et la Convention interns-
tionule pour faciliter 'importation d'échantillonsg
commerciaux et du matériel publicitaire conclue
sous les auspices de I'Organisation des WNations
Unieg, signée & Gendve te 7 novembre 19523

5) Admission d'une réserve faite par le Royrume-
Une de Grande-Bretagne et d'Irlande du Nord A
I'article 2 du Protocole additionnel 2 la Convention
sur les fucilités douunitres en fuveur do tourisme,
relatif & 'importation de documents &t de matériel
de propagande touristique. et formulée comme suit:

“Le Royaume-Uni n'est pasg lié par les disposi-
tions de ['article 2 du Protocole addiionnel ¢n
ce yui concerne les photographies el agrandisse-
ments photographigues non encadrés visés andit
article; cependant, il s'engage & admettre ces arti-
cles en franchise temporaire des droits et taxes
d'entrée en application des dispositions de I'arti-
cle 3 du Protocsle.”

IV. En ca qua concerne la Convention douaniére
relative ¢ limportation temporaire des véhicules
routiers privés:

a) Les autorités dousnidtres des Etats contractants
s'efforceront de généraliser I'emploi, pour les vigae
des titres d'imporiation temporaire, de composteurs-
dateurs marquant ls date du passage et le nom du
berean de douane ob le passage est conetaté;

b} Les Eials contractants s’efforceront de ne pas
exiger de ttres {"exportation lemporaire loragu'il
existe, pour les véhieules, des titves d'importation
temporaire valables pour un autre pays, qui per-
mettent d'identifier les véhicules 3 leur retour;

¢} Les Etats contractants reconnaissent que la
bonne exécution de la Convention requiert Yoctroi
de facilités aux associations autorisées en ce qui con-
cerne;

i) Le troosfert des devises nécessaires au rgle-
ment des droiis et taxes d’entrée réclamés par les
autorités douanidres d'un des Eilats contracitants
pour non-décharge des titres d'importation tempo-
raire prévus par la Cenvention;

i1} Le transfert des devises lorqu'il y & restinution
de droits ou taxes d'entrée en conformité des dis-
positions de I'article 27 de 1a Convention; et

1) Le transfert des devises nécessaires su paje-



ment des formulzires L'importation temporaire ou
de civeulation internalinnafe, vuvoys anx assovia-
tions autorisées por leurs associations ou fédérations
corrczpondantes.

d) i} Admdssion d’nne réserve faite par Ceylan
3 Yarticle 2 de la Convention douaniére relative A
Uimporistion lemporaire des véhicnles routiers
privés, et formulée conme suit:

“Nonohetant les dispositions de Particle 2 de
fa présente Convenlion. le Couvernement de
Ceylan se régerve I droit de ne pas admettre an
bénéfice des dispasitinns dudit article les person-
nas gui résident normalement hors de Ceylan et
qui. & lorcasion A'une visite temporaire dans re
pays, preonent un emploi rémunéré ou se livrent
i une occupation quclconque donnant liew i ré-
manération.”’

it} Admission d'une réserve faite par le Guate-
mala aux articles premier. 4 et 38 de lu Convention
relative & Uimsporiation temporaire des véhicules
routiers privés, ¢t formulée comme suit:

“Le Gonvernement du Guatemala se réserve
le drait:

1) De considérer que les ilispositions de la
Convention we <appliquent qu’aux seules prrson.
nes physinues. ¢f non pas aux personnes phiysiques
ot movales comme le prévoit Varticle promier du
chapitr« premier;

2) De ne pas appliquer sur son territoire les
digpositioas de Particle 43

3) D« considérer que les dispositions de I'arti-
cle 38 ne sappliquent pux aux territoires dont la
situation fait 'objet d'une contestalion et qui sont
administrés de facto par un autre Etar.”

ii1) Admission d'une réserve faite par I'Inde 2
des dispositions de la Convention relative 4 1'im-
poriataon temporaire des vébienles routiers privés,

formicdée romme suil:

En ¢co v concerne Palinéa e de larticle premier:

“Le Gouvernement de I'Inde se réserve le droit
de ne puas faire hénéficier les personues morales
dos farilitds nccordées par In présente Conven-
ﬁon‘1s

En ce qui concerne Tarticle 2:

“Nonohstunt les dispasitions de P'article 2 dela
yprésente {navention, le Gouvernement de I'Inde

3¢ réserve fe droit de ne pas adwenire av bénéfice
de cot article les personmes qui résident normale-
ment horg de UVinde et qui, i Poceasion d'une visite
temporaire dang ce pays, prennent un emploi ré-
munéré ou se livrent & une occupation quelcon-
que donnant lien d rémunpération.”

iv) Admission d'une réserve faite par le Mexigue

a P'article 4 et & d’autres articles de la Convention
douaniére relative & Iimportation temporaire des
véhisules routicrs privés, et formulée commic guit:

“Comme elle 3 au P'accasion de le faive remar-
quer. loreqiee la question est vemue en disenssion
devant le Groupe do travail I, la délégation du
Mexigue réserve sa position en ce gui concerne
Partiele 4 qui autorize Pimportation temporaire
des pitees détaehicer destinées i la réparation des
vihicules automoliiles; elle ne peut acccpter cet
article paree que le ~ystime qui y est prévu va i
Pencontre de la Mgislation du Mexigue ot parce
qu’il 0’est généralement pas possible de donoer
des pitces ditachées woe deseription qui permetie
e les Bdentifier & la sortie. Lu déégation du Mexi-
sue sgtime yue, de ee {ait. le systime préva risqoe
de porter alteinte aux intérils finnncivrs de ce
pays. en ¢e sens quil permetirait & un tovriste
dinporter des picees necuves. rans paver de taxes,
en riexportant des pidees nsugées sur un vébicule
apire gue le sien; il seratt done préfivable de
prévoir, en pareils cax, le paicment des taxes

exigibles.

“La délégation du Mexigque {urmule In méme
réserve en ce qui concerno len uulres articles de
la présente Convention on il ext fait ention des
piéces détachées destinées & la réparation des
vihicules.™

2) Admission d’une recomnmandstion fernmulée

conime suit:

*La Conférence recommande 3§ tout Fiat con-
trnetzut qui sutorige Pentrée et Putilisution, en
eirculation internationale. de< véhiculer routiers
commercioux transportant des tonristes, d'em-
ployer. relativement & ces vilicules, des docu-
ments conformes anx modiles prévus dans les
annexea i Iz Convention dJdovanitre relative &
Pimportation temporaire des véhicules rontiers
privés.”

12. La Confirence a pris acte des dispositions de

Particle V de I"Acecord relatif d Fapplication provi-
soire des projets de conventions internationales
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douawiéres sur le tourisme, sur les véhicules rontiers
commerciaux et sur le iransport international des
merchandises par la route, fait & Gendve le 16 juin
1949, lequel article stipule ce qui suit:

“Dane le cas ol los conventions mondiales, en-
visagées au deuxiéme poragraphe du préambule,
viendraient 2 &tre conclues, et & dater da jour de
feur entrée en vigueur, tont gouvernement partie
au présent Accord, qui deviendrait partie & 'une
on I'sutre de res conventions, sera ipso faclo
censé avoir déponeé le présent Accord en ce qul
concerne le ou les projets de conventions corres-
pondant ¥ la conveution ou aux conventions amx-
quelles il sera devenuo partie.”

13. L'original du présent Acte final sera déposé
auprés du Secrfiaice géndral de 'Organisation des

Nations Unies, qui en transmetira des copies certi-
fiées conformes aux Etats qui ont é16 invités i se faire
représenter 3 Ja Conférence,

EN F0I DE QUOY les reprérentants et les oliserva-
teurs xonssignés ont signé le présent Acte final su
Sitége de I'Organisation des Nations Unies. & New-
York, lo quatre juin mil neuf cent cinguante-guatre,
cn up senl exemplaire, en langues anglaise, espa-
goole et frangaise, chaque texte faisant également
foi.

Le Secréraire général est invité 4 @1ablir, du preé-
gent Acte final, upe traduction en langues chinoire
et russe faisant autorité et & joindre les textes chinois
el russe oux fextes anglais, espagnol et francais
lorsqu’il transmetira aux Etats les copics cortififes
conformes en exécution des dispositions du para-
graphe 13 ci-dessus,
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ACTA FINAL DE LA CONFERENCIA DE LAS NACIONES UNIDAS SOBRE FORMALIDADES
ADUANERAS PARA LA IMPORTACION TEMPORAL DE VEHICULOS AUTOMOTORES
PARTICULARES DE CARRETERA Y PARA EL TURISMO

1. La Conferencia de las Naciones Unidas sobre
Formalidades Adunneras para la Importacién Tem-
poral de Vehiculos Automotores Particulares de
Carretera y para el Turismo fué convecada por el
Secretario General de las Naciones Unidas de con-
formidsd con la resolucién 468 F (XV) aprobada
por &l Consejo Econdmico y Social el 15 de abril de
19533. La resolucién dice asf:

“El Consejo Economico y Social,

“Refiriéndose a Iz resolucién 5 de la Comisidn de
Transportes y Comunicaciones que trata de laa for-
malidades adusneras para la importacién temporal
de vehicnlos particulares y pars el turismo,

“1. Encarga al Secretario Genersl que:

“a) Convogue lo antea posible en 1954, de pre.
ferencia en Ginsbra, una conferencia de Estados con

miras a la conclusién de dos copvenciones mundisles
sobre formalidades adnanerss, a saber:

“i) Una referente a la importacién temporal de
vehicnlos automotores de turismeo para el trans-
porte de pasajercs v el equipo de tales vehicu-
los, ¥

“i1}) Otra referente al tarismo (es decir, log efectos
personales de los turistas que viajen por cual-
quier medio de transporte);

“b) Envie a todos los gobiernos invitados a la con-
farencia:

“i) El informe del Secretario Gemeral timalado
“Formslidades Adusperas para la Importacién
Temporal de Vehiculos Particulares y para el
Torizmoe™ que contiene proyecios de tales con-
venciones y cbservaciones presemtadas sobre
£808 16X108, ¥

*ii} La parte correspondiente del informe de la
Comisién de Transportes y Comunicaciomes
{sexto perfodo de sesiones)

“¢) Invite a los gobiernos que ne lo hayan hecho
todavia, 2 que transmitan sus observaciones sobre

los textos contenidos en los documentos E/CN.2/.
135y Corr.1 vy 2,y Add.1 y 2;

“d) Prepare un programa y un reglamento provi-
sionales para esa conferencia;

“e) i) Invite a participar en la conferencia a
todos los Estados Miembrog de lag Nacio-
nes Unidas o de cualquiera de Ios or-
ganismos eapecializados;

“i1) Pida a los gobiernos de los Estados invita-
doe que den a sus delegados plenos po-
deres para Grmar a reserva de ratifica-
cibén, las convenciones que ¢ concluyan
en la conferencis;

“f) Invite a los organiamos especializadosn, o las
organizaciones intergubernamentales y s las organi-
zaciones internacionales interesadas en esta materia,
segin proceda, a que envien obeervadores a esa con-
ferencia;

“g} Invite a los territorios que, sin ser plena-
mente responsables de sus relaciones exteriores, dis-
fratan de autonomia en s materiag de que han de
tratarse en la conferencin, & asistir a ella sin derecho
a volo,

“h) Designe un secretario ejecutive y propor-
cione el personal y los servicios mecesarios para la
celebracién de la conferencia.”

2. En cumplimiento de lo dispuesio en el apar-
tado i), inciso e}, del parrafo 1 de la resolucidn
citada, el Secretario General invit a los siguientes
Estados a participar en la Conferencia:

Afganistin Birmania
Albania Bolivia
Araobia Saudita Brasil
Argentina Bulgaria
Ausiralia Camboja
Ausiria Canada
Bélgica Ceildn



Ciodad del Vaticano
Colombia
Costa Rica
Cubs
Checoeslovequia
Chile
China
Dinamerca
Ecuador
Egipto
El Salvador
Espafia
Estados Unidos de
Américn
Etiopia
Filipinss
Finlandia
Francia
Grecis
Guatemaln
Haisl
Honduras
Hungxia
India
indonesia
Irak
Irdn
Irlanda
lalandia
Lsrael
Tralia
Japén
Laos
Libano
Liberia
Libia
Luxemburgo
México
Ménsco
Nepal

Nicaragua

Noruega

Nueva Zelandia

Pajses Bajos

Paldstén

Pangmé

Paraguay

Perid

Polonia

Portagal

Reino Hachemita de
Jordania

Reins Unido de Gran
Bretafia ¢ Irlands del
Norte

Repiiblica de Cores

Repiiblica Dominicana

Repiblica Federal
Alemana

Repiblica Socialista
SQoviftca de
Bielorrusia

Reptiblica Socialieta
Sovibtica de Uerania

Ruomanis

San Marino

Sirla

Suecia

Suiza

Teilandia

Torquia

Unién de Repiiblicas
Socialistas Soviéticas

Upidn Sudafricama

Uruguay

Venezuela

Vistnaro

Yemen

Yugoeslavia

3. La Conferencia de las Naciones Unidas sobre
Formalidedes Aduaneras para la Importacién Tem-
poral de Vehfculos Automotores Particulares de
Carretera y para el Turismo se celebrd en la Sede
de las Naciones Unidas, Nueva York, del 11 de mayo

al 4 de junio de 1954,

4. Los Gobiernos de los signientes Egtados en-
viaron representantes a la Conferencia:

Argentina
Australia
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Austria
Bélgica

Birmania
Bolivia
Camboja
Canadé
Ceilin
Cindad del Vaticane
Colombis
Costa Rics
Cubs
Chile
China
Ecuador
Egipto
Espafia
Estados Unidos de
América
Filipines
Francia
Gustemala
Hai
Honduras
India
Irdn
Israel

Italia

Japén

Libano

Luxemburgo

México

Ménaco

Palses Bajos

Panamé

Perd

Portogal

Reino Hachemits de
Jordania

Reino Unido de Gran
Bretafia e Irlanda del
Norte

Reptblica Dominicana

Reptblica Federal
Alemans

San Marino

Siria

Suecia

Suiza

Urnguay

Yugoeslavia

Loa Gobiernos de los siguientes Estados enviaron
chservadores a la Conferencia:

Brasi]
Dinamarea
Finlandia
Grecia

Hungris
Irak
Tailandia
Turquia

Las signientes organizaciones estuvieron represen-

tadas en la Conferencia:

A. Organismos especializados:
Organizacién de las Naciones Unidas para Ia
Educacién, Iz Ciencia y la Cultura;

B. Owas organizaciones intergubernamentales:
Consejo de Cooperacién Aduanera,
Organizecién de los Estados Americanos,
Organizacién de Cooperaciébn Econémica En-

ropea;

C. Organizoriones no gubernamentales reconocidas
como entidades consultivas por el Consejo Econd-

mico y Social:
Categoria A:

Cémara de Comercio Internacional ;

Categoria B:

edoracién Intersmericana de Awutomdvil

Clubs,

Federacién Auntomovilistica Internacional,
Alisnza Internacional de Turiemo,



Asociacién de Transporte Aéreo Internacio-
mal,

Federacitén Internacional de Carreteras,

Unién Internacional de Organizaciones Ofi-
ciales de Viajes;

D. Otras organizaciones no gubernamentales:
Asociacién Turistica del Caribe.

5. De conformidad con los articulos 52, 54 y 55
del reglamento aprobado por la Counferencia, los
observadores v los representantes de las organisa-
ciones antes mencionadas participaron sin voto en
las deliberaciones de la Conferencia.

6. La Conferencia eligié para el cargo de Presi-
denis al 5r, Philippe de Seynes (Francia) y para los
de Vicepresidente Primero y Vicepresidente Segun-
do a los Sres. A. S. Lall {India) y Orencic Nodarse
{Cuba), respectivamente.

7. La Conferencia establecid una Comisién de
Verificacién de Poderes, que eligié como Presidente
al Sr. H. Scheltema {Paises Bajos), y dos Grupos de
Trabajo, que eligieron respectivamente come Presi-
dentes a los Sres. Franz Luethi {Suiza) y Charles
Hopchet (Bélgica).

También se establecid uns Comisién Juridica, que
eligié como Presidente al 8r. G. de Sydow (Suecia).

8. El Grupo de Trabajo I adopté como base para
sus deliberaciones las disposiciones del proyecto de
convencién aduanera internacional gobre el turiamo
preparada por la Comisién Econémica para Europa,
que son pertinentes en lo que respecta a las farmali-
dades aduaneras para la importacién temporal de
vehiculos automotores particulares de corretera.

El Grupo de Trabajo Il adopt6é como base pars sus
deliberaciones el proyecio de convencidn sobre las
concesiones y facilidades que se otorgarin a los
luristas, presentado per el Gobierno de Francia e
inspirado en parte en el proyecto de convencidn de
Ia Comisién Econdmica para Earopa a que antes se
ba hecho referencia.

9. Las deliberaciones de la Conferencia constan
en las actas resumidas de los grupos de trabajo
respectivos y de las sesiones plenerias.

10. La Conferencia adopté y abrid a la firma los
ingtrumentos signientes:

Una Convencién sobre facilidades aduanerss
pars el turismo,

Un Protocolo adicional a la convencién sobre
facilidades aduaneras para ¢l turismo, relativo a la
iroportacién de documentos y material de propa-
ganda turfstica, y

Una Convencién sobre formaulidades aduaneras
para la importacién temporal de vehiculos particu-
lares de carretera.

1I. En el curso de sue trabajos la Conferencia
produjo alpunas otras decisiones, recomendaciones
y declaraciones, de las cuales se deja constancia a
continuacidn:

L Con respecto a la Convencién sobre facilidades
aduaneras para el turismo; al Protocolo adicional
a la Convencion sobre facilidades aduaneras para el
turismo, relativo a la importacion de documentos y
material de propaganda turistica; y a la Convencidn
sobre formalidades adueneras pora la imporiecién
temporal de vehiculos particulares de carretera:

a) Que las disposiciones de esos convenios esta-
blecen las facilidades minimas, que son menos am-
plias que las que conceden muchos Estados Contra-
tantes. Los Estados Contratantes se esforzarin por

ampliar lag facilidades que conceden en la actua-
lidad;

b) Que los Estados Contratantes se reservan el
derecho de conceder las mismas ventajas a personas
residentes en Estados po contratantes;

¢) Que se entiende que Ia libre admisién no jim-
pedird cobrar pequefiag sumas en calidad de de-
rechos de estadistica;

II. Con respecto a la Convercidn sobre facilida-
des aduaneras para el turismo:

a) Que los Estados Contratantes se esforzarin
por adoptar las dieposiciones necesarias para asegu-
rar por todos loz medios adecuados (volantes, car-
teles, aviscs, altgvoces en lag cutaciones, etc,) la
difusién eotre los ruristes de la reglamentacién que
les ez aplicable y de las facilidades que se les con-
ceden en sus reapectivos territorios;

b) Que los Estados Coniratsptes se esforzarfn
por no exigir una declaracién eserita con respecto s
ios objetos y productos comprendidos en la Conven-
cifn;

¢} 1) Admisién de una reserva formulada por
Egipto respecto a la Convencién sobre facilidades
aduaneras psra el torismo, en los térmimos i
guientes:



“La delegacién de Egipto reserva el derecho de
aa Gobierno de excluir de Jas ventsjas de la Con-
vencion sobre fecilidades aduaneras para ¢l tu-
vismo a toda persoma que, durante su vislia a
Egipto en calidad de turista, acepte un empleo
con o sin remunerscién.”

ii) Admisién de nna reserva formulada por Gua-
tengla respecto a los articules 1y 19 de 1a Conven-
cidn sobre facilidades aduanerag para el turismo,
en los tdrminos signientes:

“El Gobierno de Guatemala se reserva ¢l de-
recho:

“1. De no considecar como turistas a lae per-
sonas que ingresen al pais con fines de pegocios,
gue establece el articulo 1.

“2. A no aceptar dentro de las prescripciones
del articulo 19 lo referente 2 los territorios en
disputa que estén en administracién de hecho por
otro Estado.”

iti) Admisién de una reserva formulada por
Haitt respecte a la Convencién sobre facilidades
aduaneras para el torismo, en log términos 8-
guientes:

“La delegacion de Haitf reserva el derecho de
su Gobierno de excluir de las ventajas de la Con-
vencién sobre facilidades nduaneras para el tn-
rismo a Loda persona que, durante su visita a Haitf
en calidad de turista, acepte un empleo a sneldo o
cualquier ocupacién remunerada.”

iv) Admisién de una reserva formulada por el
Libano respecto a la Convencién sobre facilidades
sduaneras para el turismo, en los términocs si-
gujentes:

“La delegacién del Libano reserva el derecho
de su Gobierno de po inclair entre los beneficia-
rios de las ventajas de la Convencién sobre facili-
dades nduaneras para el turismo s las pereonss
que, durante su visita al Ltbano en calidad de
turistas, acepten un erapleo s sueldo o cualguier
ocupacién remunerada.”

v) Admisién de una reserva formulada por Sue-
eia respecto al articulo 3 de Ia Convencidn scbre
facilidades aduaneras pars el turismo, en los tér-
minos sigwientes;

*No obstante laa disposiciones del articulo 3
de In Convencidn sohre facilidades sdusneras

para el turismo, los paises eacandinavos podrén
promulgar disposiciones eapeciales aplicables &
loe residentes en dichos pafses,™

HI. Con respecto al Protocolo adicional a la Con-
vencion sobre facilidades aduaneras para el turismo,
relaivo a la imporiacién de documentos y material
de propogenda turistica:

a) La Conferencia tomé nota dée que ya se han
suscrito dos convenios sobre materias anélogas, a
suber, el Acuerdo sobre la Importacidn de Mate-
riales Cientificos, Culturales y para la Ensefianza,
adoptado bajo los auspicios de la Organizacién de
las Naciones Unidas para la Educacién, lu Ciencia
y la Culturs, que entré en vigor el 21 de mayo de
1952, y la Convencién Internacional para Facilitar
la Importacién de Muestras Comerciales y de Mate-
rial de Propaganda, adoptads bajo los auspicios de
las Naciones Unidas y frmada en Ginehra el 7 de
noviembre de 1952

b) Admisién de una reserva formulada por el
Reino Unido de Gran Bretofia e Irlanda del Norte
respecto al articnlo 2 del Protocolo adicional a in
Couvencion sobre facilidades aduanerss para el
turismo, relativo a la importacidén de documentos y
material de propagapda iuristica, en los Wrminos
siguientes:

*El Reino Unido no estaré obligado por el ar-
ticulo 2 del Protocolo en lo que se refiers a foto-
grafias y ampliaciopes fotogribeas sin marco,
perc se compromete a permitir la importacién
temporal de esos articulos con franguicia de de-
rechos y pravimenes de importacién, de confor-
midad con las disposiciones del articnlo 3 del
Protocolo.”

1V. Con respecto a la Convencién sobre formali-
dades aduaneras pors la bnportacion temporal de
vehiculos particulores de corretere:

a) Que Ias autoridades adunneras de los Estados
Contratantes se esforzardn por generalizar en los
visados de los documentos de importacién temporal,
Ins sellos con In fecha que indique el dia de entrada
o salids y el nombre de la aduana que regisiré
dichag entradas o salidas.

&) Que los Estndos Countratantes se esforzardn
por no exigir ttulos de exportacién temporal cuando
los vehiculos los posean de importacién temporal
en otro pais, mediante los cuales se les pueda identi-
ficar a su regreso,



¢) (Que los Estados Contratantes reconocen como
condicién necesaris para que la Convencién se
eplique satisfactoriamente, que las asociaciones an-
torizadas cuenten con facilidades para:

i) Las tronsferencia de las divisss necesarias para
el pago de los derechos y gravdmenes de importacién
reclamedos por las autoridades aduaneras de uno
de los Estados Contratantes por la falta de refrendo
de salidn de los titulos de importacién temporal a
que se refiere Ia Convencién;

i) La tramsferencia de las divisas wecesarias
cuando se efectfie el reintegro de derechos y gra-
vimenes de importacién de conformidad con las
disposiciones establecidas en ol articuln 27 de Ia
Convencidn; y

iii) La transferencia de las divisas necesariss
para el pago de los documentos de importacién tem-
poral o de eirculacién internscional enviados a las
ngociaciones autorizades por las asociaciones o fede-
raciones correspondientes.

d) i) Admisién de vns reserva formulada por
Ceildn respecto al articulo 2 de la Convencién sobre
formalidades sduaneras para la boportacién tem-
poral de vehiculos particulares de carreters, en los
términos signientes:

“No obstante las disposiciones del articnlo 2
de 1a presente Convencién, el Gobierno de Ceildn
ee reserva el derecho de excluir de los beneficios
de dicho articulo a las personas que normalmente
residen fuera de Ceildn y que, con ocasién de una
visita a Ceilén, sceptan n obtienen un empleo re.
munerado o cualquier otra forma de ocupacién
reranneradora.”

i1) Adwmieidn de uns reserva formulada por Gua-
temala respecto a los articulos, 1, 4 y 38 de 1a Con-
veneién sobre formalidades adusneras para la im-
portacidén temporal de vehiculos particulares de
carretera, en los términos siguientes:

“El Geobierno de Guatemala e reserva sus
derechos:

“1. De copsiderar gue las estipulaciones de la
Convencién sec extenderdn vinicamente a las per-
sonas individuales y no a las juridicas o colectivas,
como lo dispone el articulo 1, Capltulo 1.

“2. Que el articuls 4 no podré tener aplicacién
en ¢l paia.

“3. A no sceptar dentro de las prescripciones
del artfculo 38 lo veferente a los territorios en
disputa que estén en administracién de hecho por
otro Estado.”

i) Admisién de npa reserva formulade por la
Iudia respecto a las disposiciones de la Convencién
sobre formalidades aduaneras para la importacién
temporal de vehicnlos particulares de carretera, en
los términos signientes:

Respecio al pdrrafo ¢) del wrticulo 1:

“El Gobierno de ls India se reserva el derecho
de exclair & las personas “Juridicas” de la cate-
goria de personas gue pueden beneficiarse de las
facilidades previstas en la Convencién.”

Respecto ol articulo 2:

“No obatante las disposiciones del artfendo 2 de
la presente Convencién, el Gobierno de 1s India
sc reserva el derecho de excluir de los beneficios
de dicho artfculo a las personas que normalmente
residen fuera de la India y que, con ocasién de
una visita & la India, aceptan v obtienen un em-
pleo ramunerado o cualquier otra forma de gou-
pacién remuneradors.”

iv) Admigién de una reserve formulads por
México respecto al articulo 4 y otros varios de la
Convencién sohre formalidades aduaperas pars la
importacién temporal de vehiculos particulares de
carretera, en los términos siguientes:

“Los Delegncién de México, como oporiuna-
mente lo hizo constar sl discutirse el asnnio en el
Grupo de Trabajo I, s¢ reserva sns derechos sobre
el articulo 4, gque autoriza la importacidn tem-
poral de piezas sueltas para reparacién de auto-
wéviles, que no puede sdmitir por ser contrario
el procedimiento de la legislacién de su pafs y por
no tener generalmente esas refacciones datos que
permitan s identificacién a la salida, lo cual con-
sidera que pone en peligro sus intereses fiscales,
porque en ess forma se pueden imporiar re-
facciones nuevas ain pagar impuesios, Tesxpors
tando las viejas de otro vehiculo que no sea pre-
cisamente el del tarista; en tal virtnd, 8¢ ha zati-
mado més conveniente gue &N £508 LASOS S& PAgNLD
los impuestos correspondientes,

“Esta misma reserva 86 hace por lo que se refiere
a otros articulos de esta Convencidn en guoe se
haga cita de las piezas suelias para reparscidn.”



8) Admisién de uns recomendacién formulada
en los términos giguientes:

“Se recomienda que todo Estedo Contratants
que permita la entrada y explotacién de vehiculos
comercinles de carretera para el transporie inter-
paciona) de turistas haga nso de docnmentos del
tipo previsto en los anexos a la Convencién sobre
formalidades aduaneras para la importacién tem-
poral de vehiculos particulares de carretera.”

12. La Conferencia tomé nota dslas disposiciones
del articulo ¥ del acuerds relativo a la aplicacién
provisional de los proyectos de convenciones adua-
neras interpacionales sobre turismo, sobre vehiculos
comerciales de carretera y sobre transporte interna-
cional de mercaderfas por carretera, concluide en
Ginebra ¢l 16 de junio de 1949, que dispone:

“En caso de concluirse las convenciones mun-
diales previetas en el pérrefo segundo del Pre-
dmbulo, v a partir de su entrada en vigor, 86 con-
siderard gue todo Gobierno parte en sl presemte
Acuerdo gue legue & ser parte en una o més de
dichae conventiones, ba denunciado ipso facro

el presente Acuerdo en lo que regpecta al proyecto
de convencién o proyectos de convenciones eorres-
pondientes a Ia convencién o convenciones en las
cnsles hays ogado & sor parte.”

13. El original de esta Acta final se depositard en
poder del Secretario General de las Naciones Unidas,
quien remitird copia certificads de él a todos los
Estados invitados a la Conferencia.

EN FE DE LO CUAL, los infrascritos representantes
y ohservadores firman la presente Acta Final, en la
Sede de las Naciones Unidas, Nueva York, a los
cusatro dias del mes de junio de mil novecientos cin-
coenta y custro en un sole ejemplar en . cspafiol,
inglés y framefs, siendo los tres textos igualmente
auténiicoa

Se pide al Secretario General se sirva preparar
una traduccién fehaciente de esta Acta Final a los
idiomas chino y ruso, y agregar los textos ruso y chino
a los textos espafiol, inglés y frameés caando remita
copia certificada de ésta s los Estados de conformi.
dad con lo dispuesto en ol pdrrafo 13.
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HOHOEPEHLKUA
OPTAHW3AUWU OBDEANHEHHBIX HALUA
N0 TAMOMEHHbIM ¢OPMANBHOCTAM
MPW BPEMEHHOM BBO3E
YACTHBIX JOPOHMHbLIX NEPEBO3OYHBIX CPELCTB
WB OTHOWEHUN TYPUCTOB
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SAKJWOWYHUTEJLHB YA AKT KOHOEPEHIHHY OPrAHUBAINHHA OB

EINHEHHRNX HAIIAA U0 TAMOREHHBM ®OPMAJBHOCTAM OPH

BPEMEHHOM BBO3E YACTHHX JOPOEXHHX MOTOPHHX IEPE-
BO30YHHKX CPEJACTB B B OTHOINEHHH TYPHCTOB

1. Kondepermpa Oprauusauym O6senamenmux
Hampit no ranozessh HOPMATSHOCTM IPE BPo~
MEHHOM BRO3E YBCTHRIX JOPONHEX MOTODHMX W6~
PEBO30RHNX CPEJACTB W B OTHOMIOHAH TYPHCTOB
6uns cossaBa Iemepampmnu Cexperapem Opra-
Emzanmn O0semmenmux Hsnudt  cootsercrsem
o pesomouuiet 468 F (X1}, npmmaroR Sxomo-
wgueckny n Commamprny Coserow 15 ampess
1963 roga. Ora peaoXOIAL rABCHT:

edrompmxecsudt u {foynassnuil Cogem,

ccsmancs Ha pesodiommo b Kowmuccma oo
TPARCUOPTY ¥ CREJH [0 BOUPOCY O TAMOXSHHEX
POPMANLROCTHX IPH BPeMOHHOM BBO36 YBCTHRIX
D6peso30NHBX CPEJCTE N B OTHOIISHHH TYDH-
CTOB,

nopynaem TeneparvBony Cerperapio:

a) coaBATL BOAMOAHO pampme B 1954 rogy,
mpeapnouTnreasso n Remese, KoE(pepeHEnAD
UpeaCTaBnTAeH! TPABITENbCTE ¢ NOALIO IAENIO~
YOHIE JRYX MNEANTHADOUANX KOHBEHDHH o T~
MORCHARX (GOPMAILBOCTEX, & HMEHHO:

1) KOMBEHUFY O BDPEMEEHOM BRO3E YACT-
HLX M3CCaafiPCRHX aBTOMAMPH H HPREHEAL-
sexuocredl k HIM;

I¥) KOHBEHUNB o TYpACTAax (T. 6. OTHOCH-
TGJABHO NHYHOTO Oaraka TYDHCTOB, BOSb-
AYWIMAXCE JHOBMT CPEACTBAMR NepeIBAES-
REa);

b) pedocharts DeeM TPArISINOREWM E V48—
CTH0 B RORGEPOHIEE NPARHTEILCTBAM :

1) poxnag Iemepaseroro Cexperapa «Ta-
MOXEHHNS (DOPMANBHOCTE IPH BPEMOHHOM
BBO3E YACTHBX NEPEBO3CUHRE CPENCTB K B
OTHOUISHHEN TYPECTOB», B EOTOPOM COABPERAT-
CH UPOEKTH 9THX ROHBEEUEH B oTHOCHIIHESCSH
K BHM 38MeYaHNH; H

u) COOTBETCTRYIOIME YacTR gornais Ho-
MHCCHN U0 TPAHCHOPTY @ chagy (MI6oTad
CeCCHd )]

¢) UPSLIOENTh, NPABHTONLCTBAN, EOTOPHE
9TOP0 OING HE CHeNSNH, NPOACTABHTH CBOH 38-
MOYRHMA VIROCHTENbHO NOCTAHOBACHEN, COROD-
wappxen B poxymenrax E/CN.2/135 r Corr.1
n2wAddlng; ‘

d) COCTABHTH UPOIBSPUTEALRYH) NOBECIKY
TBE& 1 paspaboTaTh BpeMEHHEE NPABILIA HPORe-
Xypu yrazannol xondiepesnma;

8) 1) UPACIBCHT: TPEHATL YISCTHEE B KOH-
depeRnun RCE TOCYIADPCTBA, COCTOHOME
wrerayn Oprawmzaum O6sexmmensnx Ha-
il an Jrofore CuemHa MaRpoOBARRONO VI~
pesernd;

n) DPOCHTH DPABITEILCTBA NPITIAHIEH-
HHX FOCYASPCTB HPEZOCTABNTH CEOHM J8-
JErATAM IDHPORAE® NOJBOMOYEH B OTHOMIS-
ATl NOJNACSEEA, UPE YVCIOBHE NOGJIe-
ayromeft paTHdukalm, TexX KoEBeHUME,
ROTOPHG MOMYT GHITL 3aKJl0MeH Re KoEDe-
PERLYTH;

f) DpepaosnTh CDEIUIATUINPORAHENM Yd-
PRAZEHNAN, MERNPIBHTEILCTBERHEBIN OpraND-
samuaM 1 paorelonmx B 3aEnolt ofaacTH
MEeFIVEOPOUEIM OPFORNIAMNAM, DPUANCTSHEO
KOTOPBX IPECTABIACTCH NeYecoo0pasHhIN, KO-
MaHHPORATL HA RoBGepeHmER cporx Halbmo-
Aareqefl;

g) DPELIOEETL TOPPUTODPUAM, B HECYIHM
noxdolt OTBOTCTROHHOCTH 33 CBONI BHAOIANG
CHOINOHEA, B0 SRAMIOTIENCE, T6M HE MOBes, 6o~
MOYUPSRAIONTHMIICH B TeX O0JACTAX, ROTOPRIE
OXBATHBAIOTCH KPYTOM BeJonnd KOB$epOHIs,
EOMOBRMDOBSTL CBOEX NDeACTARRTeNeH s
yascTad B RoudepeEuun (663 ITpaBa rOJ0CA;

h) HasmaunTs HCTOAEETENLHONG CORPSTRDH
¥ UPeROCTABETL ROBJeDeRIEE Re00XOXHMEI
HOpCOHsT B O0CTYKEBAHRS».

2. B coorereTREE ¢ TOCTAHOBICHHZMY HYHE-

Ta 16 (1) upeEpexemBolt mmme peaomones [e-
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poparsHEH Cegpperaps NDHTNACEA X YI80THI ¥
ynousryrolt Kondepermun caspgynops recyasp-

CTB&:

Ascrpasmo
ApcrpEn
AnBagmn
ApremreHy
Adragucran
Benopyocxyn
Copercrym

Jaoe
Jnbepuo
Jiwsan
Jharem
Jwoxceubypr
Meoxcmxy
Monaro
Henax
Hupopaasm
Huxaparya
Hosyw Sennngamn
Hopserem
axueran
Hanauy
Haparzadt
Hepy
Toxsnry
Hopryranem
Pyuummo

Caansanop
Cay-Mapzmo
CaynoBckymn Apasmo
Cuapwmo

- CoexuEeHROS

Koponescrao
BexsroGperages
u Cepspuoft
Hpnamges
Coepprennne Mirama
Awnepura
Cowa Cosercrax
Conparncragessns
Pocnybaer

‘Tamnay

Yexocaopagsm Sdroman

Ypmm Orocaasmo
setnapmw K=no-Adperancealt
M sowmo Coxa

Drramop Hoommo

8. Kondeperuma Oprevmangs O6se THEeHHEMX
Hopmt mo TamomeRWLM (GOPMANLEOCTAM NpH
BPEMONHOM BBO3S YAHCTHHX MOTODHMX KEDABO-
BOYHKX CDOICTE B B OTHOMIEGHEE TYPHCTOB COCTO=
siack B IlerpsstEnx yrpemperuax Oprammss-
mEn Obvensmennnx Hamult 8 Hew-Hopre 7 npo-
zoxxanack ¢ 11 maa mo 4 monz 1954 ropa.

4. HpasaTeascrss CXeXYOITIX rOCYIAPCTE Gbi-
X9 WpencraRieEn Bs KoEdopeHDEE mpepcranm-

TN

Ascrpamm Mercuxn
Ascrpae Monrago
AprenTrHK Hanepmaenos
Bexnmram Tanasm
Bepams Tepy
Boausum Hopryramem
T'opona Barmxams Can-MapmEgo
Taera Cuapan
I'saTexany Coenenerroro
Tepmancrol Koponeserna
Denepararmodt Bexurofprramma
. Pocuybumes B CepepHolt
Tongypaca Hpasegmm
Joumrmrancroft Coopzmemmnx [Miraron
Pecarybomzea AMepura
Eremrra Ypyraag
Plapamna Oprammms
Wrym DpanTms
Hpara X AmeMETCROCO
Henapun Kopoxescrsa
Hranrm Hoppanea
KamGommn Tlefirons
Kauapm Yoms
Keoraa [Heelinapua
Koxyutum Mremnma
Kocra-Paza Oxsagops
Kybm Orocnasem
Junans Huosxs
Jorceutypra

IlpaparessoTBs CEEXYOMAX TOCYNAPCIE XKo-
MameEpoRate He Rordepempmn cBonx HEalmoxa-

Teged
Bpassres [peman
Benrprn pif3:ic



Hpana Typum=
Tanaauya 155018
Ha Komdepermm Grime DpejcTaBAeHk! Grexy-
0UIRe OPraEHAATER
A. Cneyuosauposorvsis yepelenus:
[pocsernrenspad, HayIHad W KyIbTYPHAR
oprameeanps O6sermrenunx Hawel;
B. Hpycus memnpasumasscmosnitie opaanuacyun;
Coser coTpyHEYECTEE TAMOEEEHNE Bo~
KOMCTR,
Opramusanus aMepHKAHCKHX INOCYASDCTB,
OpraEmssnus espomelicRoro SKOHOMEYOC~
EOTO COTPYAEHUSCTRA;
0. HenpnoumeaipCmeensue Opaanusayusl, UsMeIOuHs
KONCYAVMOMUSHW CIMamyc npu IEOROMUSECROM
u Coyuaswmon Coseme:

Hamezopus A:
Mexnvaapogaad TOpronag TanaTs;
Kamezopus B:
Memamepsranckag JepepamBid  ABTOMO-
BripHmX Kaybos,
Mesgyrapognag ssroMobmimmBag degepa-
Hua,
Mexpyunpogrlt cowa TypEIMS,
Memaynrapo mad accom@anEs o BORTYIN-
HOMY TPancuopry,
Mesxynaponnan xopoanas denepans,
Me#xnyraporrull cowe 0DEOBATEHHX TY-
PHCITIYECKIX OPranmaamul;

D. Apyctic 4enpasumesstmasnnsie opeanusoyu.
Kapanbexast TypRCTHIECKAS BCCOMMANHSL.

b. B coornercrsry ¢ mpanpnanw 52, B4 u b5
npassa opouenyps, mpaesTex Koudepermmed,
Ha000IaTANE B HPOJCTARETETH 0T YHOMARYTHX
ANING OPraNmasIHll TPREEMANA yYacTHE B pabore
Kordeperman Ge3 mpass roaoca.

6. Kondepemmma nm3dpass mpefceraTeien
r~ps Qumpmma ne Celtra (Pponmua), nepsuM 8-
MecTHTNEM npencepsters — r-ga A. C. Jlana
(Magea) ¥ BTODMM 33MOCTHTERSM NPENCOXATONS
— r-#a Opencno Hogapce (Ky6a).

7. Kowdepeuuns pasnaunra Kowmrer no mpo-
BODRe HOXHOMOUR, KoTOpLI H36paJ CROEM TP~

censranen r-gs X. IHemrtons (Hupepraepn), B
ABe pab0oune rpynnu, DOpDad U3 KOTOPHX H36pa-

s cBOEM pepxcematexeM r-ma Dpawna Jwra
(Inetinspen), s propag — r-us Mlapra Xomme
(Bexsraa).

KpoMs Toro Omx masmwagen IHpapopo# Eo-
MHTeT, KOTOpWE Habpad CBOHM NDeNCENaTeNaM
r~ea ae Capora ([llnemus).

8. Pabouag rpymos | upEsans 8a ocHOBY 00~
CYRIOHER Té DOCTRHORJICHES DDOSKTA MERIy-
HApONHOH TamomeEHON KOHBOEIEM ¢ TypHIMe,
repaloTanHore DromoMEISCRON ROMHccHol 1A
Espomm, RoTopNe OTHOCRIMCE E TAMORCHHKIM
POPMANLHOCTEM UPH BPOMOEHOM BB0O30 YACTHHX
MOTOPHMX NEPeBO3OYHME CPEACTS.

Pa6ogaa rpymua 11 npmiana 3a ocsosy o6cym-
[eHEs OPOSRT KONBOHOEH 00 DYLETHAX ¥ JBro-
TAX, ROTOPbIe XOIEHR NPENOCTABAIThCH TYPHCTAM,
opefcrasresEt mpanrrexversou PpanmmEm, B
OCHOBY EOTODOIG ORLI, OTYACTH, NOJOMEN YIOMH-
EYrbi BHIMe TPOSET OKOBOMEYECEOH KOMHCCHE
g Emnpom.

9. Opomcxomurume s Rordepenmes pebatu
3RUHCSHN B KDATKHX OTYSTAY COOTBOTCIRYIOUIEX
palOYHEE Ipymm B DISHADHKX 33ceNanyi.

10. Rondepenmua OpHEsrs B OTKpEAa A
HONUBCANYS CIORYIOUIBE BKTH

Kousemumo o TaMomeEERX NTOTAX BAR TV~
PROTOB,

Honommmreavent nporokon k Komsenmmm o
TAMOEOHHWY JbIOTSX [IH TYPHCIOB, EAcal~
npEAca BRO3A OTHACHINHXCE R TYPHIMY OCBENO~
MBTJBHRX JOKYMGHTOB ¥ MATEPUAI0R, A

TaMoEeHRYY ROEBOHUHIO 0 BPOMOHHOM BRO«
36 YACTHWX JOPOKHNMX ISPEBOA0YHHY CPLACTB.

11. B npomecce croeit paboru Kordepenmas
UpHHATS HEROTOPWS APYIAe DONIGHHS, PEeKOMeH-
FAIEE B MERJADAIEH, ROTODHS NPHBONEICE HAME,

1. Omnocumentno Koveenyuu o© sOMOMERKNT
Aseomax Oas mypucmes, Jonossumaasnose npomo-
wosa & Homsewyun o masocewwsz As2omaz §af
TYPUCIN 08, KACA WU LR 66030 OMBOCARWUICA % mY-
PUBMY OCOCOORUMEALHET DOKYMENMOS U MEMEPUR-
a0, t Tamomcennoll KONGERYUY O SPEMHENHOR 60038
yaemntr Jopoxniis nepesososnne cpedema.

a) Ycaopms #THX COTMAUIEHEN YCTAHABIRSAIOT
MEERNYNM JRI0T, BEOTODHS MOHEIIO TeX, Y10 Hpe-
RocTanamores Mrorays Joronapusawmynmca [o-
cymupersayi. Jorosapmnamnpmecs ['ocynaperea
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BPHEMYT MEDH K YRONHYAHEIO TEX JRI'OT, ROTODLIO
BMH B HaCTOHIIES BpEMA HPEXOCTABAMIOTCH.

b) HRororapusarmmmecs [ocyrapersa ocranxa-
10T 33 CO0O NpaBO NPEAOCTABIETE TARHE =26
NPENMYIIecTBa AN, TPOAEaoIENM B I'ocyap-
CTB3X, HZ OTHOCSTEXCH R wHeAY Jorosapusam-
muxce [ocypapers.

¢) Hxeerca s amgy, 9r0 paspemense Gecmom-
JITHHOTO BBO3R HE NPENSTCTBYOT 0ONOZeHHN) Be-
6o cHopaMyE, ROTOpME SRASIOTCE IO CRO-
eMY XapakTepy cO0paMn CTATHCTHIOCRYIMH.

. Omnocione e KoRSenyul 6 MoMOMECHRHNE
BOMIUE B8 MYypUCINGS.

a) Jorosapusatouguecs 1'ocylapers mpoyr
MEPH, YTOUB! €16.18Th BCE HEOOXOXHEMOO AMH 03HA-
KOMJICHNE TVYPHCTOB BCeMII HARAGEANIAMA CHOCO-
Gaum (CRAZTENME Oponropram, sdHIMAMH, Wa-
BEWE UM, TPOMKOFGBOPUTCIZMM Ba CTOHUNAX B
T. IL} ¢ TOME NDABIIAME, KOTOPNE NOMENE BME
co0JIATLCA 11 IHFUTAMI, TPOXOCTABIASMEME WM
HR CBOIX YEPPETOPNAX 0O OPIHATICKHOCTI.

b) Jorosapusatoupuecs ocyXapersa WpHMYT
MEPH K YODE31HOHIIO UHChMENHKX 3aSBNCHEHN
OTHOCHTENLHO MPCAMOTOB H TOBADOB, HA xo'ropue
pacnpoerpangerca e Konpenmea.

¢) 1) Hpurara orosopra Ermrra x Kopsennns
6 TAMOXKOHUKY JLIOTAX ANE TYPHCTOR, RAKOBSSK
OTOBOPRS TIACHT!

«Jenerauns Ermrra ocrasiger 38 oROEM
OPABITEILCTBOM NPABO JHINATH NPEEMYIIECTE,
opeayexaTpBaeNsx B Konsennmm 0 TaMOROH-
BHX JBTOTEX 118 TYPHCIOB, J0O08 AANO, KOTo-
7o0 BpiT moceurere EranTd B K8¥ecTBs TypH-
¢T3 DOCTYIACT BA Xakyw-ambo pabory 3a nuery
LT OeCILIATHO®. ‘

n) Hpmagra orosopss 'saremannt x crarhe
au 1 1 19 KoEperiom o TAMOZSHHbLY JBIOTAX LA
TYPECTOB, KAKOBAA OTOBODRS TIACHT!

«[paswreascrso 'sateMans ocrasamer 3a
co00H wparo:

1) me cumraTh TypHCTAME NHI, FHOFEANW-
IIX B CTPARY C NENOBLIMA NOXSMY, EAX IIpej-
VCMOTDENO B CTATHS.1;

2) Be BENENTOBATH NOCTAHOBAGHHY OTa-
s 10 B orHOWIOWHH cHODEMX ToppEropmnl,
KOTOPH@ Haxoxarces de facto B YIPABGHEE Xpy~
roro Focynaporsas.

m) [purara oropopra I'swre & Koppemman
0 TAMOKOWHLIX JBIOTAX NJH TYPHCTOB, EARORAS
OMOBODEA IIACHT:

«Jleaeramaa I'anTy o¢Tannger 38 CROMM mpa-
BUTEALCTBOM HpPSRO JRIDATS NPOEMYIICOTR,
IpeIrCMATPABACNMEX B KoHBCHIAR 0 TAMOXEH-
HHIX ,THFOTAX I8 TYPHCTOB, MoGoe Jmmio, Ko-
TOPOS Npd Hocemenyn 'aHTH B KaYecTBe TYpH-
CTa DOCTYNA®T Ha Kakymo-anbo pabory 3s
miaTy Iom B karofi-cnbo wmod ¢opme samE-
Macres onmaaynsacnol npodeccreds,

) Hpmesra orosopra Jlmsama x Konsen-
B @ TaMOREHHBIX JbTOTAX I8 TYPHCTOR, BakO-
BOS OTOBOPRE ITACHT:

«deaeranug Jnsana coxpanger as Jrmamou
OpABo JIMmaTs TPEAMYINECTs, HPOXYCHMATPUBa=
exBiX 8 HoHpermim o TBMOFEHRRX NHTOTX 1A
TYPNCTOR, 1000¢ M0, KOTOPOC NP mOCeIne~
s . [DBaHe B RaYecTBE TYPUCTA DOCTYHRET Ha
EaRvIo-MR60 pabory 38 miaTy B B Karof-yo-
G0 mmo#t dopMe 3sFEEMBeTcA OmARaUNBACMOH
apodeccnefts.

v) Hprmasra orosopra Imerrm x crathe 3
Kompemim 0 TAMOKXEHABX IKIOTAX IS TYPHCTOR,
KAKOBAA OTORODKS TAACHT:

«HeeM0Tpt HA  NOCTOHOBACHHS CTAThE 8
Kongenmm o TaMOKeHRWX JBIOTAX SIS TypE-
CTON. CRAMUINABRCRNE CTPORE! MOTYT M3l3BATH
CHPUNANBEB NPABRAS, DPAMABACHIIE K TRIAY,
DPOKTIBSIOMEN B ATHX CTPARAX®.

L. Omuocumensns Jono. 1MumeAs o0 1 ponoKo-
Al & ROnGCHIE 0 DEIMOMEHNNE Ab20MNZ DAk Y-
PHCIIVE, KQCQWNHN20C8 88030 UMHOCRIUI(R & Y-
DUAHY Gr8edoNNMeIoHUE DOKYMOHINGE 1 INONCPH-
a.106. :

2) Nordepenmng npHALia K CBOACHILO, 9TO
o0 NOTOOHOMY ke BONDOCY VEG CYLISCTAYET 184
cornauenms, a nuenno CornameRne o BBO3e Mo~
TEpNA.10B L)OCRETHIENLHONG, BAYYHOIO H RYAb~
TYPHOIO JHAYCHAN, NPHAATOS WOX HOKPOBOTENE-
erson [lpocrerarensrol, BayudoRt B RyxsTYpHO#A
opravmasiEn  O0penmmennnix Hamml, xoropoe
Berym1o B ey 21 mag 1962 rona, # Memayma-
PONAAH EONBSHIES 06 ofierdenma BB0as 05PA3NOB
TOBSDOB ¥ BRO3S PEENAMELIX MATODHANOS, SAKNIO-
YeRESY XOJ NOEpORETeNLeTROM (pramwaanms
O6nemanenarnx Harmml w popmucamnas B Honene
7 moabpa 19562 rona.



b) Ipmmira orosopes Coemimmexsmoro Kopo-
aepcrss BexmeoGprramma g Ceneprolt Hpaamms
g crared 2 JlonoxmrmessBoro mporoross E Kom-
BRHIME O TAMORCHHEX XbTOTAX NAH TYPHCTOB,
RACAKMENOCE BRO3S OTHOCENIEXCH K TyDHAMY
OCBOROMETOXPHEIYX Z0SYHERTOS B MATEDHAXOR, KA~
EOBaS Or0BODES IA&CHT:

aJlaa Coepmmennoroe Bopoxescrsa He mmeer
obganTempoll cram cTaThg & JonmossmETeanROre

OPOTOKOXA, NOCKONLKY OHa OTHOCHTCH E $oro~

rpadinan Ses pador 1 vendenpsy Gororpa-

dnam 6ed paMoR, RO 0HO 0049yeTCHE PA3PONIATE

BpeMeHERH BBO3 0TOX IPE,MPTOR, BE BANMAY HE

HONLINE, R HAAOIOR COrNACHO MOCTANOBRONH~

AN, GTHOCHIRIMCN K cTaThe 8 vroro Ilpotoxoans.,

IN.  Omnocumensno Tasowennoll Koussenyus o
SPEHENNOR BODIS RATMAE BOPOMHUNE HEPIOOIORHELT
cpedoms.

a) Tawowendne Biaemn Jorosapmeaompxcs
TCocvaapers opnayT Mepsl X Respgenmo b obmse
ynorpeSaeEHe, NS RE3 HA JORYMEHTHX Ha BDe-
MemEN{l BRO3, NRTIPOBAHHNK mrreMuexell; HA RO~
TOPHIX OTMRYANACH OB j18TA BBO3A IJN BHBO3A H
RAFMOHOBRNNIC TAMOABHHON KORTODH, I8 SBApers-
CTPAPORIN OTOT BHOR ILTH BHBOA,

b) Joronapspatomnecs ['ocyRApCTRE HPHWYT
MEPH K TOMY, WT008 YUPasTANTD NOKYMEETH HA
BpEMeRHENT BHAOY. KOMIA DMCIOTCH JOEYMENTH Ha
BpeseRALl RBOI GHHNMY NEPEBOSOTHNE CPOACTR
B APYTYIO CTPAAY, N0 KOTOPHN MOFRO JCTAHOBHETH
WX IJeRTHYHOCTS UPH 1IX BOIBPA ONI.

¢) Horosapnnanwompecs T'oeviapersa mprsHa-
YoT, 9t0 yemeunoe uposenerne orofl Konsenmma
Tpelyer TPONOCTARICHHS THONROMOYSHHOH acco-
UNOER ASFOT NE

1) nepennjia W oTH, AeodXo ol g onga-
TH BRGIRNY HOHLUH ¥ HQI0rO0BR, macm&em
TAMOROEEHMA BALCTAMD KsRoro-vHOe Horosapam-
pawmerocs Focyanpernn 38 HesNGOPKY HOKYMEH~
TOB EA BpoMeHHHE RB03, UPSXYCMATPEBAOMEX
srolt Ronrenuaed;

R) DEpeBOAd BANWOIN, ROIIS NPOHIBOXHTCH
YIMATA BEOIHBIX DOULTAN HAH HAXOIOB B COOTBT-
CTRHH 0 DOXOXOHHANY, TDOXYCHOTPARNLME § CTo~
e 27 srolf Konpermyn; B

m) HOpeBORA BAXIOTH fAR OLLNATH HOKYMEN-
TOB HS& Bpemerusil REO3 BNP MAXXYHApONHLIR
000poT, mOoChLEAMON YIOXHOMOTOHEEM ES TO A0~

CONHAIEAM COOTESTCTRYWIEMY  BCCOMHAIBAME
i fegeparpann.

d) 1) Ipznera orosopra efrons x craree 2
Tamomennol EOHBeHUEH 0 RBpOMEHHOM BROZO
YACTHHX JOPOKHWY HOPEBOBOYHHIX CPOACTB, Ka-
KOBAH OrOBUPEA TNACHT:

«HeouoTps HA NOCTAROBNEGHNA CTATHH 2 Ha~
croameil Komsennum, mpasarenscrao efiona
oCTaBJger 33 codoff IpABO Re pACHPOCTPAHSTH
OpEOMYIIECTRE, BHTEKAIONNE 13 57oll cTaThH,
88 xmm, 00W9R0 mpomEBawmpEx nue [leftsona,
KOTODH® NP BpEMenRoM mocememm [efiona
HOCTYNAKXY Ha EAKYI0-2u60 pabory 3a masTy
e B Ranoli-xm6o mEoft dopxe ssmmMamTCR
omapyasacMoll mpodecornadts,

n) Ilposers oromopxa I'sateManu k crars-
a1, 4 n 38 Tamoxennoft ROEBeHIAR 0 BpeMen-
HOM BRO3C YACTAMX JOPOKHBY NepeB030qHbLIX
CPeJiCTS, KAaROBAA OTOBOPKA IAACHT:

«lUparrresberso 1'saTevannt ocTasifer 3a
aa cobolf mpaso:

1) cumrars, 9T0 DOCTAHOBACRNE RACTOSIOR
Komperuum ppnuenswrca T0Xb%0 K (Eamde-
CKHN JMIAM, HO He K ODEIAYECKEM JROaM O
EOpUIOpAHAM, IPSAFCHOTPEHHWN B CTarhe 1
rxanu I}

2) cunTaTh, 9TO CcTaTsd 4 He OTHOCHTCE K
I'sarexans;

3) He &FNEUTOBATE NOCTIHOBICHHA (T8~
T 38 B OTHOMIEHHW CHOPHMX TeppITOpmEY,
KOTOpHE HaxoNares de facto B YIIPAB.IGHAN Jpy-
roro I'ocyraperaems.

w) Hpwaara orosopra Muine k HeROTOpHH
HOCTAHOBJRHTAM TaMOKeHHOH KOEBERIEN O Bpe-
MEHROM RBOZM YNCTABIN A0DOFANY NOPEROIOYHRX
CPEACTE, RAROHAR OCOBOPEA IMACHT:

K comampe 1 0:

«IIpapnreascrso ITexmm ocravmaer 3a coGoll
OPaB0 OCEXIOTHTE CODHEAEYSCEHE TOUS Bl Ki-
TEIOpPHHE JEN, K EOTOPHM OTHOCHTCE HIEATHE,
BHTeKaKMIIHe B3 Bacrommelt Romsomymms.

K smamee 2;

«Hecmorpe B DOCTARORAGHBS CTATHH 2 Ha-
crogmeit Kommemmam, npasgrexworse Hmpws
ocrannger 3a o608 Mpaso HE PACHPOCTPABATS
UPOHMYIIECTRS, BETERAIINES U3 oTOR oTaTHY,
Ha xHN, OOWYHO DpomwsAKIEX mRe Plmpwm,
KOTODNE TP BPeMEHHOM oocemensn Wamma
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HOCTYHA®Y Ha Eakyno-am(o palory 3a mamry
i B eaEoit-ubo wmHOX QopMe samEMBITCR
oniavEpaerolt mpodeccmaibs.

rv) Ilpemsara ororopes Mercmrm k cratse 4
H ApyrEM cTaThaM Tamoxemiol KOHBEHIHR 0 BPe~
MOHHOM BBO36 YHOTHMX JOPORHEIX TOPABC30THEX
CpO/CTB, EAKOBAR OrOBOPES MEACHT:.

«Jlexeranms MercHEY B COOTBOTCTSHE O 38~
gBNCHHOM, E0TOpoe OHEO ROEEREM o00pasoM
CHeNSHO IpH OGCYENENHH RAHNONO BONDOGCS B
Pabouelt rpyme I, orosapesaer upass Mexca-
EH B CBHZH cO Cravheft 4, RorOpad paspemser
PpeMeHHs EB03 BAIBCHEX Sactell nag pemoH-
TA WEpEBO30UEMX cpeAcrs. Jederamms He Mo~
EET CODIACHTLCH HE BTY CTATLN, HOO DOPHJOE,
0 KOTOPOX BJIeT Pevb, OPOTHEODSTHT 3BEOHAM
26 CTpAHNH, & TAKRE NOTOMY, ¥IO TSKHO 3a-
HACHE® 986TH O0NYHO He MMOKT UPHIBAKOB,
IO KOTOPHIM M0®HO Opino O3 YOTAHABIRRATH HX
EGHTEIHOCT: HPH BhB0a6. 1[0 WReHMO. fele~
Tal| 3TOT UOPANOE BAPYIAX Ou $ucKaALENe
HETSDECH CTPaBM, H00 OTEDHBAN O BOIMOR-
BocTh 0eCUOONLIHHEONO BBO3a HOBHX SAJLACHRX
usorell DOCPeNOTBOM BRIBOBA CTADHXE 9actelf,
OTROCSIMEXCE B TOPeBOBOUHOMY CPENCTRY, HO
IpUMa/LIeXaeMy AaHEOMY TypECTy. Hostomy
CHOAYOT CUHTATH, 9TO JAYUINS, 6CEA B TAKIY
Cayasgx XomEnw GYAYyT BIEMATLCE COOTBET-
CTBYROUIRS HOMLINHE.

Tarag %6 OCOBOPES NEASSTCE B K NPYIrHEM
craThaM BacTosmel Rompemnmw, xoropud or-
HOCATCS b 3GHACHKM YACTHM XS DPORIBOHCTRS
PeMOHTAD,

¢) Pemesto ¢ponsth GIEAYOMYI0 POKOMEHIa-
THK:

«HoudepeHus POROMEHITET, 1T00K 05006~
PRZBBIMIl YOKYMEHTAMY, TPEAYCMOTDIRASMEMH
p npniosenusx k TamomenHOH KOHEBEHIHE 0
BPOMERHOM BB0O36 YACTHEIX NOPOZEHNX HEPEBO~
309HEX GpeJiCTR, NOABIOBANACE I KOMMODIe-
CREX CYXOUYTHHZ WePEBOZOTARY CPENCTB, 16~
POBORIANIAX TYPHCTOS, B JOropspuBAIGIIHEeCH
Tocyxaporss, EOTOPRE PASDPEMSIOT BBOZ B RO~
LICATOOYMX) TARHX HEpeBOSOTHHIX CPejCTR A
MEETYBADOTHNX coolmmereity.

12, Konepenmua npradss & CEONOHHS) HOCTS~
HOBXeHEZ crarsy V CoraamenEs o BPOMEHHOM
NpEMEHEHAN NPOSETOB MEMAYHAPOEHEEX TAMOROH-
HEX roEBeRmallt 0 TYDESME, 0 EOMMOPISCRUX N0~

'POEHEIX HOPABO3OVHHX CPOJCTBAX N 0 MeEIYHA-

pOREOH NepeBOAKE TOBBPOR N0 HOPOTAM, COBEp-
megHore B Merens 18 wona 1049 roxs, RoTopag
OPefyCMATPEREET CACKYIIES:

«B caydae 2AETHYCHRR T6X BCOMEPENX EOH-
BeHIEYN, XOTODHE HMOKICE B BHIY BO BTOPOM
HYHET® DPeaMOYJAM, B [0 BCTYILAOHHE STHX
KOHBeHIE! 8 cuny moboe YIACTBYDINSS B Ha-
oroanzem CorameHHH NpPABETEABCIRO, EOTO-
poe CTAROT YIACTHEEOM OfHOMR MIH BeCKOIbERY
TAERHX KoHRoHNmH, aproMarmuecrkn Oymer cum-
TaTECH JEHONCHDOBABIIEM Hacrodmmes Corxa-
MeéRNe B OTROINGHEH UPOSRTS KOHBOHIEE HIR
IOPOEETOR KOHBOHDMH, COOTBETCIBYWIDHEX i~
6ot w3 TeX ROEBOHIENH, YYaCTHHEROM KOTODMX
CTBAG HTO MPABHTOABCTBOS.

18. Tommmsrag gacTOSIIEre SaRI0IHTONBEONG
aETA Nemomdpyercd y I'emepambmoro Cexperaps
Oprammeames O6semmmennnrx Hanell, woTophod
IPENPOBOENAST 38BSPEHHNG EOIHE Or0 KAMIOMY
T'ocyraporny, keTopoe ORI HPETIAMEHO K ytm-
¢y 3 Kondepernms.

B YIOCTOBEPEHHME H3VIOKEHBOI) mn-
MeNOAUHCSBIINECS OpeIcTABNTEAR B BalmogaTe-
JE DOFEECAE Bacrosmupl SaxmounTessHinl art
 Ienrpaspenx yepesponusy Oproxwaarus Ofn-
exmaenpnx Hammk 8 Hewo-HMopys ueTseproro wo-
HS THCAYS JEBATHCOT DATHRECAT Y6TBEPTONO Iofa
B ONBOM OK3EMIIADS HS AHrMAHCEOM, HCIAHCEOM
7 $pasIyICROM S3HEAX, OPHYEM RARIHH H3 aTHX
TEECTOR SBASSTCH PARHO AYTGHTHTHLIM.

Fenepamsuouy Cerperapio nopyaercs BaroTo-
prrs odEmuaisHul mepeson BECTOAIIANO SARIN-
YRTENLHOFO AKTA HB KETAHCKOM ¥ PYCCROM SBHEAX
B opecdmErs Euraficked B pyccxmd TeRCTH X
AHTARHCEOMY, HCITAHCROMY B (PAaBNY3CKOMY ToE-
CTAM, KOTHa 08 Oyier NperpOBOEARATL 3ABODAB-
ELe KOIMHE TAKOBWX I'0CYHapeTRAM B COOTBET-
CTBAY ¢ DOCTAHORNIGREAMY myskra 13, waxomen-
HOTO BLIHS. '
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CONVENTION CONCERNING CUSTOMS FACILITIES FOR TOURING

Tuz CoNTRACTING STATES,

Desiring to facilitate the development of inter.
nationsl tonring,

Have decided to conclude a Convention snd have
agreed as follows:

Armicie 1

For the purpose of this Convention:

(a) The term “import duties and import taxes™
shall mean not only Customs duties but also all du-
ties and taxes whatever chargeable by reason of im-
portation;

{b} The term “touriet” shall mean any person
without distinetion as to race, sex, language or re-
ligion, who enters the territory of a Coniracling
State other than that in which that person normally
resides snd remains there for not Jess than twenty-
four hours and not more than six months in the
course of any twelve-month period, for legitimate
non-immigrant purposes, such as touring, recres-
tion, sports, health, family reasons, study, religious
pilgrimages or business;

(¢) The term *“temporary importation’ permit”
shall mesn the Customs document testifying to the
guarantee or deposit of import duties and bmport
taxes chargeable in the event of failure to re-export
the article temporarily imported.

Arricie 2

1. Subject to the other conditions laid down in
this Convention, each of the Contracting States shall
adrmit temporarily free of import duties and import
taxes the personal effects imported by a tourist, pro-
vided they are for the personal mse of the tonriat,
that they are carried on the person of or in the lug-
gage accompanying the tourist, that there 4 Do res.
son to fear abuse, and that these personal effects will
be ve-exported by the tourist on leaving the country.

2. The term “personal effects” shall mean all
clothing and other articles new or used which a tour-
ist may personally and reasonably require, laking
into comsideration afl the aiveumstances of his visit,

but exeluding all merchandise imported for com-
mercial purposes.

3. Personal effects shall include among other arti-
cles the following, provided that they can be con-
sidered as being in wee:
personal jewellery;
one camers with twelve plates or five rolls of film;
one miniature cinematograph camers with two reels

of film;
one pair of binoenlars;
one portable yrusical instroment;
ons portable gramophone with ten records;
one portable sound-recording apparatus;
one portable wireless receiving set;
one portable typewriter;
one perambulator;
one tent and other camping equipment;
sports equipment {one fishing outfit, one sporting

firearm with 6fty cartridges, one non-powered
hicycle, one canoe or kayac leas than 514 metres
long, one pair of skis, two tennis racquets, and
other similar srticles).

ArTicLE 3

Subject to the osther conditions laid down in this
Coavention each of the Contracting States shall ad-
mit free of import duties and import taxes the fol-
lowing articles imported by & tourist for bis per-
sonal nuse, provided that these mrticles are carried
on the person of or in the hand luggage accompany-
ing the touriet, and provided that there is no reason
ta fear abuse:

(a) 200 cigarettes or 50 cigars or 250 grammes
of tobacco, or an assortment of these products, pro-
vided that the total weight does not exceed 250
gramuomes ;

(&) one regular-size bottle of wine and one-guoar.
ter litre of spirits;

(¢) one-quarter litre of wilet water and s small
quantity of perfume.

¥



ArTicie 4

Subject to the other conditions laid down in this
Convention each of the Contrsoting States shall
grant to the tourist, provided thet there is no reason
to fear abose:

{(a) authorization to import in transit and with-
out s temporary importation permit, travel souve-
nirs for a total value not exceeding 50 U.S.A. dol-
lars, provided thet such sonvenirs are carried on the
person of or in the Inggage accompanying the touriat
and that they are not intended for commercisl
purposes;

(b) suthorization to export, withou! the formall-
ties applying to currency controls and fres of export
duties, travel souvemirs which the tourist has
bought in the country for & total valye not exceed-
ing 100 U.5.A. dollars, provided that they are car-
ried on the person of or in the luggage accompany-
ing the tourist and that such souvenirs are not in-
tended for commercial purposes.

ARTICLE 5

"Each of the Contracting States may reguire &
temporary importation permit in respect of articles
of a high valne covered by article 2.

ArnicLE 6

The Countracting States shall endeavour mot to
introdnce Cunstoms procedures which might have the
sffect of impeding the developmant of internstional
touring.

ApTicte 7

In order to expedite Customs procedures, contigu:

ous Contructing States shall endeavonr to place

their respective Cusioms posts close together and
to keep them open during the same hours,

AwnricLe 8

The provisions of this Convention shall not proj-.

ndlce in any way the application of police or other
regulations concerning the importation, posseasion
- and carrying of arms and ammunition.

ArTicie 9

Each of the Contracting States recognizes that any
probibitiona which that State imposes on the im-
portation or exportation of artisles which bemefit
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under thiz Convention ehall apply only in so far as
they sre based om comsiderations other than eco-
nomis in character, for example, of public morality,
public security, public bealth, hygiene, veterinary
or phyto-pathological considerations.

ArTicLe 10
The exemptions and facilities provided by this
Convention shall net spply to frontier trafhe.

Nor shall the applications of these exemptions
and facilities be considered ae aptomatic:

{a) when the towal quantity of a commodity to
be imported by a tourist exceeds substantially the
limit laid down in this Convention;

(b) in case of a tourist who enters the country
of import more than once a month;

{(c) in cass of a tourist under 17 years of age.

ArmiciLe 11

In the avent of frand, contravention or shuse the
Contracting States shall be free to take proceedings
for the recovery of the corresponding import duties
and import taxes and also for the imposition of any
penslties to which the persons who have been
granted exemptions or other facilities may have ren.
dered themselves Hable

Arniciy 12

Auny breach of the provisions of this Convention,
any substilution, false declarstion or act having the
effect of causing & person or. an article improperly
10 benefit from the system of importation laid down
in this Convention, may render the offender liable
in the country where the offense was committed to
the penalties prescribed by the lows of that country,

ArticiE 13

Nothing in this Convention ghall prevent Con-
tracting States which form a Customs or economis
anion {rom epacting special provisions applicable
to residenits of the States forming that union.

ArTICLE 14

1. This Convention shall be open for signaturs
until 31 December 1954 om behslf of any State
Membor of the United Nations and any other State
invited to aitend the Ubited Nations Conferencs on
Customs Forroalities for the Temporary Importa



tion of Private Road Motor Vehicles and for Tour.
iam held in New York in May and June 1954, here-
inafter referred to as the Conferenca

2. This Convention shall be subject to ratifica-
tion and the instruments of ratification shall be de-
posited with the Secretary-General of the United

Nations,

Arricis 15

1. From 1 Jansary 1955 thie Convention shall
he open for accession by any State referred to in
paragraph 1 of article 14 and any other State so in-
vited by the Economie and Social Council of the
United Nations, It shall also be open for accession
on behalf of any Trust Ferritory of which the United
Nations is the Administering Authority.

2. Accession shall be effectad by the deposit of
an instrument of sccession with the Secretary-Gen-
eral of the United Nations.

AwricLr 16

1. Thie Cdnvention shall enter into foree on the
ninetieth day following the date of the deposit of
the fteenth instrument of ratification or accession
either withont reservation or with reservations se-
cepied in accordance with article 20.

2. For each State ratifying or acceding to the
Convention after the date of the deposit of the fif-
teenth instroment of ratification or accession in ace
cordance with the preceding paragraph, the Con-
vention shall enter into force on the ninetieth day
following the date of the deposit by such State of
its instyument of ratification or accession either
without reservation or with reservations accepted in
accordance with article 20,

Anrtices 17

1. After this Convention has been-in force for
three years, any Contracting State may denounte it
by 8o motifying the Secretary-General of the United

Mationa.

2. Depumciation shall take effect fifteen months
after the date of receipt by the Secretary-General
of the United Nations of the notification of de.

punciation.

Articir 18

This Convention shall ceass to have effect if, for
any period of twelve consecotive months after its

entry into force, the number of Contracting States
is less than eight.

Armicie 19 é{i(/(/w a,??am

1. Any State may, at the tims of the deposit of
ite imstrument of ratification or accession or at any
time thereafter, declare by netification addressed
to the Secretary-General of the United Nations that
this Convention shall extend to all or any of the
territories for the international relations of which
it is respongible. The Convention shall extend 1o
the territories named in the notification as from the
nineticth day after ite receipt by the Secretary-Gen-
eral if the notification is not accompanied by a
reservation, or from the ninetieth day after the
notification has taken effect in secordance with
article 20, or on the date on which the Convention
enters into force for the State comcermed, which-
ever is the later.

2. Any State which has made a declaration under
the preceding paragraph extending this Convention
to any territory for whose international relations it
is respongible may denounce the Conmvention sep-
arately in respect of that territory in accordance
with the provisions of article 17.

Arricie 20

1. Reservations to this Convention made before
the signing of the Final Act shall be admissible if
they have been accepted by a majority of the merm-
bers of the Conference and recorded in the Final
Act :

2. Reservations made after the aigning of . the
Final Act shall not be admitted if objedtion ia ex-
pressed by one-third of the Signatory States or of
the Contracting States as hereinafter provided.

3. The text of eny reservation submitted to the
Secretary-General of the United Nations by a State
at the time of the signature, the deposit of an instru-
ment of ratification or accession or of any notifica-
tion under article 19 shall be circulated by the Sec-
retary-General to all States which have at that time
sigued, ratified or acceded to the Convention. If one-
third of these States expresses an ohjection within
Mé%ms from thédatbbffcimd}aﬁan, the reserva-
“tion shall not be accepted. The Secretary-General
shall notify all States referred to in this paragraph
¥ any objection received by him as well as of the
acceptance or rejection of the reservation.



4. An objection by o State which has signed but
not ratified the Convention shall cease to have effect
if, within a period of nine months from the date of
making its objection, the objecting State has not rati-
fied the Convention. If, as the result of an objection
ceaging to have effect, a reservation is.acoepted by
application of the preceding paragraph, the Secre-
tary-General shall so inform the States referred to
in that paragraph. The text of any reservahon.ahall
not be circulated to any-signatory Stats wnder the
preceding paragraph if that State has not ratified
the Convention within three years following the
date of signature on its behalf,

5. The State snbmitting the reservation may,
within a period of twelve months from the date of
the notification by the Secretary-General referred

to in paragraph 3 that a reservation hes been rejected -

in sccordance with the procedure provided for in
that paragraph, withdraw the reservation, in which
case the instrument of ratification or accession or the
notification under urticle 19 as the case may.be shall

take effect with respect to such State as from the

date of withdrawal. Pending such withdrawal, the
instriment or the notification as the case way be,
shall not bave effect, unless, by application of the
provisions of paragraph 4, the reservation is subse-
quently accepted.

6. Reservations accepted in accordance with this
article may be withdrawn at any time by notification
to the Secretary-General.

7. No Contracting State shall be required to ex-
tend to a Statet making a reservation the benefit of
the provisions to which such reservation appliea.
Any State availing itself of this vight shall notify
the Secretary-General accordingly. and the latter
shall communicate this decision to all signatory and
Contracting States.

ArricLE 21

1. Any dispute between two or more Contracting
States concerning the interpretation or application
of this Conventiou shall so far se possible bp settled
by negotiation between them.

2. Any dispute which is not sattled by negotiation
shall be submitted to arbitration if any one of the
Contracting States in dispute so requests and shall be
referred accordingly to one or more arbitrators se-
lected by agreement between the States in dispute.
If within three months from the date of the request
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for arbitration the States in dispute are unsble to

agree on the selection of an arbitrator or arbitrators,
any of those States may request the President of the
International Court of Justice to nominate a single
arbitrator to whom the dispute shall be referred for
decigion,

3. The decision of the arbitrator or arbitrators
appeinted under the preceding paragraph shall be
binding on the Contracting States concerned.

ArTicLE 22

1. After this Convention has been in force for
three years, any Contracting State may, by notifica-
tion to the Secretary-General of the United Nations,
request that a conference be convened for the pur-

“pose of reviewing the Convention, The Secretary-

General shall notify all Contracting States of the re-
quest and a review conference shall be convened
by the Secretary-General if, within a period of four
months following the date of notification by the
Secretary-General, not less than one-half of the Con-
tracting States notify him of their concorrence with
the request.

2. 1If a conference is convened in accordance with
the preceding paragraph, the Secretary-General
shall notify all Contracting States and invite them to
submit within a period of three months such pro-
posals as they may wish the conference to consider.
The Secretary-General shall circulate to all Con-
tracting States the provigional agenda for the con-
ference togethier with the texts of such proposals at
least three months befors the date on which the coi.

ference is to meet.

3. The Secretary-General ghall invite to any con-
ference convened in accordance with this article
all Contracting States and all other States Members
of the Uniled Nations or of any of the specialized

agenoies.

Anticre 23

1. Aay Conuacting State may propose omne or
more amendments to this Convention. The text of
any proposed amendment shall be transmitted to
the Secretary-General of the United Nations whe
ghall circulate it to all Contracting States.

2. Any proposed amendment circolated im ac-
cordance with the preceding paragraph shall be
deemed to be accepted if no Contracting State ex-
presses an objection within a period of six months



following the date of circulation of the proposed
amendment by the Secretary-General.

3. The Secretary-General shall notify as soon as
possible all Contracting States whether an objection
to the proposed amendment has been expressed, and
if no snch objection has been expressed, the amend-
ment shall emter mto force for all Contracting
States three months after the expiration of the pe-
riod of six months referred to in the preceding
paragraph.

Awricis 24

The Secvetary-General of the United Nutions
shall notify ail Member States of the United Nations
and all other States invited to attend the Confer-
rnce of the following:

{a) Signatures. ratifieations and accessions, re-
ceived in accordance with articles 14 and 15;

{b) The date upon which this Convention shall
anter into farce in accordance with aricle 16;

{¢} Denuncistions received in sccordance with
artiele 173

{#) The shrogation of this Convention in acrord-
ance with article 18:

(e} Notifications received nnder article 19;

(f) Entry into force of any amendment in ac-
cordance with article 23.

ArticLE 25

The original of this Convention sbhall be deposited
with the Secretary.-Generzl of the United Nations
who shall transmit certified copies thereof to all
Members of the United Nations and all other States
invited to the Conference.

In wrrngss wHEREOF the undersigned, being duly
suthorized thereto, have signed this Convention.

Domnge at New York. this fourth day of June
one thourand nine hundred and fifty-four, in a_ .

Tsingle copy in the English, French and Spanish
languages, each text being equally authentic.

The Secretary-General s requested to prepare un
authoritative translation of this Convention in the
Chinese ond Rossiun languages and to add the Chi-
nese and Russizn texts to the English, French and
Spanish texts when fransmitting certified copies
thereof to the States in secovdance with article 25
of this Convention.
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CONVENTION SUR LES FACILITES DOUANIERES EN FAVEUR DU TOURISME

Lxs ETaTs CONTRACTANTS,

Désireux de faciliter le développement du tou-
risme international,

Ont décidé de conclure une Copvention et sont
convenus des dispositions snivantes:

ARTICLE PREMIER
Aux fins de la présente Convention, on entend:

a) Par “droits et taxes d’entrée”, non seulement
les droits de donane, mais ausei tons droits et taxes
quelcongues exigibles du fait de 'importation;

b) Par “ouriste”, toute personne qui, sans dis-
tinetion de race, de sexe, de langue ou de religion,
péadtre sur le territoire d’un Etat contractant avtre
que celui on elle réside habitnellement et y séjourne
pendant vingt-quatre henres an moins et 9ix mois an
plus, au cours d'npe mwéme période de douze mois,
si son voyage est dil & un motif 1égitime, autre que
Pimmigration, tel que: tourisme, agrément, sport,
santé, famille, études, pelerinages religieux ou
affaires;

c) Par*“titre d"importation temporaire”, le docu-
ment douanier permeliant de constater la gorantie
ou la consignation des droits et taxes d'entrée exigi-
hles en cas de non-réexporiation des objets importés
temporairement.

Articrs 2

1. Sous réserve des autres conditions prévues par
s présente Convention, chacun des Etats contrac.
tants admettra en franchise temporaire des droits et
taxes d'entrée les effets personnels importés par un
touriste & condition que ces effets soient destinés
i son usage personne!, que le touriste les transporte
sur loi ou dany les bagages qui Vaccompagnent, qu'il
p'y ait pas de raison do craindre un sbus, &l que ces
sffets sojent réewportés par le touriste lorsgm'il
quitte e pays.

2. Par “effets personnels™, on entend tous véte-
ments et sutres articles, neufs oo ussgéa, dont un
touriste peut personnellement et raisonmshlement

avoir besoin, compte tenu de tontes les circonstances
de son voyage, & exclusion de tontes marchandises
importées b des fins commerciales.

3. Les effets personnels comprennent, entre su.
tres articles, les objets suivants, A condition qu’ils
puissent étre considérés comme &tant en cours
dussge:

bijoux personnels;

un appareil photographique et douze chassis ou
cing rouleaux de pellicules;

un appareil cinématographique de prise de vues de
petit format et deux bobines de film;

une paire de jumelles;

un instrument de rmousique portatif;

un phonograpbe portatif et dix disgues;

un apparei) portatif d'enregistrement du son;

un apparcil récepieur de radio portstif;

une machine 3 écrire portative,

ane voiture d'enfant;

une tente et autre équipement de camping;

enging et articles de sport (un attirsil de pécheur,
une arme de chasse avec cinguante cartouches,
un cycle sans moteur, un canoé ou kayac dome
longuenr inféricure & 5 métres 50, une paire de

skis, deux raguettes de tennis, et auntres articles
anafogues).

ABTICLE 3

Sous réserve des sutres conditions prévaes par la
présente Convention, chacun des Etats contrac
tants admetira en franchise des droits et taxes d'en-
trée les produits ci-aprés Jorsgn'nn touriste les im-
porte pour son usage personnel, 3 Ia conditien qu'il
les transporte sur lui on dans ses bagages A main et
qu'il n'y ait pas de raison de craindre un abus:

a) 200 cigareties, ou 30 cigares, ou 250 grammes
de tabac, ou un assortiment de ces produits 3 con-
carrence de 250 grammes;

b) une bouteille de vin de capacité normale et
un gquart de litre de spiritueux;



¢) un quert de litre d’eau de toiletie et nne petite
guantité de parfume.

ARTICLE 4

Sous réserve des autres conditions prévues par
la présente Convention, chacun dea Etats comirac-
tants accorde su touriste, sous réserve yu'il n'y sjt
pas de raison de craindre un sbus:

a) V'autorisation d’importer en transit, sans litre
&’importstion temporaire, et dans la limite d'une
veleur totale de 50 dollars (des Etats-Unis & Arméri-
que) les souvenirs de voyage qu'il transporte sur lui
ou dans les bagages qui I"accompagnent, si ces sou-
venirs ne sont pas destinés 2 des fins commerciales;

b} Pauterisation d’exporter, avec dispense des
formalités relatives au contrdle des changes et en
exonération des droits d'exportation, dane la limite
d'une valeur totale de 100 dollars (des Etats-Unis
d'Amérique), les souvenirs de voyage que le touriste
a achetés dans le pays, qu'il emporte sur Ini ou dans
les hagages qui I'accompagnent, gi ces souvenirs ne
sont pas destinéds 3 des fine commerciales,

ARTICLE 5

Chseun des Etats contractants peut exiger gue
ceux des objets visés 4 I'article 2 soient placés, lors-
qu’ils ont une grande valeur, zous le couvert d'un
titre d'importation temparaire.

ArticrE 6

Les Etats contractants s’efforceront de ne pas ins-
titner de formalités douanidres gui pourraient avoir
pour effet d’entraver le développement du tourisme
international.

AwrTicLE 7

En vae d’accélérer I'accomplissement des forma-
lités dounnitres, les Etets contractants limitrophes
g'efforceront de réaliser la juxtaposition de leurs
installations douaniéres respectives et de faire coin-
cider les heures d'ouverture dez hureaux et postes
de douane correspondants.

ARTiCLE B

Les dispasitions de la présente Convention ne
portemt sucune atieinte 4 l'spplication des rigle-
ments de police et autres, concernant 'importation,
in possession et le port d'armes et de munitions.
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ARTICLE 9@

Chaecun des Etats contractants reconnait que les
prohibitions qu'il impose & I'importation on &
'exportation des objets visés par la présente Con-
vention ne doivent s'appliquer que dans la mesure
olt ces prohibitions sont basées sur des considéra-
tions quk nont pas un caractére économique, telles
yue des considérutions de moralité pablique, de
téenrité publique, d'hygidne ou de santé publigue,
ou d’ordre vétéringire ou phytopathologique.

ArmicrLE 10

Lex franchises et antres facilités prévues par I
présente Convention ne sont pax applicables an
trahec fromtalier.

Elles ne sont pas nan plus automaliquement ap-

plicables:

a) dans fe cas d'un produit ou objet déterminé,
loreque, pour ce produit ou ohijet, la quantité totale
imporiée par un touriste excéde sensiblement ia
limite fixée par la présente Convention;

b} en ce qui copcerne les touristes gui entrent
plus d'une fois par mois dans le pays d'importation;

¢) en ce gui concerne les touristes igés de moins
de 17 ans.

ArTicre 11

En cas de frande, de contravention ou d'abus, les
Etats contractants ont le droit d'intenter des
poursuites pour recouvrer les droita et taxes d'en-
trée gui seraient dus fventuellernent ainsi que pour
imposer les pénalités que les personnes bénéfi-
cisires des franchises et anires facilités aurajent en-
cournes.

ArmicLE 12

Toute infraction aux dispositions de la présenie
Convention, toute substitution, fausse déclaration
su mancuvre ayant powr effet de faire béméficier
indfiinent une personne oa un objet du régime d'im-
portstion prévu par la présente Convention, expose
e contrevenant, dans le puys ob 'infraction a é1é
commise, mux ganctions prévues par la législation
de ce pays.

AmrticLg 13

Aucune dispositipn de la présente Convention
n’exclut le droit pour les Etats contractants qui for-



ment une union douanitre ou économique de pré-
voir des régles particulitres applicables aux per-
sonnes qui résident dans les pays faisant partie de
cette union.

Armcre 14

1. La présente Convention sera, jusqu’an 31 dé-
cermnbre 1954, onverte A la signature au nom de tout
Etat Membre de I'Organisation des Nations Unies
ot de tout autre Etat invité & participer 3 la Con-
férence des Nations Unies sur les formalités doua-
niéres concernsnt I'importation temporaire des vé-
hicules de tourisme et le tourisme, tenue & New-York
en mai et juin 1954 et ci-aprds dénommée “la Con-
férence™.

2. La présente Convention devra 8ire ratifiée et
les instruments de ratification seront déposés anprés
du Secrétaire général de 'Organisation des Nations
Unies.

AnTicLe 15

1. A partir du ler janvier 1955, tout Etat vieé an
paragraphe 1 de V'article 14 et toud putre Etat quiy
sura été invité par le Conseil économique et sockal
des Nations Unies pourront adbérer & la présents
Convention. L’adhésion sera également possible an
nom de tout Territoire sous tutella dont POrganisa-
tion des Nations Unies est PAutorité administrante.

2. L'adhésion se fera par le dépdt d’un instru-
ment d'adbésion anprés du Secrétaire général de
I"'Organization dee Nations Unies,

ARTICLE 16

1. La présente Convenlion entrera en vigueur
le quatre-vingt-dixiéme jouor qui suivra la date do
dépdt du quinzitme instrument de ratification on
d’adhésion non assorti de réserves ou avec réservea
acceptées solom les conditions prévues & article 20.

2. Pour chaque Etat qui I'anra ratifiée ou y sura
adhéré aprs la date du dépét du quinzidme instru-
ment de ratification ou d'adhésion prévu au para-
graphe précédent, la Convention entrera en viguenr
le quatre-vingt-dixiéme jour gui smivra la date du
dépbt, par cet Etat, de son instrnment de ratification
ou d'adhésion non amsorti de réserves ou avec ré-
serves acceptées selon les conditions prévaes A 'arti-
cle 20,

ArTicLe 17

1. Aprds que la présente Convention sura été en
vigueur pendzni trois sms, tout Etal contractanmt

pourra la dénomcer par notification adressée am
Secrétaire géuéral de I'Organisation des Nations
Unies.

2. La dénonciation prendra cffet quinze muois
aprés fa date 3 laquelle le Secrétaire général de

I"Organisation des Nations Unies en aura regn noti-
fication.

AxrTicLE 18

La présente Convention cesseras de produire ses
effets ui, 3 ur moment quelconque apris son entrés
en viguenr, le nombre des Etats contractants est in-
férieur & huit pendant une péricde de douze mois
consécutifs.

ArTiCcLE 19

1. Tout Etal pourra, lors du dépét de son mestru-
ment de ratification ou d’adhésion, onm a tout moment
ultérieur, déclarer, par npotification adressée au
Secrétaire général de 1'Organisation des Natious
Unies, que la présente Convention sera applicable
A tout ou partie des territoires qu’il représente sur
le plan international. La Convention sera applica-
ble aux territoires mentionnés dans la notification
goit & dater du guatre-vingt-dixidme jour aprés ré-
ceplion de cetie notification par le Secrétaire général
si la notification n'est pas assortie d’une réserve, soit
4 dater du gquatre-vingt-dixitme jour aprés que la
notification aura pris effet, conformément & Parti-
cle 20, soit A la date 4 laquelle la Convention sera
entrée en vigueur poor I'Etst en question, la plos
tardive de ces dates élant déterminante.

2, Tout Etet gui aura fait, conformément au
paragraphe précédent, une déclaration ayant pour
effet de rendre la présente Convention applicable &
an territoire qu'il représents sur le plan interns.
tional pourrs, conformément & I'article 17, dénon-
cer la Convention en te qui concerne ce seul terri-
toire,

ArTicLE 20

1. Les réserves b la présente Convention {aites
avant la signatare de ’Acts final seront recevables
si elles ont é1é acceptées par la Conférence 4 la

majorité de ses membres ot consignées dans 'Acte
finsl

2. Les réserves 3 la présente Convention pré-
sentées gprés la signature de P'Acte fimal me seront
pas recevables & un tiers des Etats signataires ou
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des Etats contractants y fait objection dans fes con-
ditions prévaes ci-aprds

3. Letexte de tonte réserve présentée par un Etat
au Secrétaive général de ’Organisation des Nations
Unles lors d'une signatare, do dépét d'un instro-
ment de ratification ou d’adhésion, ou ds toute noti-
fication prévue A Particle 19, sera communiqus par
le Secrétaire général A tous les Erats qui auront signé
ou ratifié la Convention ou qui y auront adhéré, La
résérve ne sera pas acceptée si un Hers de ces Etats
formule une objection dans les gquatre-vingt-dix
jours de la date de la communication. Le Seerétaire
général informera tons los Liats visés davs le pré-
sent paragraphe de toute objection qui Jui aura £1é
signifide ainsi que de Pacceptation ou do rejet de la
résexve.

4. Toute objection {formnlée par un Etat qui anra
pigné la Convention, muais ne I'aura pas ratifide,
cessera d’avoir effet 61 I’Etat auteur de P'objection
pe ratifie pas la Convention dans un délai de neuf
mois & dater de ladite objection. 5i la fait qulume
objection cesse davoir effet a pour conséquence
d’entrainer V'acceptation de la réserve en applica-
tion du paragraphe pricédent, le Secrétaire général
en informera les Etate visés 3 ce paragraphe. Non-
obstant les dispositions du paragraphe précédent,
le texte d’une réserve ne sera pas communiqué & un
Etat signatuire qui n’aura pas ratifié Ja Convention
dans les trois ans qui snivent la date de la signainre
apposée en 500 NOM.

5. L'Etat qui présente la réserve pourra la retivey
dans un délai de douze mois A dater de la communi-
cation du Secrétaire général visée au paragraphe 3
annongant le rejet de la réserve selon la procédure
prévaoe 3 ce paragraphe. L'instrument de ratification
ou d’adhésion ou, selon le cas, la notification prévoe
4 Darticle 19, prendra alors effet pour cet Etat
dater du retrait. En attendant le reteait, Vinstrument
ou, selon le cas, la notification, sern sans effet, &
moins gqu'en application des dispositions do paxa-
graphe 4 la réserve ve soit ultérieurement secepiée.

6. Les réserves acceptées conformément au pré-
sént sriicle pourront étre retirées & tout moment par
notification adressée au Secrétaive général.,

7. Les Etats contractants ne sont pas tenus d'ac-
corder & I'Etat anteur d’une réserve les svantages
prévus dans les dispositions de la Convention qui
ont fait I'objet de ladite véserve. Tout Etat qui aura
recours & cette facultd en avisera le Secrélaire géné-

é

ral. Le Secrétaive général en informera alors les
Fiats sigpataires et contractanis.

ArTICLE 21

1. Tout différend entre devx ou plusieurs Etats
contractants touchant Pinterprétation ou Papplica-
tion de la présente Convention sera, autant que
possible, réglé par voiec de négociation entre lex
Etats en litige.

2. Tout différend qui n’aura pas 816 réglé par voie
de négociation sers soumis & Y'arbitrage 83 'un guel-
congque des Etata contractants en litige le demande
el sera, en consbquence, renvoyé & un ou plusicurs
arhitres choisia d'un commun accord par les Etats
en litige. 5i, dans les frois mois b dater de Ja demande
d’arbitrage, les Etats en litige n’arrivent pas A s’en-
tendre gur le choix d'on arbitre ou des arbitres, Pun
quelconque de ces Etats pourrs demander sn Prési-
dent de la Conr internationale de Justice de désigner
un arbitre unique devant leguel le différend sera
renveyé pour décision.

3. La sentence de I'arbitre ou des arbitres dé-
signés conformément su paragraphe précédent sere
ohligatoire pour les Etats contractants intéressés,

AnmTICLE 22

1. Aprés que ls présente Convention aura été en
vigueur pendunt trois ans, tont Etat contractant
pourra, par notification adresséeau Secrétaire géné-
ral de 'Organization des Nations Unies, demander la
convocation d'uno conférence & Veffel de reviger la
présente Convention. Ls Secrétaire générsl notifiera
cette demande A tous lea Etats contractants et conve-
quera une conférence de revision si, dans un délai
de quatre mois & dater de la potification adressée par
fui, Is moitié au moins des Etsts contractants lui
signifient leur nssentiment A cette demande,

2. 5i une conférence est convoquée conformé-
ment au paragraphe précédent, le Secrétaire général
en avisera tous les Eats contractants et lea inviters
it présenter, duns un délai de trois mois, les proposi-
tions qu'ils souhmiteraient voir examiner par la
conférence. Le Secrétaire général communiquera &
tous les Etats contractants 'ordre du jour provizoire
de Is conférence, sinsi que le texte de ces proposi-
tions, irois mois au moins avant Iz date donverture
de la conférenca.

3. Le Secrétaire pénéral invitera & toute conm-
férence convoquée conformément an présent article

-



touns les Etate coniractanis et tous les autres Ftaws
Membres de 'Organisation des Nations Unies ou
d’une des institutions spécialisées.

ARTICLE 23

1. Tout Etat contractant potrra proposer un ou
plusiours amendements 3 la présente Convention.
Le texte de tout projet d’amendement sers communi-
qué an Secrétaire général de I’'Organisation des Na-
tions Unies, qui le transmettra A tous les Etats con-
tractants.

2. Tout projet d’amendement qui aura 14 travs-
mis conformément au paragraphe précédent sera
réputé accepté si sucun Etat contractant ne formula
d'objection dans un délai de six mois & compier de
In date & laquelle le Secrétaire général aura transmis
le projet d'amendement.

3. Le Secréinire général fera connaitre le plus tét
possible A tous les Etats contractants si npe objection
a é1é formulée conire lo projet d'amendement et, en
P’absence d'objection, Pamendement entrers en
vigueur pour tous les Etats coniractanis trois mois
aprés 'expiration du délai de six mois visé su para.
graphe précédent,

ARTICLE 24

Le Secrétaire général de 1'Organisation des Na-
tions Unies notifiera } tous les Etats Membres de
'Organisation des Nations Unies et & tous les antres
Etats invités & participer & la Conférence:

a} Les signatures, ratifications et adhésions
regues conformeément aux articles 14 et 15;

b) La date & laguelle la présente Convention en-
trera en vigueur conformément & Particle 16;

¢) Les démonciations regues conformément A
Particle 17;

d} Labrogation de la présente Convention con-
formément & Particle 18;

e) Les notifications regues conformément & 'art-
cle 19,

§) U'entrée em vigneur de tout amendement
conformément A Darticle 23,

AmricLe 25

U'original de la présente Convention sera dé-
posd aupréa du Secrétaire géndral de I'Organisation
des Nations Unies, qui en transmettra des copies
certifiées conformes & tous les Membres de I'Organi-
sation des Nations Unies ¢t 3 tous les autres Elats
mvités & participer 3 la Conférence

EN rot bE guot, les soussignés, 3 ce diument auto-
risés, ont signé la présente Copvention.

Farr 3 New-York, le quatre juin mil neuf cent
cinquanie-quatre, en un seul exemplaire, en langues
anglaise, espagoole et francaise, les trois textes fai-
sant également fol.

Le Secrétaire général est iuvité a établir, de la
prézente Convention, wne traduction on langues
chinoise et russe faisent sutorité, et A joindre les
textes chinois et russe sux texies anglais, cepagnol
et frangais lorsqu'il \ranamettra aux Etats les copies
certifiées conformes viedes A l'article 25 de ls pré-
senie Convention.
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CONVENCION SOBRE FACILIDADES ADUANERAS PARA EL TURISMO

Los Estapos CONTRATANTES,

Deseando facilitar &) desarrollo del mrismeo in-
ternacional,

Hon decidido concluir nns Convencidn a tal
efecto en los términos siguientes:

Articore 1
Para los efectos de Ja presente Convencidn:

a) La expresién “derechos y gravimenes de im-
portacién™ significa no sélo los derechos de aduans,
sino también todos los derechos y gravimenes exigi-
bles con motive de la importacién;

b} El término “torista” designa a toda personas,
sin distincién de raza, sexo, lengne o religién, que
entre en el territoric de un Estade Contratante
distinto de aguél en que dichs persona tiene en
residencia habitoal y permanesca en €l veinticnatro
horas cuando menos y no més de ceis meses, en cual-
quier perfodo de doce meses, con fines de turiemo,
recren, deportes, salud, asuntos familiares, estudio,
peregrinaciones religiosas o negocios, sin propéaito
de inmigracién;

2} La expregidn “permisc de importacién tem-
poral” designa al documento aduanero gue atestigus
Ia garantia o el depésito de los derechos y gravi.
mtenes de importacién exigibles en caso de que no
sa reexporten los objetos importados temporal-
memte.

Arricuio 2

1. A reserva de las demds condiciones que se
estipulan en la presente Convencién, cads uno de
los Estadoa Contratantes admitird temporalmente,
libres de derechos y gravidmenes sobre la importa-
cidn, los efector personales que importen los tu-
ristas, & condicidn de gue sean pars s uso personal,
de que los lleven consige o en el equipaje que los
acompafie, de qne no existan motivos para temer que
hays abuso y de que tales sfectos sean reexportados
por los turistas al ealir del pafe.

2. La expresién “efectos personales” designa toda
la ropa y demds articulos nuevos o nsados gue un
turista puede razonablemente necesitar para en nso
personal, habida cuenta de todas las circnnstancias
de su viaje, con exclusién de tods mercaderia im-
portada con fines comercinles,

3. Enire otros articnlos, se considerarén efectos
personales los siguientes, a condicién de que ee
estime que eslén en wso:

joyas personales;

una cAmars fotogrifics con doce placas o einco rollos
de pelienla;

una cdmara cinemalogrifica de peguebo milime-
traje con dos rollos de pelicula;

un par de gemelos binoculares;

un instrumento de mdsica portétil;

un graméfono portitil con diez discos;

un aparato portitil para la grabacién del sonido;

un receptor de radio portitil;

nuna méqrine de escribir portéeil;

un cochecito de nifio;

una tienda de campafia y ol equipo para acampar;

articulos para deportes (un juego de avios para la
pesea, un arma de fuego de deportes con cinouenta
cartochos, ana bicicleta sin motor, una canos o
kayae de menos de 5,50 metros de largo, un par

de esquies, dos raquetas de tenis, v otros articulos
similares).

Arricoro 3

A resorva de las demis condiciones que g2 estipu-
fan en la presente Convencién, cada uno de los
Estados Contratantes admitivs, libres de derechos v
gravimenes sobre la importacién, los siguientes
artfculos importados por un turista para su nso per-
sonal, 2 condicidn de que los lleve consigo o en el
eqquipeje de mano que lo acompafie v a condicidn de
gue no existan motivos para terner que baya abuso:
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a) 200 cigarrillos o 50 cigarros o 250 gramos de
tabaco, o bien un surtido de esos productos, e condi-
cidén de que el peso total no exceda de 250 gramos;

b) Uns botella de vino de capscidad normal
y un cuarto de litro de bebidas de destilacidn alco-
hélica;

¢) Un cuarto de litro de agua de tocador y uma
pequefia cantidad de perfume.

ArTticuio 4

A reserva de las demés condiciones que se esti-
pulan en la presente Convencisn, cads upo de los
Estados Contratantes conceders sl turista, a condi-

cién de que no exislan rootives para temer qus haya
abuso:

a) La autorizacion de importar en trinsite y sin
ningGo permise de importacién tempaoral, recuerdos
de viaje cuyo valor total no exceda del equivalente
de 50 délares (EE.UUL), siempre que el turista los
Ueve consigo o en &l equipaje que lo acompaiie y que
no s destinen a fines comercinles;

b) La auntorizacién de exportar sin los reqnisitos
correspondientes al control de cambios y libres de
derechos de exportacién, recuerdos de viaje que el
turista huya comprado en el paiz y cuyo valor total
no exceda del equivalente de 100 délares (EE.UU.),
siempre que el turista los lleve consigo o en el equi-
paje que lo acompafie y que no se destinen a fines
comerciales.

Amricoro §

Cada unoe de loz Estados Contratantes podré
exigir un permiso de impeortacién temporal con
respecto a los ohjetos a que se refiere el articulo 2 de
la presente Convencidn que sean de valor elevado.

Arrtcuro 6

{08 Estados Contratantes tratarén de no adoptar
procedimientos adoaneros que pudieran obstaca-
lizar ¢l foments del turiemo internacional.

Articuro 7

Pars acelerar ol cumplimiente de lon trémites
aduoanercs, los Estades Contratantes vecinos procu-
rarfn emplazar sus instalaciones y servicios aduma-
neros respectivos lo més prédximos posiblea y hacer
gus funcionen a las mismas horas.
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Articuro 8

Las disposiciones de la presente Convencién no
menoscabardn en modo algunpo la aplicacién de los
reglamentos de policia o de otra clase referentes a
la importacién, posesién y porte de armas y muni-
ciones.

Arricuio 9

Cada uno de los Estados Contratantes reconoce
que lag prohibiciones que 1al Estado impone sobre
la importacién o exportacién de log articulos que
goran de los beneficios de esta Convencién sélo se
aplicarin a dichos articulos cuando no estén bass-
das en motivos econémicos y sf en consideraciones de
moralidad poblica, seguridad piblica, sanidad
piblica, higiene o de indole veterinaria ¢ fitopate-
légica.

Articuro 10

Las exenciones y facilidades previsias en la pre-
sente Convencidn no se aplicarin &l trifico fron-
terizo.

Tampoen se considerard que taler exenciones y
fucilidades se aplicarin antomiticamente:

a} Cusndo ls cantidad iotal de un producto u
ohjeto determinade importado por un turista exceds
considerablemente de loe limites previstos on la pre-
sente Copvencidén;

5) En el caso de un turista que entre mis de
una vez al mes en el pais donde e efectiie lu importa.
cidn;

¢} En el caso de un turista menor de 17 aios.

Arricore 11

En c2s0 de fraude, contravenciones o abusos, los
Estados Contratantes tendrin el devecho de adoptar
las medidas destinadas al cobro de los derechos y
gravimenes que eventualmente correspondan, asf
como de imponer ssnciones por las faltas en quoe
hubiesen incurrido los beneficiarios de exenciones
u otras facilidades.

Asaricuro 12

Toda infraccién de laz disposiciones de la pre-
sente Convencién y toda substitucién, falea declara-
o360 o maniocbra que tenga por efecte beneficiar
indsbidamente & una persona u objeto del régimen
de importacién previsto por Ia presente Convencién,




poulra exponer al infractor en el pais en que se hays
cometido tal infraccién a las sanciones establecidas
por la legislacidn de dicho pals.

ArTticuLo 13
Ninguna de las disposiciones de ls presente Con-
vencion impedird que los Estados Contratantes que
forman una wnién adneners o econdémica dicten
disposiciones especiales aplicablea a los residentes
de los Estades que formen dicha unién.

Arricoro 14

1. Ls presente Convencién quedari abierta hasta
el 31 de diciembre de 1954 a la firma de todos los
Estados Miembros de las Naciones Unidas y de todo
otro Estado invitado a participar en ln Conferencia
de las Naciones Unidas sobre Formalidades Adue-
neras para la Importacién Temporal de Veliiculos
Automotores Particulares de Carretera y para el

Turisme, celebrada en Nueva York en maye y junio

de 1954, y que en adelante se denominari “la Confe-
rencia”.

2. La presente Convencidn estard sujeta a ratif.
eacién. Los instrumentos de ratificacién serdn de-
positndos en poder del Secretario General de las
Naeciones Unidae.

Arricvio 15

1. A partir del 1° de enexo de 1955 podrén adhe-
rirse a la presente Convencién los Estados a que se
hace referencio en el pérrafo 1 del anticulo 14, y
cualquier otro Estado que sea invitado 2 hacerlo por
] Consejo Econémico y Socia) de las Naciones Umi-
das. Asimismo, podra adherirse cuslquier Estado en
nombre de un territorio en fideicomiso del cual sean
Auntoridades Administradoras }as Naciones Unidas.

2. Ls adhesidn se hard mediante of depdsito de
un instrumento de adhesién en poder del Secretario
General de las Naciones Unidas.

Awnricouro 16

1. La presente Convencién entrard en wvigor el
nonagésimo dia siguiente a la fecha de depésito del
décimoquinte instrumento de ratificacién o adbe-
siém, ya een sin reservas o con las reservas sceptadas
segiin lo previsto en el artfculo 20.

2. Respecto de todo Estado que ratifique la Con-
vencidén o se adhiers s ella después del depésito del

décimogninte instrumento de ratificacién o adhe-
sién conforme al pérrafo anterior, la Convencién
enirard en vigor el ponagésimo dfa siguiente a la
fechn del depdsito por dicho Estado de su instru-
mento de ratificacién o adhesidn, ya seu sin reservas
o con las reservas aceptadas segin lo previsto en el
articulo 20.

Arricuro 17

1. Cusndo la presente Convencitn haya esiade
en vigor durante tres afios, cualquier Eatado Contra-
tante podrd depunciarla mediante notificacién al
Secretario General de las Naciones Unidas.

2. La denuncia surtird efecto gquince meses
después de la fecha en que el Secretario General de
las Naciones Unidas haya recibido l2 notifieacién
de iz denuncia.

Arricuro 18

La presente Convencién dejari de surtiv efecto
8 durante cualquier periodo de Joce meses consecu-
tivos despuds de su entrada en vigor, ¢l nlmero de
Estados Comntratantes es menor de ocho.

Arricure 19

1. Todo Estado podri, en sl momento de deposi-
tar su instrumento de ratibcacibn o adhesidn o en
cualiquier otro momento posterior, declarar por noti-
feacidu dirigida sl Secretaric General de las Na.
ciones Unidas que las disposiciones de la presente
Convencidn serdn aplicables a todos log territories
cuyas relaciones internacionales tenga a au corgo o
a cualquiera de ellos. Si la notificacién no va acom-
psbada de veservas, 1a Conveneién se hard extensiva
a los territorios designados en cnalquier notificacién
el nonsgésimo dia signiente » la fecha en gue el Se-
cretario General la hubiese recibido; si 3¢ acompafia-
sen reservas, 58 hard extensive » dichos territorios
a partir del nonagésimo dia siguiente a la fecha en
que, conforme a lo previsto en el articulo 20, haya
surtido efecto dicha notificacién, o en iz fecha en
que la Convencién entre en vigor para el Estado
interesado, en ¢l caso do gue &sta sea posterior.

2. Todo Estado que baya hecho una declaracién
con arreglo a las disposiciones del pirrafo anterior
del presente articule, haclendo extensiva la aplico-
cién de la presents Convencibn a cualquiera de los
territorios cuyns relaciones internacionales tenga a
su cargo, podrd depunciar 1s Convencién por sepa-
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rado respecto a dicho territorio, de conformidsd con
las disposiciones del articule 17.

ArTicuro 20

1. Las reservas a la presente Convencién hechas
antes de la firma del Acta Final serdn admisibles si
han sido aceptadas por la mayoris de los miembros
de Ia Conferencin v se han hecho constar en el Acta
Final.

2. Las reservas formuladas después de la firma
del Acta Final no serdn admitidas si un tercio de los
Estados signatarios o de los Estados Contratantes
oponen objeciones a las mismas conforme a lo que
se estipula a continuacién.

3. El Secretario General de lss Naciones Unidas
comunicsri a todog Ins Estador que para esa fecha
hayan firmade o ratificado la presente Convencién
o 8¢ hayan asdberido a ella, el texto de cualquier
reserva que le bayn presentado un Estado en el
momento de {a firma, del depédsito de un instrumento
de ratificacién o de adhesién o de una notibeacién
cualguiera de conformidad con el artfenlo 19. No se
aceptard s reserva si un tercio de tales Estados
oponen slguna objecidn dentro de los noventa dlas
siguienies a la feclin en que se les comunics 1a re-
serva, El Secretaric General notificard a todos los
Estados a que s¢ refiere este parrafo las objeciones
que recibiere, ast como la aceptacién o Ia desestima-
cién de la reserva.

4. Laobjecién formuluda por un Estado que hays
firmado pero no ratificado la Convencién dejara de
tener efecto s, dentro de los nueve meses siguientes
a la fecha de la ohjecién, el Estado que la formulare
no hubiera ratificado la Convencién. Si se aceptare
ung reserva en aplicacidn del parrafo precedente
por haber dejado de ser efectiva alguna objecién, el
Secretario General lo notificard a los Estados a que
se refiere dicho pirrafo. El texto de lar reservas o
se dard s comocer a un Estado signatario, de con-
{ormidad con el parrafo nnterior, si dicho Estado no
ha ratificade 1a Convencién dentro de wres afios a
partir de Ia fecha de haber firmado 1a Convencién.

5. El Estado que formule la reserva podré reti.
rarla dentre de nn plazo de doce meses a partir de
la fecha en que el Sccretario General hayr notifi-
eado, de conformidad con el pirrafo 3, que la re-
gerva ha sido rechazuda eegin el procedimiento pre-
visto en dicho pirrafe, en cuyo caso el instrumento
de ratifieacién o adhesién o la notificacién enviada
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en virtud del articulo 19, segiin fuere el caso, mrtird
efecto pars dicho Estado a partir de la fecha en que
retive su reserva. Hasta tanto sa retire Ia reserva, ol
instrumento o Ia netificacién, segin fuere el caso, po
suriird efecto s menos que la reserva sea ullerior-
mente aceptada en aplicacidn de las disposiciones
del parrafo 4.

6. Las reserves que se acepten de conformidad
con el presente articulo podrin ser retiradas en cual-
quier momento mediante notificacién al Secretario
General.

7. Los Estados Contratantes podrén denegar el
beneficio de las disposiciones de la Convencidn
objeto de una reserva al Estado que hubiere formu-
lado esa reserva. Todo Estado que hiciere uso de
este derecho lo habri de notificar al Secretario Gene-
ral, quien comunicard lo decidido por tal Estado a
todos los Estados Signatarios y Contratantes.

Articuro 21

1. Toda conitroversia enire dos o mis Estados
Coniratantes respecto 2 la interpretacién o aplica-
cién de la presente Convencidén, serd resuelta, en lo
posible, mediante negociaciones entre ellos.

2. Toda controversia que no sea resuelta por ne-
gociaciones serd sometida a arbitraje cuando uno de
los Estados Contratantes interesades asf lo pida, y,
en consecuencin, serd referida s uno o vwis drbitros
designados de comiln acuerds por los Estados entre
loe que ee produce la controversia. 5i en el términe
de tres meses a partir de la fecha en que se haya soli-
ritudo el arbitraje, esos Fatados no hubieran podido
ponerse de acuerdo para la designacién del drbiten
o de los drbitros, cualquiera de ellos podri pedir al
Presidente de 1a Corte Internacional de Justicia que
designe a un érbitro vinico a cuya decisién se some-
ters la controversia.

3. La decisién del arbitro o de los drbiiros de-
gignados con arreglo al pdrrafo anterior seré obligu-
torin para lne Estados Contratantes interesados.

ArTicuLo 22

1. Después de que la presente Convencién haya
extado en vigor durante tres afios, cualquier Estado
Contratante podré solicitar, mediante notificacién
al Seeretario General de 1as Naciones Unidas, que se
convoque una conferencis con objeto de revisar la
Convencién. Fl Secretaric General notificard esta
solicitud 2 todos los Estadas Contratantes, vy con-



vocari unsa conferencia para revisar la Convencién
8i, dentro de los cuatro meses signientes a la notifi-
cacién del Secretario General, no menos de la mitad
de los Eqtados Contratantes le comunican que estén
conformes con la citada solicitud.

2. §i se ecomvocara upa conferencia con arveglo a
lo que dispome e} pérrafo anterior, el Secretario
General lo comunicaré a todos los Estados Contra-
tantes y les invitaré a presentar, dentro de un pe-
riodo de tres meses, las propuestas que deseen some-
ter a la consideracién de la conferencia. El Secre-
1ario General distribuiré el programa provisional de
Ia conferencia, junto con los textos de esas pro-
puestas, por lo menos tres meses antes de la fecha
en que debers reuniree la conferencia.

3. El Secretario General imvitari a cualquier
conferencia que se convoque con arreglo a lo dis-
puesto en este articnlo » todos los Estados Contra-
tantes y a todos los dernfs Estados Miembros de las
Naciones Unidas o de cualquiera de los organismos
eapecializados.

Anticuro 23

1. Cualguier Estado Contratante podri proponer
una ¢ més modificaciones a la presente Convencién.
El texto de la modificacién propuesta serd remitido
al Secretaric General de las Naciones Unidas, quien
lo distribunira entre todos los Estades Contratantes.

2. Se considerara que ha sido aceptada cualquier
modificacién propuestas yue se distribuya con arre-
glo s lo dispuesto en el parrafo anterior, si ningin
Estado Contratante formula objeciones dentro
de los seis meses signientes a la fecha en que ¢l Secre-
wario General distribuyé la modificacién propuesia.

3. El Secretario General comunicard a los Esta-
dos Contratantes, tan pronto como sea posible, & se
formula alguns objecién conira la modificacién pro-
puests, y, en caso de que no 8¢ presents ninguna, la
modificacién entraré en vigor para todos los Estados
Contratantes tres meees despuds de que expire ¢l

perfodo de seis meses que e menciona en el parrafo
anterior.

Axrricoie 24

El Secretaric General de las Naciones Unidas no-
tificars a todos los Estados Miembros de las Naciones
Unidas v a los Estados no miembros invitados a par-
ticipar en la conferencist

a} Las firmas, ratificaciones y adhesiones reci-
bidas con arreglo a lo dispuesto en los artfculos 14
y 135

b) La fecha de entrada en vigor de la presente

Convencién con arreglo & lo dispuesto en el arti-
culo 16;

¢) Las denuncias recibidas con arreglo a lo
dispuesto en el articulo 17;

d) La abrogacién de lz presente Convencién
con arreglo a lo dispuesto en el articulo 18;

e} Las notificaciones recibidas en viriud de lo
previsto en el articnlo 19;

f) La entrada en vigor de cualguier modifica-
cién, con arreglo a lo dispuesto en ¢l articulo 23.

Arnricoro 25

El original de la presente Convencién serd depo-
sitade en poder del Secretario General de 1as Nacio-
nes Unidas, quien remitird copian certificadas do £
& todos los Estados Miembros de laz Naciones Unidas

y a todos los demis Estados invitados = la confe.
renois.

En FE pE Lo cuaL, los infrascritos, debidamente
autorizados, firmean la presente Convencidp.

Hecno en Nueva York, a los cuntxo dias de junio
de mil novecientos cinenenis v cusire, en un sole
sjemplar, on espafiol, francés ¢ inglés, aiendo los
tres textos igualmente anténticos.

Se pide al Secretario General ee sirva preparar
una traduceidn fehaciante de la presente Conven-
cién a los idiotans chino y ruso v egregar los texing
chino y ruso a los textos espafiol, francés e inglés
ruando remita a los Estados las copias certificadas
de los misrmos en conformidad con el articulo 25 de
la Convencién,
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0 TAMOMEHHBIX NbTOTAX
INf TYPHCTOB
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KOHBEHIOMUS O TAMOREHHHX JbIOTAX JXJH TYPHCTOB

JOTrOBAPHBAIOIIMECH [OCY JAPCTBA,

uMer 4 860y 00JCTYNTL PA3BUTHE MERXYHAPOI-
HOTU TYpU3M3,

VoA SOKTIONIITL KOHBERIRIO | COTMACILTICK
O HIDEECACIYIOLBN

CTATBH 1

B nacroamell Konsemyua:

1} UACBD «BBUIHME DOLLUIHG i HAJ0TH» OdHAR-
YAWT HE TUJIBKO TAMUKCHHME NOULANEHN, HO TAKXKO
e OoULTUAB 3 BAAOIT, B31MACMMO B CRAJN ¢ BRO~-
0N,

b) rioBo «rypheT o3uauneT JA000E MHUY, He-
SIBHCHMO O CrV PacH, Nu.aa, A3BKA 1 PAINTHH,
KUTOpoe WCTYDUOT i TPPPITOPIIG Karoro-anto
Jorenapusnowerves TocvaapeTsa, kpoMe Toro
Poeyiapersi, # Rotoped uTo anuoe olHYAG npo-
KINROT, H OCTALTO! TAM HE MOHES IBANOATH MeTH-
Pex meon o He Godee WOCTR MOCHIUSD B TeYeRNs
JO0UTY (RCHAATHMACHY RO Heprodia, ¢ 10380~
JeHRCE Heann, KPoMe Hean IBOITpIpoBaTh, Fak
TO © HEILK TYPIGMA. PasnIrdenig. COOpra IUVm
JCMCTI, T 0 ceMelibs 0GCTORTCILCTRAM IR
LI YReHS, PrANPIeeHOns HATOMANYECTRA IR ¢
ACTORBMLE WML

€) CAuBs CRPOMCRHOC DUspelieHne Ha BBOW»
GAHANROT TOMKCHHBI OKVMeHT, TA0CTURe pHIO-
HUtlt TAPAHTIOU LI ICTIOYNT BROARKIEK DONLTNH N
HAJO0N, NIOLICHULINX  BABICKADIIO B CIVIAG,
oo ReeaeRAEB Ha kpeMd opeiNeT He HYIeT Rbi-
RS OOPUTRO.

CTATDLSt 2

1. Hnewovanky o1o we napyuwer Apyrie Dpoj-
veMoTpennsiy 1 Hactoawait Ronsemumr yeaopns.
saioe Jorupapinaiomeeen Tocyiapereo paz-
PULIDET RICMCBARIT BR03, HO 00I0rafN DUOINBIMI
HOULTING@MI 3 HLIOTOMII, LUPCAMETOB JOAYHOTO
DOILIOBARHUE, BROANNBX TYPIICTOM, OPA JCIODBMN,
9T¢ OHA BPCAHAIANYAIOTCH 138 JNTHOIO DOTH30-
BORTSL CAMOTO TYPICTA, YTO HET OCHOBAEMY ONa-

CaThed ANOYNOTPeOACHIEE B YTO T ODEAMOTM
JITYHOLN DOAL3OBABNA (§AYT BHBE3ENHW JANHBIM
TYPUCTOM OOPATHO UDH GCTABJEHIY UM CTPAHBL

2. Caosa «opepMerst Ju4HOCO D01b30BRHUED
OOMBUDIT BCARYIO OALAIY 1 APYILC BELyl, HOBKE
IOl HOACPRDITHEIE, KUTO[BIE MOYT OBITh HOp-
MAILHO HCOOXOAMMBL TVPUETY MUY, UPHHTIMAN
RO BREUMUANE BCC OVCTOSTCALETUA €0 MOCema-
Hilg, HO He BRIOOYDN HOKURAG TOBUPEL. BHOZNMBIG
¢ TOPPOBLIMIL Leaghn,

3. K uneay upeaMervs TmUBore 0o4b3osenng
OTHOCATEN, KPuse ApVITX. HilFodde lviniige. npi
VORI, TG OHIE MOPYT CHUTATLES HONOUL-
AT W YHOTPeGACHRY

JHGIbe OBEARPHLIe HPIELLICEROET,

o0 IPOrPaRIICCNIA KAMEPR ¢ ABEHANTIATHIO

L RHCTHHERMN 10T 1TLI0 KaTVLERD M1 TLACHET.

O MUMITRPIE KANCPE A0 KIIOCBEMOK

JR‘\’M}! WHLIVIRaM e iR,

OfUH OIHIOK.1E,

OUH nepeHeeH Bl BYSWELILIBE UTCTPYMCET,

U HepeioeabT PpaMugol ¢ 18iThI0 M-

CTIMED M,

U Hepelioenbit anuapat LM SRYKsaici.

UL e e He BBl |sLLRGUPIeMBLR,

O UL NOPTATHLHAN WY RGE MRNHRG,

URR (8TURM RUJHCKD,

WA HBEITRE W ApYres JurepHec  o00pyRo-

masHe,

CRopTREBLe  DpshoLiekuocTn  (O3EN KoM~

ILWORT P I0IMBIX cnaeredl, o0 COopTU-
AUG UFTICCTPEILIOS opYiIE ¢ ILATHIOACCUTEIO
DATPOBANG, GUIH HEJAOCHECH O3 IBNTATENH,
ozma Oafifaprs o kagr 1Tunod  Menee
B 1/2 seTpos. uXHe Hapa MBEK, {RE TCRENC-
HHE PAKeTH i pyime 1o 008sie TpenaeTH ).

CTATBII 8

Hocroavky 910 He RAPVINACT APVIAS OPOT-
yexoTperane B Hacroamel! Komsemmm yeaonus,
ra:s%08 Jorosspmratonmieecy [Nocynaperso paspe-

3



maeT BEOS, He 00.1arag BBORHKIMA NOULTHHAME H
HAJIOTAMN, CAEXYIOUNIS NPEAMeToB, BBOIHEMAY Ty~
PUCTOM 118 CBOEr0 JITYHOrD MOAR30BAHWE, DDR
YCOIOBDY, YT0 2TOT TYPUCT HMEeT 3TH NPOIMeTH
npn cebe Wi Re OHE HAXOLETCS B CONPOBOEIAI-
I{eM ero pyanox Oarase ¥ 9T0 H6T OCHOBAHKHA Ona~
caThed 3A0ynoTpetnenmi :

a) 200 mamapoce, rxm B0 curap, i 260 rpau-
MoB TabaKy, HJH ACCOPTHMEHT STEX IpeIMETOB,
apE yeaormE, 970 ofmuil Bec EX He UDEBWINAET
260 rpaios;

b) oguy OyIHIXy BIHS ROPMAJBHOTO padMepa
H OHY YOTBEPTh JHTPA CITHPTA;

c) OBy 9eTBEPTH JANTP3 OXEKONOHA B HeGOML-
MO KOMMECTDO 1TX0B.

CTATHA 4

Tockonsky 210 Be RAapymaeT Xpyrne upej-
yeuorpeRHne B HacTosuell Konserums yeaopns,
raxioe Jorosapunaoweecs [ocyaaperso npego-
CTABIAST TYPICTY, OO YCIOBHH, 970 HET OCHOBS-
BTl ONMacATLCH 3A0YnOTpednemm;

a) pa3peImeHme Ha BBO3J IS TPAH3WTa, 663 Bpe-
MEHHOI0 DA3PELICHHE Ha BBO3, JOPOXHBIX CyBeBH~
pos Aa obnrvio cymyy He cswme B0 gown. CIIA,
Opn TCACBIM, YTO TAKNE CYBEHHDH TYPHCT HMeeT
npn cele LI K8 OHN BAXOIATCH B CONPOBOMIBIO-
mey ers 6arame M IO OHN He MPeXHAIHAYAKTCH
RAA TOProBex neqed;

b) paapewenne Ra BHEB03 Gea colmoperna
dopuaasroCcTell, OTHOCATIIZCA K BATHTHOMY KOH~-
TPOJIO, 1 663 0610 e RA PNBOHKMNN NOMUITHAME,
KODOXKENYX CYBEHAPOB, KYOACHEHIX TYPHCTOM B
HaHEON CTpame, Ha OO0y CYMMY He CBHING
100 goan. CIIIA, mps yei0BRB, 9TO TH CYBEEHDH
TYpHCT HM6eT Opn cefe IR ®e OHN HAXOJSTCH B
conpoBoHTaOUIEM ero Garaxe H 9IO DT CyBe-
HHpH Ae TPeTHA3RAYANTCE JJ4 TOPTOBHX Nesel.

CTATBA b

Baspoe Joropapnsawmeeca IocyaapeTso Mo-
eT TpeOOBaTh BpEMEHBOe PA3PCIICHRS HA BRO3 B
OTHOLIGHAA TBKHX H3 YOOMSHYTMX B CTATHG 2
OPeAMETOS, KOTOPRIE TMOXT GOIbITYI) NeHHOCTD.

CTATHSA 6

Jorosapasawumecs [0CyASPOTRS HPHHNMAIOT
MEpH K TOMY, YTo0H H6 BEOEETH TAKHE TAMONEH-

4

HH¢ DOPRAKE, ROTOPHE MOIH O HMETh 3HAUCHHS
OPEUSTCTBRA s PASBHTHA MEHKXYHADOKHOTO TY-
PH3M3.

CTATBA 7

Jast yeRopesHs TAMOEEHRWX NPONEXYP CMER-
mne Joropapnnawompecs Mocypaperss mpueama-
JOT MEpH K TOMY, YTOOH PA3MEINATE CBOM TAMO-
KEHHBE TYAKTH N0 DPOHAJIBHBOCTH O.AHARO KPYT
R APYTY H KOPEATH HX OTRPHTHMA B TEWORHE O~
BNX 11 TeX %@ YaCOR.

CTATRA 8

Ilocranosnesmna Hacroamesi Komsenoem mm »
Roeft Mepe HC NpeUsTCTBYIOT NpHMCECHEIO NOJIH-
uefickix ® AEMX ODABILT OTHOCETANTLHO BBO3A
opysitd o Hoenproacos, BJIANCHMR OMH B HOIUB-
HOg nx.

CTATHA 8

Ramaoe Jorosapmsawmeeca I'ocynaperso mpu-
3HaeT, 910 JMo0Ne 2ampemensd, KoTopse 910 I'o-
CYNaPCTBO HaJaraeT Ba BBO3 WNE BWBO3 NpejMe-
TOB, 118 KOTOPHX JCTBHOBJISHN JIbIOTH B HACTOR-
meit RoRBeEnIm, DPHMERAIOTCE TOMBKO NOCKONLRY
ORIl OCHOB3NE! Ha CO0ODaRCHRAX HHMX, 96¥ c00b-
pameHOA SKOHOMRANECKOID XAaDAKTEpa, — HANDHE-
Mep, Ba co00paKemAx 06mecTBeHRO) HPaBCTBER-
HocTy, obmoeTnerroll (C30DRCHOCTH, RAPOXAOrO
3NpARNA, INUORMN, BOTEPUHAPEA HJH (HTONA-
TOJI0THNA,

CTATESA 10

Hspariia B TLroTH, OpefycMaTPHBAeMEe B HMa-
crosuiel KorBeRINM, Be OTHOCATCR K MDErpaBHy-
Ho# Topropae.

Kpoxe Toro, Be cugraercs, 9I0 3TH HWILITRR H
JHLOTH JO/UFRE DPHMORATHCH ABTOMATHIECKHR,

a) ecom o0mies ROJHYECTSO TOBApa, EOTOPHH
RoJLkeH OnTh BBa3eH TYPHCTOM, 3HATHTOIBHO HPo-
BHIUAPT Npefed, YCTAHOBJAGHHMN B HACTOSIMGR
Korneniyan;

b) B OTHOWEHHH TYPHCTS, KOTOpHH BLE3EAST
B CTPAHY BHO3S YIS 36M DA3 B MeCHI; ’

c) echm TYPHCT He AOCTHT COMBAJNATHIOTHEIO
BOZPACTA.

CTATHA 11

B cxywasx ofMana, mapymesmd oim S/0YHG-
TpeGrennst Joropapasaompecs ['ocyaaperea Mo~



IyT OPEHEMATE Meph EO BIHCEASEY COOTBET-
CTBYIONIHE BEOSHEIX DOMNLIHE H HANOTOB, & DBBHO
K BANOMEHEW MOOKY Barazamall, KOTOPHE BaBie-
K410 Ha cob xana, TOXYIHBIIHE HIBIATHE B HHNG
JBTOTH.

CTATBA 12

Jio6oe Eapyurenns nocraBoBIeHEN Hactosmel
Kompernun, mo6ol moxMen, coo0mieHne JOXHNX
cBefleHull BB KT, B PE3YILTATe EOTOPOrO EAKOe~
JEG0 M0 BIK KAROR-1I00 TpexMet HOOPABANEHO
DOJYIHIO DJIH EOJYIRY HDeEMYIIECTBS, BHITO-
ESIGUMe X3 CHCTeMHE BBOZA, YOTaROBNSHEROE Ha-
crosmed Konsemuumel, Moxer cayssrs OCHOBA-
HH6M JIJIf HANOXGHNS HA BaPYIIATOAL B TOH CTpa-~
He, e Sapymesns Or0 COBSPOIeHO, BAXa3anul,
OPeXYCMATPREBAGHELX 3AKOHAMHE 5TOR CTDAHL.

CrLAThS 18

Hyyro B Bacrommefi KoRpemmun me mpemar-
creyer Joropapusatomumcs [ooyRaperram, Koo~
paie 00pa3yIOT TAMOESHHE HAN SROBOMEYSCKEN
€O¥03, H3RABATL CHENHBILHLS NOCTAHOBAGHHE,
IpHEMeHEEMEE K JHENsM, DpoxaEssionmy B Focyrap-
CTBAX, 06PAIYIONIEX DTOT COK0B.

CTATBA 14

1. Hscrommasn Kousenmmus otkphrra a0 81 e~
kabpa 1964 rofa n8 DOAUECAHEY OT HMEHH IO~
Goro ooynapcrsa~aners Oprasmsanvm Ofseme-
neuBLx Haumlt 3 moboro gpyroro Tocynaperes,
K0TOpOs Oniao opeErasmeno gas Kondepermmo Op-
ragmaaipn O6venpmesmunx Hammt no TaMoxen-
=M OPMBABROCTIN UPE BPEMEHEOM BBO03® 980T~
HBLX JOPOEHHX MOTOPELX HOPOBOIOTHMY CPRACTR
B B OTHOMEBEE TYPECTOB, HPOECXOXHRIIYR B
Huw-Hopre 8 Mae r wore 1964 rops, xoropas
mmenyerca anme «Kondepermaeibs.

2. Hacromnas Kossemmus nopnexer parnds-
RAOAH, H paTEQRATROMING MPAMOTH AOXONHPYHT~
ca y I'emepanrnore Corperaps Opraumsamue (6b~
expremanx Hamalt

CTATHSA 1B

1. C 1 smpapa 1965 ropa wacrommas Kowpen-
NHE OTKpMTS AAg wpucoemuHesma ywdoro [ocy-
JAPCTHS, yUOMSHYTOrO B uymkTe 1 cratem 14, m
moboro xpyroro I'ocynaperps, KOTOPoe MOIYTRAO
COOTROTCTRYIOMES HPHIIAIIORES 0T OROROMHYO-

crorg B Commassrore Cosera Opramassmms 06«
emBerEnx Hauml. ORa Tak®e OTEPMTS KA DpH-
COCMUHSHUS OT BEMoRR noGol noAOueTROM TppE-
TOPHH, YOPABALIOMER RIACTHIO IAE EOTODOR &~
agerca Opragmzamns O6rexemensnx Hammt,

2. TlpBcoepBREREHO COBBPIIAETCR NONOHEPOBA~
HHEeM IPaMOTH 0 HpBCOHEHeHEY ¥ ['eHEpassHOre
Cexperaspa Oprapuasuam O6roxunemanix Hangt.

CTATBS 18

1. Hacroamaa Konsernua BeTynaeT B cory Ba
ZeRauoCTH OHL CO MHE NODOHHPOBAHMS IATHAN-
narolt paTRPRKANHOEHOH IPaMOTH FUTH IPAMOTHE O
DPHCOBIEAEHNHA (63 OrOBODOX HIE ¢ OTOBODRAME,
AKNSITOBAHALING B COOTBETCTRHR ¢ cTaThell 20.

2, Jas wawporo Docyaapersa, ROTOpOS pat-
denppyer Bacrosmyw KogeerRIE0 WM nprcosR~
HETCHE K Hol mocde JHE JENOHEPOBSHES NATHAN-
naTol pATBGUKAUMORTON TPaMOTH AIH MPAMOTH O
HPHCOLINEEHHUN B COOTBETCTBHH ¢ UPOXIISCTBYI~
IOy HYSRTOM, HACTOSIAA KOHERCHIHE BOTYOAET B
CBAY HA JOBWHOCTME ReHb CO AA JLHOHBpPOBAHEL
rakaw T'ocypapersom. coefl parudaxanmommol
TPAKOTH EJH IPAMOTH O DpECOSmHEenHy 663 Oro-
BODOE UL ¢ OFOBOPKAME, SKHGITOBANHEME B CO-
oTReTcTRER c0 cTatbalt 20,

CTATBA 17

1. Ioese Toro xas racToamas Kousemyas mpo-
byaer B cwie TPE rojs, Jo6oe J{OrOBApPHBAN-
meecs ['ocyAapcTRO MOEeT NEHOHCHPOBATH €8,
yeogosoas ¢ ToM ['emepamroro Cexperaps Opra-
pusammn Ofpermnensnx Hamed.

2. JleHOHCAIHE BCTYIALT B CHIY Y6DE3 NETHAN~
N8Th MECKUEB CO ZEE HOosydeHmd [eHepa’sbuROd
Cerperapen Opremmsanmn OOnepunennnix Hampi.
YRA3AHHOTO YBOROMEGEES ¢ JGHOHCAITHE.

CTATRA 18

Hacrosmas Konsermna yrpawupaer CrIy, 6CAN
B T6Y6ERG J0GOro CILIOMEONG ABEHATIATEMOCHT -
BOTO MODHOXS NOCKS €6 BOTYILIGHEH B CREV THCAO
Joropapasawmexes 'ocyrapers GyreT MeHbING
BOCHMIL

CTATRA 19

1. Jw6oe 'ocynapcreo MOXeT UPH AENOREPO-
BSHEE ¢BOOH PAaTHERANTOIRON PDAMOTH WIH I'Pl~

5



MOTHI 0 UDHCOGIHHEEHEH AIH B Jnoboe BpeMa nocne
ITOr0 OOHABATE XOCPEACTBOM YBENOMICHHS, aIpe-
coparroro I'emepaxsnony Cexperapio Opranmaa-
e Otvermeenanx Hanmd, aro sacrogmas Kon-
BENLAS PaCUPOCTPAHAETCE H3 BCE TEPPATOPHE HIH
Ha KaKy0-1A00 TEPPHTODRIO, 33 MEXKIYHAPOJHNE
CHOM(EHMS KOTOPHMX OHO OTBETCTBEHHO. HacTog-
man Koupenuus pacmpocTpaHseTca HA TePPATO-
DIIfl, DOMMEHOBIHANE B YKA3AHHOM Y86/I0MMICHNT,
CUNTaf ¢ NEBAHOCTOrO IHS IOCJe moJayweHnd ['e-
nepaibibiy CekpeTapeM 9TOTO yBEAOMJICHIS, &CIH
OO HE CONDOBOXKABETCA OMOBUPKOMH, FLIA CUMTaS €
JGBAHOCTOTO AHA MOCJE BCTYIESHAS YBCIOMICBIA
B CMJY B cOOTBETCTBEN €0 cTaThell 20, w1 B 1eHb
reTymIeHns otoli KonmeHumu B cmay g CooT-
BercTBYlowero I'ocyitapeTna, CMOTPA B0 TOMY, Ka-
KOIT M3 DTIIX [(HGE HACTYIACT MO3THOC.

2. Jwboe 'ocyaapcrno, KOTOPOE CRENBIO YBE-
AOMJIGHIE HA OCHOBAHIUI LI PERITECTBYIOLEro 11YHK-
Ta 0 pacnpocTpaiesnd Hacrosueld Korpermny Ha
Kaky-amdo TeppHTOpHIO, 38 MCEIYRAPOARNEIO
CROWENNA KOTOPOH OHO OTBETCTBERHO, MOXET
AenoRcnposats Bacrosmlyw Kowseanmio oTess-
HO B OTHOIUERWH OTOH TOPPHTOPHI B COOTBET-
CTBYM C NOCTAROBJEHIAME CTaThy 17.

CTATHA 20

I. Orosopkn x wacroawmedt Kompemnuu, cue-
JAHHBIE 10 A0AOHCaHTA 33KJ110'—1HTOJ'IBHOPO aKTra,
CUNITAIOTCH ﬂ])ﬂ"ﬂ'ﬂ)ﬂﬂ{, eCan oan 6NJ1H aKkOoenTo-
BaHb GOXLWNHCTBOM yuacThnros Kondepenuan
1l 3aHCCeHb B 3ARK/DOUUTONLALE AKT.

2. Oropopsl, CHCJAMIILIE NOCAC DOAIHCANNAL
3aKN0YUTENBHOrO AKT3, HE CUNTAIOTCS DPHHATHI-
M, €CB O0ZH3 TPETH UO[NMCABOIAX BAaCTOSIILYI)
Komsesumo ocyuapcrs mxe Jorosaprsaommx-
ca Docyrapers sasewT Bo3paReRHe Kak npen-
YCMOTDEHO HIKe.

3. Terer nwbodt 0roBopxy, upexCTABICHBOM
I'enepanbnomy Cexperapo Opranmssmua 06%-
exmuciAnx Haymd rakum-mato [ocynaporsoM
OpM DOXRHCAFIY, NernoHNpOBaEwH paTAPBRaNE-
OHHOJ FPaMOTH RIB FPaMOTH 0 DPRCOENHHEHER
wm opH o6oM yBEXOMJERHM Ha OCEOBANHEHA
craThl 19, paccwiaercss epepaisawix Cerpers-
peM BceM IocyaapeTsad, KOTOPEIS K TOMY BpeMe-
HA DOADMUIYT, patHPBIEpYoT Hacrosmgyn Kom-
BeMUMI0 WM mpHcoemmAgtes & med. Hem opma
TPeTh 9TEX ['0CYAApPCTB RadBHT BOIPAKGHHEE B-Te-
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YeHHO NEeBIHOCTA MHOH CO JHSA pPACCHJKH, JTa
OrOBOPR3 HE CYETAETCR aRmemrosawmnod. [eme-
panereiii Cerperspb ymenomnger sce I'ocypap-
¢TB3, YIOMARYTHE B BaCTOAMI{CM OYBKTS, O JEOO0M
DOJYMEeHAOM MM BO3paKeHUH, paBHO Kak B 00 ak-
UeOT3NBH W OTRAOHCHWH 3TOR OFOBOPKN,

4. Boapasenne co cropoi Cocymapersa, xo-
TOPOC NOAMHCAIO0, HO He PATR(GIIIEPOBAIO HACTOMA~
my1o KoHBeRwo, yrpaynpaet 30ayeHHe, 6cid B
TCUCAIC AOBATLMCCAYNOrO CPOKa CO AHA, KOrjna
0HO CAC.AAJI0 HTO BOIPAKEHHE, ITO CI(C.1aBLIEE BO3~
paxemie [ocyzapeTso Ae PaTBOUNAPYET BACTOS~
myio Koupennnro. Ecay B peayasrare YTPaTH Ka-
KHIM=-2T100 BO3DAKEeHHEeM CBOErO 3HaueBHA KaKad-
00 OrOBODKa aKOENTYETCH WO NPIMeHEHwIo
O]eIWeCTBYOWero uvakTa, 7o ['erepanemnit Ce-
KpeTapb YOEeAOMAAET 00 3TOM ['0CY1apCTBS, YIOMS-
HYTHIE B YRA3ATIHOM TYHKTE. HH'REKOMY QoJyancan-
uremy Hactosuyro Kowsermumo Iocyaapersy He
OOCKJABTCS TEKCT WHKaxof OTOBOPKN COTAACHO
IpeALICCTRYIDILEMY NMYAKTY, ec.1t 970 ['ocyaaperso
He paTidruuporano racrosy Kousemaro s re-
YeHle Tpex .I1¢T co QUA nofuncanns sroli Komsen-
LN OT ero MMenm.

b. Tocynaperso, Opercrapasiommes OrMOBOPKY,
MO:RET B TEYERTIC JIBCHAIUATAMECTTRON CPOXa CO
RAS YDOMSIHYTOTO B NYRKTE 3 YBEAOMAEHHS CO CTO~
pogsn [evopannuoro Cexperaps 06 OTEJI0HEHTR
aToff OroBOpKM B NOpSIKE, WPEAYCMOTPCHAOM B
YRAZaAAOM OYHRTE, OTRA3AThCA OT 9TOK OTOBOPKH,
B KaKOBOM cJayuae paTaRkauyosyaa rpaMoIa,
AU TPAMOT3 0 UPHCOGNHHEHFN, AIA YBOXOMIe-
HAC Ra OCHOBAHOD cTaThd 19, eMoTpa mo TOMY,
WFO MMENO MCCTO, BCTYNACT B Wy B OTROMIEHAH
takoro [ocyaapersa co amg aroro otrasa. Mo
TAKOrO OTKa3a IPAMOTA HAM YBEIOMJICHBE, CMO-
TPS DO TOMY, YTO UMCGJO MECTO, Bé MMEeT CHRIN,
Pa3Be TOJbKO HAa”HaA 0COBOpKA BOOCJISACTBHE
3K1(eNTOBAHA TO NpPAMEHCHHH NOCTAROBJIAHNH
OyERTA 4.

6. Or oroBOpok, BKLELUTOB3HHEIX B COOTBET-
CTBUN ¢ Hacroaimed CTaThel, BO3IMOXREH OTKA3 B
Jno6oe BpeMs TOCPEXCTBOM yBefoMNerms ['eHe-
passroro Cerperaps.

7. Huxaroe Jorosapeparomeeca I'ocyRapcTRo
ge 00s3aHO0 pacOpOCTPaHATL HEH Ha kakoe ['ocy-
JapCcIBO JIGJAI0MEs ONOBODKY, NPEHMYIIeCTBA,
BHTEKAJOIES M3 TeX NOCTAHOBRJIEHIS, Kk EOTODEIM
Takafg oOropopka orHOcETed. Jloboe I'ocyrap-



CTBO, EOTOP0O BOCHONBIYOTCH DTHM IDABOM, YB6-
pomnger o oM [enepamsroro Cekperapa, a mo-
onenEEl coobmaer a0 PEIIEHHE BCOM NONUHCAB~
meEM Bacromuyno Romsemmmo [ocynaporsam m
Jorosapusaonymsca NocynspeTaan.

CTATHA 21

1. JioGoli cuop Memgy ZByMa Miun HOCEOABKE-
ma Jorosapusawommmics [ocylapcTBaMBE 0 TOE-
ROBANEW WIR UpEMeRenvHd Racrosmel Komsem-
OBRE paspeluseTes, J0 BOIMOXHOCTH, NOCPEH-
CTBOM DOPOrOBOPOE MOMTY HHMM.

2. JlmGodt cmop, xoTopwil He pazpemieH Uo-
CPOACTBOM HOPEIOBOPOB, UEPEAasTCH B apOUTPaR,
eCJB Kakoe-Anb0 M3 Y9ACTBYIOUIEX B 9TOM CHOpe
Joropapusaromuxca oeyaspers toro Tpelyer,
H, COOTRETCTBEHNHO, NepONaeTes ORAOMY HWIH He-
CKOTbREM apOHTDaNM, H36PAREKM RO COINIANISHIIO
Mexay yyacteyromumMn B cnope Iocynapersame.
Ecin b Teyenme Tpex Mecanes co [ug TpeGosa~
wua o6 ap0ATpake veacroyiomme B canope [ocy-
JApCTBA BG CMOIYT JOrOBODPHTRCE O BHGOpe ap-
6arpa mam apbrTpos, Mwboe w3 eTHX osynapers
¥omer upocuts lpeacesarens Mexgysapopmoro
Cyna waZBaquTh ONHONOMEONO ApOETPa, KOTO=
poMy JAEELN cnOp I HepenseTcE H& pelNeHHe.

3. Pemepme apOurps mwre aplErpos, HagHS-
YeHABX H& OCHOBAHTN HPEARIeCTBYIOILEro WYHR-
T8, 00S3aTOIbHO I cooTBererRyompx oroma-
pusaloumxca [ocyrapers.

CTATHS 22

1. Hocne Toro wax Bacromnsg Homsemmng
Bpobyaer B ciue Tpu rofa, xwdoe Jorosapusar-
meeca ['ocyaapereo MomeT HOCPEACTBOM YBENOM-
aeand I'emepansroro Cexperaps OpraFmE3ames
O6veqmmennnx Hamall norpefosarh COSLEBA KOH~
$epermEn xad nepecMorpa Bacroamedt Komsen-
mas. emepansandt Cexperapb YBeOMASET BCO
Horosapunaompecy ocyaapersa ob e1oM Tpebo-
BAHWE, § KOHQEPSHNEA )N NePecHOTPa HACTOH-
meft Komsemmpan cosmmaerca Fenepasmpan Ce-
KpeTapes, OCHH B TeUSHNS JeTHPOIMECEYHOND
CpOEa CO [IHS YBEJOMNCGEAS €O CTODOHM ['eHe-
passroro Cekperaps He seHee nosormEnt Joro-
BapHEBapmExcy [0CYRApCTB YBEJOMET ero, 9T0
OHH NOANOPEMBAIOT 910 TpeboBame.

2. Ecrm 8 COOTROTCTBEE € IDSAIIECTBYEIM
OYVHETOM COBLBAETCA ROHPOPERBE, T0 ['enepans-

et Cemperaps ymepownser sce Jorosspmsamo-
meeca I'ocynaperna B DpETIRMISLT WX mpencTa-
HHTH B TeYeHH6 TPOXMECITROIO CPOES TAKHS IS~
JOXOHAY, FAEDE OHH XOTS0T NOCTABMTE HS
paccuorperne 1ol rRodepesnmn. [emepassund
Cexperaps pacenLiaet Bcex J{OroRapHBAKITEMCE
Focyaapereay mpeIBapETeABEYI0 DOBECTXY NEX
pT0# FOH(epeHIIA BMOCT® ¢ TOKCTAMH THKHX
Ipepioxenuil no Rpaiuel Mepe 2a TPE MecENA N0
TOrO JHS, KOTAS ROHQPODEHIRE 3TAa JKOJDEHS OT-
RDPBITBCE.

8. Ha molyi0 rondepeRmmio, COILIBAEMYH B
COOTBOTCTREM O macrommedt crarvel, [emeparp-
mlt Coxperaps upEriamacr ece JoroeapEpam-
mmecs ['ocynaperna m sce mpyrme Focyxapersa-
wiean Oprammsaumn OObenmmemnnx Hampdl ®
EARI0N0 CHCHNANMIRDOBBHEONG YIpeKNCHRAS.

CTATRA 28

1. Jwboe JorosapmBawmeeca I'ocynaperno
MOKET UPSNOENTL OFHY BN BECKOJNLKO DOIpa-
BOK k Hacrosmed Homsermm. Teker smoGolt mpeg-
AsraeMolt oNpaBE nmpemposomaserca ['ewe-
pam-pomy Cekperapio Oprammsammn OGnegmnen-
mxx  Hamedt, rotopm#t pacchaaer ero BeeM
Horosaprsarompca Tocyaspernam.

2. JhoGag mpeinomennas NOTPABKS, Pas0CAaE-
Had B COOTBETCTBIR ¢ HPSIMECTBYIOMEM HYHE~
TOM, CTHTHOTCH ARDENTOBBENOH, ecom ul oxuo Jo-
rosapusawmeecs ['ocyrapeTBo Be 2a9BET BOIpa~
KeHHR B TOYGHHE MECTEMECHYHON CPOKA CO JER
paccelik® oT0#f mpepnomennold mompaskE ['eme-
pabEnM Cexperapex.

8. Tenepambgnit Coxperaps B KpaTyattmmit no
BOIMOXHOCTH CPOK yBenoMaer 8¢o Jorosapmnazm-
mEeca Docynaperss, zasmaeHc g Eakoe-ymbo
BO3DANGHNS UPOTHR NpeNOEOHHOH HOUPABKE, H,
€CJH HERARHX TREX BOSPAXGHAT 3AXBION0 He O1l-
10, DOWPABKS BCTYIAST B CHAY A BeeX Jlorosa-
pupatomuExes [ocyrapers wepes rpE Mecana no
HCTCYEHHH MOCTAMSCHTHONG CPOES, YHOMEHYTOTO
B HpOIEeCTRY IS M HYHKTS,

CLATEA 24

lenepasennit Cexperapr Oprasmsames O6n-
ensnenntix Hamadt yeenomaser sce [ocynapoma-
wrenst Oprasmssman O6nerprenmrx Hamall u seo
zpyrie I'ocynapersa, E0ropnie GbixE DpETAANE-
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ou E yeacTEo B Komdepemism, ¢ HexecAegyR-
IE6M:

a) O DOJUNCAHNY, PATHOHEAAEX | UPHCOSIH-
HEHASX, COBEPIIGHELX B COOTBOICTBHE GO CTA-
oavm 14 v 15; .

b) o ame, xorns HacTogmas Konsormua pose-
A& BCTYONTH B CHAY B COOTBETCTBEE €O (TG~
Thell 16;

¢) 0 JPHOHCOUDAX, HOAYYSBEBIX B COOTBOT-
crenn ¢o cTaToell 17,

d) o0 vrpare macrosmeit Kodpermmedt cnnst B
COOTBETCTBIN ¢O crathedt 18;

¢) 00 VBEIOMJICHNAX, DOJAYYEHRWX HA OCHO-
pamimt craTen 19;

f) o Berymiemum B ey Juololi mompaskE B
COOTBETCTBUN o cTaThell 23.

CTATHH 35

Hopmpsx wacrommed Hompesmem genoms-
pyerca y I'emepaasEore Cexperapa Oprammaandgn
Obrempmemanx Hamull, xoTOPEE MPENPOBORNAET

32BOPEHHKNG ROININ TAEOBOIO BeeM vneHaM Opra-
mpaaimn Obvenvmenunrx Hamud u seem Jpyram
Pocviapersay, woTopme (bW UPATIateRs Ha
Koundspenipmo.

B VIOCTOBEPEUME N3NOREHHOIO mm-
RODOAMHCOBUMIECA. OFMYYN HA TO JHOJLKEEM 00-
PA30M  VHOJNBOMOTENS, DOMIHCAHE HACTONTIYIO
Kounamyio.

COBEPIMEHO » Hiwo-Hopre qerseprors uions
THICHYA 2GBATBCOT MSITLACTT TeTBEPTONG TOXs R
0,1HOM DRICHMAAPG Ay amzmﬁcmm, BCIBHCKOM H
Ppanmy3ckoN A3BIRAN, OpIcIeM EAALE A3 HTIX
TCRCTOB HRIACTOA DUBRO AYTCHTITTHBIM.

Tenepuaviiony CekpoTa)ro HoprIAeTes BIroTO-
BUTH 0dnmHaNLDKE nepenoy nacTnsmelt Konpau-
UNH N3 KUTaleRoM 4 pYCCKOM A3MEAX A DPROH-
uytrn kuTaiffeknl  u pyYCCKIE TexeTHl R ARTUTHE-
CKOMY, NCOOACKOMY W (DPAHUTICKOMY TeinCTa:,
KOTAa OH OVART NMPCRpOBOKYATL FDBCPEHHEE KO-
oA TaKOBHX [0CTIADCTRAM B COOTBOTCTBHL CO
crateelt 26 nacrusmedt Konsennms.



CONVENTION CORCERNING CUSTOMS FORMALITIES FOR TOURING ,

DONE AT NEW YORK ON L JUNE 1954

Procdsg-verbal of entry into force of the amendment to article 2,

payragraph 31, of the above-mentioned Convention

WHEREAS article 23 of the Convention concerning Customs Facilities for Touring,
done at New York on k June 195k, provides as follows:
YArticle 23

1. Any Contracting State may propose one or more amendments to this
Convention, The text of any proposed amendment shall be transmitted to the
Secretary-General of the United Wationg who ghall cireulate it to all Contracting
States,

2. Any proposed amendment circulated in accordance with the preceding
pasragraph shall be deemed to be mccepted if no Contracting State expresses
an oblection within a period of six months following the date of circulation
of the proposed amendment by the Secretary-General.

3. The Secretary-General shall notify as soon ss possible all Contracting

Stotes whether an objection to the proposed amendment hes been expressed, snd

if no such objection has been expressed, the amendment shall enter into force

for all Contrscting States three months after the expiration of the period of

5ix months referred to in the preceding parsgraph.”

WHEREAS, in accordance with paragraph 1 of the above-mentioned amrticle 23,
the Government of the Kingdom of the Netherlands proposed the following smendment
t0o the said Convention and the Seeretary-General circulmted its text to all
Contracting States in letter C.N.151.1966. TREATIES-3 of 6 Beptember 1966:

In article 2, paragraph 3, of the Convention, after the words "one portable
wvireless receiving set” the following words should be inserted "one portable televigion
set",

WHEREAS no Contracting State expressed ap oblectlon to the proposed amendment
within the period of six months following the circulation of its text by the
Secretary-General and, therefore, in sccordance with paragraph 2 of the above-
mentioned article 23, the proposed amendment was deemed to be accepted,

WHEREAS, in accordance with parsgraph 3 of the above-mentioned article 23,
the proposed amendment enteéred into force three monthe after the expiration of
the period of six months referred to in the preceding paragraph, that is to say,
on 6 June 1967,

WHEREAS the text of paragraph 3 of article 2 of the above-mentioned Copvention
as smended reads as followe:



- D -

"3.  Personal effects shall Iinclude among other articles the following,
provided that they can be considered ss being in use:
personal Jewellery,
one cemera with twelve plates or ive rolls of (ilm:
one miniature cinemstograph camera with two reels of film;
one pair of binoculars;
one portable musical instrument;
one portable gramophone with ten records;
one portable sound-recording apparatus;
one portable wireless recoiving set;
one portable television set;
one portable typewriter;
one perambulator;
one tent and other camping equipment;

sports equipment {one fishing outfit, one sportimg firearm with fifty cartridges,

one non-powercd bicycle, one cance or kayaec less than 5 1/2 metres long, one

palr of skis, two temnis racquets, and other similar articles).”

NOW, THEREFORE, I, Comstantin A. Stavropoulos, Under-Secretery, lLegal Counsel,
sign this Procés-Verbal in a single copy in the English, French and Spanish languages,
each text being equally authentic, the original of which shall be deposited with the
Secretary-General of the United Nations and coples thereof shall be transmitted
to all Btates referred $0 in article 1k, pagregraph 1, of the Convention concerning
Customs Facilities for Touring, donme at New York om 4 June LO5h.

DONE at the Headquarters of the United Nations, New York, this sixtbh day of
June, one thousand nine bundred and sixty-seven,




CONVENTION SUR LES FACILITIES DOUANTHRES EN FAVEUR DU TOURISME,
EN DATE, A NEW YORK, DU h JUIN 195k

Procés-verbal d'entrée en vigueur de )'ameadement au paragraphe 3

de l’article 2 de la Convention susmentionnée

CONSIDERANT que l'article 23 de la Convention sur les facilités douaniéres
en faveur du tourisme, en date, & New York, du 4 Juin 195k, dispose :
"Article 23

1. Tout Etat contractant pourre proposer un ou plusieurs amendements
2 la présente Convention. Le texte de tout projet d'amendement scra communiqué
au Secrétaire général de 1'Organisation des Nations Unies, nqui le transmetirs
4 tous les Etats contractants.

2. Tout projet d'amendement qui cura &t€ transmis conformément au
paragraphe précédent sera réputé accepté 51 zucun Etat contractant ne
formule d'objection dans un délei de six wois 4 compter de lm date &
laquelle le Scerétaire général aura transmis le projet 1'amendement.

3. Le Seerétaire général fera connaftre le plus ¢6t possible &

tous les Stats contractants si une obLjection s 6té€ formulée contre le

projet d'amendcment et, en l'absence d'oblection, 1'amendement entrera en

vigueur pour tous les Itats contractents trols mois aprds l'expirabion du

4élni de six mols vis€ anu parsgraphe précédent.”

COIUSINERANT que, conformémcut au paragraphe 1 de l'article 23 suamentionné,
le Gouvernement du Royaume des Pays-Bag a proposé 1'amendement ci-aprés & ladite
Convention, et gque le Secrétaire général en a communiqué le texte & tous les
Etats contractants par la lettre €.9,151.1666. TREATIES-3 du # septembre 196G :

Au paragraphe 3 de l'article 2 de la Convention, mRprés les mots “un appareil
récepteur de rodio portatif”,.njouter les mots "un appareil AdAe t8lévision portatif’,

CONSIDERANT gu'aucun Etat contractant n'a formulé d'objection & 1l'amendemcnt
proposé dans le dé€lai de six mols qui a suivi la date § laquelle lc Scerétaire général
en a communiqué le texte et que, par conséquent, conformément au paragraphe 2 de
1'article 23 susmentionné, 1'amendcement propocd a &té réputé accopté,

CONSIDERAIY que, conformément au paragraphe 3 de l'larticle 23 susmentionné,
1'amendement proposé est entré en vigueur trois mois aprds l'expiration du délai
de six mois vigsé au paragraphe précddent, c'est-d-dire le 6 juin 1967,

CONSIDERANT que le texte du paragrepne 3 de l'article 2 de la Convention
ousmentionnée, ainsl amendé, se lit comme suit :

3, Les effets persopnels comprennent, cntre autres articles, les
objets sulvants, 4 conmdition qu'ils pulssent B8tre considérés comme étant

en cours d'usage :



Bijoux personnels;
Un appareil photographique et 12 chassis ou 5 rouleaux de pellicules;

Un appareil cinématographique de prise de vues de petit format et deux
bobines de film;

Une paire de Jumelles,

Un instrument de musigque portatif;

Un phonographe portatif et dix disques;

Un appareil portatif d'enregistrement du son;

Un appareil récepteur de radio portatif:

In appareil de t&lévision portatif:

Une machine & &crire portative;

Une voiture d'enfant;

Une tente et sutre £fquipement de camping;

Engins et articles de sport {un attirail de pécheur, une arme de chaossc
avee 50 cartouches, un cyele sans moteur, un cancé ou kayae d'une longucur
inférieure & 5m S50, une paire de skis, deux raquettes de tennis, ct autres
articles analogucs).'

Ei} FOI DE QUOI, nous, Constantin A, Stavropoulos, Sous-Secrétaire, Conseiller
Juridique, avons signé le présent Proc@s-verbal en un seul exemplaire, dans les
langues anglaise, espagnale et frangaise, les trols textes faisant également foi.
L'original du présent Proc2s-verbal scra dfposé ocubri@s du Secrétaire général de
1'Orgenisation des Nations Unies qui en transmettra des copies & tous les Ztats
visés su paragraphe 1 de l'article li de la Convention sur les facilités douanilres
en faveur du tourisme, en date, & devw York, du b Juin 195L,

FAIT au Sigge de 1'Orgenisation des iations Unies, & New York, ce sixidme Jour

de Juin 1967.




CONVENCION SOBRE FACILIDADES ADUANERAS PARA EL TURISMD
CELEBRADA EN NUEVA YORK EL L DR JUNIO DE 195k

Acta de entrpds en vigor de la enmiends al pArrefo 3 del

articulo 2 de la Convencién

CONSIDERANDO que el artfculo 23 de la Convencién sobre Facilidades Aduancras
para el Turismo, cclebrade en Nueva York el L de Junioc de 195k, dispone lo siguiente :
"Artfoeulo 23

1. Curlquier Estado Contratante podrd proponer una o mis modificaciones
a la prasente Convencifén. FEl texto de la modificacifn propuesta serf remitido
al Secretario Genmeral de las Naclones Unidas, qulen lo distribuiré entre todos
los Estados contratantes.

2. Se considerarf que ha sido aceptada cusalquier modificacién propuesta
que se distribuya con arreglo a 1o dispuesto en el padrrafo snterior, si ningln
Eatedo Contratante formula objeciones dentro de los seis meses sigulentes a la
fecha en que el Secretario General distribuyd la modificacién propuesta.

3. El Secretsrio General comunicerf e los Estados Contratantea, tan
pronto como sea posible, 81 se formula alguna obJecifn contra la modificacién
propuesta, ¥, en ceso de que no se presente ninguna, la modificacibn entrari
en vigor para todos los Estedos Contratantes tres meges despufs de que explire
el perfodo de seis mesas que se menciona en el phrrafo anterior."”

CONSIDERANDO que, de conformided con el pérrafo 1 del citado artfculo 23, el
Gobierno del Reino de los Pafses Bajos ha propuesto, y el Secretario General ha
distribuido entre todos los Estados Contratantes por carta C.N.151.1966. TRATADOS~3
de G de septiembre de 1066, la siguiente enmienda a dicha Convencién:

Insertar en el parrafo 3 del artfeulo 2 de la Convencidn lms palabras "un receptor
de televisidp portdtil”, a continuacifn de "un receptor de radio portétil”,

CONSIDERANDD gue ninglin KEstado Contratante ha formulado objeciones contra la
enmienda propuesta en el perfodo de sels memes transcurridos después de la distribucién
de su texto por el Secretaric General y que, por lo tanto, ségin lo dispuesto en el
péyrafo 2 del precitado artfculo 23, se ha considerado aceptada la enmienda propuesta,

CONSIDERANDD que, cn vivtud del phrrafo 3 de dicho artfculo 23, 1s enmiends
propuesta ha entrado en vigor tres meses después de la expiracibén del plazo de seis
meses aludido en el pérraefo precedente, es declr, el € de junio de 1967,

CONSIDERANDO que el texto del phrrafo 3 del artfculo 2 de dicha Comvencidén, con
la enmienda introducida, dice asfi:

"3, Entre otros art{culoz, se considerarfin efectos personsles los

siguientes, a condicidn de que se estime que estdén en uso @

- - s A



Joyes personales;

una cédmars fotogréfica con doce plaecas ¢ cinco rolloas de pelicula;

una cfmara cinematogréfics de pequefic milimetraje con dos rollos de pelfcula:

un par de gemelos binoculares{

un instrumento de misice portétil;

un granbfono portftil con diez discos;

un aparato portfiil para la grabacién del sonido;

un receptor de radioc portétil;

un receptor de televisidn portétil;

una méquina de escribir portdtil;

un cochecito de nifiog

una tiends de campafla y el equipo pars acampar;

artfculos para deportes {un juego de avios para la pesca, un arma de fuego de

deportes con cincuenta cartuchos, una bicleletas ain motor, uzna canca o kayac
de menos de 5,50 metros de largo, un par de esqufes, dos raguetas de tenis,
y otros art{culos similsres).”

EN VISTA DE LO CUAL el infraserito, Constantin A. Stavropoulos, Subsecretario,
Asesoyr Jurfdico, firme la presente Acte en un solo ejemplsr en eapafiol, francés e
inglés, siéndo los tres textos igunlmente auténticos, cuye original se depositars en
poder del Secretario Ceneral de las Naciones Unides, debifndose remitir copiss de la
miama a todos los Estados mencionados en el pérrafo 1 del artfeulo 1k de la Convencién
sobre Pacilidades Aduaneras pars el Turismo, celebrada en Nueva York el 4 de Junic de
de 195k,

HECHO en la Sede de las Naciones Unidas, Nueva York, a los sgein d4fas del mes

Junio de mi)l novecientos sesenta y slete,
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KOHEEHIA O TAMOKEHFHX JIEIOTAY UM TYPUCTOB,
COBEPHEHIAS B Hb0-WOPKE 4 VMES I954 IOIA

[lpOTOKON © BCTYTUIEHKU B CHITY NOMDABKY K NVREKTY 3 CTATEY 2
BHIISYTIOMATY TOMH RoaBegguM

MOCKOIBKY: cTathd 25 HOMBEHUMV O TAMOXKEHHHX AbroTax A TYDPUCTOD,
copeptieHHo B Heo-liopre 4 wwra 1954 rofs, NpenycHaTpuBasT Clenyomese:
"Craren 23

1. Jw6oe Jloropapunawneecsi TOCYAAPCTBO MOXET NDOANOKATH ONHY
UIY HECKONBKO TOMPABOK K KBeTOMuel Honmewmumu. TexcT nndol mpemna—
raeuoll nonpasxu npenpomoxnacTca leHenanbHOMYy cexkpeTapw OpraHmeaiEs
OGpemunennux Hanui, xoTopuit naccunaeT ero Beex JIOTOBADUBROEMMOR
Pocynapernan.

2. JxGas MpeMIONEHHEZS NOUpaBKa, PA3OCNAKHEA B COOTBETCTBHE C
ToeuecToyIuMY YHKTOM, CUMTARCTCH akuentosaruoll, escnu mu opHo [flo-
ropaprBaneecid I'OCYNapCTBC HE 32ABUT BOBPDEXEHUR B TOUGHYE WOCTAVG-—
CAYHOTO CPOXA CO OHA DACCHAKY 3TO¥ NDejUIOXeHHON MompaBKy IeHeDaIbHEM
CEKDETADOM.

3. TeHepayLHuil cekpeTaps B IKparyaituui Mo BOSMORHOCTH COOK
YBELDOWNAST BCE noroaapmnammmegﬂ TocynapcTra, 3IBABIASHO MY KEKOS-NHGD
BOBDOXEHYUS NDOTHUB MPEIVIOKEHHOT NOMPEBKY, U, BCAY HUKAKWX 'raryy BO3-
paxeHni 3aABNEHO He OGS0, MNMOrmasia BCTyMaeT B cwiy unfA Bcex Jlorona—
DUBLIOUMXCHA ['OCYIADCTRE HEepel TDY MecAus Mo KCTedeHUM MeCTHMBCAUNOrD
CDOKA, YITONAHYTOTO I mnejuecTRywiled MyHrTe M,

NOCKOJNIBKY, B COOTBETCTBXM C IHFHXTOM 1 Buueynomauyroi crateu 23%,
papaTenscTso KopolercTsa HuXCONEZHNOR NLOOINORUNG CRENYONTY MOUPEBKY R
prmeynoMANyTol#l KoHnens v Tervecsnnislli CeKpeTaps NMPENpOBONAT €€ TEeKCT
neox Joropeprnawiiueyg [ocyaapcTnay nucesror  C.N,151,1966 TREATIRS-3
or 6 ceurslpnr 1966 rona: .

B nyrkTe 3 cTeThd 2 {OKBEHuK rocne cnon "OAUM HEPEeHOCHME poanKNo~
nerernRKK" CNemyeT BRIKMATL CASAyONlUe cioBa: onyH NEpeHoCHH Tenesuson”,

NMOCKOJNBKY uu omno Lorowaphsomoiieccst I'0CYySapCTBRO He BHCKA3HINO BOADS—
Zell MooTUB TMOeNOXKEHHON NOMPASKI: D TBYOHNAE WECTUMECARNHOrO nepuona,
Mporenmero rocsiue PACHDOCTPAHEHUA €6 TeKeTe [eHepaNsHiM COKDOTEDaeM, I,
CHOROBATENLHO, B COOTBOTCTBKU C ITYHKTOM 2 BumeyNoMagyrTol crarkn 23 npesi—
SIOMEHHES MONDABKE CUWTASTCRA OKUSMTOBAHHOR,

TIOCKONBKY, B COOTRETCTBHY ¢ UYUKTOM 3 BHUeINOBARYTOR cTathru 23,
NPSIIOKEHHAR NONPABKA BCTYOMIL B CHIY UEDe3 TPU MECAUA [TOCNe UCTEeUeHU?
HECTUMECHTIHOT0 NMEPUORE, JNOMAHYTOTO B MpeldbuyueM IYHKTE, T.&. 6 MonA

1967 ronsa,
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TMIOCKONBKY B TekcTe MYHKTA 3 cTath# 2 numeynomAuwyroft Hompemnuu ¢ pHe-
ceHHOJ B HETro NOMPAEKOH IOBOPUTCHA CHeIyOmes!:

"2, K uwycny npenMeToB NMYROLC MONb30BAHMA oiﬂoonrca, KpOus
IDYTHX, HUXECNEQyOmMEe, DY YCNAOBMM, 9TO OHM MOIYT CUUTATLCH HAXO~
OAMMMUCA B yTIOTDECAeHUM:

JNMYHNEe WBENAPHHe TNPUHAINGKHOCTH,

onHae YoTorpafuueckes KaMepa ¢ RBSHAONATHX IUNACTHHKAMW WNY NATHH Ka=-
TYDKAMA TIIOHKH, '

ONFS MWHMATWDHEH KaMeva Ui KMHOCHEMOK ¢ NBYMA KATYUKAMY IUIGHKH,
OOME CHMHOKNS,

OXMH TepeHOCHHY Hysukanevuuil MERCTDyWeRT,

OOVH TEPOeHOCHHE rpauMofion ¢ NECATB IACTUHKAMA,

OIVH TI6DEHOCHHY annapaT AR JBYKROIANMUCH,

ON¥H NepeHOCHWH pPamgUOrpreuHYUK,

ONitH NepeHOoCHH{l TeneBuaop,

OOHa MOPTATUBRHAA NUIYNAA HATWAKA,

OOHE OBTCKAA KOJNACKA,

OBHA MansTKa U JpIToe J2revHOS8 o60pyAOBaHKE,

CNOPTURHNE MOUAALIEXHOCTH (OMAUH KOMIUIEXT DPHOONOBHEX cHactTell, onHO
CTIOPTHEHOE OPHECTDENRHOe ODYXEMe C NATLOABCATLI NATPOHAMW, OIMH
Beyiocunes, 6ea HRBUTATENH, ONHA Galnapka Wiy KasK LnuRol ueHee

5 I/2 werpa, OnHa napa Nk, OB8 TOHHMCHME DAKETKH M IDYTHE MOHOE6~
HBE npemMeTH)".

NO3TOMY A, KoscTeurwH A. Cramponysioc, 3aMecTuTenk I'eHepannsors ce-
KDETADR , NDUCKORECYNBT, NOANUCHBAW HacToAmudk IIPOTOKON,N0 ONHOMY IKIOMIUIA—
DY KOTOPOI'O UMeeTCH HA ARTNKIICROM, TpAHIYSCKOM U McTaHCKOM AQNKAR , PU-
HeM KamuA TeKCT ABNASTCH DABRO AYTOHTHUHNM; ODHIMHAIN KOTODHX NOIKHE
ONTH CHBHN HA XpahHoHUe ['OREDANLHOMY cexpeTapn Opraﬂuaénun O6be mmIsHEIT
Hanuif, B ux xKonum IOMMKHN OHTE (PENPOBOXIAGHH BCOM TOCYHAPCTBAM, YIOMU-
HaeMHM B-ITyHKTe 1 cTarey 14 HouBeHuuM O TAMOXeHHNYK TBrOTaX VIR TYDHOTOB,
copepmenroii » Hew-lopke 4 wwna I954 roma.

COBEPIEHO B lUenTpansHix yuoexneHnax Opranusauun Ofzefupeumtx Hanui
B wa~ﬁopue mecToro UHA uBHSA uNecAna 1967 ropa.

K. Crasponynoéc
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ADDITIONAL PROTOCOL TO THE CONVENTION CONCERNING CUSTOMS FACILITIES
FOR TOURING, RELATING TO THE IMPORTATION OF TOURIST PUBLICITY
DOCUMENTS AND MATERIAL

Tre ConrracTiNg Srartes,

At the nme of the conclusion of a Convention
concerning Customs Formalities for Touring by the
United Nations Conference on Customs Foroalities
for the Temporary Importation of Private Road
Motor Vehicler and for Tourism,

Desiring to facilitate also the circulation of tourist
publicity documente and materizl,

Have agreed on the following additional provi-
sions:

Anricre 1

For the parpose of this Pretocol the torm “import
duties and import taxes™ shall mesn not only ens-
toms duties but also all duties and taxes whstever
chargeable by reason of impeortation.

ArmiCLE 2

Each of the Contracting States shell admit free
of import duties and import taxes the following arti-
cles provided they are imported from another Con-
trecting State and that there is no reason to fear
abuse:

(a) Doouments (folders, pamphlets, hooks, mag-
azines, guides, posters framed or unframed, bn.
framed photographe and photographic enlarge-
ments, maps whether illustrated or pot, printed win.
dow transparencies) for free distribution, the chief
purpose of which iz to encourage the public to visit
foreign countries, inter alia 1o attend cultural, tour-
istic, sporting, religious or professional meetings or
demonstrations held in such foreign countries, pro-
vided these documents do not contain mors than 25
per cemt private commercial advertising and are
obviously designed for genersl publicity purposes;

{b) Lists and year-books of foreign hotels pub-
lished or sponsored by official tourist agencice and
time-tables of transport services operating abroad,
when sauch docurnents are for free distribution and

do not contain more than 25 per cent private com-
meroial sdvertising;

{¢) Technical materia] sent to the accredited
representatives or corréspondents appointed by na-
tional official tourist agencies, not intended for dis-
tribution, i.s., yearbooks, telephone directories,
Hists of hotels, catalogues of fairs, samples of negligi-
ble value of handicraft, docamentstion about mu-
senme, universities, spas and similar ivstitutions.

ArTiciy 3

Subject to the conditions laid down in article 4,
the following material shall be admitted tamporarily
fres of import duties and import taxes, withont en-
tering into & bond in respect of those duties and
taxes or depouiting thoss duties and taxes, when im-
ported from one of the Contracting States chiefly
for the purpose of encouraging the public to visit
that State, inter alig to sttend cultural, toueistic,
sporting, religions or professional meetings or dem-
onstrations beld in that country:

(a) Material intended for display in the offices
of the accredited representatives or correspondonts
appoinied by the official national tourist agencies or
in other places approved by the Customs anthorities
of the country of import: pictures and drawings;
framed photographs and photogrephic enlarge-
ments; art books; paintings, engravings or litho-
graphs, seulptures and tapesiries and other similar
works of art;

(b) Display material (show-cases, stands and
sioaflar articles), including electrical and mechan-
ical equipment required for operating such display;

(¢) Documentary films, records, tape recordings
and other sound recordings intended for use in per-
formances at which no charge is made, bat exclud-
ing those whose subjects lend themselves to com-
mercial adverlising and those which are on general
sale in the country of importation;



(d) A reassonsble number of flags;

{e) Dioramas, scale models, lantern.slides, prini.
ing blocks, photographic pegatives;

(f) Specimens, in reasonable numbers, of arti-
cles of national handicrafts, local costomes and
similar articles of folklore.

Articix 4

1. The facilities mentioned in article 3 shall be
granted on the {ollowing conditions:

(a) The material must be despatched either by
an official tourist sgency or by a natienal tourist

publicity agency affiliated therewith. Proof shall be.

furnished by presenting to the Customa authorities
of the country of import a declaration made ons in
accordance with the model in the annex to this
Protocol by the despatching agency;

(5) The material must be imported for and on
the responsibility of either the accredited repre-
sentative of the official national tourist agency of
the country of despatch or of the correspondent ap-
pointed by the aforesaid agency and approved by
the Customs authorities of the country of import.
The responsibility of the aceredited representative
of the approved correspondent includes in particu-
lar the payment of the import duties and taxes,
which will be chargeabile if the conditions laid down
in this Protocol are not fulfilled;

(¢) The material imporied must be re-exported
without slieration by the importing agency. If the
material granted temporary free admission js de-
stroyed in accordance with the conditions isid down
by the Customs authorities, the importer ghall never.
theless be freed from the obligation to re-export.

2. The privilege of temporary frec admission
shall be granted for a period of at least twelve
montha.

ArTICLE 5

In the event of fraud, contraventjon or shuse, the
Coniracting States shall be {ree to take proceedings
for the recovery of the correspounding import duties
and import laxes and also for the imposition of any
penalties to which the persoms who have been
granted excrmptions or other facilities nay have ren-
dered themselves Liable.
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ArTicae 6

Any breach of the provisions of this Protocol,
any substitution, false declarstion or act having the
effect of causing a person or an article improperly
to benefit from the system of importation laid down
in thig Protoco! may render the offender lishle to
the penalties prescribed by the laws of the country
in which the offence was committed.

Armicre 7

1. The Contracting States undertake not to im-
pose prohibitions of an economic character with
respect to the material referred to in the present
Protocol and to withdraw progressively such prohi-
bitions of that kind as may still be in force.

2, The provisions of the present Protocol, bow-
ever, shall not prejudice the application of the laws
and regulations relating to the importation of cer-
tain articles when such laws and regulations impose
prohibitions which sre based on considerations of
public morality, public security, poblic health or
hygiene.

ArRTICIE 8

1. This Protocol shall be open for signature until
31 December 1954 on behalf of any State Member
of the United Netions and sny other State invited
to attend the United Nations Conference on Customs
Formalities for the Temporary Importation of Pri-
vate Road Motor Vehicles and for Tourism held in
New York in May and June 1954, hereinafier re-
ferred 10 88 the Conference.

2. This Protocsl ehall be subject to ratification
and the instruments of ratification shall be deposited
with the Secretary-General of the United Natons.

Armicie 9

1. From 1 Janusry 1955 this Protocol shall be
open for accession by eny Stale referred to in para-
graph 1 of article 8 and any other State so invited
by the Economic and Social Council of the Unhed
Nations, It shall also be open for accession on behalf
of any Trust Territory of whish the United Nations
is the Administering Authority.

2. Accession shall be effected by the deposit of an
instrument of accession with the Secretary-General
of the United Nations.




Arnicrz 10

1. This Protocol shall enter into force on the
ninetieth dasy following the date of the deposit of
the fNth instroment of ratification or accession
either without reservation or with reservations ae
cepted in accordance with erticle 14,

2. For csch State ratifying or scceding to the
Protocol after the date of the deposit of the fifth
instrument of ratification or acocssion in accordance
with the preceding paragraph, the Protocol shall
enter into force on the nisedeth day following the
date of the deposit by such State of its instroment
of ratification or accession either without reserva.
tion or with reservations accepted in sccordance
with article 14.

Articre 11

1. Afier this Protocol has been in force for three
years, any Contracting State may denounce it by so
notifying the Secretary-General of the United
Nations.

2. Denunciation shall take effect Biteen months
after the date of recelpt by the Secretary-Geonersl of
the United Nations of the notification of denuncia.
tion.

Asmicie 12

This Protocol shall cease to have effeet if, {or any
period of twelve consecutive months after lts entry
into {orce, the number of Contracting States is less
than twe.

Arnicie 13

1. Any State may, at the time of the deposit of its
instrument of ratification or accession or at any time
thereafter, declare by notification addressed 1o the
Secretary-General of the United Nations that this
Protocol shall extend to all or any of the territories
for the internatiopal relstions of which ii is re-
sponzible. The Protocol shell extend to the terei-
tories named in the notificstion as from the nine.
tieth day after its receipt by the Secretary-Genersl
if 1be notification is not accompanied by a reserva.
tion, or from the ninetieth day after the notification
has taken effect in accordance with article 14, or on
the date on which the Protocol enters into force for
the State concerned, whichever is the later,

2. Any State which bas made & declaration under
the preceding paragraph, extending this Protocol to

any territory for whose international reletions it s
responsible, may denounce the Protocol separately
in respect of that territory in accordance with the
provisions of article 13.

AnTicie 14

1, Reservations to this Protocol made before the
signing of the Final Act shall be admissible if they
have been accepted by a majority of the members
of the Conference and recorded in the Final Act.

2. Reservations made after the signing of the
Finsl Act shall not be admitted }f objection is ex-
pressed by one-third of the signatory States or of the
Contracting States as hereinafter provided.

3. The text of any reservation submitted to the
Secretary-General of the United Nations by a State
at the time of the signature, the deposit of an instru-
ment of ratification or accession or of any notifica-
tion under article 13 shall be circulated by the Sec-
retary-General to all States which have at that time
signed, ratified or acceded to the Protocol. If one-
third of these Stales expresses an objection within
ninety days from the date of cireunlation, the reserva:
tion shall not be accepted. The Secretary-General
shall notify all States referred to in this paragraph
of any objection received by him as well as of the
acceptance or rejection of the reservation.

4. An objection by a State which has signed but
not ratified the Protocol shall cease 1o have effect if,
within n peried of nine wonths from the date of
making ita objection, the objecting State has not rati-
fied the Protocol. If, as the resplt of an objection
ceasivg to have effect, a reservation is nccepted by
application of the preceding paragraph, the Secre-
tary-General shall so inform the States referred o
in that paragraph. The text of any reservation ahall
not be circulated to any signatory State under the
preceding paragraph if that State has not ratified the
Protocol within three years following the date of
signature on its behelf.

5. The State submitting the reservation may.
withln a period of twelve months from the date of
the notification by the Secretary-General referred
to in paragraph 3 that a reservetion hae been re-
jected in accordance with the procedure provided
for in that paragraph, withdeaw the ressrvation, in
which case the instrument of ratificetion or scces-
sion or the notification under article 13 as the case
may be shall take effect with respect to such State
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as from the date of withdrawal. Pending such with-
drawal, the instrument or the notification, as the case
may be, shall not have effect, unless, by application
of the provisions of paragraph 4, the reservation is
subsequently sccepted.

6. Reservations accepted in accordance with this
article may be withdrawn at any time by notification
o the Secretary-General.

1. No Contracting State shall be required to
extond to a State makivg a reservation the benefit of
the provisions to which such reservation applies,
Any State availing itself of thia right shall notify the
Secretary-General accordingly and the latter shall
communicate this decision to all signatory and Con-
tracting States.

ArTicLE 15

1. Any dispute between two or more Contracting
States concerning the interpretation or application
of this Protecol shall so far ns possible be seitled by
negotiation hetween them.

2. Any dispute which is not settled by negotia-
tion shall be submitted to arbitration if any one of
the Contracting States in dispute so requests and
shall be referred accordingly to one or more arbitra-
tors selected by agreement between the States in die-
pute. If within three months from the date of the
request for arbilration the States in dispule arve
unable to agree on the selection of au arbitrator or
arbitrators any of those States may request the
President of the International Court of Justice to
nominate a single arbitrator 1o whom the dispute
shall be referred for decision.

3. The decision of the arbitrator or arbitrators
appointed under the preceding paragraph shall be
binding on the Contracting States concerned.

ArTicLE 16

1. After this Protocol has been in force for three
years, any Contracting State may, by notification to
the Secrotary-General of the United Nations, request
that a conference be convened for the purpose of re-
viewing the Protocol. The Secretary-General shall
notify all Contracting States of the request and a
review conference shall be convened by the Secre
tary-Genersl if, within a period of fonr months fol-
lowing the date of notification by the Secretary-
General, not less than one-half of the Contracting
States potify him of their concurrence with the

request.
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2. If a conference is convened in accordance with
the preceding paragraph, the Secretary-General
shall notify all Contracting States and invite them
to submit within a period of three months such pro-
posals as they may wish the conference to consider,
The Secretary-General shall circulate to all Con-
tracting States the provisional agends for the con-
ference together with the texts of such proposals at
least three months before the date on which the con.
ference is to meetl.

3. The Secretary-Geuneral shall invite to any con-
fercnce convened in accordance with this article all
Countracting States and all other States Members of
the United Nations or of any of the specialized
agencies,

AnTicLe 17

1. Any Contracting State may propose ome or
more amendments to this Protocol. The text of any
proposed amendment shall be transmitted to the
Secretary-Geperal of the United Nations who shall
circulate it to all Contracting States,

2. Apy proposed smendment circulated in ac-
cordunce with the preceding paragraph ghall be
deemed to be accepted if no Contracting State ex-
presses an objection within a period of six months
following the date of circulation of the proposed
amendment by the Secretary-General.

3. The Secretary-General shall notify as soon as
posgible all Contracting States whether an objection
to the proposed amendment has been expressed, and
if no such objection has been expressed, the amend.
ment shall enter into foree for all Contracting States
three mounths after the expiration of the period of
gix moniha referred to in the preceding paragraph.

ArTicLE 18

The Secretary-Gemeral of the United Nations
shall notify all Member States of the United Nations
and all other States invited to attend the Conference
of the following:

{a) Signatures, ratifications and accessions, re-
coived in sccordance with articles 8 and 9;

(b) The date upon which this Protocol shall
enter into force in accordance with article 10;

{¢) Denunciations received in accordance with
article 11;



() The abrogation of this Protocol in aeccord-
ance with article 12;

(e) Notifications received under article 13;

. (f) Entry into force of sny amendment in ac-
cordance with axticle 17.

ApTicLe 19

The original of this Protocol shall be deposited
with the Secretary-General of the United Nations
who ehall tramamit certified copies thereof to all
Members of the United Nations and all other States
invited to the Conference.

In wrrvess waereoy the undersigned, being doly
authorized thereto, have signed this Protocol

Dong at New York, this fonrth day of Jome
one thousand nine hundred and fifty-four, in a
single copy in the Englith, French and Spanich lan-
guagee, each text being equally authentic.

The Secvetary-General is requested to prepare an
snthoritative translation of this Protocsl in the
Chiness and Russixn langnages and to add the Chi.
nese and Bussian texis 1o the English, French and
Spanish texts when transmitting certified copies
thereof to the States in accordance with article 19
of this Protocol.



ANNEX

MODEL DECLARATION

(To be made out in the language of the exporting country with & translation into English or French)

DECLARATION

for the TEMPORAXY FREE ADMISSION of tourist publicity maserial, withous entering
into a band in respect of import duties and import taxes or depositing such duties
or taxes

The (name of organlzation) js forwarding berewith the following tourist
publieity material, ad d 1o its scereditod represemiative (or the approved
correspondent ) whoee name sppears below, for lemporary importation, on condi-
tion that it shall be re-cxported within a period of twelve months snd that it will
be used solely for the purpose of induding tonrins to vieit the country exporting
the material,

The (name of organisation) undestokes not 1o dispose of, sither gratis ox
sgaingt payment, the sriicles temporarily imported withom the consent of the
Customs Adminiatration of the country importing the material and withont baving
first complied with any formaiities required by thet Administration.

This material {s imported temporarily on the respongibility and against the
goaranies of the nmred)}t)etl repreaoitativeyor the approved cnztr,;spondcnt whaose
pame appears below.

{a) List of the material:

------------------------------------------------------------------------

{b) Name and addvess of the sccredited representative or correspondent to
whom the matsrial is consigned: ;
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PROTOCOLE ADDITIONNEL A LA CONVENTION SUR LES FACILITES DOUANIERES
EN FAVEUR DU TOURISME, RELATIF A L’'IMPORTATION DE DOCUMENTS
ET DE MATERIEL DE PROPAGANDE TOURISTIQUE

1.3 ETATS GONTRACTANTS,

A moment da la conclusion, par la Conférence
des Nations Unies sur les formalités dounnnitres con-
rerpaut Pimportation temporaire des véhicules de
tourisme et le tourisme, d’une Convention sur les
{acilités donaniérex en faveur du tourisme,

Désireux de faciliter aussi la circulation des docu-
menls et du matériel de propagende touristiyme,

Sont convenus des dispositions complémentaires
snivantea:

ARTICILE PREMIER

Aux fing du présent Protocole, on entend par
“droits et tuxes d'entrée” non seulument les droits
de donane. mais aussi tous dreits et taxes fueleon-
yues exigibles du fuit Je Phoportation,

ARTICLE 2

Chacun des Etats contraciants admet en frapchise
dex droits ot taxes ’enirée, i condition qu’ils soient
hnportés d'un autre de ces biats ef qu’il o'y ait pas
e rataon de craindre un abus:

a) Les documentr (dépliants, brochures. livres,
rexnes, guides, affiches encadrees ou uon, photo-
grapbies et sgrandissements photograpliques non
encudrés, cartes glogruphigues illustrées ou nom,
vitrsuphanies} destivés } &rre distribuds gratuite-
went 6t qui ont pour objet cexentie] d'nmener ls
public & visiter des pays élrangers, notamrment & y
assister & des réunions ou & des manifestations prés
sentant an earactére culturel, touristique, sportif,
religicux ou professionnel, pourvu que cer doou-
ments ne contiennent pas plus de 25 pour 100 de
publicité commereiale privée ¢t que leur bat de
propagande de caracidra général woit évident;

b) les Distes ¢t annuaires d'hétels étrangers
pibliés par les organismes officiels de tourisme ou
sous leur patronage ot lus indicatenrs d’horaires rela-
118 3 dles services de transports exploités & Pétranger,
lorsque ces documents sont destinés 3 &ire distribués

gratuitement et ne contiennent pas plns de 25 pour
100 de publicité commerciale privée;

¢) Le matériel technigne envoyé anx représen-
tants aceréditéa on aux correspondants désignés par
des organismea officiels natiouaux de tourisme, qui
n’est pas desting B dwre distribué, ¢'est-d-dire les an-
pusires, listes d’abonnés au téléphone, listes
Jhétels, catalogues de foires, échantillons de pro-
duits de 'srtisanat d'une valeur négligeable, docu-
mentation sur les musées, universitée, stations ther-
males, on autres institutions analogues.

ArTICLE 3

Sous réserve des conditions prévues i Varucle 4.
eat admis en frunchise temporaire des droiis et taxes
d’entrée, avec dispense de la garantie ou de la con-
rignation de ces droits et taxes, le matériel visé ci-
dessous, importé de 'un des Etats contractants, et
ayant pour objet essentie] d'amener lv public &
visiter cet Etat, notamment 3 y assister & «es réu-
nions ou 4 dea manifestalions de caracteére culiurel,
touristitque, sportif, religicux ou professionnet:

a) Objcts destinés i 8ire exposds dans les hureanx
des représentants accrédités ou des correspondants
désignéa par des organismes oflicicls nationaux de
tonrisme ou dans d’autres locnux agréés par les auto-
rités douanidres du pays d inportation: tableaux et
dessins: photugraphies et sgrandissements photo-
graphiques encadrés; livres d’ari; peintures, gra-
vures ou lithographies, sculptures et tapisseries et
autres wuvres d'art similaires;

b) Matériel d'étalage (vitrines, supports et ob-
jews similaires), v compria les apparcils électrigues
on mécaniques nécessaires A son fonclionnement;

£) Films documentaires, disques, rubapa magné-
tiques impresaionnés et autres enregistrements sono-
res, destinés & des séances gratuites, 3 exclusion de
ceux dont le sujet tend 4 la propagande commerciule
et de ceux qui sont couramment rmis en vente dans
le pays d'importation;



d) Drapeaux, en nombre raisonnable;
e) Dioramas, maquettes, diapositives, clichés
d’impression, négatifs photographiques;
f) Spécimens, en nombre raisonnable, de pro-
, duits de Vartisanat national, de costumes régionaux
ot d’autres articles similaives de caractére folklori-

gue.
ARTICLE 4

1. Les fuctlités visdes & article 3 sont accordéea
aux conditions suivanies:

a) Le matériel doit étre expédié soit par un or-
ganisme officiel de tourisme, soit par un orgapisme
national de propagande touristique relevant de
celui-ch Il en est justifié par la présentation, sux
antorités douanitres du pays d'importation, d'une
atlestation, conforme au modile fignrant 2 'annexe,
du présent Protocole, établie psr Porganizme expé
diteur;

b) Le roatériel doit &tre importé & destination et
sous la responsabilité, soit du représentant acerédité
de Vorganisme officiel national du tourisme du pays
expéditenr, soit du correspondant désigné per or-
ganisme précitd et agréd par les nutorités douanidres
du pays d'iraportation. La responsabilité du repré-
sentapt scerédité on du corrcepondant agréé s’élend
notamment au paiement des droits et taxes d'entrée
qui seraient exigibles si les conditions prévuoes par
le présent Protocole m'éinient pas vemplics;

¢) Le matériel imporié doit étre réexporté i
identigue par organisme importateor; toutefoig,
la destruction de ce matériel, effectuée dans les con-
ditions que les autorités douanidres auront fixées,
libere P'importatenr de obligation de le réexporter.

2. Le bénéfice de I'importation en franchise tem-
poraire est accordé peur une période d’au maoins
douze moia.

ARTICLE 5

En cas de fraude, de coniravention on d'abus, les
Etats contractants ont le droit d'intenter desa pour-
swites pour recouvrer les droits et taxes d’entrée qui
geraient dus éventuellement ainsi que pour imposer
les pénalités que les personnes bénéficiaires des
franchises et antres facilités auraient encournes.

AsricrLe 6

Toute infraction aux dispositions du présent Pro-
tocole, toute substitution, {euese déclaration ou
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maneuvre ayant pour cffet de faire bénéficier in-
diment une personne ou un objet du régime d’irg-
portation prévu par ce Protocole expose le contre-
venant anx sanclions prévues par la législation du
pays oit I'infraction a été commise.

Arvicry 7

1. Les Eiats contractants s'engagent & ne pas un-
poser de prohibitions de caraciére économique rela-
tivernent au matériel visé par le présent Protocole
et & supprimer progressivement les prohibitions de
cetle mature qui pourraient éire encore en vigueur.

2. Les dispesitions du présent Protocole ne por-
tent cependant pEs ahteinte & application des lois
et réglements concernant U'importation de certains
objets lorsque ces lois et réglements prévoient des
probibitions basées sur des considérations de mora-
}ité publique, de sécurité publique, d’hygidne ou ds
santé publique.

Arricre 8

1. Le présent Protocole sera, jusqu'au 31 décem.
bre 1954, ouvert 2 la signature au nom de tout Etat
Membre de I'Organisation des Natious Unies et de
tout autre Ftat invité i participer & la Conférence
des Nations Unies sur les formalités donanidres con-
cernant importation temporaire des véhicules de
tourisme et la tourisme, tenue & New-York en mai
et juin 1954 et ci-aprés dénommdée “la Conférence™.

2. Le présent Protocole devra éire ratifié et les
instruments de ratification seront déposés auprds
du Secrétaire général de 'Organisation des Naticoe
Unies.

AnticLE §

I. A partir du ler janvier 1955, tout Etat visé an
paragraphe 1 de P'sriicle 8 et tout autre Etat qui y
aura 81 wnvité par le Consell économigne et social
des Nations Upies ponrront sdhérer au présent
Protocole. L’adhésion sera également possible au
nom de tont Territoire sous tutelle dont 'Organisa-
tion des Nationg Unies est I'Autorité administrante.

2. L'adhésion se fera par le dépét d'un instro-
ment d'adhésion auprés du Secrétaire général de
I’Organisation des Nations Unles.

ArmicLe 10

1. Le présent Protocole entrera en vigneur le
guatre-vingt-dixidme jour qui enivrs la date duo
dépdt du cinguidme instrument de ratification ou



d'adhésinn non assorti de réserves ou avec réserves
acceptées selon les conditions prévues & article 14.

2. Pour chaque Etat qui I'surs ratifié on y aura
adhérdé aprés la date du dépdt du cinquidme instro.
ment de ratification ou d'adhésion prévu au para-
graphe précédent, le Protocole entrera en vigneur
le quatre-vingt-dizizme jour qui suives la date du
dépdt, par cet Etat, de son instrument de ratification
nn d’adhésion nmon assorti de réserves ou avec ré-
serves ncceptées selon les conditions prévues 3 I'ar-
ticle 14.

AnrticLe 11

1. Aprés yue le présent Prowcole aura éié en
vigneur pendant trois ans, towt Etal comtractant
pourra le dénoncer par notification adressée au Se-
crétaire général de I'Organisation des Nations Unies.

2. Lu dénonciation prendra effet quinze mois
aprés la date ) laquelle le Secrétaire général de
POrgavisation des Natons Unies en aura regu noti-
fication.

AnrTicLE 12

Le présent Protocole cessers de produire ses effets
si. &2 up moment gquelconque aprés son enlrée en
vigueur, le nombre des Etats contractants est infé-
rieur 2 deux pendant une période de douze mois
conséeutifs.

ApticLe 13

1. Tout Etat pourra, lors du dépdt de son instru-
ment de ratification ou d’adhésion, ou 3 tout mo-
ment ubtérieur, déelarer, par notification adressée
su Secrétaire général de 'Organisation des Nations
Unies, que le présent Protocole sers applicsble &
tout ou partie des territoires qu’'il représente sur le
plon international. Le Protocole sera applicable avx
territoires mentionnés dang Iz notification soit A
dater du quatre-vingt-dixidgme jour aprés réception
de cette notification par le Secrétaire général i la
notification n’est pas assortic d'une réserve, seit &
dater du quatre-vingt-dixidme jour aprés que la noti-
fiestion aura pris effet, conformément i Particle 14,
soit & la date A Iaguelle e Protocole sera entré en
vigueur pour 'Eist en question, la plus tardive de
ces dates étant déterminante.

2. Tout Etat qui aura fait, conformément an
paragruphe précédent. une déclarntion uyant pour
effet de rendre le présent Protocole applicable & un

territaire qu'il représente sur le plan international
pourra, conformément 3 'article 11, dénoncer le
Protocole en ce qui concerne ce seul territoire.

Articre 14

1. Les réserves au présent Protocole faites avant
la signature de I"Acte final seront recevables sl elles
ont £té acceplées par la Conférence A Is mujoritd de
ses membres et consignées dans I'Acte final.

2. Les réserves au présent Protocole présentées
apria la signatore de ['Acte final ne seront pas re-
cevables ei un tiers des Etats signataires ou des Etats
contractanis y fait shjection dans les conditions pré-
viies ci-aprés.

3. Le texte de tonte réserve présenmtée par un
Ewt au Secrétaire général de P'Organisation des
Nations Unies lors d’une signature, du dépét d'un
instrument de ratification ou d’adhésion, ou de toute
notification prévue & Particle 13, sera communiqué
par le Secrétaire général i tous les Frats qui auront
signé ou ratifié le Protocole ou qui y auront adhéré.
La réserve ne sera pus ncceptée 8i un tiers de ces
Etats formule une objection dans les guatre-vingt-
dix jours de la date de la communication. Le Secré-
taire général informera tous les Etats visés dans le
présent paragrophe de toute objection qui Jui aura
été signifide ninsi que de P'ncceptation ou du rejet
de la réserve.

4. Toute objection formulée par un Etat qui aura
signé le Protocole, mais ne 'aura pas ratifié, cessera
d’avoir effet gi 'Elat avteur de Pobjection ne ratifie
pas Je Protocole dans un délai de neuf mois 3 dater
de ladite objection. 81 le fait gi’une objection cesse
d’avoir effet a pour conséquence d'entraiper l'ac-
cepation de Ia réserve en spplication du paragraphe
précédent, le Secrétaire général en informera les
Etats visés & ce paragraphe. Nonobstant les disposi-
tions du paragraphe précédent, le texte d'une ré-
gerve pe sern pas communiqué & nin Etat signataire
qui n'aura pas ralifi€ le Protocole dans les trois ans
quoi suivent Ja date de la zignature apposéc en son
nom.

S. L'Etat qui présente Ia réserve pourrs Iz retiver
dana un délai de douze mois & dater de [ communi-
cation du Secrétaire général visée au paragraphe 3
annoncant le rejet de la réserve selon la proecédure
prévue & ce pavagraphe. L'insirument de ratification
ou d'adhéston ou, selon le cas, Is notification prévue
& Particle 13, prendra alors effet ponr cet Etat &
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dater du retrajt. En attendant le retrait, Uinstrument
ou, selon le ras, 1o notificatinn, sera snos effer, &
moins qu'en application des dispositions du pars-
graphe 4 la réserie ne soit uliérigurement acceptée.

6. Las réverves acceptées conformément au pré-
sent article pourront 8tre retirdes 3 tout moment par
notification adressée au Secrélaire général.

7. Les Etats contracianis ne sont pas tenus d'ac-
corder & VEFrar aunteur d’une réscrve les avamages
prévus dans les dispositions du Protocole qui ont fait
Pohjet de ladite réserve. Toul Fiat qui aura recours
i cette facultd en avisera le Secrltaire général, Le
Secrétuire géneral en infarmera alors les Kwuts sigma-
taires et contrartants,

ArTICLE 15

b, Tout difftrend entre deux ou plusienrs Fuls
contraciants touchant interprétation ou V'upplica-
tion du préeent Protocole sera, autant que possible,
réglé par voie de négocintion entre les Etats en litige.

2. Tout différend qwi n'aura pas &1¢ réglé par
voie e négociation sera soumis i P'arbitrage s PPon
quelcongue des Etats contractants en litige le de-
mande ¢l sera, ¢o conségquence. renvoyé 3 un oun
plusieurs arbitres chojsis d'un commun aceord par
[es Ftats en litige. Si. dans les rois mois & dater de
la demande d'arbitrage, les Etats en litige n'arrivent
pas 1 s entendre sur le choix d'un arbitre ou des ar-
bitres., "o quelconque de ces Etats pourra de-
mander au Président de la Cour internationsle de
Justice de désigner un arbitre unique devant fequel
le différend sera renveyé pour décision.

3. La sentence de Varbitre ou des arbitres déai-
gnés confarmément auv pursgraphe précédent gera
obligatoire pour les Ftats contractants intéreseés.

Asticis 16

1. Aprés gue le présent Protorole asura ét6 en
vigueur pendam trois ang, tout Etat contractant
pourra. par notification adressée uu Secrétaire
général de "Organisation des Nations Unies, de-
mander la convocation d’une conférence i Peffet de
reviser le présent Protocole. Le Secrétaire général
notifiera celte demande & tous ler Etats contractants
et eonvoquera une conférence de revigion si, dans
un délai de quatre mois & dater de la notification
adressée par lot, la moitié au moins des Etats con-
tractants lui siguifient leur agsentiment i cette de-
mande.
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2. 8i une conférence est convoquée conformé-
ment au paragraphe précédent, le Secrétaire général
¢n avisera tous les Etats contractants et les invitera
& présenter, dans un délai de trois mois, les proposi-
tions qu’ils souhaiteraicnt voir examiner pur Ja con-
férence. Le Secrétaire général communiquera i tous
les Etats contractants Perdre du jour proviseire de
la conférence, ainsi que le texte de ces propositions,
trois mois au moina avant la date d’ouverture de la
conférence.

3. Le Secrétaire géméral invitera 3 toute confé-
rence convoquée conformément au préesent article
tous les Etats contractants et touz les antres Etais
Membres de I'Organisation des Nations Upies on
d’une des institutions spécialisées.

ArTicLE 17

1. Tout Etat coniractant pourra proposer un ou
plusicurs amendements nu présent Protocole. Le
texte de tout projet d'smendemcat sera communi-
qué ay Secréiaire général de P'Organisation des

s

Nations Unies, qui le transmetira i tous les Etate
contractants,

2. Tout projet Famendement qui aura é1é trans-
mis conformément au paragraphe précédent sera
réputd accepté si sucun Diat contractant ne formule
d’objection dons un délai de six mois it comnpter de
tn date d luguelle Te Secrétaire géndral witra transinis
le projet d’amendement.

3. Le Secrétaire pénéral fera connaitre le plus
tit possible it toua Jex Etats controetants si une objee-
tion i ét¢ formulée contre le projet damendement
et, en P'ahsence d'objection. Pumendement entrera
e vigueur pour tous les Fiats contructants trois mois
aprés 'expiration du délai de six moir vieé nu para-
graphe précédent.

ArTicLE 18

Le Secrétaire général de I'Organication des Na-
tions Unies notifieru i tous les Etatz Memhres de
POrganization des Nations Ubies et & tous les nutres
Etats invités & participer & la Con{érence:

a) Les signatures, ratifications et adhésions regues
conformément nux nrticles 8 e1 9,

b) La date 3 laguelle le présent Protocole entrera
en viguenr conformément a Particle 10;

¢} Les dénopcistions regucs comformément i
Particle 11



d} L'abrogation du présent Protocole conformeé-
ment 3 Particle 12;

e) Les notifications regues conformément i Par-
ticle 13,

[} L'enirée en vigueur de tout amendement con-
formérment i Particle 17.

Anmicie 19

L'original dn présent Protocole sers déposé
anpres du Secrétaire général de I'Organisation des
Netions Unies qui en transmetira des copies certi-
fites conformes & tous les Membres do ’Organisation
des Nations Unies et & tous les autres Etats invités 3
participer 4 la Conférence.

En rot pE Quol, les soussignés, A ce diiment auto-
risés, ont signé le présent Protocole.

Farr & New-York, le quatre fuin mil neuf cent
cinquante-quatre, en un seul exemplaire, en langues
anglaize, espagnole et frangaise, les trois texies fai-
sant également foi.

Le Secrétaire géuéral est invité & établir, du pré-
sent Protocole, une traduction ~o langues chinoise
el russe faisant autorité, et h joindre les textes chinois
et russe aux textes anglais, sspagnol et frungais lors-
qu'il transmetirs aux Etats les copies certifiées con-
formes visées & "article 19 du présent Protocole.

CN



ANNEXE

MODELE D'ATTESTATION

(A rédiger dans [a langae du pays d’exportation avec traduction en anglais ou en frangais)

ATTESTATION

pour [IMPORTATION EN FRANCHISE TEMPORATRE, avec dispense de la garantie ou
de la consignation des droits et taxes dentrée, du matériel de propagande
tourisnque

L' (nom de 'organisme) expédie, sous le couvert de la présente attestation,
le matérict de propagande tourisique ci-aprés, adressd ou ropréscatant
acerédite (ou correspondant agréé) déaigné ci-dessous, pour importation
temporaire, 3 charge de réexportation dans un délai de douze mois. Cette
expedition est faile dans Je scul but d'encourager les touristes 4 visiter le paya
d'exportation du matériel en question.

L' {(nom de Vorganisme) 2'engage ) ne pas céder ce matériel a titre graluit
ou opéreux saps le consentement de I'Adminisiration d¢v douanes du pays
d'importation du matérie] et sans avoir accompli au préalable les fonmoalitén que
cette administration pourrait exiger.

Cette importation temporaire est effccluée sous la responasbilité et la
inranﬁe du représeniant acerédilé ou du correspondant agreé mentionné ci-
vesoue.

a) Inventnire du matériel:

.........................................................................

b) Nom et adresse du reprisentant acaédité ou du correspondant agrés,
a qui le matérie]l est ndressé:

[Daze, signature ed cacher

de 'orgonisme officiel national
du tourigme du pays expéditeur)
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PROTOCOLO ADICIONAL A LA CONVENCION SOBRE FACILIDADES ADUANERAS PARA
EL TURISMO, RELATIVO A LA IMPORTACION 'DE DOCUMENTOS Y DE
MATERIAL DE PROPAGANDA TURISTICA

Los Estapos CONTRATANTES,

En el momento en que la Conferencia de las Na-
ciones Unidas sobre Formalidades Aduanerae para
Ia Importacién Temporal de Vehiculos Automotores
Particulares de Carretera v para el Turigmo aprueba
vna Convencién sobre Formalidades Aduanerss
para ¢l Tarisme,

Deseando también facilitar la circulacién de docn-
mentos y de muterial de propagunda del turiemo,

Convienen en las siguientes disposiciones com-
plementarias:

Anticoie 1

A los efectos del presents Protocolo, la expresién
“derechos y gravimenes de importacién” significa
no sbélo los dexechos de aduana, sino tarmbién todos
los derechos y gravimenes exigibles con motivo de
la importacién

Anticure 2

Cada vno de los Estados Contratantes admitird
libre de derechos y gravimenes de importacién los
sigoientes artfculos, & condicién de gue sean im-
portados de otro Estado Contratante y de gque no
haya motivo para temer un abuso:

a} Los msteriales (volantes, folletos, libros, re-
vistas, gniss, carteles com o sin marco, fotografiss
y ampliaciones fologrificas sin marco, mapas ilns.
trados o no y transparentes impresos para vidrie-
ras) destinsdos » ser distnbuidos gratultamente y
que tengan por objeto esencial interesar al piblico
a (ue visile palses exlranjeros, principalmente para
asistir & reuniones o manifestsciones de cardeter
cultoral, taristico, deportivo, religioso o profesional
que ee celebren en esos paises, siempre gue tales ma-
teriales no contengan mds del 25 por cients ds publi-
cidad comereial privada y que su fin propagandistico
de cardcter general sea evidente;

b) Laslistas y los anuarios de hoteles extranjercs
publicados por los organiswos oficiales de turismo

o bajo sus anspicios y los horarios de los servicios de
transporte que funcionan en el extranjero, siempra
que esos documentos sean distribuidoes gratuita-
mente v no contengan més del 25 por ciento de
publicidad corercial privada;

¢} El material téenico enviado a los representan-
tes acreditados o a los corresponsales antorizados
designados por los organismos nacionales de turisme
de cardcter oficial, que no se destinen s la distribu-
cién, a saber, annerios, gufas de teléfonos, listas de
hoteles, catilogos de ferias, muestras de productos
de la artesanis de valor insignificante, documenta-
cidn relativa a museos, universidades, estaciones
termales ¢ instituciones similares.

AxrTtictio 3

Con sujecién a las condiciones previstas en el artf-
culo 4, se admitirin con franquicia temporal de de-
rechos y gravimenes de importacidn, sin necesidad
de constituir fianza respecto de dichos derechos y
gravimenes y depositar sn importe, los materiales
{ue se enumeran a continuacién importados de uno
de los Estados Contratantes y que tengan por objeto
esencial interesar al pablico z que visite dicho
Estado, principalmente para asistir a reuniones o
manifestaciones de caricter cnltural, turfstico, de-
portivo, religioss o profesional celebradas en el pafs;

a) El material destinado a ser expuesto en las
oficinas de los representantes acreditados o de los
corresponsales autorizados designados por los orga-
nismos nacionales de turismo de cardcter oficial o en
otroa lugeres aprobados por las autoridades sduma-
nerae del pals de hmportacidn: cuadror v dibujos;
fotografias y ampliaciones fotogrificas con marco;
libros de arte; pintaras, grabados o litografias; es-
culturas y tapices y otras ohras de arte sirmilares:

b) El material de exposicién (vitrinas, soportes
y objetos similaves), incluso los aparstos eléciricos
y mecinicos necesarios para su funcionamiento



¢} Peliculas cinematogrificas documentales, dis-
tos, cintas magnéticas grabadas y otras grabaciones
sonoras destinados s exhibiciones o andiciones gra-
tnitas, con exclusion de aquellos cuyo tems tiende
a la propaganda comercial y aquellos que se venden
#l piablico en el pais de importacién;

d) Un nimero razonable de banderas;

e) Dioramas, maquetas, diapositivas, matrices de
imprents v negativos fotograficos;

§} Un mivmero razonable de muestras de srticulos
de artesania nacional, indumentaria regionpal y obje-
tos folkldricos sitnilares.

ArticoLo 4

1. Las facilidades previstas en el articulo 3 se
concederin con sujecion a las signientes condiciones:

a) Los materiales deberdn ser enviados por un
organismo oficial de turismo o por nn organismo
nacional de propapanda del turismo dependiente de
él. Este becho se justificard mediante la presentacidn
a lag ontoridudes aduaneras del pais de importacién
de uny declaracién jurada conforme al meodelo que
figara ¢n el anexo al presente Protorolo, firnmada por
el ergunismeo remitente;

b} Los materiales deherdn ser importados con
destine ul vy hajo 1z responsabilidad del represen.
tante acreditado del arganismo nacional de torisnye
de caricter oficial del puis de origen o de un corres-
ponsal designado por dicho organismo y aceptado
por las autoridades uduaneras del pafs de importa-
cisn. Entre Ins respongahilidades del representante
acreditadn o del corresponsal autorizado estd espe-
cialmente el pago de los dercchos y gravimenes de
impertncién. que serdn exigibles en caso de gne no
se cumplan las condiciones previstas en el presente
Protocolo:

e} Los mirmos materirles importados deberin ser
reexportados sin nlterseidn por ln agencis importa-
dora. No obhetunte. la destruceién de los materiales
importados temporalmente libres de derechos y gra-
vémenes, efectunda en las condiciones establecidas
por las autoridades aduaneras, eximiré al importa-
dor de la obligacién de reexportar.

2. El privilegio de importacién temporal libre de
derechos y gravimencs re concederd por up periodo
de 12 meses como minime.

ArTicure 5

En caso de froude. contravenciones o abusos, los
Estados Contratantes tendrin el derecho de adop-
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tar las medidas destinadas al cobro de los derechos
y gravamenes gue eventnalmente correspondan, ast
como de imponer sapciones por las faltas en que
hubiesen incurrido los beneficiarios de exenciones
u otras facilidades.

Anticure 6

Toda infraccién de las disposiciones del pre-
sente Protocolo y toda sustitucién, fales declara-
cidn o maniobra que tenga por efecto beneficiar in-
debidamente a nna persona u objeto del régimen de
importacién previsto por el presente Protocolo,
podré exponer sl infractor en el pais en que se haya
cometido tal infraccién a lus sanciones establecidas

por la legislacién de dicho pafs.

Articows 7

1. Los Eatadox Contratantes se comprometen 2
no imponer prohihiciones de carécter econimica con
respecto al material a que se refiere ¢l presente Pro-
tocolo ¥ a suprimir progresivamente las prohibi-
ciones de esta naturalezs que estovieren alin en
vigor.

2. Sin embargo, las digpoxiciones del presente
Protocoln no menoscahardn Ja aplicacion de las leyes
y reglamentos relativos & 1a importacién de determi-
narlos ohjetos coando tales leyes y reglamentoz esta-
blezeon prohibiciones basadus en consideraciones de
moralidad piiblica, seguridad pablica, de higiene o
de sanidad phblica.

Anricnro 8

I. El presente Protocelo guedard sbierto hasta
el 31 de diciembre de 1954 a s firma de todes los
Estados Miembros de Ias Naciones Unidas y de todo
otro Estado jnvitade a participar en 1a Conferencia
de 1as Naciones Unidas sobre Formalidades Advane-
ras para la Importacién Temporal de Vehicolos Au.
tomotores Particnlares de Carretera y pars el Tu-
rismo, celebrada en Nueva York en mayo y junio
de 1954, y que en adelante se denominari “la Con-
ferencia™,

2. El presentie Protocolo estard sujeto a ratifica-
cién. Los instrumentos de ratificacién serin deposi-
tados en poder del Secretaric Genersl de las Na-
ciones Unidas.

Articvro 9

1. A partir de} 1° de enero de 1955 podrin ad-
herirse al presente Protocolo los Estados a que se
hace referencia en el parrafo 1 del articule 8, ¥



cuilquier otro Estado que sea invitado a hacerlo por
el Consejo Econdmico y Social de las Naciones Uni-
das: Arimismo, podré adherirse cualquier Eétado en
pombre de un territorio en fideicomiso del cual sean
Autoridades Administradoras las Naciones Unidas.

2. La adhesién se hard mediante ¢l depésito de
un instramento de adhesién en poder del Searstario
General de las Naciones Unidas.

Awxricoro 10

1. El presente Protocalo entraré en vigor ol nona-
gésimo dia siguiente a la fecha de depésito del quinto
instrnmento de ratificacién o adhestbn, yu sea gin
reservas o con las reservag aceptadas segim lo pre-
visto en ¢l articulo 14.

2. Respecto de todo Estado que ratifique el Pro-
tocolo o se adhiera a él después del dopdsite del

gquinto instrumenio de ratificacién o adhesién con-

forme al phrrafo anterior, el Protocolo exitraré en
vigor ¢l nonagésimo dia signiente s la fecha del
depdsito por dicho Estado de eu imstrumento de
ratificacién o adhesién, va sea sin reservas o con las
reservas aceptadas segitn lo previsto en el artfculo 14.

Articore 11

1. Cnandoe ¢l presente Protocolo hayr estado en
vigor durante tres afios, cualquier Estado Contra-
tante podréd denanciarlo mediante notificacién al
Secrétario General de las Naciones Unidas.

2. La denuncia surtird efecto 15 meses despuds
de la fecha en que el Secretario General de las Na-
ciones Unidas haya recibido la notificacién de in
denuncia.

Articoroe 12

"El presente Profocolo dejard de eurtir efecto si
durante cuslgquier perfodo de doce meses consecu-
tivos después de su entrada en vigor, el ndmero de
Estados Contratantes e¢s menor de dos.

AxrTicvio 13

1. Todo Estado podri, es el mormento de deposi-
tar en instruméento de ratificacién o adhesién o en
cualquisr otro momento posterior, declarar por noti-
ficacién dirvigida al Secretario General de las Na-
ciones Unides gue lus disposiciones del presents
Protocolo serdn aplicables a todos los territorios
cuyas relaciones internacionales tengs a eu cargo o
a curlqoiera de ellos. Si ls notificacién no va scom-

pafiada de reservas, el Protocolo se hard extenaivo a
los territorios designados en cnalguier notificacién
el nonagésimo dis siguiente a sz fecha en que el
Secreterio General la hubiess recibido; & se scom-
pafiasen roservas, se bard extensivo s dichos terri-
torios a partir del nonagémmo dia signiente a la
fecha en que, conforme & lo previsto en el articulo
14, haya surtido efecto dicha notificacién, o en la
fecha en que el Protocolo emtre em vigor para el
Estado interesado, en el caso de que ésia sea poste-
rior, :

2. Tode Estado gue haya hecho ana declaracién
con arreglo a las disposiciones del pérrafo anterior
del presente articnlo, haciendo extensiva la aplica-
cién del presents Protocole a cualquiera de log terri.
torios cuyas relaciones internacionales tengs a su
cargo, podrd denunciar el Protocelo por separado
respects a dicho territorio, de conformidad con las
disposiciones del articulo 11.

Awmricore 14

1. Las reservas al presente Protocolo hechas antes
de la firma del Acta Finsl serén admisibles ¢i han
sido aceptadas por la mayoria de los miembros de la
Conferencia y se han hecho conatar en el Acta Final.

2. Laz reservas formuladas después de la firma
del Acta Final no serdn admitidas &1 un tercio de los
Estados Signatarios o de los Estados Contratantes
oponen objeciones a las mismas conforme a lo que
se estipula a continnacidn.

3. El Secretario Gencral de Ins Nuciones Unidas
comunicard a todos los Eatados que para esa fecha
hayan firmado o ratificado el presente Protocolo o
ge hiayan adberido a &), €} texto de cualquier reserva
que le Laya presentado un Estado en el momento de
la firma, del depéeito de un instrumento de ratifica-
¢ién o de adhesién o de una notificacién cnalquiera
de conformidad con el artienlo 13. No se aceptard s
reserva gi un tercio de tales Estados oponen alguna
objecién dentro de los povents dias signientes o la
fechs en que se les comunles la reserva. £ Secretario
General notificard a todos los Estados a que se refiere
este phrrafo lds objeciones que recibiere, asi comeo
la sceptacibn o la desestimacién de la reserva.

4. Laobjecién formulada por un Estado que haya
firmado pero no ratificado el Protocolo dejard de
tener efecto gi, dentro de los nueve ineses siguientes a
Ia fechs de 1a objeci6n, el Estado que Ia formnlare
no hubiera ratificado el Protocelo. 8ise sceptare una
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reserva en aplicacién del pirrafo precedents por
haber dejado de ser efectiva algnna objecidn, el
Secretario General lo notificard a los Estados a que
so refiere dicho pérrafo. El texto de lus reservas no
se dard & conocer a un Estado signstario, de con-
formidad con el pérrafo anterior, si dicho Estado
no ha ratificado ¢l Protocolo dentro de tres afios a
partir de la fecha de haber firmado el Protocolo.

5. E1 Estado gue formule la reserve podri re-
tiraria dentro de un plaxo de doce meses a partir de
la fecha em gue el Secretario General hays notifi-
cado, de conformidad con el pérrafo 3, que ls re-
serva ha sido rechazada segiin el procedimiento pre-
visto en dicho pérrafo, en cuyo caso el instrumento
de ratificecién o adhesién o la notificacién enviada
en virtnd del articulo 13, segiin fuere el caso, sur-
tré efecto para dicho Estado a partir de la fecha
en que retire sa reserva. Hasta tanto se retire la re-
serva, ¢l instrumento o !a notificacién, segin fuere
el caso, no surtird efecto a8 menos que la reserva sea
ulteriormente aceptada en aplicacién de las disposi-
clones del phrrafo 4.

6. Las reservas que se sceptan de conformidad
ton ¢l presente articalo podrén ser retiradas en cual.
guier momento mediante notificacién al Secretario
General.

7. Los Estados Contratantes podrén denegar el
beneficio de las disposiciones del Protocolo shjeto
de una reserva al Estado gune hubiere formulado esa
reserva. Todo Estado que hiciere nso de este derecho
lo hshed de notificar & Secretario Genersl, guien
comunicar lo decidide por tal Estado a todos los
Estados Signatarios y Contratantea

Asticoio 15

1. Toda controversia entre dos o més Estadoe
Contralantes respecto a la interpretacién o splica-
cién del presente Protocolo eerd resuelta, en lo posi-
ble, medianis negeciaciones entre ellos.

2. Toda controvertis gue no sea resuclta por ne-
gociaciones sers sometida a arhitraje cnando une de
los Estados Contratantes interessdos ast lo pids, y.
en comsecuencis, serd referida & uno o més drbitros
designados de comin scuerdo por los Estados entre
los que s¢ produce la controversia. Si en ¢l término
de tres meses & partir de la fechs en que se haya
solicitado el arbitraje, esos Estados no hubieran po-
dido ponerse de mouerdo pars la designecién del
érbitro o de los 4rbitros, cualgniera de ellos podré
pedir al Presidents de la Corte Internacionsl de
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Justicis que designe a un drbitro tinico 8 cuys decx-
sién 5o someterd la controversia,

3. La decisién del &rbitro o de los drbitros desig-
nados con arreglo sl pArrafé anterior serd obligatoria
pare los Estados Contratantes mieresados,

Awricore 16

1. Después de que el presents Protocolo hays es-
tado en vigor durante tres aflos, cualguier Estado
Contratante podri solicitar, mediante notificacién al
Secretario General de Jas Naciones Unidas, que oo
convogue una conferencia con objeto de revisar el
Protocolo. El Secretario General notificaré esta soli-
citnd a 10dos Jor Estador Contratantes, y convocard
uns conferencin para revisar i Protocelo i, dentro
de los custro meses signientes a la notificacién del
Secretario General, no menos de Ia mitad de los
Estados Contratantes le comunican que estin con-
formes con la citada solicitnd.

2, Si sc convocara una conferencia con arreglo 8
lo que dispone el pirrafo anterior, el Secretario
General lo comunicaré a todos los Estados Contra-
Lantes y les invitard s presentar, dentro de un perfodo
de tres meses, lus propnestas gue deseen someter a la
consideracién de la conferencia. El Secretario Gene-
ra) distribuird el programa provisional de la con-
ferencis, junto con los textos de esas propuestas, por
lo menos tres mesez antez de la fecha en que deberd
reuniree la conferencia.

3. El Secretario General invitara a cualquier con-
ferencia que se convogue con arreglo a lo dispuesto
en este artienlo a todos los Estados Contratantes y a
todos los demds Estados Miembros de Jaz Naciones
Unidas o de cualquiera de los organismos especiali-
eados.

Asticure 17

1. Cuslguier Estado Contratants podré proponer
una o més modificaciones al presents Protocolo. El
texto de la modificacién propuesta serd remitido al
Secretario General de las Naclones Unidas, quien lo
distribnird entre todos loe Fstados Contratantes

2. Se consideraré que ha sido aceptada cualquier
modificacién propuesta que se distribnya con arreglo
a lo dispuesto en el phrrafo anterior, si nimgin
Estado Contratante formuls objeciones dentro dalos
sels meses signientes & Ju fechs en gue &l Secretario
General distribuyé la modificacién propuoesta,

3. El Secretario General comunicard s los Esta-
dos Contratantes, tan pronts come sea posible, si se
formala alguna objecién contra la modificacibn pro-



pudsta, v, en caso de e BO 86 presents pinguns, s
modificacién entrart en vigor para todes los Estados
Contratantes tres meses después de gue sxpire el
periodo de seis meses que s¢ mencions en ol prrafo
antezior.

Amricrio 18

E} Secretario General de 1as Naciones Unidas no-
tificar4 a todos los Estados Miemhros de as Naciones
Unidas y s los Estados no mismbros invitados a per-
ticipar en la Conferenciat

a) Las firmes, ratificaciones y ndhesdiones recibi-
das con arreglo a lo dispuesto en los artfculoa 8y 9;

b) La fecha do entrude en vigor del presente Pro-
tocolo con srreglo s lo dspuesto en el articulo 103

¢} Las danunciae recibides con arreglo e lo die-
puesto en el articnlo 11,

d) Lashrogacién del presente Protocolo con arre-
glo a lo dispuesio em el articulo 12;

e) Las notificaciones recibidas en virtud de lo
previsto en el articulo 13,

f) La entrada en vigor de cuslquier modifica-
cibn, con arreglo a lo dispuesto en el articulo 17.

Anticoie 19

El originsl del presente Protocolo serd depositado
ent poder del Secretario General de las Naciones Uni-
das, quien remitird copiss certificadas de &l a todos
los Estados Miembros de las Naciones Unidas y 2
todos los demée Estados invitados a la Conferencia.

En rE b8 10 cUAL, los infrascritos, debidamente
auvtorizados, firman el presents Protocolo.

Hecno en Nueva York, a los cuatro dias de junio
de mil novecientos cincuenta y cuatro, en un solo
ejernpler, en espafiol, francés ¢ inglés, siendo los tres
textos ignalmente auténticos.

Se pide al Secretaric General ss sirva preparar
una traduccién fehacients del presents Protocelo &
los idiomuns chine y ruso y agregar los textos chino y
ruso a loa textos espzfiol, francés e inglés cuando
remits a los Estados las copias certificadas de los
mismos en conformidad con el artienlo 19 del pre-
sente Protocole.



Anezo

MODELGO DE DECLARACION JURADA

(Se redactard en ol idioma del pais exportador, e ird scom-
pafiada de una tradnccidn at inglés o al francés)

DECLARACION JURADA

para la DEPORTACION TEMPORAL LIRRE DK DERECHOS Y CRAVAMENES de material de
propogenda del twrizms, sin constitucién de fianza respecio de los derechos v
gravimenes ds importacidn ni dapdsito dp st importe

El (o La) * remite con la presenis ol ﬁfumte material de propsgends de}
turisme, dirigido & su representante acreditads (o co onsal auterizado} enyo
nombre e Indica &) pie. para su importadén temporal, con ol compromise de
reexporisrio en el plazo de 12 meses v de ntilizarlo exchulvamente con of objete
de Interessr & los inrlsins a visitar el pafs de exportacién.

Ei (o La) * se compromete 5 6o ceder = titulo gratnito u onereso los objetos
importados temporulmente sin &l consentimlento de la Admipistracién de
Aduapes de) pafs de imporiacién y ain haber cumplido prevismente Ins formali-
dedes que dicha Adminisiracién pueds exigir,

Esta Importaddén tempora) se efecitia bajo Ia responsabilided y la garantis
del representante acreditado o del corresponsal aviorizado cuyo nombre se indies
sl ple.

a) Lista del materia):

.........................................................................

.........................................................................

b) Nombre y direccién del representante soveditado o corresponsal ol cual
va consiguado el material:

{Foche, firma ¥ selle

del organivme nocional de turiome

. - de cavdcter oficlel del pets de origen)
& Yuiercalar ] nombre del organdsare.




For AFPGRANISTAN:
Poun L AFGHRANTSTAN:
Por gL ArcAm_s'rAN:

Fom AvBania:
Pour L’ALBANiE:
Por ALBANLA:

For ARGENTING:
Pour L'ARCENTINE:
PoR LA ABCENTINA:

For AUSTRALIA:
Poor L'AUSTRALIE:
Pon AusTRAYLIA:

For AvusTaia:
Poom L'AurmicHE:
Por AUSTHIA :
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Forn Tae Kimvcpomt oF Brrcrom:
Povn LE Rovaume pE BeLGIQUE!:

Por . REmo pe BErcica:
ra
~Fernry Q’l——l——#m ola 2“‘}‘4;‘&-%
For Bowwvia:
Povr L4 Boriviz:
Por Boyvvia:
For Brazy.:

Pounr LE Brésm:
Por 21 Bragn.:

For BurLcama:
Poun 14 Bvrcanmz:
Por Burcamia:

For tag Unon or Burwma:
Poun 1 UnioN BIRMANE:
Por 1.4 Uwibn Boavana:



For e BrELORUSSIAN SOVIET SociaristT REPUBLIC:
Povr LA REPUBLIQUE SoCIALISTE SOVIETIQUE DE BriLonussie:
Pon 14 Repfpuica Socnarsta Soveérica ne Brevosmosias

For CAMBODIA: .

Pour LE CAMBODGE: WW

Por CaMROJA:- /

For Canapa:
Poun 1E CANADA:
Ponr 1 Canapi:

For Ceyron:.
Pour Ceviran:
Por Cemin:

YFor Cane:
Pour LE CerLn:
Por Carir:



For Comna:
Pour 1A Comng:
Por 14 Coona:

For CoLomBiA:
Pour 1a Coromsiz:
Por Covomsia

For CosTa Rica: _
Poun LE CosTA-RicA: bl o pasiee o
Por Costa Rica:

e
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For Cusa:

Pour Cusa: WWW )

Por Cusas o : o
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For CzZECHOSLOVAKIA!
Pour s TcHECOSLOVAQUIE!
Por CHECOESLOVAQUIA:



For DenMaRE:
Poor LE Danenang:
Por DmaManca:

For Tae DoMmiacan RerosrLic: .
Pour La REPUBLIQUE DomMmacame:
Por 4 RepOBrica Dommacana:

Fom Ecuabon:
Povn LEquarevn:
Por L Ecuapon:

For Foypr:
Poum v EcypTE:
Por Ecrero:

Fom Ei Sazvanon:
Pour LE SALVADOR:
Por Evr S@VAMB:




Fon ETeoria:
Pour LETmEiorre:
Por ETiopfa:

For Frvrawn:
Poon L4 FauanpE:
Por FinLaMDia:

For France:

Pour 14 France: | .5 e .
Pl & ==

Por Francia: e

For e Fepenar Rerusssc oFr GeaMany:
Pouvr L4 REPUBLIQUE FEDERALE D'ALLEMAGHNE:
Por ra RepUBriCA FEDERAL ALEMANA:

Voot
Watia

For Gaxrce:
Pour L4 Grice:
Por GrRECIA:



For GouaTEMALA

Pour Le GUATEMALA:

Pon GUATEMALA:

For Harm:
Pour Hafrs:
Powr Harrf:

Fon Hompuras:
Pour re Honpunas:
Por Honponas:

For HonGARY
Poun LA HonGRIE:
Por Buncaia:

For 1¢ErLAND:
Poor 1'Is1.anDE;
Por IsLanmia:




For Inpta:
Pour L'INDE:
Por va Inpia:

For Inponrsia:
Pour L'Ivpontsie:
Por INDONESIA

For Inawn:
Poor vL’IraN:
Por Inin:

For Iraq:
Poon L'lrax:
Por Inax:

For Imrranm:
Pour L'[RLANDER:
Por Inranpa:



For IsmazL:
Poun Isma¥y:
Pon Ismaen:

Fon ItavLy:
Pour v'lrarie:
Por ITavria:

For Japan: D —
Pour LE JaPON: "f"‘""s”"’/ :
Por eL JAPON: A e eiaenBa Lol 1P

For Tar Hasaeumrre KiNcDOM OF THE JORDAN:
Poun 1x ROYAUME BACEEMITE DE JoRDANTE:
Por ex. Remo HacaemiTa DE JORDANIA:

For THE Rspusric oF KoREA:
Povn LA Réruprioue pe Conér:
Por 1A RepiBLICA DE CoOREA:



For Laos:
Pour LE Laos:
Por Laos:

For Lepanon:
Pour e Liman:
Por evL Lirano:

For LiBERIA:
Pour LE LiBERia:
Ponr LiBzwuia:

For Ligya:
Pour ra LiyE:
Por Linga:

For TRE GRaND DucHY oF LUXEMBOURG: A0 Abing 4 /1‘.2‘55‘7““5 d

Pour LE Granp-Ducuf pe Luxessovre: ; :
Por EL Gran Ducano pE LoxeEMBURGO: //‘ /&,_M/]
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For MExiCo:

Pour LE MEXiQuE: 9 - /WM—-—‘ .

Por MExico:

For Monaco:

Pour Monaco: ﬂ % ‘

Por Ménaco:

For NepavL:
Poun LE Népavr:
Por Nepar.:

Fon 8 BmcpoM oF THE NETHERLANDS:
Porr LE RovADME DES Pays-Bas,

Por L ReEmwo pk Los Pafses Bayos: @/

For NEw ZeaLAND: -
Pour LA NouveLLE-ZELANDE
Por Nueva ZELANDIAS



For Nicanacua:
Poun L Nicamacuoa:
Por Nicanacoa:

For e Kmopom oF Noaway:

Pour L Rovaume pe Norvice:

Ponr £x. Remvo pe Nonweca:

For Paxistan:
Poun vE Paxastan:
Por rL Pamysrin:

For Panama:

Povr LE PanaMa: ‘ /4 d 4 Z% ;

Ponr Pamnami:

For Panacuay:
Poun 1 Panacuay:
Por EL Paracuay:
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For Peru:
Pour LE PErou:
Por =1, Pen(:

For tae Panaepve ReruBric:
Pour 14 REPUBLIQUE DES PHILIPPINES:

Por ra REpOBLICA DE FILIPINAS: ’ bk}é/yb%;‘ W”L )/:}/

For Porawn:
Povn 14 PoLocne:
Por PoLonia:

For PorTUuGAL:
Poun 12 PonTucaL:
Por PorTUGAL!

Fonr Romana:
Pouvn va Roumarae:
Por Rumarnia:



For San Marmo:
Pour Samvr-Marw:
Por Sanv Marmo:

Fon Savpi ARABIA:
PouR L’ARABIE SAOUDITE:
Por ARABIA SAUDITA:

For Spain:
Pour L’EspacnE:
Por EspaRa:

For Swepen:

Poum La SukpEe:
Por Suecia: Q

For SwiTZERILARD® L{

Povr 1.4 Suisse:
Por Suiza: .



For Symia:
Pour ra Syme:
Por Smraa:

For Teamann:
Pouvn ra Tealrarvpe:
Por TAmanpia:

For TuRkEY:
Pour 1.4 TUBQUIE:
Por Tungufa:

For ToE Ukramvian Sovier Socupist Repusiic:
Pour L4 REPUBLIQUE SoCiALISTE SOVIETIOUE D'UKRAINE:
Por L4 RepOBLICA Soctarista Sovikrica pE Ucrania:

Fon 1E UNnioN OF SouTH AFRICAS
Pour v'Umnion Sup-AFrmicame:
Por va Usnidn Subarmicana:



For taE Union oF SovieT Socianist ReEpuBLics:
Pour v’Union pEs REPUBLIQUES SOCIALISTES SOVIETIQUES:
Por 1A Uniédn pe REPUBLICAS SOCIALISTAS SOVIETICAS:

For THE Umrtep KingDoM oF GrREAT Brrramn anp NorTaesn [RRLAND:
Pown LE RoYAUME-Uni DE GRANDE-BRETAGNE ET D IRLANDE DU NORD:
Por L Rewno Unmo pe 14 Gran Bretafa & Irranoa peL NoaTe:

uamjz,rﬁlmi}ﬁvaﬁd’:
Clo L trm, PAaly
/

For THE UNITED STATES OF AMERICA:
Pour LEs ETats-Unis 0’ AMERIQUE:
Por Lus EsTapos UNipos DE AMERICA:

I'on Urucuay: - ] fa )
IS &4 . : -i.»j& e '
Pour L"URucuay: JLib SO0 L 1,{.,\,\ Lo~

Por k1. Uruguay:

) QL -i‘, Lﬂk;‘Vk q'(/x.&k& |

Fon Varicaw Crry:

Por va Crvt pu VaTiCAN: %’//
I’or LA CiupaDp DEL VATICANO: W D w a/



Fon VENFZUELA:
PouRr 1.8 VENEZUELA:
Por VEXEZUELA:

For Vier-Nau;
Poun Lv Vier-Nam:

Pur VieTNam:

Fon YEMEN:
Pova Ly YEMEN:
Por e YEMEN:

For YucosLavia:
Pour 14 YOUCOSLAVIE:
Por YUGOESLAVIA:
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JONOJHUTEJAbHBINA MPOTOKOJA

H HOHBEHUMW O TAMOMEHHDBIX NbTOTAX QAR TYPHCTOB,
HAGAWOWMUNCH BBO3A OTHOCALLUXCAR R TYPU3MY
OCBEAOMWTENbHbIX AOHKYMEHTOB
W MATEPWANOB

OBBREJNHHEHHKNE HALHH
1979







JOONOJNHHTEJBHHM DPOTOKOA K KOHBEHIHH 0 TAMOXEH-
HHX JbIOTAX JIJId TYPHCTOB, KACAWRIMHUHACHA BBOBA OTHO-
CAMHBEXCH R TYPH3MY OCBEJIOMHTEJBHHNX XORYMEHTOB

A MATEPHAJIOB

JOrOBAPHBAIOIIAECH T'OCY JAPCTBA,

npu sassmovenyy KOHBOHDEH 0 TAMOEEHENX
ABTOTBX 178 TypHCTOB Ha Komdepemmma Oprame-
sausn Obrexmmempms Hamul no TaMomemmrM
$OPMANLROCTEN IDPH BEG3E YACTHRX ROPONHLIX
MOTOPRKX HEepPeBOSOYHKE CPOXCTE B B OTHOMIOHAR
TYPHCTOB,

uMER @ sudy OONErIETL TAERE MEPEYASIEID OT-
BOCAIIHXCH K TYPH2MY CCBONOMUTENLHLY HORY-
MEBTOB B MATOPHANOB,

CozAgcuANCs O HHRSCISITIONDHE JODOMHRTON b~
HHX NOCTAHORNGHREAX.

CTATHE 1

B wmacroamem Ilporoxone ciaoBa <mBO3HES
HOOLUYHRE B HAJOTHE® O3HAYAIOT HE TOARED TAMG~
AGHRUNES NONLTHBN, HO TAKES BCO HOILIHEH 1 Ha-
JIOTT, BIHMBEMBIG B CEISH C BBOBOM.

CTATBA 2

Kaxgoe Jlororapusanomeeca I'ocymaperso pas-
permser BR(3, Oe3 OILAATH BBOSHLMYE WOILIH-
HaMU W HAXOFAMH, CHeXYIOINEX ODPSJMETOB, WpPH
YCJIOBITH, 9TO OHE BRO2ATCA B3 Hpyroro Joropspu-
saomerocs [ocynapersa u ¥To Her ocmosaHuft
OIACATHCR JNOYIOTpebacHd:

a) HORyMeETH (CKJAatHNe Gpomopks, 6pommg-
phl, KENTN, ;EYpHSJIN, NYTBOXHTENE, adHmE B
paxEax H 663 paMox, dororpadur ¥ yeeTHTCHNLS
dororpadrn Gea pasor, reorpadHveckes KAPTH ¢
pumoeTparna® n 063 mwunocTpangd, NeYaTHNe
OKOHHLE TPAHCOSPSHTH) AME CBOGONHOLO pac-
TPOCTPRAOHITH, PA8BHON DML EOTOPHEX HBASET-
¢ NOOmpETh NYOAMRY DOCEmSTh YY&EH6 CTPAER
W, KPOMe IPOWero, Nocemars KyJIbTYDHHE, TYDH-
CTIMBCKRE, CUOPTHDHLE, DOIRIHOsHLIe # npodec~
CHOHATbAKMG cOODAHRA WIN JEMOHCTDALNH, HPO-
ACXONSUTIE B TAKEX YYXOX CTPARAX, NPH YCIO-

BHH, WTO BTR JOKYMORTH Neé cOfep®aT Ooles
26 mponerToB dacTROR EOMMEpIecKOH DORAAME W
OIPERONSRRO TPETEaIHaTOHN Lag nexell ofmero
OCBENOMISKHUM;

b) cumcKE ¥ eREPONHAKE HHOCTPAHHME o0Te-
Jefl, MafaBaeMEs OQENHATLENMA TYPHCTHEYGCKH-
MY SPeHTCTBAME ENY N0 HX HORDOBHTSNbCTBOM,
H DACTHCANHE TPaHCHOPTHOTO OGCAYEPBARES 88~
rpapEneld, ecaw oTH JORYMOHTH He CONepEAT 60~
Aso 2B mponewToR YACTHOM EKOMMEpYecKOR pe-
EJIBMEL;

C) TOXHMYECKHO MOTOPHANH, MOCHIABMEIES SK-
EPEANTORAHERN IPEICTABATSIM RN EODPOCION-
ROETOM, HA3HAYAOMLM HAMHOHANEHRINE OfHIHE-
AJTHEHME TYPECTEYECREME STCHTCTBAME, He Ipel-
HAJBAYSeMHe JAS PAacHpOCTDAHEHES, T. €. eme-
rofEERN, TeNefONRLS YEA2ATENH, COACKE OTeNel,
RATAJOrE BHCTABOR, Hejoporee oOpasnnt Eycrap-
EHX E3gendll, NORYMOATAINA, OTROCAMANCH K MY-
26AM, YHRBEDCHTETSM, KYPOPTEM ¢ MERGPANLHH~
M¥ BOJAME H TOMY DOROOHLM YYpPeRTCHAIM.

CTATBHA 5

C cobmopeusen veaopmil, TpeXYyCMOTPERERY B
crethe 4, paspemsercs spenmeRsnil BBO3, Oea
OILTATH BBO3HBIME NOMJEHAKE B HajioraMa B 0es
BLTAYN O0H3ATENLCTAA VILIATHTD OTH RONLIHEK X
BAJOID BAH JONORIPOBAHES 3THX NODLIEA H He~
JIOMOB, HEEGCJSXYIOUIHX MATEDPRAJIOB, EOITA OHH
BROBETCH W3 kakoro-yabo MoropspEsaromerces
Cocynaperss raapEny 06padod ¢ NeXb® HOOHI-
s HyOAEKY DocamaTs 010 ['0CyRapeTBo B, Epo-
Me DpOYero, HOCOATL KYJLTYPHNE, TYDHCTHIO-
CRO®, CHOPTHRENG, PONBTUOIHNES RAB Upodeccro-
RAMBELIS COOPSHNE BIR XeMOHCTPADHEE, XPORCXO~
pamme B atoM Locypaperse:

3) MATEPHBJOB, OPOTHAJHAYOMEME JAS Bhi-
CTOBJOHES HX B EOHTODAX ARKPSAMTOBANHERIX
OpexcTaBETeNel LUE RODpecHOBJEHTOR, HASHA-
T26NKYX OMIHWATBENME HALHOHANLHKNME TYpE-

3



CINYCCKHMA AreHTCTBAME, WIH B IDYTHX MOCTSEX,
0100DBHHMX TAOMOKCHENMP BJIBCTSME CTDAHM
BBO3A. KADPTHE © PHCYHEOR, dororpadmlt m yme~
Anyeranx Gororpadmit B paMkax; kHET 06 BCRYyC-
CTBC; rpasiop MM Japrorpadml, CKYIBUTYPEHIX
TpousBeenndt B rofejenos B APYIEX DOZoOHMX
UpouaBefennl MCKYCLTRA,

b) BHCTBBOYHBIX MATEPEAJOB (BETPHE, CTOGE
B TOMY 00100HNX IPeIMeToR), BRIIOYad HIEKTpH-
uecnoe N MexaEmueckoe o6opylopaHue, Reodxo-
MFNOR 13T DKCIUIORTAIME TAKHX BHICTABOK;

) NOKYMEETANLHLIX (IILMOB, IpaMOBOHEMX
IIACTHHOR, 3aIHCell Ha ReNTaX I IPYIHX 3BYKO-
ganncel, DpeTARINATACMEIX 31 GOCILIATHOrO N6~
MOHCTPHPOBAHTIE, HO Be BRIIOYAA TRKIE, TeMa KO0~
TOPHE OPUFOIHS AAA EOMMEDPICCKOH DORAaMBI, H
Tikie, KOTODBIE BaXopgrea B ofuied mponaxe B
UT]AHE RBO3A,;

d) yMepeHRoroe KOJIEvecTBa $AAros;

€) AMArpaMM, MoIeaell, IHAOBHTOROE LIS NPO-
erunormbex omapell, Rmme, seratTRECB $HoTo-
rpaduii;

{) 00pasuoB, B TMEDEHHEOM KOJHYECTRS, Waje-
il HAUTORAIbROY KYCTRPHON TPOMBILIENROCTH,
MCCTHMX ROCTIOMOB U TOMY NOJOOHEIX HPOXYKTOB
AR2DOIHOTO TBOPYECTRA.

CTATHA 4

1. JlbroTe, VOOMHHAGMEE DI CTATBS 3, Hpeo-
CTABMIIOTCH Ha CISTVIONIEX YCHOBHBAX:

2) MAaTeIaN T0NKHH DOCRIATHCH 0DHITHANL~
HAIM TYPECTIYECKAM ar¢HTCTROM WUTE HANZOHANb~
HhiM OCBEHOMPTE/BHBEIM - TYPHCTHYECKHM APEHT-
CTROM, ABIAOIRMCE $HmaroM Tarosoro. Jogx-
HO ObiTb IPEICIBBJSHO COOTBOTCIBYIOL(ES WOX-
TREDENCHRS TOCPSXCTBOM KONAYH TAMOBEHEHIM
BJACTAM CTPAaHH BBO4A 3aBJEHESA, COCTABJGHHC-
IO B COOTBOTCTBEN ¢ OOPB3NOM, UPHBOIMMBEIM B
OPUJQKREETR K HacrozrueMy IlpoToxony, aremr-
CTBOM-OTIPABITENEN;

b) MBTepHANH FOAKHN BBOIHTHCH U A HOXK
OTBETCTEBEHHOCTH BKKPE/ETOBANEO0 NPEICTaBHTE-
A2 oHEINAIREHON0 BAOBOHANGHOIO TYPRCTHIE-
CROTO AreHTCTRBS CTPANB! OTUPABRH WM EOPpEG-
NOBXGHTA, HASHAYEHHOrO YRAIBHAKM AreHTCTBOM
I YTBEPHKLEHHOr0 TAMOXEBHIMYE BJACTIMHA CTpa-
Hbl BBO38. DTOT ARKDE;IHTOBAHELY TPeRCTABATONS
RUA yTHEPALERBNE KOPPECHOHIEHT 0TBEIAET, B
YACTHOCTH, 33 YUJATY RROIENE HOMUIEH B HANO-
£OB, ROTOPHIE TOJUREN BAMCEMBATECH B CAYYAS He-

4

BEINOTHEENS YEROBME, MPEHYCOMATPABACMEIE B Ha~
eroamen Hpororone;

C) BBE3CHEBIB MATOPHANL! LOJKEH OHTEL BEBe-
3embl 00pATHO 6e3 HIMEBEHAN BROAITIHM HY AICHT- .
crBon. Fem marepnann, spemernsd GecronLmma-
HBI BBOZ ROTOPHX OB Paspemen, GHum yHEYTO-
HEHHN B COOTBETCTBHE ¢ YCJOBRAME, YCTAHOBIOE~
BHIMTT TAMOREHHEIMI BJIACTIMH, WMIODPYED OCBO-
GoxpaeTcd, OTHAKO, 0T 0BEZANBOCTE WX BHIBE3TH.

2. Ilpapo BpeMemHOr0 GeCHONUIHEHOIO BROAA
Npel0CTABIAGTCH HA CPOK HE MOHGE LBEHATUSTH
MOCUeE.

CTATHA &

B cavuagx ofmsra, Rapyimeswli wim anoyor-
peSaennit Joroeapmsawmmecs ocynapersa mo-
TYT DPOETMATH MEPH KO B3BICRAHMIS COOTBET-
CTBYIONINX BBOTHBIX HONLIMH i HAJOTOB, & PABEO
E HQ.I0HeHIO JOOKX BARa3aEEH, KOTOPHE HanJe~
ROKOT H8 celd N3, TOAYYOBIING WIBETHA W
HABIE TBIOTH.

CTATRA 8

JioGoe Hapymenne DoCTAHOBASHUE WACTOHIE-
ro Hpororoaa, moGolt moamen, coofmenne 30&-
BBX cBejemnil Him &KRT, B DEIVABTATE ROTOPOTG
¥aR06-1700 AUN0 WA KakO¥~Ju60 IpesMeT genpa~
BILTBHO NOJYYBJO HJIN HOAYYHR HPOIMYDICCTBS,
BBITERAIOMNE I3 CUCTeML! BB028, YOCTAHORACHHOM
BacrosuEM LpoTOROIOM, MORET CAVKATL GCHO-
BAHHCM 118 HAIOKEHIS HA HADYUIATOJH HAKA3S-
HEH, TPeTyCMATPHBAGMBX 33KOHAMHA TOH CTDANM,
PHe Dapymesne 00 COBOPLISHO,

CEATBH 7

1. Horosapirearommecs Iocypapersa ofaayior-
CH He HAJArATH BAUDOMIeHHE SEOHOMUTBCROTO Xa-
PAKTepa B OTBOLIGHHE MATEpWAJNOB, YIOMUHAS-
MMX B Bacrommes JlpoTorone, ¥ MOCTeneHHO 0T-
MeHATH TAEHE B3UPOIIEHAN, EOTODHE Bee eme
QCTANTCH B CHAE.

2. IMecranopaerna macrosmere porokosa me
TOPEnATCTRYIOT, OfRAK0, TPHMERSHHMK) 35KOHOB H
OPABHA, KCAWMIIRCH BBO36 HEROTODHI UpeaMe-
TOB, KOPTA TARHMD 33KOHAMH ¥ NPABMIGME HANA-
PAXTCH BANDCIXCHAS, KOTOPEE OCHOBSHH H3 CO-
ofpamennax ofmecTReERO# BpaBCTREHHOCTH, 06~
mecTBeynod Ges0uacHOCTH, HADONHONO BIPARHE
WTH TEIAGHS.



CIATHA 8

1. Hacroamu# pororoa omxprr x0 81 nexat-
pst 1964 rogs pag DoMTHCBHEY 0T EMOHH JW00T0
locyraperss-vaens Oprammsanen OOberrEeHRRX
Hoomt n ao6oro Xpyroro ToCyAapeTBS, KOTOPO®
6eio mparasieno wa Komdepemumo Oprawmuss-
o OFsermrerrnx Hawst o ramomerssm $op-
MATEHOCTAM DpH BPeMEHHOM BBO3E YACTHEWX HO-
POWHEIX MOTOPHMX [EPEBOIOIHEIX CPEACTE R B
OTHOMIEHED TYPRCTOB, IpOUCXonERmyw B Hrumo-
Hopre B wae n mone 1964 roxa, koropag me-
ayverca HIDRe «Komdeperumeity.

2. Hacrosupt Ipororox noxweaur parudm-
KADYN, B PATHOHRALUNOENME I'DAMOTH JENOHHDY-
wreg v emepamsmore Cexperaps (prammaspms
Odpennrenanx Haumpl.

CTATBH 8

1. C 1 amsaps 19566 roma macrozmmd Ilporo-
ROJ OTRPHIT A& UpECoeKEHeRus awdore 'ocyaap-
CTB8, YOOMSHYTOO B IyERTS 1 ctaThR 8, B mobo-
ro xpyrore Iocyrapersa, kOTOpOE WOIYYRAG
CODTRETCTBYIONMSE MpHIIAIIeHAe 0T DROBONEYE-
eroro B Conpansmoro Copera Opranmaanma (65-
expmnenunX Hayml, OB Terse oTRpmT pis opH-
COeIRARTA ¢7 e modolt nejonevaolt Teppa-
TOPHE, VEpapIsomiedi BracTRI0 ZIR  ROTOPOH#
sBageres Oprammaanus Odsesmmensnx Hawml.

2. Tlpncosinmerme coBepuragTed JCHOMIPOBa-
HOexM IpaMoTsl 0 upHcoeanneRrm v [enspaasuoro
Cexpetapa Oprammawym O6seinnennsx Haomk,

CTATESA 10

1. Hacroammt [potoroa serynaer 8 cuiy Ha
AesgRoCTH JeHy CO AHY JEOOHUDOBANNE HarTof
parnuKAgHOEHOA rpaMOTH BAA I'PAMOTH ¢ WpD-~
COSMHEHEN 023 OrGBODOE HIE € OrOBODRAME,
SRUYBOTODABEMME B COOTBETCTRIN O cTaThedl 14.

2. Jna xamporo [ocynapersa, KoTopos pats-
gumnpyer BacromuEdt Hporokos wm mpocoexa-
HOLCHE K HOMY WOCKS IHZ AenOSMpOBAREY nsToll
parndmrannomnofl rpaMOTI WIH FPAMOTR O HpH-
COS/IIHENNR B COOTRETCTBHE ¢ OPOIIISCTBYIOIIAM
oywrTom, sacrosunit [potorox seryuser B cuny
HA NEBANOCTRA JNeAs ¢O XHE NOROHApPOBAHEL T3~
raM [ocynapersod csoelt paTadrraguoRROM rpa-
MOTH! DI IPBMOTH O TPUCOSNUHEHHE (ea3 Orono-
POR ILIH ¢ OrOBOPRAMH, SKUEHTOBAHHBIME B COOT-
BETCTBHE O crathelt 14,

CTATRA 11

1. Ilocxe Toro kak macroammmdt IIpororoa wpo-
6yper » crae TpE roxa, moboe Jorosapusarmes-
ca [ocymaperro MOmeT NeHOECHDUBSTh er0, yBe-
noxus o rou [emepamsaoro Cerkperapa Opranmsa~
nng Ofsenmeensnx Haut,

2. Jlemomcauma BCTYHAET B CAIY Yepsa udr-
HANOGTh MOCENEB CO XHE NONYIsEEE ['emepaih-
meiy Cegperapex Oprammaangs O6perumenmnx
Hamut yregomnenns 0 jeB0HCAIHE.

CTATBA 12

Hacrosnmit Hpotorox yrpawmeaer coxy, ecxu
B TEUCHEIS M0H0T0 CIIOMEIT) KBEHAKNATHMSCHY~
HOMO NepHOAS TOCHS ero BCTYILIGHNA B CILTY THC-
a0 Horosapusawmses [ocyaapers Gvger ueHs-
e XBYX.

CTATHE 18

1. Jobos TocymapeTro Momer wopn Xemomu-
pOBAHIN CcBOH paTndRKANROHHON rpaMOTH B
IpaMOTR O NpPHCOSTHHGHHE BJN B Juoboe Bpe~
MA DOCA8 ITOTG OOBABETG HOCPEACTBOM YBE~
foMJICHDS, axpecoBaHmoro [emepaibromy Co-
kperapio Oprammsaime O6sexmaenmmx Hared,
yro macromumynl Ilporoxon pacupocrpanserca
HA BCe TOPPRTODIH RAN Karyw-JEl0 ToppHE-
TODILG, 33 MEKRXYHADOAHNE CRODISBME KOTOPHIX
ono orsercreeEno. Hacrosup# IIportoron pac-
OPOCTPAHASTCHE HA TOPPRTOPIN, NORMEHOBAHHENS
B YKA3SHHOM YBeHOMJCBIN, CYUNTAA ¢ AEBNHOCTO=
ro gag nocwe pmonyyemmss Pemepaneny Cerpe-
TAPEM OTOTO YBONOMNEBHS, eCJH 080 HE CO-
OPOBCKNBETCA OPOBODEON, BJU CYHTAR C HOBHHG-
CTOrO JIHA NOCHe BCTYWICHAR YBOJOMACHUN B CBAY
B COOTDETCTBIN €0 ¢rathell 14, mwiu 8 J6HL BOTYO-
JeHUd BacTOmero IIporToxoas B CANY XA COOT-
BeTCIBYOMEro ['OCyaapersa, CMOTPA TO TOMY,
karol M3 OTHX IRel mAacTYDaeT Do3xHes.

2. Jhoboe I"ocynaperso, xoropoe cresano yee-
KOMIGHEe Ha OCHOBAHDE UDEAIISCTBYIOMErO
OYEETA 0 PRCHpOCTpaRerun gacTosuare Hporoxo-
Ja Ha Raxyio-bo TeppETOpHIO, 38 MOXITYBADOR-
HEI@ CHODUEHHS KOTOPOH OHO OTBETCTBOEHO, MOEAT
nerogcEpoBaTh Hacrognimi Ilpororoea oTNemEO B
OTHOMEHHE 2108 TeppuTOPEA B COOTBOTCTBHE ¢
DOCTAHOBJIGHNSINA CTaTh® 11.



CTAThA 14

I. Orosoprn & macrosmewy [lporokory, cue-
JaHEBE 10 DONIUICAHAA J3KJIXYATONBHONO AKTa,
CIUTAICH IPHAATHME, 6CIH 0HY OBLIA AENENTO-
pausl OoabnnrEcTBOM y4aeTHEKOR Komdepemusn
.1 3aHECEHH! B SarJroynTeasELl axT.

2. Oropoprn, cresaHRne NOGHS ROITUCANDA
38K.TOYUTEIBHOND ARTA, He CYNTAKTCE NPUHATH-
AR, CCH OHA TpeTh MONIHCABIUNX HACTOSDINH
Tipororoa Tocyaapers nim Horonapnpsiommnxcea
loeviapers 334BOT BO3paXmEHTE E3K TPBITCMOT-
PEHO HIBKC.

3. Tewer modoli orosopxn, Dpexeraniensol
FCenepaannoyny Cerperapio Opranmzanm Odeein-
nennex Hawh rasioi-1néo Tocyaperson opo
MO UMCaliN. TeROHUPOBAHIN paTidERALBONDO#
TPUsOTH HAM PPANOTH O OPHCOEMHENNT 111l
it 7pofodM  YBEIOMIEHNN Ha OCROBMIELI CTa-
o 13, pacesaaeten Penepaisusy Cerperapey
pern [ocyiapeTsay, KOTOpBie K TOMY BpeMeHn
DOUNIYT, PaTHIUPYIOT BacToAuutl 0pOTOKQT
ot npnreciusares s ueMy. Ecau oaHa Tpers
atux Couvi@apers 3assiT BOIPAKENNE B TCUOHIIC
denmtocTs aHed ro TRE DRCCHIAKIL, 078 Oronopxa
He eunraetes annentosargoft, Temepaasusdl Ce-
KPCTAPD voegusLuieT Bee Toevaupermn, YROMaHY-
Thie 1 HOOTHORAUIEM ﬂ}'l”\'T{‘,, 4] .‘!k’){)ﬂ.\{ GOATHERNON
HM ROIPRKCHUY, PABHO KK 1 00 nROEOTHMIM AT
oTE toHenme H1oif oroBopKy.

1. Boapukenne ¢o cropons Poeytapersa, Ko~
TOPOE MU NCHT0, HO (16 patI{IHUpontI0 RacTo-
sunnit Hpotuse, yrpagisuer ssauenure, eciu B
TCUCKIG ZCBHTUMECHYHOIO ¢POKA CO A8, KOrla
OHU 6101270 HTD BOSPARCHNE, UTO CINJaBWCO
pospwikeriie ocyxaperso me parndumpyrer na-
cromudt [Iporoxea. Eean s pesvastate yrpare
ROKHN- 100 BOSPAKCHILH CBOEI0 JHUMORDS ki~
Krst-11i00 0rQBOPRR AKLEUTYRTCH 10 NPUMCHCHI
UpeANBETBY U BvHRTE, To enepaasustit Ce-
RpOTapb Yhegesusier o6 »1os ocviapersa, yvno-
SATVIBe 1 VEa3aHHOM nveETe. Hukarowy gopim-
canutemy maeromnil Hporeros Toeviaperny He
BOCLINOTeH  TeReT Iraro#H amMmpopRy CONIROHO
UPAUNCCTHVIONeM Y nyoRTy, cem 310 Docyaper-
BO He puTiWpuunponsio nacromnsil Ipororos v
TCYOHIE TPEX JI€T ¢O LHH MOZNUCAHEA BACTOAUIOrO
MpuroKoaa 0T ero EMenm.

6. I'ocyiaperyo, mpeicTaBafoWnoec OTOBODRY,
MOKCT R TCUGHRG JBeRIIUATHMECHIRONO CPOKA €O

6

pHS YOOMAHYTOr0 B NYERTE 8 YBEAOMAECHAS CO
cropoes I'enepaisnoro Cexperapa 06 oTraoBeHrm
9TOit OFOBODKE B DODPANKE, UPSAYCMOTPOHHOM B
YKA3aHHOM DYHERTC, OTKA3aThCHE OT 0T0H OrOBODKHE,
B KOROBOM C.Ty4ae DATH(NRANPOHEAA I'PAMOTA
T FPAMOTa 0 OpICOeANHOANH LI FE6I0MACHIS
Ba 0CHOBARENIN cTaThi 13, €MOTDA @O TOMY, 9IO
OMP.10 MCCTO. BCTYDRET B CYLTY B OTHOIIERIDT Ta-
koro Mocyaapersa o 14g store otkaza, Jo Taxoro
OTKAA IPOMOTA LU YBEIOMIGBNE, CMOTPS IO 10~
MY, UTO NMQ.I0 MOCTO, HE HNEGT CIUTE, PRIBE TOTh-
Ku JaHEBE OFOBODKS RMOCILICTRNE ARICDTORANA
mo npnNeReHie nocTanomtennl oynkre 4.

6. O orasopok, UKHPDTORAHEMX B COOTRET-
CTRIt ¢ leToauwlt cTaThell, BOAMOKAN OTHAZ B
20000 APEME ToepEAcT8ON  VBRLoMIenns T'ene-
pannory Cesperapst.

7. oo Jorosapiouuowecen Foeviaperno
He OGEIMTIG PACTipoeTpabsTh nE Ha kakoe Doey-
AAPUTRA. TETWIOHEe  OTOBODPRY, DpOHNYUIECTR3,
BRITUKARILYIC 113 TeX NOCTaRoBIeI), K KOTOPHM
TuNNg oroRopRa oTHocHTed, Jotue Toeyanperno,
ROTOPOE BOCHOJBAVATCH UTHM OPABOM, TBCIOM.IH-
er o Tou [enepaisyoro Cexperaps, a nocasasmd
CONAITIACT ¥T0 PRIUCHHC BCEM HOXRHCUBLIIM Ha-
erougivio Rounesinmw ocviapersax n Jorora-
pusalonunics neyjlapernast.

UTATRIL 13

L Tioool coop semIy isyas nmt HOCKOMBKI-
i Jovosapusawognies Focygapersaus ¢ 101-
KOuaimin o apisencanyg Hacroauero Jporoko-
J0 PRHPSIUAETCR, IO BO3MOEHOCTN, DOCPOALTBOM
RUPCTORDPUR MEK,TY HIDMIL

2. Jwdoft coop, koTopuil We paspemen no-
CPECTROM LEPCTUBOPOR, NePEAGETCE R APOATPAK,
B KRKOe- 0G0 1153 YYACTRYIOULIX B (rTOM €O0ps
Jorosaminsmugixen oevupers Toro tpeiver, o,
POUTHCTCTBOIING, HCPATACTUSL O,(M0MY 1L He-
CROIRRTM npOirrpust, HIOPAUHNM TO COMTIAMCHRIO
MO YuseTuyiowguai B ocnope Toey;laperousr
Ec.tt B veneune rpas MecdleR co Uik Tpefopauns
00 apOuTPa®e yUuCTRYIOUUR: B criops Loeyiap-
eThu He CHOCYT ROrouOpHThed o pwbope spbETpn
wan aplarpoy, Joloe ns orox Locyaapers Momer
apocrrs [lpeicenaress Mesaynapommoro Cyze
Ha3HOMUTR CIUMOMMROTe aplmTpa, KOTOPOMY
XonBRU COOp It DepeiseTCR BA PLIISHNE.



3. Pemremue apburpa BAR apOETPOB, HARBAYER-
HWX HA OCHOBAHHE IPORIIGCTRYIONIENO IVHETS,
obgsaTenvi0 AAE eooTBeTeTRYIOMEX Joromapm-
palonpaxcd ocyaapers.

CTATEH 18

1. Tocae Toro xag Bacrosuat Hpotoxoea npo-
Gyaet B CHEJe TpR ropa, uoboe Horopapreasomie-
ecs ['oCynapeTRO MOFET MOCPEACTBOM YBEXOMIL~
mma Cerepansuoro Cenperapa Opramazenzn (65—
enmmennnx Haoud norpedosats cosmss xonde-
PERIGIT JA8 mepecnorpa nacroamero porokons.
I'enepaseawlt Cexperape yrepomager vce Joro-
papusalonmuecs [ecvaaperss o6 srom Tpebona-
i, Tt KOR(OPOHUNS I HOPECHOTPA HACTOHINI0
[pororona cosmpaetca I'eneparsuny Cexpera-
TN, €CAT! B TEUEHATIC YETHPEXNECHYHOTO CPOKES CO
1B YBEAOMASRNA ¢0 cToponn I'emepansuoro Ce-
KPETaps He MCEee N0.10BIEH J|OroBApARAKIHXCE
loeyaapeTs YBEXOMITT €ro, UT0 OHHE HMOMTODEHRA-
10T 2T0 Tpeboranme.

2. Eean s couTsereTinl ¢ UPeAMECTBYROIEK
OYHRTOM CO3biBaeTes KOBGepernus, 1o Menspars-
mutt Cesperaps yeejoMmieT Bee Horomapmeaio-
mnecg [ocyaspersa D UPErJIamaeT WX NPORCTA-
BHThL B TEYEHO6 TPAXNECHTHOTO CPOKS TAKHS NP8~
JIO#ENTIE, RAKAE OHH AET8XT HOCTABHTL Ha PBC-
cMorperne yroll kondepenmm. [enepamsuni Ce-
Kperaph paccsiinet BeeM JjorosspEBSRITEMCH
TocvaapeTnan npexsapire1LBy0 DOBECTRY XBY
o1ofl RoBGEpeRIUIN BMCCTE C TERCTAME TSEHX
nperao4ennit no xpafieli Mepe 3a TpE MeCans KO
TOrG A, KOrAM KOB(pOpenund 918 XOMEHS OT-
RPHTHCA.

3. Hao 0By koHpepeniymo, cOIWBACKYI B
COOTBETCTBIR ¢ WacToamieff crathel, lemepars-
s Cexperapy npnraswser Bee Joromapmsaio-
mpecd Focymapersa B Bee apyrme locymaporsa~
yrcen Oprammannn Odsexnnenanx Hamalt a
K3#,1000 CUGIIANIZOPOBARHOTO Y4POEIOHES,

CTATBA 17

1. Jwb6oe Horosapmeammeeca Docyasperso
MOROT HPOJIOENTH OJHY LR ReCKOXBRO NONPAROE
x gacrosmeny Ipororosy. Terer xmoball mpeprs-
raeMofi DOUpaBKR Hpenporoxiaercd ['emepranno~
uy Cerperapw Oprapwsamms OOsexanemiry Ha-

mpd, roropail pacerimaer ero peex JorosapHEsam-
upmed ToCymapeTBAM.

2. Hwfag OpeAtoRenHaH NOMPABEA, PA3OCAAH-
HEZ B COOTBOTCTBEE ¢ DPSJIISCTBYIOIIEM NYHE-
TOM, CURTGETCS sEncuroBsHHON, ecEEm HBE OFHO
Jorosapursiomesca I'ocyRapeTBO HO 3AHBHET BO3-
PAKEHHA B TOYEHHO MMECTEMECHYHOTO CPOEA CO
KBS PRCCBUTEH 3Tol mpepioxenHofl mompaskx Ie-
HepasbEbN Cerperapen.

8. I'emepampEeili Cexperapes B kpaTdaitmatt
BO BO3MOZHOCTH CPOK YReXOMnaer nee Joropapa-
sasonyaeca ['ocyaapera, 384BAGHO XH RAE0E-ADO
BO3paXEHAE NPOTHR OPORIOEERHON HONDABRE, H,
8CJIH HEKAKKX Boapaxemmlt zadnteRo He OBIO,
HOOPABRA BCTYHAST B cEAY 118 Beex Jorosapana~
jomexca [ocynapers gepea Tpu Mecua mo Here-
GOHHE INOCTHMECRIBONO CpPORA, YHOMEHYTOIO B
UPERIISCTBYIONIEN NYHRKTE.

CTATBSA 18

Perepompen#t Cekperaps Oprammsaumn O6n-
ennsesnny Hagmlt yregomaser sce INocvaaperna-
yxeas Opranmaangs O6benanenenx Haundt o pee
rpyree [ocynaperss, KoTophie ObAH NMpArIamEe-
Hu K yeacrax B Komdepemmnm, o Bumec’onyo-
mem:

a) 0 WOMINCAFIN, paTEPHRANNAX @ HPHCOSKA-~
HCHEAX, COBOPIICHAMY B COOTBOTCTRRN CO CTATh~
o Bu9;

b) © ame, rorxa macrosupmi Ilporokon goaxen
BCTVIONTL B CBAY B COOTROTCTBEN ¢0 crathedt 10;

¢) © JAENOBCAIESX, NOJY4YEHRHX B COOTRETCT-
BIM ¢0 eraTeedt 11;

d) 06 yrpare Bacrognm Ipororosom ¢ B
COOTBETCTRON €O cTaTheli 12;

e} o0 YBeXOMNOHUEX, NONYICHAMY Ha OCHOBA~
g0y cTaten 18

{) o serymierum B cIUTY JHOOH HONDSBKD B
COOTBOTCTRAN co crathedl 17.

CTATHA 16

Mopmerme aacroaere Iporoxota JemoEm-
pyerca y [emepaneuoro Cexperapa OprammEsaman
Obpepmeernux Hanult, Roropedt mpenposomgaer
33BEPOHEMNE KOLAI TAKGBOXO BCOM wienaw Opra~
Heaaruy OfsepmnomHarix Hamm#t @ Bcem Xpyrem
Tlocynapersas, g0TOphe OLLTE IPATUTGUIGHE HE
Kondepesamnmo.



B YJOCTOBEPEHHE H3JOBREHHOIO mm-
KenoXmBcapMHEecd, 6y4yIH BS TO XOIXERM 06pa-
30M YROJROMOYSEM, Bofmacany Bacroampad [Ipo-
TOROJ.

COBEPINEHO ¢ Huwo-Hopxe gerseproro mo-
HA THCHYS JEBATHCOT HATHIECAT YETBEPTOTO FORa
B ONHOM JE3OMILIZDE Ha SHIVTHHCKOM, HCUSHCROM

7 PPIBEIMY3CEOM ARLIEAX, MPEYEM RAKIN BS FTHX
TEKCTOR ABJSETCH PABHO BYTCHTHTHBIM.

Tenepamsaony CexpeTapsn TOPYIAETCH HATOTO-
RETH OQumEaNsERil mepenox Bacroguiers Hporo-
EOJ3 BA ERTAflCKOM B PYCCEOM HAWEAX H NpHOG-
T keradcimt g pyccrnll Texcrs ¥ aEnRECRO-
MY, HCDBRCKOMY ¥ PPaBETIY3CKOMY TEKCTaM, KOTHS
o8 Oyer DPENPOBOEAATL 3aBEPEHENE EOINHH Ta-
ROBRIX T'OCyfapeTBaM B COOTBETCTBEM CO CTATH-
et 19 racroamero Ilporoxroxna.

DPYUIOKEHNE

OBPASEI SAIBJEHUHA

( ROJBHO COCTABIATHCA HA ABKKE CTPAHE! BRIBO3A
C DEPEBOIAMH HA AHTJIHACKAA H OPAHINY3CKHN ABRIKH)

TEPHAXH BRBOIATCS.

POrO YRE3ARO HERE.
8) [epeverms waTepualon:

POMY 9TH MATePHAEN LPENOPYIHITCA:

...........

SAABJEHHAR

o BPEMERHOM BECOOOLIHBROM BBOBE ommocmuurca k siypusky oceedo-
HUMBAOYHNT HAMSPUALDE 083 uIB W OTASMNEABCNME YRAGNIENG SE03HNE NOULIUNLE
U KO0 4 563 JOROWUPOGANUR MAKUT NOWUN UIM HAI0L09

(BaupMeHOPaREe OPTAHERANYR) HPENpPOBOKISET IPH RACTOMAMION SGARICEMN YEAR~
SaHHNe HEERE OTHOCAUINECH K TYPHSNY OCBGJOMUICIbANS MATEDHAEN, HaNpABIfeMRe
88 (6r0) BEEPSNETOBARHOMY NpepcTabuYels; (ONH YTBEPXISHHOMY KODPOCHORTEHTY),
HMA EOTOPOTO YXaI2H0 HHMS, L14 BPEMEAHON0 BBOBA, HOT FEA0DBEM, TT0 OHE NDXMHM
6mTh BLBeSEHN 0OPATHO B TE96HNO IBSBAJUATIUMECNREOTO CDPORA U 9T EME OyAyT
DOIR30BATRCH TOFRRO ¢ NEEb¥ NPUBALYCRNA IYPNCTGR B OTPaHy, A8 ROTOPOR bTE Ma-

(HanxeROBAWHE OPTAHEBANFH ) 00Ay6TCA H6 OCYIMECTBIATS PACUOPARCHNA, f69-
BOSMESJHO BN 28 HSATY, HPENEHFO SBE3CNEEDIN TPEAMETAMT, He MOJYYNB COTIACHA
PAMOEEHHONG YIPARNCHAA CTPIEN, B EOTOPYH OTH MATEDUANM BBOIATCA, B Oea npep-
BAPRTEELION0 BMIOINEHAA BeeX (HopuatbRocTell, KoTopry Tpefyer pTo VupARIEnHe.

DTH MaTePBANH BBO3NMICA BPENEUH( HOY OTRETCTBEHHOCT B WDOTEB TapaHTHE
AXEPBARTUBANHOTO UPSACTABATEAS IR YTBEDENCHHOTO EODPECUONJSHTR, HMA E(OTO-

----------------
.....

......................

b) Uxr ® aapec aXEDPEIRTOBAHAOT) NPSACTABATEAS il ROPpecHORIENTE, ROTO-

.......

.........

| dasma, nodnuics 4 ninexncts duRialscLo
HARNONAINGIO INYPUCRELEROTI
QHCHINCHAA CIPARDL IR PAGICHIA]




CUSTOMS CONVENTION
ON THE TEMPORARY IMPORTATION
OF PRIVATE ROAD VEHICLES

UNITED NATIONS
1979







CUSTOMS CONVENTION ON THE TEMPORARY IMPORTATION OF PRIVATE ROAD VEHICLES

Tae Cormrracrine STATES,

Desiring to facilitate the development of interna-
tionzl touring,

Having regard to the alms of the Convention on
Road Traffic, sadopted by the United Nations Con-
ference on Road and Motor Transport held at
Geneva from 23 August to 19 September 1949 and
opened for signature at Geneva on 19 September
1949,

Have decided to conclude a Convention and have
agreed upon the following provisions:

CHAPTER I
DerFinvrmions
Article 1
For the purpose of this Convention:

{a) The term “import duties and import taxes”
shall mean oot only Customs duties but also all
duties and taxes whatever churgeable by reason of
importation;

{b) The term “vehicles™ shall, unless the context
otherwise requires, mean all road motor vehicles
(including cycles with engines) and trailers
{whether imported with the vehicle or separately),
together with their component parts, and pormal
sccessories and equipmant, when imported with the
vehicle;

(¢) The term “private use™ shall exclude the
transport of persons for remuneration, reward or
other comsideration and the industrial or commer-
cial transport of goods with or without remunera-
tom;

(d) The term “temporary importation papers”
shall include the Cuostoms docnment showing the
guarantee or deposit of import duties snd import
1axes;

{e) The term “persons” ghall mean both natural
and legal persons unless the context otherwise re.
quires,

CHAPTER I

IMPORTATION WITHOUT PAYMENT OF IMPORT DUTIES
AND IMPORT TAXES AND FREE OF IMPORT PROBINI-
TIONS AND RESTRICTIONS

Article 2

1. Each of the Contracting States shall grant tem-
porary admission without payment of import dutics
and import taxes and free of Lmport prohibitions
and restrictions, mbject to re-exportation and to the
other conditions laid down in this Convention, to
vehicles owned by persons normally resident outsids
its territory which are imported and utilized, for
their private use on the occasion of a temporary visit,
either by the owners of the vehicles or by other
persons normally resident outside its termitory.

2, Such vehicles shall be covered by temporary
importation papers gnaranteeing payment of import
duties and import taxes, and if the case should arise,
of any Customs penalties incurred, subject to the
special provision of paragraph 4 of article 27.

Article 3

The fuel contained in the ordinary supply tanks
of vehicles temporarily imported shall be admitted
without payment of import duties and mport taxes
and free of import prohibitions and restrictions, it
being understood that the ordinary tank i that de-
eigned by the maker for the typs of vehicle con-
cerned.

Ardicla 4

1. Component parts imported for the repair of a
perticular vehicle already temporarily imported
shall be admitted temporarily without payment of
import duties and import taxes and free of import
prohibitions and restrictions. Contracting States may
require these parts to be covered by temporary im- -
poriation papers.

2. Replaced parts which are not re-exported shall
be liable to impert duties and import taxes except
where, in conformity with regulations of the coun-

3



try concerned, they may be abandoned free of all
expense to the Exchequer or destroyed, nnder official
supervision, at the expense of the parties concerned.

Article 5

Temporary importation papers and international
circulation papers intended to be issued to persons
residing in the conntry into which the papers are
imporied who wish to enter other countries and
which are sept to the anthorized touring associations
by the corresponding foreign associations, by inter-
national organizations or by the Customs authorities
of the Contracting Stetes shall be admitted withount

payment of import duties and import taxes and free
of import prohibitions and restrictions.

CHAPTER M1
ISSUE OF TEMPORARY IMPORTATION PAPERS

Article 6

1. Subject to such guarantees and under such con-
ditions as it may determine, each Contracting State
may authorize associations, such as those affiliated
to an international organizadon, to lesue efther di-
rectly or through corresponding associations the
temporery importation papers covered by this Con-
vention,

2. Temporary importation papers may be valid
for a single country or Customs territory, or for
several countries or Customs territories.

3. The period of validity of these papers shall not
exceed a year from the date of issue.

Article 7
1. Temporary importation papers valid for the
tervitories of all or several of the Contracting States
shall be known a8 carnets de passages en douane and

shall conform to the standard form contained in
Annex 1 of this Convention.

2. If a carnet de passages en douane is net valid
{or one or several territories, the issuing association
shall indicate the fact on the cover and on the im-
portation vouchers of the carnet.

3. Temporary importation papers valid only for
the territory of a single Contracting State may con-
form to the standard form coptained in Anpex 2 or
in Annex 3 of this Convention. Contracting States
may also use other documents, in aceordance with
theic legislation or regulations.

4

4. The period of validity of temporary importa.
tion papers, other than those issued by aothorized
associations as provided for in article 6, shall be
laid down by each Contracting State in accordance
with its legislation or regulations.

5. Each Contracting State shall, upon request,
supply the other Contracting States with models of
temporary importation papers valid for its teryi-
tory, other than those appearing in the annexes to
this Convention.

CHAPTER W

PARTICULARS ON TEMPORARY IMPORTATION PAPERS
Article 8
Temporary imporiation papers issued by author-
ized associations shall be made oot iu the name of
the persons who own the vehicles temporarily im-
perted or who have the possession or contrel of
them provided that, if the vehicle has been hired,

the papers shall be made out in the name of the
hirer.

Article 9

1. The weight to be declared on temporary im-
portalion papers is the net waight of the vehicles.
It shall be expressed in the metric system. In the case
of papers valid for one country only, the Customs
suthorities of that country may prescribe the ose of
another systers.

2. The value to be declared on temporary impor-
tation papers valid for ome country only shall be
expreseed in the currency of that conntry. The value
to be declared on a cornet de passages en doueane
shall be expressed in the curreney of the country

where the carnet is issued.

3. The articles and tool-kit which form the nor-
mal equipment of vehicles need not be specially de-
clared on the temporary importation papers.

4, When the Customs suthorities ao require, parts
{such as wheels, tyres, and inner tubes) and acces-
sories mot considered as copstituting the normal
equipment of the vehicle (such as radio sets, trailers
not declared on a separate document, or luggage
carriers) shall be declared on the temporary impor-
tation papers with the necessary particnlars {such
as weight and value) and shall be prodaced on exit
from the country vigited.



Article 10

Apy particulars inserted on temporary importa-
lion papers by the issuing association may be altered
only with the approval of the isgning or guaranteeing
association. No alteration to the papers may be made
after they have been passed by the Customs authori-
ties of the country of importation except with the
congent of those authorities.

Article 11

1. Vehicles admitted pnder the cover of tem-
porary imporistion papers may be used, for their
private use, by third persone duly suthorized hy the
holders of the papers, provided that those third
persons normally reside outside the country of im-
portation and also fulfil the other conditions laid
down in this Convention. The Customs autherities
of the Contracting States have the right to require
.evidence that such pereons bave been duly suthor
ized by the holders of the pspers and fulfil the
aforesaid conditions. If this evidence does not ap-
pesr sufficient, the Costoms authorities may refuse
use of the vebicle in their conntry under cover of
the papers. In the case of vehicles which have been
hired, each Contracting Siate may, in the case of
fear of ahuse. require that the holder of the tem-
porary importation paper be present at the time of
importation of the vehiels,

2. Notwithstanding the provisions of the preced-
ing paragraph, the Customs authorities of the Con.
tracting States may permit, in special circumstances
and under conditions of which they shall be sole
judges, a vehicle circulating under cover of tem-
porary importation papers 1o be driven by a person
who ie normally resident in the country of importa-
liom, in particular when the driver drives the vehicle
on behalf of or under instructions from the holder
of the temporary importation papers,

CHAPTER ¥V
CoNDITIONS OF TEMPORARY IMPORTATION

Article 12

1. The vehicles mentioned in the tempornry im-
portation papers shall be re-exported in the same
general state, except for wear and tenr, within the
period of validity of such papers. In the cass of
vehicles which have been hired, the Cnstoms au.
thorities of the Contracting States shell have the

right to require the re-exportation of the vehicle as
soon a8 the hirer has left the country of temporeary
importation.

2. Evidence of re-exportation shall be provided
by the exit visa properly appended to the temporary
importation papers by the Custorns suthaorities of
the country into which the vehicles were temporarily
imported.

Article 13

1. Notwithsianding the requirement of re-expor
tation laid down in article 12, the re-exportation of
badly damaged vehicles shall not be required, in the
case of duly suthenticated accidents, provided that
the vehicles:

{a) aresubjected to the import duties snd import
taxes to which thay are lisble; or

(b) are abandoned free of all expense to the
Exchequer of the country into which they were im-
ported temporarily; or

{¢) are destroyed, under official supervision, at
the expense of the parties concerned

as the Costoms anthorities may reguire.

2. When a vehicle temporarily admitted cannot
be re-exported as a result of a seizure, other than a
seizure made at the it of private persons, the re-
quirement of re-exporiation within the period of
validity of the temporary imporiation papers shall
be suspended for the duration of the seizure.

3. The Customs anthorities ehall potify, so far
s possible, to the guaranteeing association, seizures
made by or on behalf of these Customs authorities
of vehicles admitted under cover of temporary im-
portation papers guaranteed by that association and
shall advise it of the messures they intend to take.

Article 14

Vehicles imporied into the territory of one of the
Coutracting States nnder cover of temporary impor-
tation papers may not be used even incidentally for
trapsport against payment, reward or other couvaid-
eration hetween points within the frontiers of that
territory.

Article 15

Persone entitled to temporary importation facili-
ties may, during the period of validity of temporary
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importation papers, import the vehicles covered by
those papers as often as necessary, on condition that
they have each passage (entry and exit) established
by a visa of the Customs officers concerned if the
Customs suthorities so require. Temporary mpor-
tation papers may be made valid for a single jonrney
only.

Article 16

When temporary importation papers without de-
tachable vonchers for each passage are used, the
visag given by the Customs officers between the first
entry and the final exit are provisiongl. Nevertheless,
when the last visa is & provisional exit vies, it will
he admitied se proof of the re-exportation of the
vehicle or component parts leraporarily imported.

Article 17

When temporary importation papers with a de-
tachsble voucher for ench passage are vsed, each
entry implies the passing of the document by the
Customs, and each subsequent exit constitutes its
final discharge, except as provided in article 18,

Article 18

When the Customs authorities of a country have
finally and unconditionally discharged temporary
importation papers they can no longer claim from
the gusranteeing association payment of import
dnties and import Laxes, unless the certificate of dia-
charge was ohtained improperly or frandulently.

Article 19

Visas on temporsry irmoporiation papers used
under the conditions laid down in this Convention
shall not be subject to the payment of charges for
Customs attendance during the authorized hours for
Customs offices and posts.

CHAPTER V1

EXTENSION OF VALIDITY AND RENEWAL OF
TEMPORARY IMPORTATION PAPERS

Article 20

The lack of proof of re-exportation within the
time allowed of vehicles temporurily imported shall
he disregarded when the vehicles are presented to
the Customs suthoritics for re-exportation within
fourteen days from the expiry of the papers and
satiefactory explanations of the delay are given.
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Article 21

Each of the Contracting States shall recognize as
valid extensions of validity of carnets de passages en
douane granted by another Contracting State in ac-
cordance with the procedure laid down in Annex 4 of
this Convention.

Article 22

1. Requests for extension of validity of temporary
importation papers shall be presented to the compe-
tent Customs authorities before the expiry of the
period of validity of these papers, unless this is
rendered impossible by force majeure. If the tem-
porary imporiation paper has been issued by sn
authorized associstion, the request for extension
shall be made by the association which guarantees
the papers.

2. Extensions of time necessaxy for the re-expor-
tation of vehicles or component parts imported tem-
porarily ehall be granted when the persons con-
cerned can establish to the satisfaction of the Cus-
toms suthorities that they are prevented by force
majeure from re-exporting the said vehicles or com-
ponent parts within the time allowed.

Article 23

Each of the Contracting States shall, unless the
conditions of temporary admission are no longer
satisfied, authorize, subject to whatever measures
of control they may consider necessary, the renewal
of temporury importation papers issaed by the au-
thorized aseociations and relating to vehicles or com-
ponent partes temporarily imported into its territory,
Requests for renewal shall he presented by the guar-
anteeing asdociation.

CHAPTER VI

REGULARIZATION OF TEMPORANY IMPORTATION
PAPERS

Article 24

1. H temporary importation papers have not been
regularly discharged, the Custoras authorities of the
country of importation shall (whether the papers
have expired or not) ascepl as evidence of re-expor-
tation of the vehicle or component parw the presen-
tation of a certificate based on the etandard form
shown in Anpex 5 of this Convention iasued by an
official authority {consnl, Customa, pelice, mayor,



judicial officer, ete. ), attesting the facts that the vehi-
cle or component parts in question have been pre-
sented to it and sre outside the conntry of importa-
tion. They may also accept any other documentary
evidence that the vehicle or component parts are
outside the country of importation. In the case of
papers, other than the carnets de passages en dousna,
which have not expired, the papers shall be pro-
duced at the same time as the evidence referred to
above. In the case of carnets account shall be taken,
us evidence of re-exportation of the vehicles or com-
ponent parts, of the visas cntered theresn by the
Customs authorities of countries subseguently
visited.

2. In the case of the destruction, Joss or theft of a
ternporary importation paper mnot regularly dis-
charged but relating to s vehicle or component parts
which have been re-exported, the Customs anthori-
ties of the country of importation shall accept as
proof of re-exportation the presentation of a certifi-
cate based on the standard form shown in Annex 5
of this Convention issned by an official authority
{consul, Customs, police, mayor, judicial official,
ete.), attesting the f{acts that the vebicle or com-
ponent parts in question have been presented to it
and are outside the country of importation after
the date of expiry of the paper. They may also aceept
any other documentary evidence that the vehicle or
component paris are oniside the country of im-
portation.

3. In the case of the destruction, loss or theft of a
carne! de passoges en douane while the vehicle or
component parts to which it refers sre in the terri-
tory of one of the Contracting States, the Customs
authorities of that State shall, at the request of the
association concerned, accept a replacement docu-
ment, the validity of which expires on the date of
expiration of validity of the carnet which it replaces.
This acceptance will annul the previons scceptances
of the carnet destroyed, lost or stolen. If, inetead of
a replacement document, an export licence or simi-
lar docnment is issned for the re-exportation of the
vehicle or component parts, the exit visa on this
licence or document shall be considered ss sufficient
proof of re-exportation.

4. If the vebicle is stolen after having been re-
exported from the country of temporsry importa-
tion, without the exit having been regularly em-
dorsed on the temporary importation papers and in
the absence of eniry visas on the papers entsred

thereon by the Customs anthorities of countries sub-
sequently visited, the papers may nevertheless be
regularized provided that the gonaranteeing associa-
tion furnishes the papers together with such evi-
dence of thelt a8 may be considered sufficient. If the
temporary importation papers have not expired, the
Customs aunthorities may require their surrender.

Articla 25

In the cases refarred to in article 24, the Customs
authoritles shall have the right to charge n regolari-
zation fes,

Article 26

Cuostoms amthorities shall not have the right to
require from the gusrantesing association payment
of kmport duties and import taxes on vehicles or com-
ponent parts temporarily imported when the non.
discherge of the temporary importation papers has
pot been notified 1o the gusranteeing association
within & year of the date of expiry of the validity
of those papers.

Article 27
1. The guaranteeing associations shall have a
period of one year from the date of notification of
the non-discharge of temporary importation papers
in which to fuunish proof of the re-exportation of the

vehicles or component parts in question under the
conditions laid down in this Convention.

2. I such proof is not furnished within the time
allowed, the guarantesing association shall forthwith
depoeit or pay provisionally the import duties and
rnport taxes payable. This deposit or payment shall
become final after a period of one year from the date
of the deposit or provisional payment. During the
latter period, the guaranteeing sssocialion may still
avail itself of the facilitics provided by the preceding
paragraph with a view to repayment of the suums de-
posited or paid.

3. For countries whose regulations do not provide
for the deposit or provisions! payment of import
duties, payments made in conformity with the pro-
visions of the preceding paragraph will be regarded
a8 final, it being undersicod that the snms paid may
be refunded when the conditions laid down in this
article ave fulfilled.

4. In the case of the non-discharge of temporary
importation papers, the guaranteeing association

7



ehall not be reqaired to pay a sum greater than the
total of the import duties and iraport taxes applic-
able to the vehicles or component parts mot re-
exported, together with interest if applicable.
Article 28

In the event of frand, contravention or abuse the
Contracting States shall, notwithstanding the pro-
vizions of this Convention, be free to take proceed-
ings, agains? persons using temporary importation
papers, for the recovery of the immport duties and im-
port taxes and slso for the imposition of any penal-
ties to which such persons have rendered themselves
liable. In such cases, the guarantesing associationa
thall lend their assistance to the Customs authorities.

CHAPTER Vil
MiscELLANEOUS PROVISIONS
Article 29
The Contracting States shall endeavonr not to in
troduce Customs procedures which might have the
effect of impeding the development of international
touring
Article 30
In order to expedite costoms procedores contigu-
ous Contracting States shall sndesvour to place their

respeciive Custorns poats close together and to keep
them open during the same hours.

Article 31

Any breach of the provisions of this Convention,
any subatitution, false declaration or act having the
effect of cansing a persen or an articls improperly
to benefit from the system of importation Jaid down
in this Convention, may reader the offender liable
in the country where the offence was committed to
the penalties prescribed by the laws of that country.

Article 32

Nothing in this Convention shall prevent Con-
tracting States which form a customs or economic
anion from enacting special provisions applicable to
residenis of the States forming that volon,

CHAPTER I1X
Finar Provisions

Article 33

1. This Convention shall be apen for signatuve
ontil 31 December 1954 on behalf of any State Mem.

8

ber of the United Nations and any other State in-
vited to sttend the United Nations Conference on
Custorms Formalities for the Temporary Importa-
von of Private Road Motor Vehicles and for Tour-
izm held in New York in May and June 1954, here-
inafter reforved to as the Conference.

2. This Convention shall be subject to ratification
and the instruments of ratification shall be deposited
with the Secretary-General of the United Nations.

Article 34

1. From 1 Jamuary 1955 this Convention shall be
open for accession by any State referred to in para-
geaph 1 of article 33 and any other State so invited
by the Economic and Social Council of the United
Natious. It shall also be open for scceedion on be-
balf of any Trust Territory of which the United Na-
tions is the Administering Anthority.

2. Accession shall be effected by the deposit of an
instrument of accession with the Secretary-General
of the United Nations.

Article 35

1. This Convention shall enter inte force on the
ninetieth day {ollowing the date of the deposit of
the fiftcenth instrument of ratification or aceession
either without reservation or with reservations ac-
cepled in sccordance with article 36,

2. For each State ratifying or acceding to the
Convention after the date of the deposit of the fif-
teenth insirument of ratification or accession in ae-
cordance with the preceding paragraph, the Con-
vention shall enter into force on the ninetieth day
following the date of the deposit by such State of
its instyuroent of ratification or sccession eather with-
out réeservation or with reservations accepted in ac-
cordance with article 39.

Article 36

1. Afier this Convention has been in force for
three years, any Contracting State may denounce it
by so notifying the Secretary-General of the United
Nations.

2. Denunciation shall tabe eflect fteen months
after the date of receipt by the Secretary-General of
the United Nations of the notification of denuuncia-
tion.



Article 37

This Convention shiall cease 10 have effect if, for
any period of twelve consecutive months afler ite
entry inte force, the number of Contracting States
ip less than eight

Articla 38

1. Any State may, at the time of the deposit of
its instrurent of ratification or accession or at any
time thereafter, declare by notification addressed to
the Secretary-General of the United Nations that this
Convention shall extend to all or any of the territor-
ies for the international relations of which 1t ia re-
sponsible. The Convention ghall extend to the terri-
tories named in the notification sz {rom the nine
tieth day after its receipt by the Secretary-General
if the notification is not accompauied by 8 reserva-
tion, or {rom the ninetieth day after the notification
has 1aken effect in accordance with article 39, or un
the date on which the Convention enters into force
for the State concerned, whiclhever is the later.

2. Any State which has made a declaration under
the preccding parngraph extending this Convention
to any territory for whose international relations it
is responsible may denounce the Convention sepa-
rately in respect of that territory in accordance with
the provisions of article 36.

Article 39

1. Reservations to this Cons ention mode before
the rigning of the Final Aet shall be ndmissible if
they bave been accepted by w mujority of the mem-
bers of the Conference and recorded in the Final
Aet.

2. Reservations wade after the sighing of the
Finol Act shall not be admitted if objection is es-
pressed by one-third of the Siznatory States or of
the Contracting Statex as hereinafter provided.

3. Tha text of any reservation submitted to the
Secretary-Generul of the United Nations by a Siate
at the tine of the signnture, the depoxit of an instra-
ment of ratification or accession or of any nnlifico-
tion under article 38 shall he cirenlated hy the
Secretary-General to all States which have at that

time signed, ratified or 2cceded 10 the Convention.
If one-third of these Stales expresses an objection
within ninety days from the date of eirculation, the
reservation shall not be accepted. The Secretary-
General shall notify all States referred to in this
paragraph of any objection received by him as well
as of the acceptance or rejeclion of the reservation.

4. Ap objection by a State which bas signed but
not ratifind the Conveution shall ceasc to have effect
if. within u period of nine months from the date of
nukiug itz objection, tic abjectivg Stote hae not rati-
fied the Convention. I, as the resnlt of an objection
ceasiug 1o have effect, » reservation is accepted by
application of the preceding paragraph, the Secre-
tary-General shall so inforu the States referred to
in that paragraph. The text of @iy reservation shall
not be circulated to any signatory State under the
preccding paragraph if thut State has not ratified
the Convemtion within three years following the
date of rignature on its behalf.

5. The Stute submitting the reservation mway.
within g period of twelve months from the date of
the notificution by the Secretary-General referred
to iy parsgraph 3 that s reservation has been re-
jected in accordance with the procedire provided
for in that paragraph, withdraw the reservation, i
which case the dustrumont of ratification or acces-
ston or the notifiention under nrticle 38 as the case
may be shall tuke effect with respect to such State
as from the date of the withdrawal. Pending such
withdrawal. the instrunent or the notification as the
case muy he, shall not have effect, uulese, by apph-
cativn of the provisions of paragraph 4, the reserva-
tion i» suhscqm-nﬂy aveepled,

6. Rexervations accepted in uecordanee with this
article may be withdrawn at any titee by notification
to the Scecretary-General,

7. No Contracting State =ball be required to ex-
tend to p Rtate making a reservation the beoefit of
the provisinns ta which soch reservation applies.
Am State availing itelf of this right shall notify the
Seeretary-General accordingly and the latter shall
communirale this decision to all signatory and Con-
tracting States,

Article 10

1. Any dizpiie hetween twe or more Coutracting
States concerning the interpretation or application
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of this Convention shall so far as possible be settled
by negotiation between them.

2. Aoy dispute which is not settled by negotistion
shall be submitted to arbitration if any one of the
Countracting States in dispute so reguests and shall
be referred accordingly to one or more arbitrators
selected by agreement between the States in dispute.
If within three months from the date of the request
for arbitration the States in diepute are unable to
agree oo the selection of an arbitrator or arbitrators,
any of those States may request the President of the
International Court of Justice to nominate a single
arbitrator to whormn the dispute shall be referred for
decision.

3. The decision of the arbitrator or arbitrators
appoisted under the preceding paragraph shall be
binding on the Contracting States concerned.

Article 41

1. Afier this Convention has been in force for
three years, any Coptracting State may, by notifica-
tion o the Secretary-General of the United Nations,
reguest that a conference be convened for the pur-
pose of reviewing the Convention. The Secretary-
General shall watify all Contructing States of the
request and a review conference shall be convened
by the Secretary-General if, within a period of four
months following the dute of notification by the Sec-
retarv-General, not less than one-half of the Cen-
tracting States notify him of their concurrence with
the request.

2, If w conference is convened in accordunce with
the preceding paragraph, the Secretary-General
shall notify all Contracting Statcs and invite them to
submit within a period of three months such pro-
posals as they may wish the conference 10 consider.
The Secretary-General shall circulate to all Con-
tracting States the provisional agenda for the con-
ference together with the texts of such proposals
at least three months before the date on which the
ronference is to meet

3. The Secretary-General shall invite to any con-
ference vonvened in accordauce with this article all
Coniracting States and all other States Mambera of
the Unitad Nationa or of any of the specialized
agenuies.
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Article 42

1. Apy Contracting State may propose one or more
amendments to this Convention, The text of any pro-
posed amendment shall be transmitted to the Sec-
retary-Geners! of the United Nations who shall eir-
culate it to all Contracting States.

2. Any proposed amendment circulated in ac-
cordance with the preceding paragraph shall be
deemed to be accepted if no Contracting State ex-
presses an objection within a period of six moothe
following the date of circulation of the proposed
amendment by the Secretary-General.

3. The Secretary-General shall notify as soon as
possible all Contracling States whether an objection
to the proposed amendment has been expressed, and
if no such objection has been expressed, the amend-
ment shall enter into force for all Contracting States
three months after the expiration of the period of
six months referred 1o in the preceding paragraph.

Article 43

The Secretary-General of the United Nations shall
notify all Member States of the United Nations and
all other States invited to attend the Conference
of the following:

{a) Signatures, ralificstions and sccessions, re-
ceived in accordance with articles 33 and 34;

{b) The date upon which this Conveation shall
enter into force in accordance with article 35;

{¢} Denunciastions received in accordance with
article 36;

{d) The abrogation of thia Convention in accord-
ance with article 37;

(e) Notifications received nnder article 38,

{/} Entry into force of any amendmeunt in aceord-
ance with article 42.

Article 44

The original of this Convention shall be deposited
with the Secrctary-General of the Upited Nations
who shall transmit certified copies thereof 1o all
Members of the United Notions and all other States
invited 1o the Conference.



In wrrness waerzor the undersigned, being duly
suthorized thereto, have signed this Convention.

Dowg at New York this fourth day of Juue, one
thousand mine hundred and fifty-four, in a single

copy in the English, French end Spanish languages,
each text heing eqoally anthente.

The Secretary-General is requested to prepare an
suthoritative tranalation of this Convention in the
Chipese and Rossisn languages and to add the
Chinese and Russian texts to the English, French
end Spanish texts when tranemitting certified copies
thereof to the States in sccordence with article 44
of this Convention.
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Anwex 1

“CABNET DE PASSAGES EN DOUANE™

The cornet is mmoed in French.
The dimensions are 22 x 27 cm.

The isenivng mssoviation shall insert ita name on each voucher and ahall include
the initials of the internstlonal orgacization 1o which it belongs

13



¥

| Frmal eovne ||

[Intarnotenal Crganization ]

CARNET DE PASSAGES EN DOUANE

FOR MOTOR VEHICLES AND TRAILERS

bo——=

VALID FOR ONE YEAR, .., until

[J'-uml Ih-llll I-rd HI]. I

sbict b0 compiznos by e holder during thin pericd s the © oy mned Feptia sicms of L

Holder ...

Mormal realdence or hustlness address . ..o

frtmebme e bl s DTN R R R R 1

For the wehicle regiatered in.,

This rmmet may be used ia the follosdng cosnines:
[LIST OF DOURTRIES

f iy ‘,

W

SN <11 01 B




£1

[ ik Frcami ot |

DESCRIPTION OF VEHICLE EXTENSION OF VALIDITY

T MOTOR VEHICLE dripen By imiremal comduitiom, alic.

bricaty, siom; TRAILER Dulsis wordi
& Type {tar, bus, lorry, bracier, molor-iyie waih or elhesi ndi- Wil appldicabis

car, Cpckd T gurdiaey regiad)
U Reglatered im. snder Na,
Ilu“ - PR O =
| AR [ | P
i Make
(8] -
P R [
5 Horws powsr
18 Topwar chapa S =
:: Couch - o i E ;
% H—hq‘—h-mﬁm
i M{uﬁm-h} .....
- I
o 0 et a
- S, :
MHﬂthtnl'anth. e . .
1 Yeweof vabddpe .. .. . . O . i

Favuieed wll . ke o

28
T ot ik {1 within tha specified perioed of validivy asd widh e Cimims Town anal mgueleibans, rels
ﬁ%.g"ﬂ by . Seant vl ‘hn-i:.ﬂ:imn-hhi_:‘:'ﬂdﬂ

-H-rmlllll.l.lulhﬂl'

. L datin Jhuge b oF of wuithariend ollclal
' o hm wi 7 sl o




91

1

L COUNTERFOIL

1 Lomportailon i

¥ o i by danroddl im prmal

‘ N 5

Bl plais

o e Clardees Ofar of

a

L Uit s

e

1
I EXPORTATION VOUCHER

o
Tahm e N N
PVALID weel N
LI T S —
[ b

= n...i
e —
P pT—— [Biech ears]
el sy ¥ O™ | e
0 Tyws fo, bas, vy s, bt e ik | o

o ik ek sunbary snpac
* Ragleersd la sl Mo

¥ Eopasteiies rem

13t e i

Ul o Ot

&

=" sy s | o b

1
' IMPORTATION VOUCHER

il (|
R T T —
i Tupusd by L s
§ Aalis — [ R |
P ——— s =

= bupladni adderin [ bt v

Deglaia
s

i = et eri g ek ) RS
wader §p.

’Muﬂﬁ'mw

al

/e s,
Ml 2

o Cmrmy i’ i ity

L Te ba refermsd e s Curtoma Cfbon of Lmportailes st

i Weare U carmet bk D, raglitared nnde Ha 2

3 MB—The Cosiowes Ofice sbaukl 0l s e b sl b
o Pl ol st e v e P e




o D B R LR e £ D Dk N L SR I G G R R R SN R A SR N SR D s i W e O S B P B

- am o

- o o o

that
that § will

mwdhnpomﬂm.&n
;ﬁm r 1 ﬁ

and that I
within the perind
v [Holdar’s signaturs]

.

all Costosns conditions
ton of vehicles
/trniler referved (0 overieal

that coustry oaly for a

A
Lmy
the: veh
of this

{ s wia
y wi

the

of vt

ty

1 daciary that the particolare overlesl are true and
I am aormally vesident cuteids the coun

D @ D I D 9 G D A B G D B D BT G D % G G B A D DD BB e e

17



8t

[Pages 3 amd 4 of the cover]

The following information is provided by the issuing association
to motorists.




ANNEx 2

[
!

: : mmm

t
The tnptyeb should bé printed in the national ldngnsge of thb country of hmports-
tion and, if desired, also in one other language. ‘

Thodmmdmmlax295cm.;
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Awmgx 3

DIPTYCH

The diptych is printed in the national langusges
of the two countries to which it relates.

The dimeneions are 11 x 24.5 cm.
The diptych comprises:
(1) A counterfoil with a detachable sticker,

{2) Holder's voucher with a certificate of identi-
fication,
models of which are contained in the present annex.
The diptych dispenses with the passing of the
docament by the Customs suthority of the country

of importation and with entry and exit visas. The
docament is used as follows:

The diptych is issued by the authorized sssocia-
tion of the coumtry of registration of the vehicle
The caunterfoll is retained by the iesuing sssocia-
tion. The detachable sticker Is affixed to the wind-
screen of the vehicle,

The voucher is given to the holder who must re-
turn it to the issuing association with the certificate
of identification duly completed, within fifieen days
from the date of expiry of the document

A list of all documents which expired in the pre-
ceding month and which have not been regularized
is submitted by the issuing association to the Cus-
tome authorities of its country for transmission to
the Customs suthorities of the country of temporary
importation. The guaranteeing association of the
country of temporary importation is responsible for
the psyment of import duties and Jmport taxes
claimed by the Customs authorities,

The sticker, affixed to the windsereen of the vehi-
cle, enables the Customs authorities of the exit
office and of the office of entry into the country of
temporary importation to see immedistely that the
vehicle is covered by a Cnstoms pass the presentation
of which they may, if necessary, require.
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IDENTIFICATION CERTIFICAYTE

To be mﬁetcd by onc of the sythorities Indlcs ted below and retunned
to the issuing assockation on expiry of the holder’s voucher,

TS £ RN

We the undersigned

(l)lva“.u-rn-.41.,-..»»).--).».-»-ul-\a-ln.a41.\..t|l

certify that the vehicle described on the reverse side, was pre-
sented {or our inspection this day (2)

the proporiy of Mr.

resiclent at

In witness whereof we have issued this certificate.

We have this day destroyed the sticker affixed to the said
vehicle.

{1} Customs officer, mayor, commlssioney of police or of
ToRrt
official siamp.

2 zbe &acﬁa!hm of the wehiche is to be verified in all pardculars and any

pemdarmerte, notary,
or any other depanimental offical endiled 10 use an

[ —— o o st B S AR Y PRI R G B 0 R 49 20
0 5 e 1t 15 e 0 s 8 5 et R I P 26 2 0 0 e P AP T e S S N O 8 9 D 0 e e e e s 5 0 B O kB R O n un oo 0
= g e B 4 B

I hereby undertake to comply -with the Customs laws and
regulations relating to temporary importation into

- . subject to the legal penalties,
and to arrange fcr ﬁ'us zounsm document to be authorized by

The holder

Signature

The issuing association guarantees the undertakings given above
to the full extent of the duties and taxation applicable to the
vehicle deseribed and in respect of which this document is issued.

verrrppey

Signaiure and stamp

50 0 D e e A s S S 2 S 48 09 S0 SO 08 00 O O e o g v e D O R S R T (5 ) 7 D < -
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AnnNeEX 4

EXTENSION OF VALIDITY OF THE “CARNET DE PASSAGES EN DOUANES”

I[. The stamp for extension of validity shall con-
form o the model contained in the present annex.

The stamp shall be drawn up in French. The
inscribed wording may be repeated in another
langnage.

2. The following procedure shall be observed by
the, person reguesting the extension and by the
guaranteeing association dealing with the request:

(a) Assoon as the bolder of a carnet de prssages
en douane realizes that he is obliged to request an
extension of the period of validity of the document,
he sends to the guarantecing association the cornet
and a requeet for extension, indicating the circum-
stances which ohlige him to make the request. He
will submit with his request, as supporling evidence,
such papers as 8 medical cerlificate, a siatement
from the garage repairing his vehicle, or any other
authentic document showing that the delay in ques-
tion is caused by force majeure.

(b) If the guarantecing association considers that
the request for exiension might be passed on te tho
Customs authoerities, it stamps the cover of the
carnet de pnssages en douane in the space specially
reserved for this purpose.

(¢) In the lefi-hand sidc of the stamp the guar-

anteeing association flls in the date in figures and
words, until which the extension is requested. The
President or representative of the associztion signs
and the stamp of the association is affixed.

(d) - The length of the extension must not exceed
a reasonable period necessary to complete the jour-
ney, and should not normally exceed three months
from the previous date of expiry of the carnet.

(e) The guaranteeing associstion then sends the
carnef to the competent Customs autherity of its
country. The request made by the holder of the
carnet and the supporting evidence are attached io
the carnet.

(/) The Customs authority decides whether the
exiension shall Le granted. It may reduce the period
of extension requested, or refuse to grant any ex.
tension. If it is granted, the competent Customs
officer completes the stamp placed on the cover of
the carnet by the guarantesing association, by add-
ing a serial or registry number, the place and date
and his own official position. He then signs and adds
the Customs stamp.

(g) The carnet is then returned to the gneran-
teeing association, which in turn returns it to the
person concerned.

The extension of validity for all vountries where this

carnel is valid, is requested wntil. ...

|
Extension granted until. . . ... ... .00 iernruironnn

................................................

26

---------------- L ¢ T U )
{in figures and words)
the .......ivvainns 19
Signature of the .
Stm;e‘:)f._the President or representative Customs Signature and official position
guaran e!_ung of the guarantceing stamp of the Customs officer
association assoGation



Anwex §

MODEL CERTIFICATE FOR THE ADJUSTMENT OF UNDISCHARGED, DESTROYED. LOST O
STOLEN TEMPORARY IMPORTATION PAPERS

CFhis coerificie must be vompleted eidier by a Congular authovity of (e country i which the papnry
shonld ave heen dizelyirged, or by an nfbeial antharity (Custom, ;mhw mavor, judicisl officer, vie)
of the rountry it which the velicle is examined).

~name of country]

The undersigned asuthorite

certifies that this day . o [tlate to be given in Full]

a sebticle was produced at [place and country]

by . . [name. chrigtian pame am} adidress)

whirh was fonnd on examination 10 be of the following deseription:
Type of vebicle {ear, s, etel)

Regiviered unzler No.

Chassis Ml

\

Make
N,

t

1N

1 Nombur of evtinders
Phopse power

Engine

O Tope or chape

. & t\§nu|

Coachwork
Vphadsiery
Number of seuts

O COrTving Gapaty
Spare teres

Radtio fndicute make)

Oiher particubus.

This examiiawm bas bevn made on presentation of 1he fallowing temporaey
importition paprers issoed for the abuve vehiele
Ax st forniuka l )

applivable tearagd or mp(\d\ refereiice numbe r, date and place of issue: name “of
iraring budy)

2 nd formda No temporary importation papers were produced
Stenedd 2t
e the, L L
Signniture(s).

Otfcinl position.
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CONVENTION DOUANIERE
RELATIVE A L'IMPORTATION TEMPORAIRE
DES VEHICULES ROUTIERS PRIVES

NATIONS UNIES
1979







CONVENTION DOUANIERE RELATIVE A L'IMPORTATION TEMPORAIRE DES
VEHICULES ROUTIERS PRIVES

Lxs ETATS CONTRACTANTS,

Désirenx de faciliter le développement du tou-
risme international,

Considérant les objets de Ia Convention sor Is
circulation rovtiére adoptée par la Conférence des
Nations Unies sur les traneports routiers st les trang.
ports automobiles tenme i Gendve, do 23 sofit an
19 septembre 1949, et ouverte 4 la signature &
Gendve le 19 zeptembre 1949,

Ont décidé de conclure une Convention et sont
convenus des dispositions ruivantes:

CHAPITRE PREMIER
DérviTions

Article premier
Aux fine de 1z présente Convention, on entend:

a} Par “droits et taxes d’entrée”, non senlement
fes droits de douane, mais ausst tous droiis el taxes
quelrinques exigbles du fait de Pimportation;

b Par “vébienles”, & moive que le contraire ne
régulte du contexte, tons véhicules routivrs 3 moteur
(y compris les cycles 3 motenr) et les remorgnes
(imiporiées avec le véhicnle ou séparément}, aingi
gue leurs pitees de rechange, leurs sccessoires et
éyuipeinent normaux importés avec le véhicule:

£) Par“usage privé”, utilisation 2 des fins autres
gue le transport de personnes moyennant rémunéra-
tion, prime ov aulre avaniage matéricl. ¢t autres que
e transport industriel ou rommercial de marchen-
dises avec ou 2aus rémanération ;

d} Puar “uire d’importation temporaire”, le docu-
ment dounnier permettant de constater In gparantie
ou iz congignation des droils et taxes d'entrée:

morales, & moins que le contraire ne vésulte du con-
¢) Par “personnes™, les personnes physiques et
toxte.

CHAPITRE H

IMPORTATION EN FRANCHISE DES DROITS ET TALES
N ENTREE SANS PROHIBITIONS NI RESTRICTIONS
DIMPORTATION

Article 2

1. Chacun des Etats contractants admet en fran-
chise temporaire dea droits et taxes d'entrée, sans
prohibitions ni restrictions d'importation, & chargs
de réoxportation et sous les antres conditions pré-
vues par la présente Convention, les véhicules ap-
partenant i des personnes qui ont leur résidence
normale en dehors de son territoire et gqui somt im-
portés et ntilisés pour leur usage privé 3 Poccasion
d'une visite temporaire, soit par les propriétaires de
ces véhienles, soit par d'autres personnes gui ont
leur résidence normale en dehors de son territoire.

2. Ces véhicules sont placés sous le couvent d'un
titre d’importation temporaire garantissant le paie-
ment des droiis et taxes d'enirée at, éventuellement,
des amendes dounniéres encourues, sous réserve des
dispositions spéeiales prévues par le paragraphe 4 do
Particle 27.

Arigcle 3

Sont admis en franchise des droits et taxes d'en-
trée, et sans prolubitions ni restrictions d'importa-
tion, les combustibles et curburanta contenns dans
lex eézervoirs normaux des véhicules importés tem-
perairement, £lant eptendn que le réservoir normal
est celui prévu par le constructeur pour le type de
véhicnle en guestion,

Ariicle 4

1. Les pidces détachées importées pour servir &
ta répuration d'un véhicule déterming Jéja importé
emporairanent sont aduvises lemiporairement en
frunchise des droits et taxes d’entrée et sans prohibi.
tiona ni veatrintions (irmporistion, Les Liats contrac-
tants peuvent exiger gue ces pitces soient placées
sous le couvert d'uo tiire d'impartution temporaire.

3



2. Les pidces remplacées non réexportdes sont
passibles des droiis et taxes d'enirde & moins gue,
conformément i la réglementation du pays intéressd,
elles ne soient abandonndes franches de jous frais au
Trésor public ou bien détruites. sous contrile offi-
ciel, anx {rais des intéreasés.

Article 5

Sont admis au bénéfice de la {rauchise des droits
et taxes d'entrée, et sans probibitions vi restrictions
d’importation, les formulaires de titres d'importa-
tion temporaire et de circulation internstionale des-
tinés & 8tre délivrés aux personnes résidunt dans le
pavs d'importation desdits formulaires qui veulent
s¢ rendre dans d'autres pays, el qui sont expédids
aux asrociations de tourisme sutorisées par les auso-
cistions étrangdres correspondantes, par les orgami-
sations internationales ou par les antorités doua-
nitres des Elats contractamis.

CHAPITRE HI
DELIVRANCE DES TITRES D' IMPORTATION TEMPFORAIRY
Article 6

1. Conformément anx garanties et sous les condi-
tions gu'il peut Jdéterminer, chaque Erat contractant
peut habiliter des associations, el notamnent celles
qui sont afliliées & une organisation intermationale,
it délivrer, soit directement. soit par 'intermédiaire
d’associations correspondantes, les titres d'baporta-
tion temnporaire prévus par 1a présente Convention.

2. Les fitres {’hnpertation temporaire peuvent
2tre valables pour un seul pays ou territoire doua-
nier ou powr plisiewrs pave ou territoires douaniers.

3. La Jurée de validité de ces titres ne peut pas
exofder wie année i compter du jour de leur déli-
vrance.

Article 7

1. Les titrex d'importation temporsire valables
pour les territaires e tons les Ftats contractants on
de plusicurs d'entre ewx seront désignés sous le nom
de “carnels de passages en donone” ¢l doivent 8tre
conformes au modile qui figure 5 "anpexe 1 de la
préscnte Convention.

2. Si le earnet de pnssages en donane n'est pas
valulde pour un ou plosieurs territoires, P'usgocia-
tion gyt délivee le titre doit ent faire mention sur la
couverture ot lee volets Fentrée du earnet.

4

3. Les titres d'importation temporaire valables
exclusivement pour le territoire d'un seu! Etat con-
tractant peuveunt &tre conforires au modéle figurant
a I'sonexe 2 ou i I'annexe 3 de la présente Conven-
tion. I} #st loisible aux Etats contractants d’utiliser
également &' autres documents. conformément i leur
léginlation ou i leur réglementation.

4. La durée de vatidité des titrez d'importation
teraperalre sutres que ceux déliveds, eonformément
i Particle 6. par des associations antorisées est fixée
par chaque Ftat eontractant snih ant sa législation ou
réglerentation.

5. Chacun des Fints contractants transmettra sux
auntrer Elats contractamis, sur leur demande, les
modéles de titres d'importation temporaire valables
sur son territuire et autres que ceux figurami aux
annexes de ls présents Convention.

CHAPITRE IV

INDICATIONS A PORTER SUB LES TYTREX
D'IMPORTATION TEMPORAIRE

Article 8

Ler titres d'iraportation temporaire délivrés par
les associations auntorisfes sont &tablis an nom des
personaes propriétaires des vehicnles importés tem-
porairement ou gui en ont la jouisasnce. Dons le
cas des véhicules loués, les titres doivent 8tre Stablis
au nom du loweur.

Article 9

1. Le poids & déclarer sur les titres d'iuportation
temporaire est le poids & vide dea véhicules, 11 duit
8ire exprimé snivant les unités du systeme métrigue.
Lorsqu'il a’agit de titres valablos pour uu senl payvs
les nutorités douanitres de ce pays pourront pres-
erire Pemplol d'un autre systéme.

2. Lavaleur a déclarer sur les Litres d"importation
teraporaire valables ponr un senl pave doit &re ex-
primée dans Ia monnaie de ce pays. La valeur & dé-
clarer mar un carnet de passages en donane doit étre
expriniée dans la manpaie du pays ob le carnet est
délisre,

3. Les abjets et Poutillage constitnant Uéquipe-
ment normal des véhieules n'ont pas b 8ire gpéeiale.
ment déclarés aur les titres d'importation tempo-
raire.

4. Lorsque les nutorités douanibres Pexigent, les



pidees de rechange (telles que roues, poeumatiques,
chambres 2 air) amsi que les accessoires non copsi-
dérés comme constituant Iéquipement normal do
véhicule {tels que: appareils de radio, remorgues ne
faisant pas {'objet d’'un document distinet et porte-
bagages) doivent &tre déclarés sor les ttres d'im-
portation lemporaire. avec les indicutions néces-
saires (telles que poids et valeur) et 8ire représentés
i Ia sortie du pays visits.

Article 10

Toutes modifications aux indications portées sur
{es titres d'importation temporsire par Pagsociation
émetirice doivent étre dment approuvées par cette
urgocinlion ou par Yassociation garante. Ancune
wodification n’est permise aprés prise en charge deas
titres par les autorités douanidres du pays d'importa-
tion sans 'asgentiment de cea autorités.

Article 11

1. Les véhiounles se trouvant sous le couvert de
titres d'umportation teroporaire peuveot &tre utilisée,
pour leur usage privé, par des tiers dilmwent autorisés
par les titulaires de ces titres, aysnt leur résidence
normale en debors du pays d'importation et rem-
plissant les autres conditions prévucs par s présente
Convention. Les antorités douanidres des Etats con-
tractants ont le droit dexiger la preuve que ces
personnes oni &ié dlment autorisdes par lea titu-
faires des titres et remplissent les conditions préci.
1ées. 8i les justifications fournies ne leur paraissent
pas suffisantes, les autorités dounanidres peuvent
#‘opposer i I'utilisation des véhicules dans leur pays
saud couvert dea titres en question. En ce qui con-
cerne les véhicules loués, chagne Etat contractant
peut, en cas de crainte d'abus, exiger que le titulaire
du titre d’importation temporaire soil présent gn
moment de Pimportation da véhicule.

2. Nonobstamt les dispositions du parsgraphe
précédent, les auvtorités donanitres des Etats con-
tractants peuvent tolérer, dans des cas exception-
nels et dans les conditions dont elles demeurent
seules juges, qu'on véhicule circulant sous le couvert
d’un titre d’importation temporaire soit conduit par
une personne dont la résidence normale se trouve
dans le pays d'importation du véhicule, notamunent
lorsque le conduoctewr condniy le voiture pour le
compte et sur les imstructions du titulaire du ritre
d'importation temporaire.

CHAPITRE V
CONDITIONS DE L'IMPORTATION TEMPORAIRE
Article 12

1. Les véhicules repris sur le titre d'importation
temporaire doivent &ire réexportés d l'identique,
compte temu de 'usure normale, dans le délai de
validité de ce titre. Dane le cas des véhicules loués,
les autorités douvanidres des Etats conirsctanis ont
e droit d'exiger ls réexportation du véhicule au
moment ob le locataire quiite le pays é'imporiation
Lemporaire.

2. La prenve de réexportation est fournie par le
visa de sortie apposé régulitrement sur Je titre d’im-
portation temporaire par les autorités douaniéres
du pays ot les véhicules ont 814 importés temporaire-
mrent.

Article 13

1. Nonobatant P’ohligation de réexportation pré-
vue 3 article 12, en eas d’aceident diment établi, In
réexportation des véhicules gravement endommagés
n'est pas exigée, ponrvu qu’ils soient, suivant ce que
les antorités douanidres exigent:

a) Soit sournis anx droits et taxes d’entrée dus en
Pespéce;

b) Soit abandonnés france de tous frais au Trésor
public du pays d’importation temporaire;

¢) Soit dérruils, sous contrdle officiel, aux frais
des intéreseés.

2. Lorsqu’un véhicule admis temporairement ne
peut étre réexporté par suite d'une saisic différant
de celles qui sont pratiquées & la requéte de parti-
culiers, I'obligation de réexportation dans le délai
de validité des titres d’imporiation temporaire est
suspendue pendant la durée de la saisie.

3. Auiant gue posaible, los sutorités donanidres
notifient 3 Passociation garante les saisies pratquées
par elles ou sur lewr initiative sur des véhicnles
placés sous le couvert d'un titre d'importstion tem-
poraire garanti par celte associstion et I'avisent dee
mesures qu'elles entendent adopter.

Article 14

Les véhicules se rouvant dans e territoire de PPun
des Etets contracianis, sous le couvert d'un tiire
d'importation temporaire, ne peuvent 2ire niilisés,
méme secessoirement, 3 des transports s'offectnant
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contre rémunération, prime on sutre avaniage ms-
tériel, entre des points située A 'intéricnr des fron-
titres de ce territoire.
Article 15

Les bénéficiaires de I'importation temporaire ont
lo droit d'importer antant de fois que de besoin, pen-
dant la darée de validitd des titres d'importation
temporaire, les véhicnles repris sur ces titres, sous
la réserve de faire constater chague passage (entrée
et sortie), ¢ les autorités donanidres I'exigent, par
un visa des agents des douanes intéressés. Tontefois,
il peut 8ire émig des titres valables poor un senl
voyage.

Article 16

Lorsqu’il est fait usage de titres d'importation
temporairs ne comportant pas de volets détachables
i chaque passage, 1es vises apposés par les agents des
douanes entre la premidre ontrée et Ia dernidre sortie
ont un caractére provisoire. Néanmoins, lorsque le
dernier visa apposé est un visa de sortie provisoire,
ce visa st adunis comme justification de la réexporta-
tion do véhicule ou des pitces détachées importés
temporairement.

Articke 17

Lorsqu’il est fajt usage de titres d'importation
temporaire comporiant des volets détachables & cha-
que passage, chague constatation d'entrés corports
price en charge duMtre par la dousns et chaque cons
tatstion de sorte ultérieure comporte sa décharge
définitive, sous réserve des dispositions de l'article
i8.

Article 18

Loreque les autorités douanidres d'un pays ont
décharpé délinitivernent et aans réserve un titre d’ir-
poriation temporaire, elles ne peuvent plus réclamer
i Vassociation garante le paicment des droits et taxes
d’entrée & moins que le certificat do décharge n’ait
été obteny sbusivement on franduleusement.

Arricle 19

Les visas des titres d'iroportation temporaire ntili-
sés dans les conditions prévues par la présente Con-
vention ne donpent pas lieu su paiement d'upe
rémunération pour le servics des donanes pendant
les heures d'auverture des bureaux ou postes de
donane.
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CHAPITRE VI

PROLONGATION DR VALIDITE BT RENOUVELLEMENT
DES TITRES D IMPORTATION TEMPORAIRE

Articla 20

1} est passé ouvire an défaut de constatstion de la
réexportation, dans les délais impartis, des véhicules
temporatrement importés loreque ceux-ci sont pré-
sentés aux antorités douanidres pour réexportation
dans Jes quatorze jours de 1"échéance des litres ot
gqu'i) est donné des explications satisfaisanies pour
justifier ce retard.

Ardcle 21

En ce qui concerne les carnets de passages en
douape, chacun des Fisis contractants reconnait
comme valables les prolongations de validité accor-
dées par I'un quelconque d'entre cux conformément
& la procédure établie i 'annexe 4 de la présente
Convention.

Article 22

1. Les demandes de prolongation de validité des
titres d"importation temporaire doivent, sanf wapos-
aibilité résultant d’un cas de force majeure, 8tre pré-
sentées aux sutorités donanidres compétentes avant
Péchéance de ces titres. Si le titre d'importation tem-
poraire a £1é Smis par une associstion autorisée, ls
demande de prolongation doit 8tre présentée par
I'sssociation qui le garantit.

2. Les prolongations de délai nécessaires pour
la réexpeortation des véhicules ou pidces détachées
importés temporairement geront accordées lorsgue
Jes intéressés penvent établir A la satisfaction des
autorités donanitres qu'ils sont empéehés par un cas
de force majeure de réexporter lesdits véhicules ou
pitces détachées dans te délai imparti.

Article 23

Chacun des Etats contractants autorisers, moyen-
nant telles mesures de vontrdle qu’il juge devoir
fixer, le renouvellement des titres d’imporiation tem-
poraire délivrés par les assocviations autorisfes et
afférents & des véliicules oun pitces détachées im-
poriés temporairement sur son territoire, sauf danc
le cas o les conditions &’ imporiation lemporaire ne

se trouvent plus réalisées. La demande de rencu-
vellement est présentée par Passociation garante,



CHAPITRE VI

RECULARISATION DES TITRES DIMPOBTATION
TEMPORAIRE

Article 24

1. Siles titres d"importation temporaire n'ont pas
616 régnlidrement déchargés, les antorités douanid-
res du pays §'importation acceptent (avant cu apris
péremption des titres), comme justification de la
réexportation du véhicule ou des pitces détachées,
la présentation d’un certificat conforme au modele
figurant & Vanpexe 5 de la présente Convention
délivré par nne autorité officielle {eonsul, douane,
police, maire, huiseier, etc.) et attestant que le
véhicule ou les pikces détachées précités ont &4
présentés 3 ladite sutorité et se trouvenmt ?mrs du
pays d'importstion. Elles peuvent égalerment adrnet-
tre toute avtre justificotion établissant que fe véhi-
cole ou les pitces dérachées se trouvent hors du pays
d’importation. S’il ne ¢'agil pas d'on carnet de
passages en douane, et lorsgue le tire n'est pas
périmé, ce titrc est produit en méme temps que la
jostification prévue ci-dessus. 5%i g’agit d’on carnet,
il est tenu compte, pour la justification de la ré&
exportation du véhicule ou des pidees déiachées,
des vigas de passage apposés par les autorités
dounanitres Jes pays postérienrement visitéa.

2. En cas de destruction, perte ou vol d’un titre
dimportation temporaire, qui n’s pas 16 régulidre.
ment déchargé mais qui se rapporte & un véhicule
ou & des pidcas détachées quui ont £t réexportés, les
autorités douanidres du pays d’importation accep-
tent, corame justification de la réexportation, la pré-
sentation d'un certificat conforme an modale figu-
rant 3 Vanneze 5 de la présents Convention délived
par une antorité officielle (consul, dounne, police,
maire, huisgier, atc.) et atiestant que le véhicnle
ou les pidces détachées précités ont 618 préseniés
& ladite autorité et se trouvent hors do pays d'im.
portation postérieurement & ln date d'échéance du
titre. Elles peuvent également admetire toute untre
justification établissant que le véhicule ou les pidess
détachées se tromvent hors du pays d'importation.

3. En coa de destroction, porte ou vol d'un carnet
de prssages cn douane se rapportant & un véhienle
o & des pidces détachées se trouvant dansg le terri-
toire d'un des Etats vontractunts, les nutorités
douanitres Jo ver Etar effectueront. i lu demande
e nssociation intéressée, ln prise en charge d'un
titre de remplacement dont la validité expire 2 Ja

date d'expiraBon de la validité du carnet rem-
placé. Cette prise en charge annule Ja prise en charge
effectuée antéricurernent sur le carnet détruit, perdu
ou volé. Si, en voe de la réexportation da véhicule
ou des pidoes dérachées, il est délivré, an lieu d'un
titre de remplacement, une licence d’exportation on
un document anslogue, le visa de sortie apposé sur
cotte licence on sur oo document est accepté comme
justification de la réexportation.

4. Lorsqgu'un véhicale eat volé aprés avoir &6 ré.
exporté du pays d’importation, sans que la sortie ait
& régulidremnent constatée sur le titre d’importation
temporaire et sans que figurent sur le titre des visas
d'entrée spposés par les autorités douanidres des
pays postéricurement visités, ce titre peut ire néan-
moins régularisé & condition que I'association ga-
rante le présente et fournisse des preuves du vol qui
seront jngées satisfaisantes. Si la titre n'est pas pé-
rimé, son dépdt peut 8re exigé par les autorités
douanidres.

Article 25

Dans les cas visés & Partcle 24, les auntorités
dounnidres se réservent le droit de percevair une
taxe de réguiarisation.

Article 26

Les autorités donanidres n'ont pas le droit d’exiger
le paiement des droits et taxes d'entrée de I'associa-
tion garante b raisom des vébicules vu pidces dé-
tachées importds temporsirement lorsque la non-
décharge du titre d"importation temporsire n'a pas
&£ volifide b oette association dons nn délai dun an
& compter de la date d’expiration de la validit§ de ce
titre.

Article 27

1. Les associations garantes ont un délai d'un an
& compter d¢ la dete de notification de Is non-dé-
churge des tires d'importation temporsire pour
fournir 1a preuve de la réexportation des véhicnles
on pidees détachées en queation done les conditions
prévues par la présente Conventing.

2. 8i cette preuve n'est pas fournic daps les
délais prescrits, I'association garante consigne sans
retard on verse § Hire provisoire lus droits et taxes
aniréa exigibles. Cette conxignution on ce verse
ment devient définigf 2 Uexpirstion d'oo  délai
d*un an I compter de Ia date de la ronsiguation su
du versement provisoire. Pendant ce dernier JJéfai,
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Pagsociation garante peut encore, em vue de la
restitution des sommes conaignées ou versées, béné
ficier des facilités prévues mu parsgruphe précé
dent.

3. Pour les pays dont la réglamentation ne com.
porte pas le régime de la consignation ou du verse-
ment pravissire des droits et taxes d'enirée, les pes-
ceptions gui seraient faites en conformité avec les
dispositions du paragrapbe précédent auromt up
caractére défininf, Slant entendu que les sommes
pergues pourront 8ire remboursées lorsque les con-
ditions prévues par le présent article se trouveront
rempiies.

4. En cas de non-décharge d’un ttre d'imports-
tion temporaire, Pastociation garanvte ne peut &tre
tenue de verser une somme supérienre au montant
des droits et taxes d’entrée applicables au véhicule
ou pisoes détachées non réexportés, augmenté éven-
taellernent de I'intérét de retard.

Article 28

En cas de frande, de contravention ou d’sbus, les
Etats contractants ont e droit, nonobstant les dis-
positions de la présente Convention, d’intenter,
pour recouvrer lee droils ot taxes d’entrés ainsi que
pour imposer les pénalités domi ces personnes se
seraient renducs passibles, des poursuites contre les
personpes utilisant les titres d'importation tem-
poraire. Dans ce cas, les associations garantes doi-
veut préter leur concours aux sutorités douanidres.

CHAPITRE Vi
Disrosrmions pivenses
Article 29

Les Erats contractants s’efforceront de ne pas ins-
tituer de formalités donanidres qui pourraient avoir
pour effet d’entraver le développement du tourisme
international.

Artiele 30

En vue d"aceélérer Paeromplissement dea formali-
tés douanidres, les Etats contractants limilrophes
d'eflorceroni de réaliser Ia juxtaposition de leurs ine-
waflstions donanidres et de faire coincider les heures
d'ouverture des bureanx et postes de donane corres-
pondants.

Argicle 31

Toute infraction aux dispesitions de la présente
Convention, toute substitation, fausse déclaration ou
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oianeuvre ayant pour offet de {aire bénéficier indd-
ment uns personne ou un objet du régime d'importa-
tion prévu par la présente Convention, expose le
contrevenant, dauns le pays olt 'infraction s &6 com-
mise, aux sapnctions prévues par la légisistion de ce
pays.

Article 32

Aucune disposition de Ia présente Convention
n'exclut le droit pour les Etats contractants qui for-
men! une upion dousnitre ou économique de pré-
voir des riégles particulidres applicables aux per-
sonnes qui résident dens les pays falsant partie de
cotie unson.

CHAPITRE IX
Disposttions FINALES

Article 33

1. La présente Convention sera, jusqu'au 31 dé-
cembre 1954, ouverte  la signature au nom de lout
Etat Membre de I'Organisation des Nations Unies
et de tout autre Etat invité M participer & la Con-
férence des Nations Unies sur les formalités doua-
nidres comcermant 'importation temporaire des
véhicules de tourisme et le tourisme, tenue & New-
York en mai et juin 1954 et ci-aprés dénommébe “ia
Conférence”,

2. La présente Convention devra 8ira ratifide et
les instruments de ratification sevont déposés suprés
du Secrétaire général de 'Organisation des Nations
Unies.

Article 34

1. A partir du Yer janvier 1955, tout Etat visé au
paragraphe 1 de I'article 33 &b tout antre Eist qui
y aura §té invité par le Conseil économique et social
des Nations Unies pourront adhérer X la présente
Convention. L’adhésion sera également pousible eu
nom de tout Territoire sous tutelle dont I'Organisa-
tion des Nations Unies est I’Autorité administrante.

2. L'adhésion se fera par le dépdt d'un instrument
d'adhésion supris du Secrétaire général de POrgani.
sation des Natlons Uniea.

Article 35

1. La présente Convention enirers en vigneur
le quatre-vingt-dixi¢me jour qui suivra la date du
dépdt du quinritme insirument de ratification oun
d’adhésion won nesorti de réserves ou avec réserves
scceptées selon les conditions prévnes i article 39,



2. Pour chaque Etat qui I'aura ratifie ou y sura
adhéré aprés s date du dépdt du quinzidme instrn-
ment de ratification ou d'adhésion prévn au para-
graphe précédent, la Convention entrera en vigaeur
le quatre-vingt-dixidme jour qui suivra la date du
dépit, par cet Etal, de son instrument de ratification
ou d’adhésion non assorti de réserves ou avec ré-
serves ncceptées selon les conditions prévues &
Farticle 39.

Articla 36

1. Aprés que la présente Convention aura été en
vigueur pendant trois ans, tout Eiar contraciant
pourra la dénoncer par notification adresaée au Se-
crétaire général de I'Organisation des Nations Unies.

2. La dénonciation prendra effet quinze mois
aprés In date & laquelle le Secrétaire général de I'Or-
ganisation des Nations Unies en aura regu notifica-
tion.

Article 37

La présemie Convention cessera de produire ses
effets 8i, b un moment quelcongue aprés son entrée
en vigueur, le nombre des Etats contractants est in-
féricur a huit pendant une période de douze wois
consécntifs,

Article 38

1. Tout Etat pourra, Jors du dépét de son instru-
ment de ratification ou d’adbéaion, ou 4 toui moment
ultérienr, déclarer, par notification adressée au Se-
créraire général de I'Organisation des Nations Unies,
que }a présente Convention sera applicable 5 tout on
partie des territoires quw’il représente sur le plup
international. La Convention sera applicable nux
territoires mentionnés dans la notification soit &
dater du quatre-vingt-dixidwe jour aprés réception
de celte notification par le Seerétaire général vi la
notification n'est pas assortie d'une réserve, sojt &
dater du quatre-vingt-dixidme jonr aprés que Ia noti-
fication sura pris effet, conformément & Particle 39,
soit & Ia date % lagmpelle s Convention sera entrée
en vigneor pour P'Etat en question, la plus tardive
de ces dates étant déterminante.

2. Tout Etat qui aura fait, conformément au para-
graphe précédent, une déclaration ayant pour effet
de rendre [a présente Convention applicable & un
territoire qu'il représente sur le plen international
pourrs, conformément i Particle 36, dénoncer la
Convention cn ce qui concerne ce seul territoire.

Articls 39

1. Les réserves & la présente Convention faites
avaoi 1a signature de P'Acte final seront recevables
si elles ont été acceptées par la Conférence & la
majorité de ses membres et consignées dans I'Acte
final.

2. Les réserves i la présemte Convention pré
sentées aprds la signatore de 'Acts final ne seromt
pas recevables & up tiers des Etats signatairves ou
des Etatas contractants y fait objsction dans les con-
ditions prévues ci-aprés.

3. Le texte de toute réserve présentée par un Etat
an Secrétaire général de ’Organisation des Nations
Unies lors d'une signature, du dépdt d’bn instru-
ment de ratification ou d’adbésion, ou de toute noti-
fication prévae i Particle 38, sera communiqué par
le Secrétaire général 3 tous les Etats qui auront signé
on ratifié Ja Convention ou gui y anront adhéré
La réserve ne sera pas aceepiée gi un Hiers de ces
Etats formule une objection dang les quatre-vingt-
dix jours de la date deo ls communication. Le Secré.
teire général informera tous les Etats viséa dans le
présent paragraphe de toute objecrion qui lui aura
&t signifide ainst que de 'acceptation ou du rejet de
i réserve.

4. Toute objection formulée par up Etst goi aura
signé la Counvention, mais ne I'aura pas ratifiée,
cessers d'avoir effet sl PEtat auteur de Vobjection
ne ratifie pas la Conveution dsns vuo délai de nenf
mois 3 dater de ladite objeciion. Si le fait gqu'une
objection cesse d'avoir effet a pour conséquence
d’entrainer Pacceptation de Ia réserve en applica-
tion du parsgraphbe précédent, le Scerétaire général
en informera lee Etata visés & oc paragraphe. Non-
obstant les dispositions du paragraphe précédent,
le texte d’une réserve ne sera pas communiqué 4 tm
Etat signataire qui n'aura pas ratifié la Convention
dane les Irois ans gui suivent 1a date de In signature
a8pposée cn 50n nom.

5. L'Etat qui présente la réserve pourra la retirer
dans un délai de douze mois A dater de la communi-
cation dun Secrétaire général visée au paragraphe 3,
annongant le rejet de la réserve selon la procédure
prévue & ce paragraphe. L'instrument de ratification
ou d’adhdsien ou, selon le cag, Is notificstion prévue
A Particle 38, prendra alors effet pour cet Etat 2
dater du retrait. En attendant le retrait, Pinstrnment
oy, selon le cas, la nolification, sers aans effet, &
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moing qu’en application des dispositions du para-
graphe 4 la réserve ne soit ultérienrement acceptée.

6. Les réserves accepiées conformément au pré-
sent article ponrront étre retirées & tont moment par
notification adressée an Secrétaire général.

7. Les Erats contractants ne sont pas tenus d'ac-
corder 3 ["Etat autenr d'nne réserve les avantages
prévus dans les dispositions de la Convention qui
ont {ait I'objet de ladite réserve. Tout Etat qui aura
recours & cette facultd cn avisera le Secrétaire géné-
ral. Le Secrétaire général en informera alors les
Etats signataires et contractants,

Article 40

1. Tout différend enire deux ou plusieurs Etats
contractants touchant interprétation ou Papplics-
tion de la présente Convention sera, antant que pos-
sible, réglé par voic de négociation entre les Etats
en litige.

2. Tout diffévend qui n’aura pas é1é réglé par voie
de négociation sera sonniiz d arbitrage 81 'un quel-
congue des Etate contractants en litige le demande
et sers, cn consbéquence, renvoyé ) nn ou plusienrs
arhitres choisis d'un commun aceord par les Etats
ep litige. 51, duns les trois mois it dater de Ja demande
darbitrage. les Etats en litige n’arrivent pas & s’en-
tendre sur le choix d'un arbitre ou des arhitres, Mun
quelconque de ces Etats pourra demander an Prési.
dent de Ia Cour internationale de Justice de désigner
un asrbitre unique devant Jequel le différend sera
renvoyé pour décision.

3. La sentcoce de l'arbilre ou des nrbitres dési-
gnés conformément aun paragraphe précédent sera
obligatoire pour les Etats contractants intéressés.

Article 41

1. Aprés que la présente Convention auras éé
en viguenr pendant irois ans, tout Eiat contractant
pourra, par notification adressée sn Secrétaire géoé-
ral de I'Organisation des Nations Unies, demander
Ia comvocation d’une conférence b Veffet do reviser
la présente Convention. La Secrétaire général noti-
fiera cette demande i tous les Etats contractants et
convoquers une conférence de revision i, dans un
délai de quatre moia & dater de la natification adres.
sée par lui, la moitis au moins des Etats contraciants
tai signifient leur nesentiment 3 cette demande.

2. 8t une conférence est convoquée conformé-
ment nu paragraphe précédent, le Secréinire géné-
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" ral en avisera tous les Etats contractants et les invi-

tera & présenter, dang un déiai de trois mois, les
propositions qu’ils souhaiteraient voir examiner par
la conférence. Le Secrétaire général coromuniquera
} tous les Erats contractants 'ordre du jour provi-
soire de 1a conférence, ninsi yue le texte de ces pro-
positions, 1rois mois au moins avani la date d’ouver
ture de la conférence.

3. Le Sceréiaire général invitera i tonte confé
renee convorquée conformément au présent article
tous les Eiats contraciants et lous les uutres Etais
Membres de 'Organisation des Nations Unies ou
d'une des institulions apécialisées,

Articls 42

1. Tout Etal contraciant ponrra propostr un on
plusieurs amendements & la présente Convention.
Le texie de tout projet d’amendement sera communi.
qué nu Secrétaire général de 'Organisation des Na-
tions Unies, qui le ransmettra ¥ tous les Etats con-
tractants.

2. Tout projer §’amendement gui aura &14 rans-
mis conformérent au paragraphe préeédent sers
réputé scceptd 8l aucun Etat contractant ne formale
d’objection dans un délai de six mois A compter de
la date & laquelle le Secrétaire général aura transmis
le projet d’amendement.

3. Le Secrétaire général fern comnaftre le plos
16t possible 2 tous les Etats contractants si une ob-
jection a été formulée contre le projet d'amendement
el. en absence d'objection, Pamendement entrera
en vigueur pour tous les Etats contractants trois mois
aprés Pexpiration du délai de six mois visé au pera-
graphe précédent.

Article 43

Le Secrétaire général de I"Organisation des Na-
tions Unies notifiera 3 tous les Etats Membres de
P'Organisation des Nations Unies et & tous les autres
Etets insités i participer 3 la Conférence:

a) Les signaturea, ratifications ot adhésions re-
cnes conformément eux articles 33 et 34;

b} Lu date & lagquelle le présente Convention en-
ircra en viguenr conformément i I'article 35¢

¢) Les dénonciations recues conformément 3
l'article 36

d} L'abrogation de la présente Convention con-
formément A Particle 37;



e) Les notifications regues conformément i I'art-
cle 38;

§) L'entrée em vigueur do tout amendement cone
formément & Particlo 42.

Articls 44

L’original de la présente Convention sera déposé
suprés du Secrftaire général do I'Organisstion des
Nationa Unies, qui en transmetira des coples certi-
fiées conformes A tous les Membres de I'Organisation
des Nations Unles et & tous les antres Etats invités
4 particlper A la Conférence.

En ro1 pE Quor, les sonssignés, & ce dftment autori-
sée, ont signé la présents Convention.

Fasr 3 New-York, lo quatre juin mil neuf cent
cinguante-quatre, en an seul exemplaire, en langnes
anglaise, espagnole et frangaise, les trois textes
faisant également foi.

Le Secrétaire général oet invité i &tablir, de la
présente Convention, une traduoction en langues
chinoise et russe faisant antoritd, et 4 joindre les
textes chinois et russe sux textes anglals, espagnol
et frangais lorsqu'il trangmettra aux Etats les copies
certifiées conformes viséee & 1'erticle 44 de la pré.
sonte Convention.
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Anwexz 1

CARNET DE PASSAGES EN DOUANE

Toutes les mentions impriméea da carnet de passages en donane sont rédigées en
{rangais.

Les dimensions sont de 22 x 27 em.

Llsssociation qui délivee le carnet doit faire figurer son nom sur chacun des volets
et faire suivre ce nomn des initiales de Vorganisstion internationale 3 lagmelle ele on
affilide.
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L'association qui a déliveé le présent carnet fournit
les renseignements suivants aux usagers.




ANNEXE 2

TRIPTYQUE

Toutes les mentions imprimées du triptygoe sont rédigées dans la lapgue pationale
du pays d'importation; elles peuvent I'Stre, en outre, en une suire langne.

Les dimensions sont de 13 x 29,5 cm.
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DIPTYQUE

Le diptyque est rédigé dans les langnes nationales
des denx pays intérespés.

Les dimensions sont de 11 x 24,5 am.
Le diptygque comporte :
1) Une souche et un papillon détachable,

2) Un volet avec un certificet d'identification,
dont les modéles sont contemus dans la présente
annexe.

Le diptyque supprime la prise en charge do e
par la dousne d Pentrée dans le paye d'importation
temporaire aingi que le visa au moment des passages.
Ce titre est ntilisé de la facor suivants :

Le diptyque est délivré par I'association ruterisée
du paye d'immatriculation du véhicnle. La souche
est conservée par 'essociation &mettrice. Le papillon
eit collé mur le pare-brise du véhicule.

Le volot est remis an timalaire gui doit le retournes
dans les quinse jours de 'échéance du document,
avec 1o cortificm d'identification diment rempli.

Une liste de tous les documents arrivés & échéance
qui n'ont pas 616 régularisés an cours du mois pré-
cédont est adressée par I'association émettrice aux
autorités douanitres de eom pays. Cehe liste est
ansuite Lransmise aux aulorités douanitres dn pays
dimportation temporsire. L'association garante
dung le pays d'importation temporaire est respon-
sable du palement des doits et taxes d'emirée ré.
clamés par les autorités douanitres.

Le papillon, collé sur le pere-brise du véhicule,
permel au service des douanes du bureau de sortie.
ainei qu'ad celui du burean d’entrée dans le pays
d'importation temporaire, de voir immédiaterent
que le véhicule est placé sons Je couvert d'un titre
de dousns dont il peut, le cas échéant, demander la
présentation.
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(aswcmnon garmlr) m u\r(u d nn cnmgcmcn{ quc ccttc a.mso-
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Signature du Secrdtaire de association garante

o grens ppana wn Res mmee e imeweEETIEATINETEEAAREL SRatECOR

Ssgﬁamm du tmﬁlmrc

A Pexpiration da déhn (lc vaiudué le t:tulmw dem retoumer
ce voler 2 Pagsocintion fmetirice apris avoir fait établir e
certiticat d'identification prévu au verso.

véhicules
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[P.agt: Intérieures]

CERTIFICAT D'IDENTIFICATION Je m'engage A me conformer, sous les peines de droit, aux lois

et reglements de douane sur I'importation temporaire en

A faire &rabliv par I'une des aotorltés indiquées ci-degsous et A retourner,

R Ve imtion Bu délal de validité, & Yassotiation émettrice. e i 8t A pégulariser le présent titre

de tounsme avant e,

T P P

Le titulaire

Nous-soussignés . ngmu -

2 o B e @ W B U SN G S e On e T e G e 5 O I N G2 2

(B ciiiiine s e i e e et aras cane e

L'association é&mettrice garantit les cngagements souscrits
ci-dessus dans la limite du montant des droits et taxes exigibles
sur le véhicule décrit objet du présent document

attestons quil a &té présenié ce jour la voiture décrite (2)

appartenant & M.
Signatise el cachel

demeurant 3

en foi de quoi nous avons délivré la présente attestation.

Nous avons procédé ce jour A la destruction du papillon apposé
sur ledit véhicule

R s

(1} Avtorlid dousnitre, maire, commlssaire de potice, gendarmerie, notalre,
huissder ou lout autre ofhicier ministériel ayant us cachet offickel.

{2) Toutes les énonclations du signalersent du véhicule duivent ttre solgneuse-
ment conrdiées et tovte discocdance signalée.

e e L ]
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ANNEXE 4

PROLONGATION DE LA VALIDITE DU CARNET DE PASSAGES EN DOUANE

1. La formule de prolongation de validité doit
étre conforme au modele figurant dans la précente
annexe.

La formule est libelléc en frangais. Les mentions
qu'elle contient peuvent &irc répétécs en une autre
langue.

2. La personne qui demande la prolongation et

P'association garante gui s’eccupe de cetie demande

se conforment A la procédure indiquce ci-aprés :

a) Dés que le titulaire d'un earnet de passages en
douane s'spercoit qu'il cst vontraint de demander
une prolongation du délai de validité de son docu-
ment, i} remet avee son carnet, i association ga-
rante, une demande de prolongation expliquant les
circonstances quni 'ont obligé 4 formnler cette re-
quéle. A titre justificatif, il joint a la demande, gelon
le cas, wn certifical médical, nne atlestation de
Patelier de répuration, ou toute antre picee authen-
tique Clablissant que ta force majeure invogquée est
réelle.

b)Y Sil'association garante estime que la demande
de prolongation peut étre présentée i la douane, elle
imprime, au moyen d'un timbre humide, In formule
visée an paragraphe 1 sur ta conserture du carnet de
prssages en douwane, i l'endroit spécialement ré-
servé i cet effet.

¢) L'association garante indique, dans la partie
gauche de la formule, jusqu’d quelle date (en let-
tres et en chiffires) la prolongalion est sollicitée. ¥
pont apposcs la signature du président de 1'associa-
tion on de son délégué ainsi gquc le cachet officiel
dec Passociation.

d) La durée de prolongation ne doit pas excéder
le délai raisonnablemient nécessaire pour terminer
le voyage, délai qui ne devrait normalement pas
dépasser trois mois 4 compter de la date de péremp-
tion du ecarnet de passages en donane.

e} Lascoriation garanic transmet cnsuite le car-
net & 'autorité douaniére compétente de son pays.
Elle joint au caruet ]a demande du titulaire, ac
vompagnée ded pidees justificatives,

/) Llautorité douanitre décide si la prolongation
doit étre accordée. Elle pent réduire la durée de la
prolongation demandée on refuser d'accorder toute
prolonzation. Sila prolongation est accordée, le fone
tionnaire compélent de ln donanc compléte la for-
mule imprimée sur Iz couverture du carnet par
Iassociation garanie, Jui donne nn numéro d’ordre
ou d’enregistrement, fait mention du lieu. de la date
et de ea qualité. 1l revét ensuite la formule de sa
signature ainst que du cachet officiel de la douane.

g) Le carnct de passages en douane est alors ren-
voye & associntion garante, qui lr restituc & 'inté-
ressé.

La prolongation pour {ous les pavs ol co carnct est

valable est demandée jusquiau. ..ol oo

Cachet officiel
de U'assochition
garante

Signature du president ou
du délégud de 'association
garanate

. Signature et qualité
du fonctionnaire
de Ia dovanc
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ANNEXE §

MODELE DE -CERTIFICAT POUR LA REGULARISATION DES TITRES D'IMPORTATION

TEMPORAIRE NON DECHARGES, DETRUITS, PERDUS OU VOLES

(Ce certificat doit dtre remph £01¢ par une auioritd congdluire du pave ot e hitee d'impaoriation lemparaire
-aurait dd éwe déchargé, soit par une autarité officielle (douanc, police, mire, huissier, viel) do pava ol
fe vihicule a 1€ présonid)

rre e ... [nom du pavs]

L'autorité soussignée. ... ... ian oo i

ccrtif;_e QuE €€ 30Ul .. W19 L [préeiser fa date)

un véhcule a L8 présenté AL L e e e e lieu co pavs)

1 L2 OO OSSP TSP PO NPT £ 151 N 113 (TN R G T T2
Il a ét€ constaré que ce véhicule répondait aux carnctdristiques suivantes:

Genre du vébicule {voiture de tourisme, autobus, €16.) v s v

Immatriculé en. o en s e o R 2 e e e .- SIS MO ML

Chassls Marquc

Marquc
Moteur et e e A £ R
Nombrc A0 CYURATES e s s aer s s e
Force en chevaux..

S Type ou forme. .

Couleur ...
Carrosserle

Nomnbre de places

1 AFPHLUTE SMEETICUTC. et eissinrant sioimeesenvinrma’
o charge BUIC. ... e e e s s

Preumatiques de rechanpe...oe

Appareil de radio (indiquer 1a MATQUE) ..o i rias smsser s e s e

........................................... N e e r e Ay b er e n e r A g e R R AR AN A A e AR AR SRR « AR A R A AN AR R R R S SRS K SRS A e G aen

Cet examen a été effecthié sur présentation des titres d'importation tem-

Formules & poraire ci-nprés, délivrés powr le véhicule déorit cisdessus.

adopter {'s formule S O S SO
suivant le {numéro d'ordre, date et liew de déliveance du ewrned e passages on
cas douanc ou du triptygue, nom de Vorganigme qui 'a délivre)

2* formule 11 w’a été présenté aucun titre d'importation temporaire

Fal Ao ettt reena eeeeeaenen s et eeeena et et 1eserseen sasserE e Attt et 1o an A eamee e en e erne

| (R

Slgmturc(s)
Qualité du (des) mgnau.urc(s)
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CONVENCION SOBRE FORMALIDADES ADUANERAS PARA LA IMPORTACION TEMPORAL
DE VERICULOS PARTICULARES DE CARRETERA

Los Esranos CoNTRATANTES,

Deseando facilitar e} desarrolio del turisme io-
ternacional,

Teniendp en cuenta las finalidades de la Conven-
cién sobre Circulacién por Carretera, aprobada por
la Conferencia de Jas Naclones Unidas sobre Trans-
porte por Carretera y Transporte por Vehicnles
Automotores celebrada en Ginebra del 23 de agosto
al 19 de septiembre de 1949 y abierta a la firma en
Ginebra el 19 de septiembre de 1948,

Han resuelto concluir una Convencidn y han con-
venido en las disposiciones signientes:

CAPITULO |

DeriNiCioNES
Articulo 1
Para los efectos de la presente Convencidn:

a) La expresién “derechos y gravimenes de im-
portacién” significa no sélo los derechos de aduana,
sino también todos los derechos y gravimenes exi-
gibles con motive de la importacibn;

b} A menos que del contexto se dedugea lo con-
trario, el término “vehicnlos” designa a todos loe
vehfculos antomoteres que circulan por carretera
(inclusive las bicicletas y triciclos eon motor) y los
remolques (tanto si son importades con el vehiculo
automotor o saparadamente), junto con las piezas
de repuesto, y los accesorios y equipo que normal-
mente lea pertenecen, cuando éstos sean importados
con el vehiculo;

¢) Le expresién “uso privado™ excluye el trans-
porte de personas medinnte remoneracién, prima u
otra ventaja material y el tramsporte industrial y
comercia) de mercaderfas con o sin remuneracidn;

d) La expresidn “titulo de importacién tempo-
ral” inclnird un documento de Iz aduans en ol gue
conate la garentia o el depébsito de loe derechos y
gravimenes de importacién;

e} A menos que del contexto se deduseca lo con-
trario, el término “personas” comprende tanto a las
personas fisicas como a las juridicas.

CAPITULO 11

IMPORTACION SIN REQUERIR EL PAGO DE DERECHOS

Y CRAVAMENES DE ImMPORTACION ¥ SIN APLICAR LAS

PROHIBICIONES Y RESTRICCIONES RELATIVAS A LA
IMPORTACION

Articulo 2

1. Cada upo de los Estados Contratantes ad-
mitiré temporalmente, libres de derechos y gravi-
menes de importacién y sin aplicar las prohibi-
ciones y regtricciones relativas a la importacién, pero
sujetos a la obligacién de reexportaciém, y a las
demss condiciopes indicadas en la presemts Con-
vencién, loe vehiculos, propiedad de personas que
residan normalmente fuera de su territerio, impor-
tados y utilizedos para eu uso privado com motive
de una visita temporal, por los propietarios de los
vehiculos o por otras personas que residan normal-
mente foera de su territorio,

2. Dichos vehiculos deberin estar amparados por
titulos de importacién temporal que garanticen el
pago de los derechoa y gravimenes de importacién
¥, en gu caso, de cualquier muita aduanera exigible,
con sujecién a lae disposiciones especiales del pé-
rrafo 4 del articulo 27,

Artleulo 3

Se admitirén libres de derechos y gravimenes de
importacidn, y sin aplicar las prohibiciones y res-
tricciones de importar, los combusiibles y carbu-
rantes comtenidos ex los depédeitos ordinarios de los
vehicalos imporiados temporalmente, quedando en-
tendido que los depésitos ordinarios son los previstos
por el fabricante para el tipo de vehfculo de que se
trate,



Articulo 4

1. Las piezas sucltas importudas para la repara-
cién de vehiculos particulares ya importados tem-
poralmente serin admitidas con cardcter lemporal
libres de derechos y gravimenes de importaciép y
sin aplicar las prohibiciones y restricciones relativas
a s irnportacién. Los Estados Contrutantes podrin
exigir que tales piezas estén amparadas por los
titulos de importacién temperal.

2. Las piezas reemplazadas que no se reexporten
estaran sujetas al pago de los derechos y gravimenes
de importacién, & menos que, de conformidad con
la reglamentacién del pats interesado, dichas piezas
sean abandonadas libres de todo gasto al Fisco del
pais o destruidas, bajo la inspeccion de una antori-
dad piblics, a costa de los importadores.

Articulo 5

Loe formularios de los titulos de importacién
temnporal y de circulacién intermaciomal que se
hayan de expedir a favor de personas residentes en
el pais de importucién de los documentos que deseen
ir & otros paises, enviados a lus asociaciones de
turisnse mutorizadas por las correspondientes aso-
ciaciomes exiramjeras, por organizaciones interna-
cionales o por autoridades aduaneras de los Estados
Contratantes, serin admitidos libres de derechos y
gravidmenes de importacién, y sin aplicar las pro-
hibiciones y restricciones de importar.

CAPITULO I
ExPEDiCION DE TITULOS DE IMPORTACION TEMPORAL
Articulo 6

1. Con sujecién a lag garantias y bajo las condi-
ciones qua pueda determinar, cada uno de los Esta-
dos Contratentes podri habilitar a asociaciones, y
especialmente a las afiliadas a wna organizaciénp in-
ternacional, para que expidan, sea directamente, sea
por conducto de ssociaciones correspondientes, los
titulos de importacién temporal previstos por la
presente Convencién,

2. Los titulos de importacién temporal podrén
ser vilidos para un solo pais o territorio adunanero
o para varios pafses o lerritorios adumaneros,

3. El plazo de validez de dichos titulos no podri
exceder de un afio, a contar del dfa de su expedicién.

Articulo 7

1. Los titulos de importacidn temporal que sean
validos para los territorios de todos los Estados Con-
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tratantes o varios de ellos se denominardn “libreta
de paso por las aduanss” y habrin de ajustarse al
maodelo contenido en el anexo 1 de Is presente Con-
vencidn.

2. §i una “libreta de paso por las aduanas” no
ea vilida para uno o varios territorios, la asociacién

- que la expida lo habri de indicar en la portada y

en los talones de 1a “libreta”,

3. Los tftulos de importacién temporal que vni-
camente sean vdlidos para el territorio de un solo
Estado Countratante podrin ajustarse al modelo
contenido en los anexos 2 6 3 de la presente Con-
vencién. Los Estades Contratantes podrin emplear
asinismo otros documentos de conformidad con sm
legislaeién o reglamentos, si asi lo desean.

4. El plazo de validez de los titulos de importa-
cién temporal que no hayan side expedidos por
asociaciones autorizadas en la forma prevista en el
articulo 6, serd fijado por cada Estado Contratante
de conformidad con su legislacién o reglamentos.

5. Cada uno de los Estados Contratantes podrd
facilitar a los demis Estados Contratantes, a peticién
de Jog migmos, los modelos de los titulos de importa-
cién temporal que sean vilidos em su territorio,
cuando éstos no sean los que figuran en los anexos de
esta Convencién.

CAPITULO IV

INDICACIONES QUE DEBEN CONSIGNARSE EN LOS
TITULOS DE IMPORTACION TEMPORAL

Articulo 8

Los titulos de importacién temporal expedidos
por las asociaciones autorizadas se extenderin 2
nombre de las personas gue sean propietarias o po-
seedoras, o gque controlen los vehfculos importados
temporalmente, pero si los vehiculos han sido alqui-
lados los titulos se extenderin a nombre de las per-
sonas que los hayan alquilado.

Ariiculo 9

1. El peso declarado en los titulos de importacién
remporal eerd el peso neto de los vehiculos, Se ex-
presavd en unidades del sistems méirico decimal.
Cusndo se trate de documentos que sélo sean vilidos
para un pafs, las autoridades aduwaneras de dicho
pafs podrin prescribir el vao de otro sistema de
pesas ¥ medidas.



2. Elvalor declarado en los titnlos de importacién
temporal validos para un psais solamente se expresard
en la moneda de dicho pais. El valor declarado en
una “libreta de paso por Jas aduanas” se expresard
en la moneda del pafs donde se expida leg libreta.

3. Los urticulos y herramientus que consiituyan
el equipo normal de los vehiculos no tendrin que
declararse expresamente en los titulos de importa-
cién temporal.

4. Cuoando lo exijan las autoridades aduaneras, las
piezas de repuesto (tales como ruedas, neumsticos
y cdmaras) y los accesorios gue no se consideran
parte del equipo normal de los vebiculos (tales como
aparatos de radio, remolgues no declarados en docu-
mento separado, o portaequipajes) serdn declaradas
en los dtulos de importacién temporal con los de-
talles necesarios (tales como el peso v el valor) y
s¢ deberén presentar a la salida del paia visitado.

Articulo 10

No podra medificarse ninguna de las indicaciones
consignadas en los titulos de importacién temporal
por la asociacién que los expida, a menos gune ssan
debidamente aprobadas por esa asociacidén o por la
asociacién que los garantiza. No se podri introducir
ninguna modificacién en los titulos, vna vez que
&atos hayan sido tramitados por las autoridades
aduaneras del pais de importacidn, sin el consenti-
miento de dichas autoridades.

Articulo 11

1. Los vehiculos admitidos en virtad de titnlos
de importacién temporal podrén ser utilizados, para
su uso particular, por terceros debidamente antori-
zados por los titulares de dichos documentos, que
residap normalmente fuera del pais de importacién
y qne refinan ademsés las otras condiciones previstas
en la presente Convencidn. Las autoridades aduane-
rae de loa Estados Contratantes tendrén derecho a
exigir pruebas de que dichas terceras personas han
gido debidamente autorizadas por los titulaves y
satisfacen las citadas condiciones, y, &i dichas prue-
bas no les parecen suficientes, & denegar la utiliza-
cién de los vehicnlos en su pals sirviéndose de los
mencionadas titulos. En lo que concierne a los veh-
culos algumilados, cada, Estade Contrptemte podrd
exigir, en caso de qoe tema que existe abuso, gue el
beneficiario de un titulo de importacién temporsl
esté presente en el momento de importarse el vehs-
culo,

2. Sin perjuicio de lo dispuesto en el parrafo pre-
cedente, las antoridades aduaneras de los Estados
Contratantes podrin permitir en circunstancias
especiales y en condiciones de las que serdn
dnicoa jueces, que wn vehiculo que circule amparado
por un titulo de importacién temparal sez conducido
por una persoma ¢ue tenga su residencia normal
en &l pafs de importacién del vehiculo, especial-
mente cuando el conductor guie el vehiculo en nom-
bre o cumpliendo instrocciones del titular del docn-
mento de importacidn lemporal.

CAPITULO V
CONDICIONES DR LA IMPORTACION TEMPORAL
Articulo 12

1. Los vehiculos mencionadas en loa titnlos de
importscibn temporal habrén de ser reexportados
en igual estado general, salvo el deterioro inherente
al uso, y ello dantro del plazo de validez de dichos
documentos. En el caso de vehiculos que hayan sido
alguilados, 1as sutoridades aduaneras de los Estados
Contratantes tendrén derecho a exigir que el vehi-
culo gea reexportado tan pronto come la persona que
lo haya alguilado abandone el pais de importacién
temporal.

2. El visado de salida debidamente estampado
en el titalo de importacién temporal por las autori-
dades aduaneras del pafs en el cual se importaren
temporalments los vehicnlos constitniré la prueba
de la reexportacién,

Ariiculo 13

1. No obstante la obligacién de reexportar los
vehiculos prevista en el artienlo 12, en case de aeci
dente debidamente comprobado no se exigird la
reexportacién de los vehiculos que hayan quedado
muy deteriorados siempre que, segin lo que exijan
las autoridades adnaneras:

a) 3e los someta al pago de los derechos y gravi-
menes de importacién exigibles; o

b) Se los abandone lLibres de todo gasto al Fisco
del pais; o

¢) Selos destruya, bajo la inspeccién de una awto-
ridad péblica, a costa de los interesades.

2. Cuando un vehioulo admitide temporalmente
no pueda ser reexportado a cansa deé un embargo
diferente de los efectuados a requerimiento de par-
ticulares, los requisitos de reexporiacién dentro de
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los plazos de validez de los documentos de importa-
cidn temporal se suspenderin por todo el tiempo
que dure el embargo.

3. En la medida de lo posible, las avtoridades
aduaneras notificardn n la asociaciép garante los
embargos efeciuados por ellss o a su requerimiento
sobre vehiculos amparados por un tjtulo de impor-
tacién temporal garantizado por dicha asociacién
y le comunicarin las medidas que se propongan
adoptar.

Articulo 14

Los vehiculos que se encuentren en el territorio
de uno de los Estados Contratantes amparados por
un tjtulo de importacién temporal, no podrin ser
wtilizados ni siquiera ocasionalmente para el trans-
porte mediante remuneracién, prima n otra ventaja
material, enire puntos sitnados demiro de sus fron-
teras.

Articulo 15

Los beneficiarios de la imporlacién temporal
tendran el derecho, durante el periodo de validesz
de los titulos de importacién temporal, de importar
los vehiculos amparados por dichos tirulos todas
las veces que sea necesario, a condicién de que se
haga constar cada pase de froniera (entrada y
salida) medisnte un visade del funcionario adua-
nero de que se trate, 81 las autoridades aduaneras
asf lo exigen. Sin embargo, se podrin expedir titulos
de importacién vélidos para un solo visje.

Articulo 16

Cuando se ntilicen titulos de importacién tempo-
ral sin talones separables para cada paso de frontera,
los visados estampados por los funcionarios adua-
neros entre la primera entrada y la Gltima ealida
tendran carfcter provisional. Sin embargo, cuando
el tiltimo visado sea un visado provisional de salida,
serd admitido como prueba de la reexportacién del
vehfculo o de las piezas sueltas temporalmente im-
portados.

Arsiculo 17

Cuando ze empleen tiinlos de importacién tempo-
ral cop tulones separables para cada paso de from-
tern, cadu entrada requiere que la aduana acepie el
documento y cada salids correapondiente constituye
un refrendo definitive, salve lo dispuesto en el
articulo 18.
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Articulo 18

Una vez que las autoridades aduaneras de un pals
hayan hechs constar el refrendo de salida en los
titulos de importacién temporal en forma definitiva
¢ incondicional, ya no podrin reclamar a la ssocia-
cién garante el pago de los derechos y gravimenes
de importacién, a menos que ¢l refrendo de salida
haya sido obtenido en forma indebida o fraudulenta.

Articulo 19

Los visadoa de los titulos de importacién temporal
utilizados en las condiciones previsias por la pre-
sente Convencién no estarin sujetos al pago de de-
rechos por los gervicios prestades por las aduanas
durante las horas en que estdn abiertas las oficinas o
los puestos de aduana.

CAPITULO V1

PRORROGA DE LA VALIDEZ ¥ RENOVACION DE LOS
TITULOS DE IMPORTACION TEMPORAL

Articulo 20

Se hard case omiso de la falta de prueha de la
reexportacién dentro del plazo autorizade de los
vehicnlos importados temporalmente, siempre que
los vehiculos sean presentados a las autoridades
aduanerss para reexportacion dentro de los catoree
dias siguientes a la expiracién de los titulos y se den
explicaciones satisfaclorias del retraso.

Articulo 21

Cada uno de loz Estados Contratantes reconocers
como vilidas las prérrogas de la valider de las
tihretag de paso por lag aduanas concedidas por
otro Estado Contratante, de conformidad com &l pro-
cedimiento establecido en el anexo 4 de la presente
Convencién.

Articulo 22

1. Les eolicitudes de prérroga de la validez de loa
titulos de importacién temporal deberin ser pre-
sentadas a las autoridades aduaneras competentes
antes de que venza el plazo de validez de dichos
documentos, a menos gue ses imposible hacerlo asl
por causa de {uerza mayor. 5i el ttulo de importa-
cibép temporal ha sido expedido por una asociacién
autorizads, la solicitud de prérroga debers ser pre-
sentada por Ia asociacién que lo garantiza.



2. Se concederén lns prérroges necesarias para
la reoxportacién de los vehiculos o de las piezas
sueltag importados temporalmente cnando los in-
teresados puedan probar, a satisfaccién de las autori-
dades aduanerss de que se trate, que una causa de
fuersa mayor les impide reexportar los referidos
vehiculos ¢ piezas sueltas dentro del plazo prescrito.

Articulo 23

Cada uno de los Estades Contratantes antorizard,
con sujecién a las medidas de inspecciéu que con-
sidere necesarias, la renovacién de los tftolos de
irnportacién temporal expedidos por las esociaciones
sutorizadas y carrespondientes 8 vehiculos o piezas
aueltas importados separada y temporalmente en
su territorio, a menos gue hayan dejado de existir
las condiciones necesarias para autorizar la impor-
tacidn ternporal. La asocincién que los garantiza pre-
sentard las solicitndes de renovacidon.

CAPITULO Vi

RECULARIZACION DE LOS TITULOS DE IMPORTACION
TEMPORAL

Articulo 24

1. Si los titulos de importacién tempeoral no se
han refrendado en forma regular, las autoridades
aduaneras del pais de importacién deberdn nceptar
como prueba de la reexportacién del vehiculo o de
las piezas sueltas (tanto si los titulos hsm vencido
comp si no) la presentacién de un certifcado basade
en el modelo de formulario gue fgura en el anexo
5 -de la presente Convencién, expedido por uns
autoridad oficial {cénsul, oficial de aduanas, oficial
de policta, alealde, oficinl del cuerpo judicial, ete.},
en el que se atestiglie que el vehiculo o Jas piezas
susltas de que se trota le han sido presentadss ¥
estin fuers del pats de importacién. También pe-
drin aceptar cualquier otra prueba documental de
que el vehiculo o las piezas sueltas cstdn fuera del
pais de importacidn, Cuande se trate de titulos
distintos de las libretas de paso por las advanas y que
ademds no han vencido, deberin ser presentados
simultdneamente como pracha, conforme a lo esta-
blecido con anterieridad. En ol caso de las libretas,
se deberdn tomar en cuenta, como prueba de la re-
exportacién del vehicnlo o de las piezas sueltss, tos
visados estampados en las mismas por las sutoridades
aduanerss de loa pajses visitados con posterioridad

2. En easo de destruccidn, robo o pérdida de un
titulo de importaciéo temporal correspondiente n

en vehiculo o a piezas sueltas reexportados y
que ne haya sido refrendado en forma regular,
las autoridades aduaneras del pais de importacién
deberén aceplar como prueba de reexportacién la
presentacién de un certificado hasado ¢n el modelo
de formulario que figura en el anexo 5 de la presente
Convencién, expedide por una nmutoridad oficial
{cénsul, oficisl de aduana, oficial de policis, aleal-
de, oficial del cuerpo judicial, ete.), en el que se
atestigiie que el vehiculo o las piezas sueltas de que
¢ trata le han sido presentados y estin fuers del
pafs de importacién al vencer el titulo, También
podrin aceptar cuslquier otra prueba documental de
que el vehiculo o las piezns sueltas estdn fuera del
pats de importacién.

3. Eu caso de destruccién, pérdida o robo de una
libreta de paso por lag aduanas mientras el vehiculo
o lag piezas aueltas a que se refiere cstdn en el
territorio de uno de los Estados Contratantes, las
autoridndes sduaneras de tal Estado aceptarin por
peticién de la asociacién interesada nn documento
sustitutive cuya validez vencerd en la fecha en que
termine la validez de la libreta s la que sustituye.
Esta aceptacién anulari la aceptacién anterior de
la libreta destrnfda, perdida o robada. Si en lugar
de un documento sustitutivo se expide una licenocia
de exportacién ¢ un doonmento similar para la re-
exportacién del veliculo o de las piezas sueltas,
el visado de salida estampado sobre tal licencia o
documento serh considerado como prueba suficiente
de la reexportacién.

4. Siel vehiculo es robado después de haber sido
reexportado del pais de importacién temporal sin
gque la salida haya sido refrendada en forma regular
en ¢l titulo de mmportacidén temporal, y a falta de
visade de entrada en el titulo puesto por los potori-
dades aduaneras de los palses visitados después, tal
titulo podra ser regularizado a condicién de que la
asociacién garante presente dicho titulo y pruecbas
del robo que puedan ser consideradas como suficien-
ten. Si el titulo de importscién temporal no ha venci-
do, las autoridades aduaneras podrin exigir su
entrega.

Articulo 25

En los cosos mencionados en ¢l articulo 24, las
auntoridedes aduaneraz tendrin derecho 2 percibir
un derecho de regulsrizacién.



Articulo 26

Las autoridades aduaneras no tendrin derecho a
reclamar a la asociacién garante el pago de los de-
rechos y gravimenes de importacién de vehiculos
o piezaa sueltas importados temporalmente enando
Ia falta de refrendo de o titnlos de importacién
temporal no hays eido notificada a la asociacién
garante en el plazo de un afic a contar de la fecha
en que termina la validez de dichos documentos.

Articulo 27

1. Lae asociaciones garantes dispondrin de un
plazo de un afio, a contsr de la fechs de la noti-
ficacién de la falta de refrendo de salida en los
titnlos de importacién temporal, para presentar la
prueba de la reexportacién de los vehiculos o de las
piezas sueltas de que e tratare en las condiciones
previsizs en la presente Convencids.

2. Sino se presenta esta prueba en el plazo pres-
crito, la asociacién garante remitird sin demora en
depésito o abonars a titnlo provisional los derechos
y gravimenes de importacién exigibles. Este depésito
o este sbono pasard a ser definitivo al cabo de un
afio 8 contar de 1a fecha en que se haya efectuado
dicho depéeito o abono provisional. Durante este
dltimo plazo, la nsociacién garante podré todavia
acogerse a los beneficios del pirrafo precedente con
objeto de hacerse reintegrar lus cantidades deposita-
das o abonadas,

3. Respecto de los paises cuyos reglamentos no
prevean depésito o abono a titulo provisional de los
derechos, los pagos efectuados de conformidad con
¢l parrafo precedente se considerardn definitivos,
quedando entendido que las cantidades abonadas
podrén ser reembolsadas al cumplirse las condi.
ciones establecidas en el presente articulo.

4. En &l caso de que un ttule de importacién
temporal no sea refrendado, la asociacidén garante
no podré ser obligada a aboner una cantidad su-
perior al monto de los derechos y gravdmenes de
importacién aplicables al vehfoulo o a las piesas
sueltas no reexportados, con la adicidn eventual
de los intereses por demors, i son aplicables.

Artieulo 28

En casn de fraude, contravenciones o abusos, los
Estados Coniratantes tendrén el derecho, no obs-
tante las disposiciones de Iz preseate (Convencidn,
de perseguir judicialmente a las personas que utili-
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cen los titnlos de importacién temporal, con objeto
de cobrar los derechos y gravimenes de importacidn
y de imponer sanciones por las faltas en que hn-
biesen incurrido tales personas. En tales casos las
asocisciones garantes deberdn presiar su concurso
4 las autoridades aduaneras.

CAPITULO ViH
DisposiCIONES VARIAS
Arttenlo 29

Los Estados Contratantes se esforzarfm por no
establécer procedimientos adunneros que puedan
poner trabas al desarrollo del turismo internacional.

Articulo 30

Para facilitar el cumplimiento de los trémites
aduaneros, los Estados Contratantes vecinos procu-
rarén emplazar sus respectives puestos wdunneros Jo
mis préoximos posibles y que funcionen & las mismas
horas,

Articulo 31

Toda infraceién de las disposiciones de la presente
Convencién y toda substitucién, falss declaracién
o maniohra que tenga por efecto beneficiar indebi-
damente a nna persons u objeto del régimen de
jmportacién previste por la presemte Convencién.
podré exponer al infractor en el pafs en que 8¢ haya
cometido tal infraccién a las sanciones establecidas
por la legislacién de dicho pals.

Articulo 32

Ninguna de las disposiciones de la presente Con-
vencién impediré que los Estados Contratantes gue
formen una unién aduanera o econémica dicte dispo-
siciones especiales aplicables a log residentes de los
Estados que formen dicha unién.

CAPITULO IX
CLAUSULAS FINALES
Articulo 33

1. La presente Convencién quedard abierta hasta
el 31 de diciembre do 1954 a la firma de todos los
Estados Miembros de lag Naciones Unidas y de tode
otro Eetado invitado a participar en ls Conferencia
de las Naciones Unidas sobre Formalidades Adua-
neras pars la Importacién Temporal de Vahiculos
Automotores Particulares de Carreters y para ol
Turlsmo, colebrada en Nueva York en maya y junin
de 1954, y que en adelante se denominari *1a Con-
ferencia®,



2. La presente Convencidn estard sujeta a ratifi-
cacién. Los instrumentos de ratificacién serdn de-
positados en poder del Secretario General de las
Naciones Unidas.

Articulo 34

1. A partir del 1° de enero de 1955 podrén adhe-
rirse a la presente Convencién los Estados a que se
hace referencia en el pérrafo 1 del nrticulo 33, y
cualquier otro Estado que sea invitado & hacerlo por
¢l Consejo Econémico y Social de las Naciones Uni-
das. Asimismo, podra adherirse cualquier Estado en
nombre de un territorio en fideicomiso del cusl sean
Autoridades Administradoras las Naciones Unidas,

2. La adhesién se hard mediante el depésito de
wo ingtrumento de adhesién en poder del Secretario
General de las Naciones Unidaa,

Articulo 35

1. La presente Convencién entrard en vigor el
nopagésimo dis signiente # la fecha de depéeito del
décimoquinto instrumento de rstificacién o adhe-
8ién, ya ses sin reserves ¢ con las reservas aceptadag
seghn lo previsto en &l articulo 39.

2. Respecto de todo Estudo que ratifique la Con-
vancién o se adhiern a clla después del depdsito del
décimoquinto instrumento de ratificacin o adhe-
sidn conforme al pérrafo anterior, la Convencién
entraré en vigor el nonagésimo dia siguiente a la
fecha del depéeite por dichoe Estado de su instru.
mento de ratificariébn o adhesién, va ses sin reservas
6 con las reservas aceptadas segin lo previsto en ¢l
articnls 35.

Articulo 36

l. Cuando la presente Convencién haya estado
en vigor durante tres afios, canlquier Estado Con-
tratante podri denunciaria mediamte wotificacién
2l Secretario General de las Naciones Unidas,

2. La denuvncis surtird efecto quince meses
después de Ia fecha en gue el Secretario General
de las Naciones Unidas hava recibido la notificacién
de la denancin.

Articulo 37

La presente Convencidn dejard de surtir efecto si
durante cualquier periodo de 12 meses consecu-
thvos deapués de en entrada en vigor, ¢ namero de
Estados Contratantes es menor de ocho,

Articulo 38

1. Todo Estado podri, en el moments de deposi-
tar su instrumento de ratificacién o adhesién o en
cualquier otro momento posterior, declarar por noti-
ficacién dirigida al Secretario General de las
Naciones Unidas que las disposiciones de la pre-
sente Convencion serdn aplicables a todog los terri-
torips cuyas relaciones internacienales lemga 2 su
cargo o a cualquiera de ellos. Si la notificacién no
va acompafiada de reservas, la Convencién se hars
extensiva a los territorios designados en cnalguier
notificucidn el nonagésine dis siguiente u la fecha
en que el Secreturio General la hubiese recibido; i
s achmpaliasen reservas, se hari extengiva a dichos
territorios a partir ile] nonugésimo dia sipuientea la
fecha en que, conforme a lo previsto ep el articulo
39, haya surtido efecto dichs notificacién, o en la
fecha en que lu Convencidn entre en vigor para el
Estado interesado, en ¢l ceso de gne &stz sen poste-
TiOT.

2. Todo Estado que haya becho una declaracién
con arregle a las disposiciones del parrafo anterior
del presente srticulo, haciendo extensiva la aplica-
¢cidn de la presente Convencidn a cuslguiera de los
territorios cuyas relaciones internacionales tenga @
su cargo, podrd denunciar la Convencifn por sepa-
rado respecto a dicho territorlo, de conformidad con
las dieposiciones del ardeuls 36.

Articulo 39

I. Las reservas a la presente Convencidn bechas
antes de ln firma del Actn Final serdan admisibles si
han sido nceptadas por la mayoria de los niembros

de la Conferencia y se han hecho constar en el Acta
Final.

2. Las reservas formuladas después de la forma
del Acta Final no serdn admitidas si un tercio de los
Estados Signatarios o de los Estados Contratantes
oponen objeciones a las mismas conforme a lo que
se estipula a continvacién.

3. El Secretario General de las Nuciones Unidas
comunicard a todos los Estados que para esa fecha
hayan firmado o ratificado la presente Convencién
o ge hayan adherido a ella, el texio de cualquier
reserva que le haya presentado un Estado ¢n el mo-
mento de la firma, del depésito de nn instrumento de
ratificacién o de adhesién o de vna notificacidn casl-
gquiera de conformidad con el artlenlo 38. No se
aceptard la reserva si un tercio de tales Estados

9



oponen alguna objecién dentro de los noventa dias
siguientes 8 1a fecha en gue se les comunics la re-
sarva. Fl Secretario General notificard a todos los
Estados a que se refiere este parrafo las objeciones
que recibiere, asl come la aceptacidn o lu desesti-
macién de la reserva.

4. La objecién formulada por un Estade que haya
firmado pero no ratificado la Convencién dejars de
tener efecto si, dentro de los nueve meses signientes
a la fecha de la objecién, el Estade que la formulare
no hubiera ratificado la Convencién. Si se aceptare
una reserva en aplicacién del parrafo precedente
por haber dejado de ser efectiva algnna objecién, el
Secretario General lo notificars a los Estades & que
se refiere dicho parrafo. El texto de las reservas no
se dard a conocer a up Estado Signatario, de con-
formidad con el pirrafo anterior, si dicho Eatado no
ha ratificado la Convencién dentro de tres afios a
partir de la fecha de haber firmado la Convencién.

5. El Estado que formule la reserva podré reti-
rarla dentro de un plazo de 12 meses a partir de la
fecha en que el Secretario General haya potificado,
de conformidad con el parrafo 3, que la reserva ha
sido rechezada segiin el procedimients previsto en
dicho pérrafo, en cuyo caso el instrumento de rati-
ficacién o adhesién o la notificacién enviada en vir-
tud del articulo 38, segiin fuere ¢l caso, surtird efecto
para dicho Estado a partir de lafecha en que retive
8o reserve. Hasta tanto se retire la reserva, el matru-
mento o la notificacién, segin fuere el caso, no sur-
tirh efecto a menos que la reserva gea ulleriormente
aceptada en aplicacién de las disposiciones del pé-
rrafo 4.

6. Las reservas que se acepten de conformidad
con el presente articulo podrin ser retiradas en cual-
guier momento mediante notificacién al Secretario

General.

7. Los Estados Contrstantes podrin demegar el
beneficio de las disposiciones de 1a Convencidun obje-
to de una regerva al Estado que hubiere formulado
esa reserva. Todo Estodo que hiciere nso de este de-
recho lo babrd de notificar al Secretario General,

“quien comunicard Jo decidido por 1al Estade a todos
los Estados Signatarios y Contratantes.

Articulo 40

1. Toda controversia entre dos o mis Estados
Contratantes respecto a la interpretacién o aplica-
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cién de la presente Convencidn serd resuelts, en lo
posible, mediante negociaciones entre ellos,

2. Toda controversia que no sea resuelta por
pegociaciones serd sometida a arbitraje cuando uno
de los Estades Contratantes interesados ast lo pida,
Y, €n consecuencia, serd referida a uno o méds rbi-
tros designades de comin acuerdo por los Estados
entre los que se produce la controversia. Si en el
término de tres meses a partir de la fecha en que
o haya solicitado el arbitraje, esos Estados no hubie-
ran podide ponerse de acuerdo para la designacién
del drbitro o de los &rbitros, cualguiera de ellos
podri pedir al Presidente de la Corte Internacional
de Justicia que designe a un érbitre tnico a cuya
decisién se someters la controversia.

3. La decisién del drbitro o de los srbitros desig-
nados con arreglo al pirrafo anterior serd obliga-
torin para los Estados Contratantes intercsados.

Articulo 41

1. Después de que la presente Convencién haya
estado en vigor durante tres afios, cualquier Estade
Contrataate podra solicitar, mediante notificacién
al Secretario Geveral de lss Naciones Unidas, que
se convoque una conferencia con objeto de revisar
la Convencién, El Secretario Generzl notificard esta
golicitud # todos los Estados Contratantes, y convo-
card una conferencia pars reviser Ja Convencién si,
dentro de los cuatro meses siguientes a la notifica-
cién del Secretario General, no menos de la mitad
de los Estados Contratantes le comunican que estén
conformes con la citada solicitnd.

2. i ge convocara una conferencia con arveglo a
le que dispone ¢l pérrafo anterior, el Secretario
General lo comunicari a todos los Estados Contra-
tantes y les invitars a presentar, dentro de un perfo-
do de tres meses, las propuestas que deseen somester
a la cousideracién de la conferencia. El Secretario
General disiribuird el programa provisional de la
conferencia, junte con fos textos de esas propuestas,
por lo menos tres meses antes de la fecha en que
deberé reanirse Ja conferencia.

3. Bl Secretario General invitars a cualguier con-
forencis gue se convogue con arreglo a lo dispuesto
en este artfculo a todos los Estados Contratantes y
a todos los demds Estados Micmbros de las Naciones
Unidas o de cualguiera de los organismos eapeciali-
sados,



Artloulo 42

1. Cusalquier Estado Contratante podrd proponer
una o més modificaciones a la presents Convencibn.
El texto de la modificacién propuesta serd remitido
al Secretario General de las Naciones Unidas, quien
lo distribuiré entre todos los Estados Contratantes.

2. Se considerard que ha sido aceptada cualquier
modificacién propuesta que se distribuya eon arreglo
» lo dispuesto em el pérrafo amterior, si ningin K-
tado Contratante formula objeciones dentro de los
sels meses glgnientes a la fecha an que el Secretario
General distribuyé la modificacién propuesta.

3. El Secretario General comunicars a los Ea-
tados Contratantes, tan pronto como sea posible, si
se formula alguna objecién contra la modificacién
propuesta, y, en casd de que Do se presente ninguna,
la modificscidn entrard en vigor para todos los Ba.
tados Contratantes tres meses después de que expire
el perfodo de seis meses que se menciona en ¢l

pirrafo amterior.

Articulo 43

El Secretario General de Jas Naciones Unidas noti-
ficard & todos los Estados Miembros de las Naciones
Unidas y a los Estados no miembros invitados a par-
tictpar en ls conferencin:

a) Las firmas, ratificaciones v adhesiones reci.
bidas con arreglo a lo dispuesto en los articulos 33
y 34:

b} La fesha de enirads em vigor de la presemts
Convencién con arreglo a lo dispuesto en ol articulo
35;

¢) Las denuncias recibides con arreglo a lo dis-
puesto en el articulo 36;

d) La abrogaciéu de la presente Convencida con
arreglo a lo dispuesto en el articulo 37;

e) Las notificaciones recibidas en virtud do lo
previsto en el articalo 38;

{) Laentrada en vigor de cualquier modificacién,
con arreglo & lo dispuesto e al articulo 42.

Arthculo 44

El original de la presante Convencién seré deposi-
tado en poder del Secretario General de las Naciones
Unidas, quien remitird copias certificadss de & a
todos los Estados Miembros de las Naciones Unidas
y a todos los demds Fatados invitados a la Confe-
reacia.

En r2 pE 10 cuaL, los infrascritos, debidamente
sutorizados, firman la presente Convencin.

Hecno en Noeva York, a los cuatro dias de junio
de mil novecientos cincuents y custre, en un solo
cjemplar, en espafiol, francés e inglés, siendo los tres
textos igualmente auténlicos.

Se pide al Secretario General se sirva preparar una
traduccidn fehacients de ls presente Convencidn a
los idiomas chino y rusoe y agregar los textos chine y
ruso a los textos espafiol, francés e mglés cuando
remita a los Eetados las coplas certificadns de los
mizmos en conformidad con el artfcalo 44 de la
Convencidn.
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Angxo 1

LIBRETA DE PASDO POR LAS ADUANAS

Lz lbrets esté redaciada en francés.
Su formato es de 22 x 27 em.

La ssocincién que la expids debers anolar su nombre en cads nus de los talones,
seguido de Jas iniciales de la organinacidn internacional z Is cual eaté afiliads.
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{Paginae 3 y 4 de ks cubserea]

La asociacién que ha expedido la presente libreta proporciona
la siguiente informacién a los usuanos.




Anexo 2

TRIPTICO

Todas las indicaciones impresas en el triptico estdn redactadss en el idioma nacional
del pafs de importacién; ademis, pueden estarlo en otro idiornn.

Su formato es de 13 x 29,5 on
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Avexo 3

DIPTICO

Todas las indicaciones impresas en el diptico estén
redactadss en los idiomas nacionales de los dos
paises a gue se refiere.

Su formato esde 11 x 24,5 cm.
El diptico se compone de:

1} Una mairiz con nna contrasefia separable,

2} Un talén, para el titular, con on certificado de
jdentificacién,
cuyos modelos figuran en el presente anexo.

El diptico elimina la necesidad de ¢me las autori-
dades aduaneras del pafe de importacién sc tengan
que hacer cargo del documento y de los visados de
entrada y salida. Se uea de la siguiente manera:

Expide ¢l diptico Ia asociscién auntorizads del
pais de matricula del vehfculo. La asociacién que lo
expide conserva ln matriz. Ls contrasefia separable
se pega sobre el parabrisas del vehienlo.

El talén se entrega al titular, quien debs devol
verlo.a la aeocizcién que lo hays expedido con el

certificado de identificacién debidamente llenado,

dentro de los quince dias signientes a In fecha de -

sxpiracién del documento.

Le asociacidn que expide el diptico envia g las
autoridades nduaneras de su pafs, pars gue la trans-
mitan & Jas autoridades aduaneras del pais de im-
portacién temporal, uns lista de todos los documen-
tos cuya validex ha vencido en el curso del mes ante-
rior y que no le han sido regularizados. La asocia-
ciéu garante del pafs de importacién temporal serd
responsable dal pago de los derechos y gravémenes
de importacién gue exijan las autoridades adua-
neras.

La eontrasefia, fijada en el psrabrisse del veh-

colo, permite que el servicio de sduanas de la oficing .

de salida y ¢l de l# oficins de entrada en ¢l pafs de
importacién temporal vean inmediatamente que el
vehicnlo estd amparado por un titelo aduanero, caya
presentacién pueden exigir, ai lo consideran nece-
sario.
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{Pigings exteriores)

Asociacidén que expide este documento..... ... ...

Asociatién que expide este documento. . . i

1

Documento que autoriza
la importacién temporal en

. de un ve-
hicu!o au!omdvx! matricu-

ladoen oo o/ i

DIPTICO No.

VALIDO Bastit. oooorieco i iainraeeincos coeamine resmneamns

Residencin normal...

o dircecién :omcrua]

Para un VEHICULO AUTOMOTOR de com-
bustién interna, cléetrico, de vapor; un RE-
MOLQUE

Tipo (autombvil, putcbds, comidén, camioneta,
tractor, motocicleta con o sin sidecar, bicicleta
o triciclo con motor auxiliar)

{En mayds-
culas}

Téchense
las pala-
bras no

aplicables

Matricnlado en. e con el No...
BEAECH. oo e eireves s esise i snes e saman s msaran e
c arca
No..
Motor Nimero de ellindros........oovnticimi e
Caballos de fuorza ...t e
TIPO 0 FOrMua.oeiirin sy
- Color.....
Carroceria
e Tapuado resenneernes
Niimero de 351cutos 0 carga {m!

Neumdticos de repoesto....
Aparato de radlo (mdiqgm la marca)
Otros datalles

Peso peto del vebfoulo, en R oo s

VRIOT 808 YEICUIO .. oo et et ot

DIrTico

Vidido hasi@......coovnns
Motor Wo. i .

Matircula No

- - O T R T R e K e et 32 0 ks B G 0 N B K S o0 W 0 o s G B 0 K B 6 5 G AR B A G s ek 89 on e W D B (i e P e G e B N N R RO Y G S R R T O O B O R GO G O e 0 e e e e e B e e G 0 R R G A S O B T 9 0

Documento que auvtoriza
la importacibn temporal en

DIPTICO No. =

. de un vee
hicule amomév:l maltricu-

ladoen..... . ...fcorrnnn

..........

FALIDO Bastan i woviimsnsian s rmvnennins on snorine somcorioennes
I ETET T ST RSO RS
RESACATEA DOMNAL- oo e, | (BN T
culas
o direccidn comercial
Para un VEHICULO AUTOMOTOR de com-
buatidn interna, cléctrico, de vapor; un RE- Téchense
MOLQUE las pala-
Tipo (automévil, autobds, camibn, camioneta, bras no
tractor, motocicleta oon 0 sin sidecar, bicicleta | aplicables
o triciclo con motor auxiliar)

Matriculndo en....... con el No.....
15 £ RO PP PSR

Chasls L S

Marca...
Motor No

Némero de ctlindroa. ... oo

Caballos de fuerza........oovioovcvnciiiinnniiinecns

Tipo 6 {0 ... rercre o s oot
Ca go!or

apxzado
| Nimero da aslentos o carga ém

Mermiticos de repussto....
Aparato de radio (mdfquese ia muca)
Otros detalles,

Peso neto del vehiculo, €8 B

Valor del vehlemlo,.. ..o

Se admite la importacién de este vehiculo a condicién de qu

el titular lo reexporte & mas tardar en la fecha arriba ssiialad

y de que cumpla tas leyes v reglamentos adusneros sobre |
tacibén temporal de vehfculos automotores en el pals vis
¢, bajo la garantla de... .. (la agociacié

gmnte) en virtud de un compromlso oomraido por dicha asocis
cibn con las antoridades aduaneras.

TR T UV URITUUUDY ¢ | VU TTO AU RUR

Firma del Sceretario de fa asociacién garante
Firma del GRUIAT. ..o L e s r e va s s

Al expirar el perfodo de validez, el titular deberd devolver est
talén a la asociacién que lo ¢ de:é una ver que bava hech
extender el certificado de identidad que aparece al

! En este espacio we indicardn los dos palses que sutorizas conjuntamente el empleo del diplico para loa vehiculos matriculados en uno de clios que vayen a impor

termporslmente en cl otro y VICE VT,
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[Pdginas Interiores]

CERTIFICADO DC IDENTIDAD

Este certdfcado saré extendidn pae unu de las satoridades que se indicsn
8l ple ¥ deberd devolverw a Iy asoriacién que Jo expide al expirar ol
perfodo de valldes.

O e de 1o ..

L.08 abajo firmantes

{1)....

HSnagamRREE e mrrTh Rt EKXEECETCEEART 6 K6 Kbk & VeiASKawsaEa ms  BaviiEEiesieiasases

A ENEAr e grm e rrenmapmarTaEniar Y RRY e MIECY AR KRECVAT ANAEVNAANOUAGNINS KRAALiuis] sk mitia  miiexsemuaik

certificamos quc en el dfa de la {echa ha sido presentado el
vehiculo que se describe en otro tugar de este documento (2)

propiedad del Sr.

QUE PESIAE €1, .iots criveerimees e reers et semren s snae s easenasss e e s s enas e

en testimonio de lo cual expedimos el presente certificado.

BaFaTEikIBesniecaariansy frieen Frrars wadweseeseneen Exvexrririrvsrrarreries T

En ¢l diz de la fecha hemos destruldo la contrasefa Ajada en
dicho vehiculo,

p“‘- .

{1y Autoridades aduaneras, alealde, comisario de policla o pendarmerfa,
ngmo, ujler, o cualguier otro funcionario minislerial gue tenga sello
o

{2} Todas Ins Indicaciones sobre las caracterieticas del vehloulo deberdn
comprobarse con sumo cuidado ¥ sefalar<e cualquier discrepaacia.

TR pp———————ep S 8 S Y e R R R L R R el ]

W > b o o 4 D O W o el 0 S B Gl Bo PR KR G0 o e B R B 5 R ok S o 00 60k 18 B4 4 16 o 0 KK O (R P G5 33 02 e 20

Me comprometo a acatar, bajo pena de 1as sancivnes corresporn-
dientes, las leyes v reglamentos aduancros sobre la importacién

temporal en ... Y8

regulanizar el preseate tltulo de turismo antes del. . o

El tirulac

La asociacién que expide este documento garantiza los com-
promisos que anteceden hasta ¢l importe de los derechus y
gravimenes exigibles sobre el vehiculo descrito en el presente
documento.
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Anexo 4

PRORROGA DE LA VALIDEZ DE LAS LIBRETAS DE PASO POR LAS ADUANAS

1. El sello para la prérroga de In validez se ajus-
tard al modelo contenido en el presente anexo.

El sello estard redactado en francés. La leyenda
que contiene puede duplicarse ¢n otro idioma,

2. La persona gue eolicita la prorroga y la ssocia-
cién garante que la patrocina seguirdn el siguiente
procedimiento:

a) En cuanto el titular de una libreta de paso por
las anduanas dé cuenta de que precisa solicitar una
prorroga de la validez .del documento, remitird a
ls asociacién garante, junto con su libreta, una soli-
citud de prérroga en la cual indicars las cuusas que
le obligan a formular tal peticion. Como prueba
justificativa, adjontard a su soliciiud, segin el caso,
un certificade médico, un certificado del taller que
eaté reparando el vehiculo o cualguier otve docu-
mento auténtico que demucstre que el caso de fuerza
mayor invocado es veridico.

b} Si la azociacién garante estima que la solici-
tud de prérroga puede ser presentada a lo aduana,
estampara un sello co la cubierta de la libreta de
paso por las aduanas, en el lugar especialmente re-
servado al efecto,

¢) Al lado izquierdo de la férmula del sello, la
misma aseciacién garante indicarid (en ¢ifras y

letras) hasta qué fecha se solicita la prérroga. El
presidente de la asociacién o su delegade finnarin
la férmula y pondrin cl sello de la asociacién.

d) El periwdo de prarroga ne deberi exceder del
plazo razonablemente necesario para terminer el
viaje, y norroalmente vo serd moyor de tres meses
a contar de Iz fecha previa de cxpiracién de la
libreta.

e} A continuacion Ia ssociucion garuite enviard
Ia libreta a la autoridad aduanera compelente de su
pais. La solicitid vl titular, acompaiiada de los
documentos justilicatisos, se adjuntard a la libreta.

£} La adwinistracién de nduanay adoplurd una
decigion, pudiendo reducir el periodo de prérroga
solicitads ¢ negursc u otorgar la prérroge. En cnso
dc concederla, ¢l funcionaric competente de Ia
sduspa completard el setlo estampads en In cublerts
de la libreta por la asociacidn garaunie, afladiendo
un nimero de orden o de registro, el lugar y Ia
fecha y ef cargo que ocupa. Despuds firmarii y pou-
dri el selio de la aduana.

g} La librea serid remitida jumediatamente a la
asociacién garante, la cual lu devolverd al intere.
sado.

Se solicita Iz prorroga de la pregente libreta para todos
los palses donde ésta es vilida, hasta el .. ... .. ... .

.................................................

Sello de 12
aseciacibn
gorante

Firma del presidente
o dcl delegado de [a
asociacidn garaste

.........................................

...........................................

Sello de
fa aduana

Firma y cargo
del funcionario
de aduana
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Anexo 5

MODELO DE CERTIFICADO PARA LA REGULARIZACION DE LOS DOCUMENTOS DE
IMPORTACION TEMPORAL NO REFRENDADOS, DESTRUIDOS, PERDIDOS O ROBADOS

{Este certificado debe ser flenado por una autoridad consular del pals en que debiera haber sido relrendado
el documento de importacidn temporal, 0 por una autoridad ofcial {aduana, policla, alcalde, ofcial dél
cuerpo judicial, ete.) del pals en que sca examinado el whiculo)

. [Nombre det pats]

certifica que hoy, ... ... o TR, '-35 1 TS .. [fecha completa)

ha sido presentado un vehfculo en. i ...[Jugar y pais]

POC i, s {nombre ape!hdo y direceidn)
Se ha wmprobado que dlcho whxcu}c respondla a las caracteﬁsncas siguientes:

Tipo del vehiculo (autombvil, UROBUS, E1C. Y. i ettt aoanimiie e s estastnescenamsansaras s enseeeiabet s se e
Matriculado en...... et ey et ea e e raneannnns . veimrrrenrnennenn 0N €1 NOL

Chasls { BATCA . it it e

INBTIOT . e e e aveeirin s oot e oee it vieen s ettt seAbe s oA et s S tA s e eate s et s ee et sre et et s resenr e

1% L D OSSR OO

Motor
INGMETO & CHIAPOR. ..ot esree i e st et ee e ot etetsetsFess et ent evesestnen = rerereseussees marpanees s sesnn

Caballos e TUEIRA ..o e s i i oot e e oo oottt een e eeet e oot et e er e et in e eee st e

TAPO 0 LOITD. o iiri cers e stea et it eeie bt b es s s iasabaeseas e b et s et e ebebss set s s e sabessentn ettt
Color... oo e eeheen ren R s eoe e R eSS R R 8

Carroceria
Tapxzado

Namero de asientos o carga Guil... F O YT TP RPUROURPON

Neumaticos de repuesto........ v cemearone e trtes et eueemrtaar v rs et e sreatannrmnenet seseeenennbeein
Aparato de radio (INAIQUESE 12 MAFCA) . oo iessssres s isht bres st ses ass e es sereeesees i s eses s e anees e st sesesbes aesseansooe
Q1108 detalleB.. oo micine oo 1 o RO UUP ORI

Estc examen ha sido cfectuado previa presentacién de los documentos
Férmulas que de imporiacibn temporal siguientes, expedidos para el vehiculo arriba
se ban e ta. fdrmula descerita...
adoptar segdn (némero de ordcn fecha ) Iugar en que se apfd:é Ta libreta de paso por las
cl caso aduanas o el triptico, y nombre del organismo gue expidié ¢l documento)
2a. férmula  No se presentd pingln docemento de importdcidn temporal

HEEBO Bttt oottt et e e e een £ eneenene skt et ren et e e et et reeentens ernmratennen
L TSSO

Firma(s). . et
Cargo(s) del (de los) ﬁrma.nte(s)




FoRr AFCHANISTAN:
Pour L'AFGBANISTAN:
Ponr EL AFCANISTAN:

For ALBanNiA:
Pour L'ALBANIE:
Por ALBANIA:

For ARGENTINA:
Pour L'ARCENTINE:
Por 1a ABRCENTINAY

For AUSTRALIA:
Pounr L AUSTRALIE:
Por AUSTRALIA:

For AusTRia: RS

Poun L'AuTRicHE: ‘

Por AusTRia: l
i



For ree Kmcbom o Beromm:

Povn 12 Rovaome e Bercigue:

Por g1 Remvo pe Bfrcica:

For Bormvia:
Pour ra Borrvie:
Por Borivia:

For Brazii:
Pour L.E BrésiL:

Por EL Biusm

Fonrn BuLcamia:
Pour LA Burgame:
Por Burcanza:

For tE Union oF Borsa:
Pour L'UNION BIRMANE:
Por 1.4 Umdn Bremana:




Fonr 1HE BreLorussiaN Sovier Soctavist Rerusric:
Pour LA REPUBLIQUE SociALIsTE SOVIETIQUE DE BIELORUSSIE!:
Por 14 REPUBLICA S0CIALISTA SOVIETICA DE BIRLORRUSIA:

For CamBopia:

Pour LE CAMBODGE: , /}W
Por CAMBOJA: /

For Canapa:
Pour LE CanaDa:
Por g1 CanaDA:

For CevrLon:

Pounr CuYLAN: Pihoits  E e Mcmrate steorwes i e AN ak Sed-

Por Cerrdn: }’LW %

For CrLE:
Pour LE CamLi:
Por CeiLx:



For Cama:
Pour 1a Came:
Pomr 1A CHNA:

For CoLOMBIA:
Poun 14 CoroMBIE:
Por CovrLomBia:

Fon Cosra Rica:
Pour LE Costa-Rica:
Por Costa Rica:

Ak en /m@#

r

e K 25, .
T f~7 Co XL sPra -

For Cusa:
Pour Copa:

Por Cuna: , ) . " ) .
( /x. I ( AL /C"

- /_

For CzEcRosLovaxiA:
Pour 14 TcEECOSLOVAQUIE:
Por CHECOESLOVAQULA:



For DENMARK:
Pour LE DANEMARK !
Por Dmamanca:

For tRE Dompucan Rerusric:

/V St plieet

Pour LA REruBrLioue DoMINICAINE:

Por 1A RepUBrICA DOMINICANA

For Ecuapon:

. Pour L'EQuaTEUR: :
Por eL Ecvapon: é{ . :

For Ecypr:
Poow L EGYPTE:

Pon Ecrero: fm R

For E1. SALvADOR:
Pour LE SALVADOR:
Por Fr SALvanoR:



For Ermoria:
Pour v'ETEIOPIR:
Por Erioria:

For Finvvann:
Pour LA Finvanope:
Poik FivLanDIA:

For France:

Pour LA FRANCE: W_{A
Por Fraxcia: )

For TaE FepErar RepuBLIC OF GERMANY:
Pour La REPUBLIQUE FEDERALE D'ALLEMAGNE:
Por L4 RepfiBLicA FEDERAL ALEMANA:

Rl nt;
W sty

For GRrEECE:
Poun 1a Grece:
Por GrECIA:



For GUATEMALA:
Poun L GuaTeMALA:

Por GUATEMALA: .. ‘
C:mwm___]

For Harm:

Pour Hafr: ‘

For Honpuras:
Pour Le Honpuras:

Por Honbumas: E: i‘ . ﬁ . A/
- QQ“" COS A2

For Huncany:
Pouvr 1A Honcrie:
Por Buncnia:

For [ceranD:
Pour L'lsvanpE:
Por Istanpia:



For Inpia;
Pour v'Inpe:
Por 1a Inpia:

For Inponesia:

Pour v InponEste:

Ponr Inpongsia;

For Inan:
Poun v'Iran:
Por Indn:

For Irag:
Pour v'Inax:
Por Irax:

For-IneEranm:
Pour L'IBLANDE:
Por Inranpa:

é""-L}‘HL mmmd Ucrddoad Bn 3@%4' A=/



For lsmarr:
Pour IsmAEL:

Por IsmaEL:

For Irary:

Pour L’ITALIE: l/[jf;w;\\
Por Itaria: - ) \,I

For Japan: /Z“:jﬁ'w T ﬂ“:

Pour Le Jaron:

- M AZ-WL- 7 (f“.i/:l?
Por £ JaPON:

Fonr tae HasuesiTe Kincposr oF THE JORDAN:
Pour 1LE ROYAUME HACHEMITE DE JORDANIE:
Por L REinvo Hacuesmirs DE JORDANLA:

For e RepusLic oF XoRrEa:
Pour La REruBLiguE DE COREE:
Por va RepdrLica pE COREA:



Fon Laios:
Pouw LE Laos:
Por Laos:

For LEBANON:
Poun vE Lman:
Por er LiBano:

¥For LisERIA:
Pour ve Linfria:
Pon Livema:

Fomr Limya:
Pour ra Lisye:
Por Limia:

For tTrE Granp Ducay or LuxeMBOURG:

< PLes | 1.,&74»\.." ~ 1/ ,
Pour L2 Granp-Ducet pE LuxemBouRe: _ i& w ca ki

Pon r1 Gran Ducabo pe LuxeEMeonrco: / / %
. ) _ ;

(.72 ¢v

c



For Mexico: —«ém Mk P 4, W &w;ma@

Poum LE MEnQue: -4~ << £ e

P I e, i G s T
Por Méxco: W = = .

Fon Monaco:

Poun Monaco: ﬁf:z.
c__._—ﬂadb P 4 . - YO =5 W Y. "I

Por M6naco:

For Nepar:
Pour L NEpaL:
Por Nrpar:

For tae KineboMm oF THE NETHERLANDS:
Pour rE RoYAUME DES PAys-Bas:
Por £1 ReEmvo bE Los Pafses Bayos:

For New Zravrann:
Poor 14 NovverLLe-ZE1LANDE:
Por Nueva ZELANDIA:



For NICARAGUA:
Poun LE Nicaracua:
Pon NiCARAGUA:

For tae Kincpom oF Norway:
Pour e Rovause nr Norvics:
Por L ReEwoe oE Nonoeca:

For Paxsstan:
Pour LE PaxisTan:
Por sL Paxistin:

For Panama:
Pour LE Panama:

Por PAnAMA: A M/W

For Paracuay:
Pour LE Pamacuay:
Por e1 Pamacuay:

/é;zwgfff 2. ép Z“)m
= .



For Pery:
Pour L PErou:
Por 21 Per(:

For e Peniprie ReErpusnic:
Pour 14 REpuBLIQUE DES PHILIPPINES:
Por 1A Repdsrica pe Poarmvas:

Mavrs Jitordr— —

For PoLann:
Pour LA POLOGNE:
Por PoLowia:

For PorTucavr: M
Poun Le PorTocAL: ! E

Por PorTUGAL: ‘ W

For Romania:
Pour ra Roomarae:
Pon Rumania:



For San Marmo:
Pour Sant-Marm:
Por San Marmo:

For Saupt Apania:
Pour L'ARABIE SAOCUDITE:
Por ARABIA SaUDITA:

For Spain:
Pour L'ESPAGNE:
Por Espafia:

Fon Swepen:
Pour ra Sutne:
Por SueCia:

For SWITZERLAND:
Poun 1A Suisse:

Por Sutiza:



Fonr Svera:
Pour La SymEe:
Por Smmua:

For Taarann:
Pounr LA THAILANDE:
Por TALLANDIA:

For TuRKEY:
Poun 1A Tunguie:
~ Por Tumoquia:

For Tae Uxkramian Soviet Sociavist Repunric:
Pour LA REPUBLIQUE SoCIALISTE SoviETIQUE p'UKBAINE:
Por ra ReriBLIca SociarisTa SoviETica DE UcCRANIA:

For THE Unior oF SoutE AFRICA:
Pour L'UnioN Sup-AFRICAINE:
Por 14 Unién SUDAFPRICANA



For tHE Union oF SovieT SociarisT REPuBLICS:
Poun v’Unton DES REPUBLIQUES SOCIALISTES SOVIETIQUES:
Por A Unidn DE REPUBLICAS SOCIALISTAS SOVIETICAS:

For Tae Untrep Kincoom oF GReEAT BriTam Anp NORTHERN IRELAND:
Pour LE Rovaume-Um pE Granne-Breracng g1 0’ IrLaNDpE U Nomp:
Por L Remio Unibo DE ta Gran BreTARA E IRLANDA DEL NORTE:

J. K. HuLmE /m

For THE UMTED STATES OF AMERICA:

Pour LES Evats-Unis p’ AMERIQUE: N
5 Loty
Por Los EsTapos Unmpos DE AMERICA: A C_L&_q\'\:\

For Urucuay: A
Pour L'URucuAY: Lﬂl ; k e dar (an

Pon eL Unrucuay: L U‘LL‘\/\_ ﬁ/ {,‘LL Ikl
| LN

Por 1A Crupap DEL VATICANO:

For VaTican Crry: . ’
Pourra CrTE DU VAnCANNW \_> Y/ Z



For VENEZUELA:
Pour L VENEZUELA:
Por VeNEZUELA:

For Vier-Nam:
Pour e Vier-Nam:
Por ViETnAM:

For YeEMEN:
Pour e YEMEN:
Por EL YEMEN:

For Yucosravia:
Pour L4 YOUCOSLAVIE:
Por YUGOESLAVIA:
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TAMOXEHHAA KOHBEHIINA

0 BPEMEHHOM BBOSE
YACTHBIX A0POMKHBIX
NEPEBO30YHbIX CPEACTB

OBBbPRBRALBHEHHHNE HADHHR
1979

o

it







TAMOREHHAS KOHBEHIHA O BPEMEHHOM BBO3E
YJACTHHX JOPOXKHHZX [OEPEBO30OYHHX CPEJACTB

JOTOBAPHBAIOITAECS NOCY JAPCTBA

uKen & 6udy O0NErINTE PASBETEO MEEXYRADPOI-
HOTO TYPHAMA,

NPURKKES 60 enusanse nean Korsesys o 1a8-
meHmy #o goporad, mpusarod ma ‘Komdepemmmm
Opraumanae O6semaneranx Hamali mo nopoxuo-~
MY 1 MOTODHOMY TPARCUOPTY, 3aceianmelt B He-
rere ¢ 28 asrycera no 19 cemradpa 1949 rops, B
otkphityio 19 asryera 1949 roza » Hewese mas
OONITICANNS,

pewuAl 3RRMOTETE KORBEHNKIC H COMACHARHCH
0 AREECIeNVIONINX NOCTAHORISHHNY.

PHRAB4 }
OUPEREAEHUAA

Cmames 1

B macrosmeit Konpemupm:

2) CAOBA «BROJHWG HONLINHHK H HAXOITS 03-
HEYAKT HE TOJNLKO TAMOKEHNLIE NOULYHEH, HO
TakKe BCG HOILTHEB H BAJAOIH, BOHMASMBIS B GBI~
37 ¢ BRO3OM;

b) caoma «repeBoaOYBLIG CPEXCTBA® O3HAYH~
J0T, £CATI TTa ROHMTERCTAR HO BLITEKA®T NHOS, BCA
AOPORHNS MOTODPEHE UEPEDO20YENE CPEJCTBa
(BEm04a8 CHAOREHBNG IBNTATENAMY BOJIOCHIS-
AH) B Tpelliepn (BBO3ITCH I OHE BMECTE ¢ STIME
NOPEBOICTHMMR CPEACTBAMY IUIN OTRAJIKHO), &
TAKH#e AXMBCHMS 9aCTH A48 HOX B OOMYHLS NpH-
AOJNEKAOCTY H CHADAEEHHE, KOrEG TAKOBLE BRO-
38TCH BMECT® ¢ COOTRETCTHYIOUINN NEpeR)anTabM
CPORCTBOM;

¢} CJOBS «9ACTHOO HOJL3CBAHMES HCRIIGHUAKYT
NUPEBO3KY JHY 36 BOBBATPARNOHHE, HATPAAY HJIB
HNOS BCTPSYHOS JAORNGTBODEHEVO ¥ NEPEBOIKY TO~
BADO8 ¢ DPOMBULTOHHBME AT TOProBHAGT 1eNs-
T 33 BOABACPAXACAMS i1 (63 BOARArpam/|eHs;
-7d) cNOBA «BPEMOHHME KOKYMEHTR Ha "BRO3®
BEMIOYAIOT TBMOKSHULY KOKYMEHT, YROCTOBSPEI-"

el TAPANTIIC EAA JOTOIET BROSEHE DOMAAR B
HAJOTOB;

€) CEOBO JHNA®» O3AAYAOT EAK QHINICCKRe,
T8K B JOPBIEUECEHE JFNA, 8CHB HI KOHTEKCTS He
BHTERAGT HEOE.

I'JIAB4 11

BBO3 BE3 OILIATH BBOSHIMM THOULEMBAME
H HAZOTAMH ¥ BE3 OPUMEREHRUA 3ADPELIEHKA
HA BBO3 H OUPAHAYEHMA BBO3A

Cmamba 2

1. Kaxgoe Horosapumasomeecas [ocyrapcrso
paspeluaeT BpeMeHBRI BB03 (€3 OILISTH BROJHE~
MYl DOULIHEAMH H BaJOraMy H (63 IpUWOHeHAR
3a0pelnesull HA BRO3 H orpaHitienmil BBO3S, DON
ycioBnoM OOpATHOrO BHBO33 H TOJ JAPYIEME
YCAOBIHME, VCTAHARINBAGMWME ¥ nHacrogmed
Kowrennsm, ranux nepesosounmX CpejcTs, NpH-
HaJAGHRAMAY 0N, o0NTHO TPOLTRATOONNY BHS
ero TOpPIITODIT, KOTOPRE BRO3ATCA B 00pamanTed
H& CROG 98CTHBOC HOJBIOBARTIO DD CBOIX BUEMEH-
HbIX DOCEMEeNAAX COOCTBONHIKAMI UTHX HOpeBo-~
J0UNKX CPOJCTE MJA APYTUME JTHIAME, 0OHTHO
UpOKNB3IMIINA BHE er0 TepPETOpI.

2. Ha Taxne Depero3owsne CPeICTRA BRIIICH-
DRIOTCA AORYMGNTH Ba BPEMOHERII BBO3, rapasTi-
PYIOLIIe JILIATY BBOIHMX HODLAHE O HAJOTOB 1f,
B COOTBOTCIRYIOMMHX CTYY8HE, JUOOWX TAMOHEGH-
HBX nrrpadion AAE BIBICRAHIA KOTOPHX BOSHITEA~
10T OCROBRHTIH, NOCKOJbKY JTO WO NPOTHBODOYNT

COOOUONLENN NOCTARORICEUAM myAkTa 4 cra~
Tn 27,

Cmamua 8

Paspemasrcs BBO2 IOpIYEro, COMEPEHAMErocs
B OOLIYHEX METATELENY BaRaX BPEMERRO BROIR~
MhX NePEBOROTENX CPeACTH, 663 CINATH BROIHH-
MO DOMLIANANE B Zajoraxp B 6e3 DpaMencHEd
sanpemenl Ha BEO3 B OrpamAYeRndl nEo3a, MpR-
e EMOATCHE B BRAY, “T0 OOLMHMIM THHROM HAB-

3~



aserca Takoll, Kotopuft croECTpy®mpoRan dabpm-
KAHTOM I8 COOTBOTCTBYIOIIEr0 THIIS USPSBO30T-
HONO CpONCTRa.

Cmamas 4

1. 3anacame 9acTB, BROSEMEE [ DPOMOHTS
XaKONO~IB00 OUPEIeNeHHOr0 HePeBO3OTHOTD CPOR-
©ToA, YRS BDOMOHNO BBEISHEOIO, MOIYT BBOIETE~-
ca 6e3 ONIATH BBOIHHME NONLIEHAME # BANOIA-
uA B 063 UPHMOHGRES 3aUpeNeHHN Ha BBOZ R
orpasuvenwt pposza. Jlorosapasawmmecs [ocy-
ABPCTES MOTYT Tpebonsrs, 4yToOM Ba 2TH TACTE
BRINTICHBAJTHCE HOKYMEETH HS BpeMeHHHHE BBO3.

2. 3aMeHenEHEe Y8CTH, KOTODWE He OLIH Bh-
Be3eEe  OODPATHO, NOJJISEAT OWJNATE BBOBHENE
DOULTEHAME H HAJOT8MH 33 HBCRMOYeHDEM TeX
GNy1aeB, KOTA B COOTBETCTBHA ¢ HPABEIAME NONX-
JERAMEro rOCyAapeTns OHH MOryT 6uTe Oe3 Beg-
KX H3JI6P&ER CAREH B K83HY BAH K& YHHYTOXSHM
nox ofEUMaNbENM HaGMONEeHHeN 38 c9eT Coon-
BETCTBYIOIEX CTOPOR.

Cmamsa 5

JIORyMeRTH Ha BpeMeBRLOI BBOZ B JORYMOHTM
H8 MemIVHAPOIHYI) MAPEYAALEI, KOTOPHE IPef-~
RA29AYANTCE L8 BHIAIR JEUAN, NTPOKEBAKNIEM
B To0li CTpAHE, B KOTOPYR 9TH KOEYMORTH BBOZEI-
€4, REIAWIAM BHEXATH B IPYTHE CTPAHE, H KO-
TOpHE HOCHLIAKTCE YIOJEOMOYSHEHM TYPRCTH-
_YECKAM ACCOUHAIAAM COOTBSTCIBYIODIRMH K@
BROCTPAHHBIMY aCCONTAMHEAMH, NMOXYHSPOXALIMA
OPrayu3nUAsMA LIK TAMORHRME piacTany [Jo-
roBAPHBAKIEXCH [0CYNapCYB, MOTYT BEOSHTHCH
663 ONLIATH BROIEMMH NOMLIHEHAME B NANOraMa B
Gea npEMeHeEMd 3aUpeMIenal Ha BBO3 B OrpaHH-
YeHHlH BRO3A.

IJIABA 1T
BHZAYA XOXVHMERTOB HA BPEMEHHBN BBOB

Cmamsa 6

1. Ilon Texemm rapanTRaM¥ ¥ Ha TAKHX FCIO-
BEAX, KARAE 040 YCTARORHT, kaxpoe Joromapm-
Bajomesca ocynaperso MomeT YHOJBOMOYHTH
TAKHS 8CCOMBAINEY, RAK SCCOMAALMAH, FRINIONIHOCR
Prmmarams xaxok-aeto MempyRApOSROR Opramm-
3AITHHE, BMIESBATH, HENOCPSNCTBAHHO RIR 96DEd
BECOIEANIH-ROPPOCIOBLSHTH, ROEYMORTH HA B]e-~
MeHHWH 2R03, NPAXyOMSTPHBAGMIG BacTOMmed
Boupewumed.

2. RellcTBRTONBEOCTD HOKYMERTOB Ha BpOMOH-
Hnil BBOZ MOmerT OwTh OrpaEmueHs kaEoN-1mGo
OXHOE cTpaHOH Y TaMoxeHHOR TOppPETOpHE HAH
HECKONSREMH CTPSHBMH MW TAMOMGHHLIMA Tép-
PHTODHANA.

3. Cpor ReHCTBMTENBHOCTR STHX NOKYMOHTOB
B8 NOJXeH NPEBMINATE OFHONO IOAB €O JNEE HX
BHASTH.

Cmames 7

1. Horyuenrtsl Ba BpeMeBEHY BB03, HeNoTRR-
TOMBHNE A8 TePPATOPAR BCOX WIH REOEONLKHX
Jorosapmeatompurxca [ocyrapeTs, XOLKEN wWio-
BOBATBHCH carpets de passages en dovane B XOSKHB
COOTBETCTROBATL 00pazNy, MPHBOTUMOMY B OpA-
Jomenaw 1 ¥ macrosmed Kowpemmun.

2. Ecan rarol-ra60 carnet de passages en dou-
ane ne RelfcTRurenen KAz OXHOM BJH HOCKOALKEX
TeppRETOpNH, BHIANMER 6r0 ACCONEAIES RANAST
YKa3aEHe Ba 970 06CTOATNLCTRO HBa 06N0KKe ¥ HA
TAJOHAX 9TOY carnet Ha BBO3.

8. JoxyserTn Ha BpeMeHHHH BBO03, KOTOpHE
ROHCTINTONLHL! TONLRO XJE TSPPHTOPHH EAKOIO-
6o oxnore [Horomapmpasomeroca Iocynapcrsa,
MOTYT COCTABAATLCK UO 00pa3ny, UPHBOTEMOMY B
OpHJIoKeENE 2 X B ppuxomenwy 8 K pacrommedt
Kousenmm. Norosaprnatompeca locyrapersa no-
IYT DOTHIOBATLCH TAKKS H XDYIHME XOKYMEHTAMH
B COOTBETCTBHE CO CROEMA 35KORAMP EA NpARHE-
BV

4. Cpor pneficreurerspocTE JOKYMERETOB HA
BpemeHAwnl! BBO3, KPOME TEX, ROTODHE BHIANN
YIOJINOMOUONENMA BCCONNANEANE, KAR ODOJ-
YCMOTPOHO B CTATHE 6, JOTAHSRIMBBOTCH KAMIEIM
Horopapmsarmpuces TocynaperroM B cooTRer-
CYBI CO CBOMMH SaKOHAMH WITH UPARVNAME.

b. Kaxgoe [Jorovapmawmeecs ['ocymaperao
crabxaer, no tpebonapnam, npyrze Horosapzsa~
wmpecs ocynapersa 06pasnaMe RoXyMesTOR HA
BpeMeHENi BRO3, RelCTRATENLEBLIX LI 610 TéD-
peropuil, HO B8 COOTBOTCTRYILIHX NPEBONEWLIM B
OpanoEeHRSX R Hacrogme#t Komsermmw.,

TA4AB4 1V
CBENEHUHA, KOTOPHE VKABMBARTICH
B IOKVMERTAX HA RPEMEHHLN BBO2
COmamen 8

JokymerTi: B BpeMoENRE RBOZ, BHTARAGMEIS
YRONHOMOUOHERME ACCONHANRMIOME, COCTABRENYT-



CH HA BME JHN, KOTODHM NPEEALJICEAT BPGMEHHO
BEOAEMME HEDERO30THME CPEICTBS HIH KOTOPHS
BASJSIOT TAKOBHIME RJH OCYINBCTRNSIOT BAJ BRMH
KOHTPOJE, HO 6cM JAHHMOS LEPRBO3OYHOE Cpefi-
CTBO OJI8HO B HAGM, HTH ZOKYMEHTH COCTABLSITCR
BB MMA BaHEMATONH,

Cmames 8

1. Bec, roropmfi goamen Owmth o0naRIeE Ha
ZORYMOHTAX H& BDOMOPELI BBO3, €CTh BEC HETIO
nepesoaowHoro cpexersa. On poamen Gmre 0608~
Ragen 00 meTpmyeckod cmerese. Ecom pammme
AOKYMERTH HEeHCTBUTENBHB! TOXBKO EIS ONROH
CTpOHN!, TAMORGHANE BNSCTH 9Tofl CTDARM MOTYY
OpeJNACATE UpEMoBerHe Xpyroll cECTAMM,

2. llesmocTs, KoTOpag Aoxxns OmTh 00BABIC~
Ha HA JOKYMOHTAX HO BpeMeHmnl Bn03, fpeicTBH~
TeJIbERS TOJBRO Ajd Karo#-1mmbo ogpof crpamm,
H0A%xRA OWTL BHDAKOHA B JPHOKHNX SIHHELAX
oroff crpamm. Ilemnocrs, RoTopa# nonxms OwTh
o0napnera Ha carnet de passages en douane, 10O/UR~
Ha OWTh BMDameHa B JSHEWHBX OJHRHNAX TOH
CTPAHH, L@ BHARHE JaEHMHM carnet.

3. B poryMenTax B3 BpeMeWHMA BBO3 HE Tpe~
Oyercd 0000 YRAIHBATE UPEIMETH B HHCTPYMEH-~
TANBHEM AUTHR, KOTOpHS NUpegcTasazoT cobolt
ofnuE0S: CHAPMECHRES NOPEBOSOYEME CpERCTB.

4. Ecrm TaMOReHHEHE BIACTH TOTO TPeSyHOT,
YacTH (RAK TO K0JeCa, NOKPWIIKE R RaMepH
MIME) ¥ OPABAfJeEHOCTH, ROTOPhL® He CIOTRKICH
COCTOBIMOWLINE o0NUR0e CRBPIKERES UEPEBO-
30980ro cpefcTBa (RBR TO pPagiODpHeMHENRH,
Tpelliepyt, He YRAJAHELIQ HE B KAROM OTAGIBHOM
EOKYMOHNTe, HIH OAraMEHKH ), ROXXEN OTh yHO-
MIHYTH B XOKYMOHTAX H4 BPOMGHEMNH BBO3 ¢ YRa~
saRueM HeoOXommMmX cejesm#t (Kak T0 Beca W
IEHEOCTH) I NPeLBEBASIOICH DY BHE3Js N3 H0-
COIOHHCHE CTpaHH.

Cmambs 10

Jwbte cBefesnsa, YRAIAHENEG B JUKYMERTSX
Ha BpeMOHHNI BB03 BmaBmedl pTR JORyMOHTH!
acconmanmped, Moryr OTE HIMEHSHN TOJRED ¢ GO~
rseag o1 BAW FAapARTHPYROIEeH ACCONMEANWE,
Haraxge WaMeHeREZ He MOIYT BHOCHTECH B DTH
ROEYMEETH MOCTE TOIO, RAR §TR JOEYMONTH IIpO-
MAE Yepes TAMOROHEME BXACTH CTDAHW BEOZS,
HHAY0, EAR ¢ COTXSCHS 9TEX nascted.

Coomen 11

1. HepeBoaoTsnmus CPeACTBEME, KOTOPHE OLLID
pa3pamIeRo BBESTH N0 JOKYMEETAM Ha BpeMemEMH
BBO3, MOUYT, AAE CBOGYO YBCTHOINO WOMLIORAEMS,
NOJB30BETHCA TPOTLE JNENA, TONVIHBIONS HaLIe~
BAM(Ee PA3POIIENBE OT HepxkaTenoll aTHX N0KY-
MEBTOB, PR YCROBAH, 9T0 3TH TPETHE Juna o6uyno
TPOAHBANT BES CTPAHM BR03A W, KPOME TOr0, SH-~
DONHSIOT APYTHE YCAOBHA, YCTAROBIGHHKWG B HA-
croamelt Romsermma. Tamozesane snaeta Joro-
Bapuparormexce [ocysapers supaBe TpeGoBath
DPEACTABACHEA JOKAZATENLCTB, $70 TAKHe Jmans
HMEHT BaLNCELMHEG DAIPOMENRA 0T RepiRaTexcH
DTHX KOKYMEHTOB H BAIONEILTY YIOMAHYTHE BHIIS
ycaosng. Eca 5TH TOKA3aTeLCTBA e OPOACTAB-
AMICE OCTATOYHLMN, YKS3ISHEMES TaMOKCHEHNE
BABCTH MOIYT OTEA38Th B HOJb3OBAHHE JANHBIM
IOPEBO3OYHBIM CPRACTBOM B CBOGH CTpaHe RO
YRA3AHNBIN JOKyMenTaM. Ure KecaeTes mepeso-
30YHRLY OPBICTE, CASHENX B BadM, TO RAZxoe Jo-
rosapesalwnieecs I'0CyAapCTBO MORET, OpH HalF-
9EN oneceHud B ajoynoTpedneHmEx, TpeloBaTh,
qTO0K RePRATENL NOKYMOHTOR Ha BpeMenmnil
BEOZ NPHCYTCTEOBAJ IPH BRO3E COOTHOTCTRYIOMS~
o MePOeBOIOYHOLO CPEXCTBA.

2. HecMorps Ha NOCTaHORNGHES OPEAIACTBYIO-
meroe OyHRTs, TaMozmcumuse nisctm Joromapm-
BawIcd ['ocyZapers MOryr pa3pemarth, UpRE
0Co0BIX 00CTOSTENBCIBAX H HOJ YCNOBRAMA, YCTA~
BABIOBAGMMME BMB HCKTOYHTEIBHO MO CROAMY
FCMOTPEHIID, BOXAEHIS NEPEBOBOYHONO CPOICTRS,
DEPKYTBPYIOMIATG Ha OCHOBAENH JORYMGHTOB Ha
BPOMOEINE BBO3, JHANOM, 0ORYHO NPOANBAMNUIEM
B CTpaE® BBO3Z H, B YACTHOCTH, SCJE BOXHTAML
BONHT BT0 HEPOBOBOYHOE CPOHCTBO OT HMOHH WIH
00 YRAZAHUSM JepRATONS OTHX KOKYMEHTOS E8
npesensr! BRO3.

PA4BAV
¥CROBHA BPEMEHRHOI'0O BBO3A

Cmamsn 12

1. Tleperogoumne CpOACTEA, VOOMEEYTHE B
KOEYMEHTAX HA BpeMeHERHE BBO3, MOJKEM OHITH
BLBe3eHN OOpATHO 8 TOM Ee 00IIeM COCTOHNHE,
6CNH He CYRTATh HOPMANLHOIO HIBOC3, B TEYCHES
GDOES NeHCTBETOALEOCTH STHX AOEYMEHTOB. Y10
EACBOTCH NEPEBO3OYHBIX CPSJCTB, ROTODHE OhLrd
CNAEL B HAOM, TO TAMOXSHHNE BAACTH JOroRape-
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sawmpxcs [ocyaapers supase TpefoBars RHBO3S
ODpATHO TBKOTO REPeBOIOYHONO CPEACTBS REE
TOJAbEG HARTIMATEAL OCTABASET CTPAHY BPEMOHEO-
I'0 BBO2A.

2. JoragaTemcTrOM 0OGpATHORG BMBO3D SBAS-
eTcH oTMeTES (DE3A) O BLIR0AE, JOMKERM 00pA30M
¢IERAHHAS HA TOEYMEHTAX HA BpeMananil BB03 Ta~
MOECHERIMT BAACTAMU TOH CTPaEHL, B KOTOPYD
D6PSBO30YHNE CpeieTBa OBIN BPOMOHRO BEOIOHEL.

Cmamen 13

1. Hecmorpa ma Tpedosamte 00paTHONO BRSO~
33, YCTAHOBICHACO B CT8T66 12, Be Tpebyerca B~
BO3NTH ODPATHO CHULHO DOPPEKISHHLE H8peBo-
30YHNE CPeACTBA, EOFIa JTMeJH MecTO RIOJHS
¥10CTOBEPEEHBE HOCYAOTHLIS CIYYAH, UPH yCAO~
BIIH, YTO HTH HEPEROIORHLIE CPEACTRA:

2) OHNBTIRLIOTCA TEMI DBOJHBIME DOULTHRAME
11 HAJOTAMN, OILAATS KOTODHMH OFY NONJISEST, WIH

b) caarwoTes Gea karax-an00 WIREPACK B KASBY
TON CTPAHH, B EOTOPYI0 ORU GHLIE BpeMERH( BRe~
3eHH, BN

¢) vEmUTORaWTCH, NOZ OdunAaNbHMN Halmo-
NNHEM, 38 CY6T COOTBETCTBYWINRE CTOPOR CO-
IaCTIO TPeSoREHING TaMOKeHHMYX BIdCTel.

9. Ecam mpeMeHBO DBBE2CEHOE HODSROSOYHOS
CPEACTHO HE MOKLT BLITL BHBE3CHO OOPATRO BCASK-
CTBNG HAJIOWEHAS HA HErd Apecys He OO0 HCRY
9aCTHONO AN, To Tpeboparme 06 00pATHOM B~
BORE £T0 B TeYeHHS CPOK3 ASHCTBITENBHOCIN A0~
KYMEHTOR H8 BPOMEHHHY BRO3 MOXET TPIOCTARAD-
JIIBATHCH HS BPEMA TBRROIO aP8CTa.

8. TaMoxerHme AJT2CTH YREAOMILIOT B KPAT-
gafhumd 0o BOIMORHOCTH CPOR PApATHpYIONIYI
BCCONHAIMIO 00 apecTax, HANORONHMX HTIMI TA-
MOMEHNBIME BNACTAME WA 0T DX NMERN B3 Hepe-
BOJOUNKG CDOACTRS, BREJCHWHIC MO TOKYMCITEM
A2 DpeMcHENH BBO3, rapaBTHPODANMBM aroll ac-
counanusll, B coobmarr el 0 Mepax, KOTOpHE OHR
MMeHT B BARY DPARATE.

Cmamss 14

TepesosoyANME CPeCTRAME, BREBGHHHIME HA
TCPPOTOPHEK Raroro-mGo JioromapHBANMIErccd
Tocyaspersa, He pa3peIIAeTCs HOTR20BATECH, X0~
7d OB 1836 Be PeryagpHo, NS TePeBO3OK 30 DAa~
TY, HATDAAY BNE HHOS BCTDSYHOS YIOEAGTBODOHHS
MOMTY KAREME-IHO0 IYEETAMH, HAXOIXINUMECH B
OpaxeABX 9TOH TOPPETODHE.

]

Cmamen 16

Jmia, ROTOPHE MMEWNT UpuKO HA RpCMeiniue
BBOIEEIS JBTOTH, MOTYT B TCYEINS CpoXD SlelgTne
TSABHOCTH ANKYMGRTOR AR upeMOeDNR nrod mw-
34Th NCDPBROBOVHKMC CPOACTIE, K KOTODHM OTRO-
CHTCH TR ZORYMOHTH, TRK YACTO, K&K ¥10 Heolxo-
AVIMO, OPR YCJA0BRI, UTO RO 16LE mpocay (npoa nan
BHBU3) FHOCTOBOPOR HMME OTMCTkON (suaof) co-
OTBOTCTBYIOUIMX TAMOXENHMX WIHODINKON, 8CJNH
TaMOAEHNLE BIRCTR Toro Tpebywor. Helicrea-
TOJIbEOCTL BHA3BACMNX AOKYMONTUE HA RPOMOH-
Hhil BBOZ MO%eT (HTH OrpuEDMeHs O)nGi no-
sagxol.

Cmamea 16

Ecnt noamayviores JoRYMUITAKE o BpoMeRRsdl
BBO3 G603 OTPUBUKIX TIGHNE, TO OTMETRR (BUAW ),
KOTOPRIC TONAWTEE TAMOACHHHIMA MHHROBITIEAMD
MUY NOPRBIM TROIOM H GROHMITCILHMM BbHBO~
30M. SIMCIOT BpeMoningl xapaxrep. Tex #e ueres,
econy uoeasRelt oTsernoit (umsof)  AnmHeTes
BPOMERRAT OTMeTRA (miMme) O RHIBOAC, OHA IpH- -
HUMAPTCS KA JI0RA3RTCABCTLO 0OPATHONO BNBO3A
HOPCBOIOUITOrO CPEACTHE HAM 3aUaCHHX wacied,
BPCMCHAO BRO3CNOBIX.

CUmambsn 17

Eeont BoAbaviores AORVACHTOM HA BPCMOMHLIE
BOOZ € OTDBIBUBIME TaA0NAMD, Kozl nRO3 Mpey-
NOBFALT MPOUYCK AOKYMCHTA TOMOMHed n K-
asl moeaexyouunt RMROY STRIGIETCH OKOTYATEAL-
BHY TOIMIICHHOM OTOM ZOKYMORIR, HOCKONBKY
BHOC 1O HPERYCMOTPeHO B CraThe 18.

Comambps 18

Ecut romowernsis niaern xuolt-mmdo oTpasst
OROBYATCALIN F (CIOTOBOPIYHO DOTACHAE JOKY-
MOHTH 13 BPeMORERD RROM, O G010 UG MOTYT
TPe0ORATH OF TRPUNTHPYIOLCH AcCONBULTE YILIA-
TH NNOBAEX DOLLANE B HAA0TOD, padse TONLKO
YAOCTOBOCHAE 0 QOTAUILHAN GLLX0 NOAYYOHO Ho-
HPUBILIBLG 1001 TpR noMons 66Mana.

Cmamss 19

Orversn (mn3Ll) Do AOKYMOHTSX Bu BPOMOWREDY
RHO3, KOTOPEIMY DONLIVIOTCS HB FCJIOBASK, YCTR-
ponyepEne B Bscromuel Kowsenoon, ne nogre-
HOT OILIATE CODPAMI 38 YCJIYTH TAMOEEH B Tode-
HHC Y3C0B, YCTARODAGHERX AU TAMOKEHNEX EOH~

TOp W DYRKIOB.



DJIABA VI

NPORABHHUE CPOKA AENICTBHATEIGHOCTH
W BO30BHOBARKHHE AOKYMEHTOB
HA RPEMEHHRIN BBO3

Cmamesn 80

Orcyrersae HOKA3ATE.1HCTBA OOPATROrO BLBO3S
B TOYGHHS® CPOR3, YCTAHORJIGHARONO JUIE BPEMEHHO
BRE3CHANX NOPOBO30YRKX CPAJCTB, HE EMEET 3HA-
YeHRES, €0JH 3TH NEPEROIOHHHE CPONCTRS NPOXE-
ABJANTCH TAMOXENRNMM BI2CTAM A8 00parTsoro
BHIB0O38 B TeY6HHE YeTWDPHAMUATE HEOR mO yTpaTe
HOKYMOHTAMA CHIN H NPLICTIBAAITCE YHOBNETEO-
puteAbERe 00BECHCHIS TPOME]eHES.

Cmamen 21

Kaxnoe Jorosapusatomeecs l'ocynaperso mpu-
3HAGT CIIY OPOAICHEA JeflcTEITANBHOCTE carnets
de passages en douane, cosepurcEROro gpyrem Jo-
rosapnesomnsen ['ocyiapersod B JOpARKe, yRA-
32WA0M B puwiokennn -1 k gacrosmelt Komsermmam.

Cmames 22

1. HpocsOn o mporicHmr ¢poka nedcTBETENS-
HOCTI JOKYMCHTOR Hn B)EMCHFHI BRO3 3agBAd-
JOTCS KUMOETOBTBHN TAOMOACHHHM BISCTIM N0
Hereyenna cpoka JelcTonTe1SHOCTH 9TBX JOKY-
MEHTOB, BCAH UTO HE SRTIETCA LEeBOIMOBHAIM
BeaoACTHIfe Aonpeotoanxoll clwm. Heaw gory-
MOHT H2 BpCMCHEBIUT BBO3 OB RHYAH YHOJHOMNO-
geunoll accohuwygiof, upocsta 0 TPOLAESHHH HTO-
ro cpoku A0AXA2 ONTDL m071aHA acconuauHedd, ra-
DARTHPUBABLUCH DTOT JOKVMEHT.

2. Hpopacane cpora, HeodXoxnMoe pas o6par-
YMIOro BHBO30 HEPEBOIOMHHIX CPeICTB WM 3amac-
HHEIX yaCTel, BBEJONALS BPEMEBHO, COBEPIIBETOH,
€CJIT! 3DWHTOPACOBARNKG IUIA MOTYT YCTAHOBHTD
JAOBNGTBODBTONRHEM [0 MHOHITIO TAMORGHHEWX
BaacTed cnocoBoM, YTO HENPEOAONVMAR CENA TPo-
HATCTBOBANA M BHIRCATT ATH NSPERO3OTHHE CPeR~
CTBA HJN 3aNACHHE YaCTU B TeYEHHE JCTAROBAGH-
HOTO CpOKS.

Cmamesa 23

Kamnoe oroaprsanmeeca I'ocyraperso, kpo-
M TOX CIY4&SB, KOIAs YCJIOBAR PAIPOIMSNHS Bpe-
MEHHOro BBO3a f0Je6 Be COOMOAaTCR, pagpemaet,
DOX YCAOBREH cOOMoNenns MOOHX KOETPONBHLIX
Mep, R8KHe 0RO DPB3E3ET HEOOXONEMbIMY, BOS00-
HORJCRHS NOEYMEHTOR H6 BDAMOHENGE RBOJ, Bhi-

RAHEBIX YOOJHOMOYOHELIMA SCCOMHANBAME B OT-
HOCATIMMCR K DEPeBO30YHRIM CPONCTBAM MM
FANBCENM YGCTAM, BPEMEHHO BBE3eHHMIM HS 6ro
tepparopmo. Hpockbi 0 TakoM Bo3I0OHOBNCHEE
HOASITCS PADANTHPYIOmEH acconEaukef.

THABA Vil

HOPAJAOK YPEIVAUPOBARMSA HEIOTAUTEHHBIX
AOKYMEHTOB HA BPEMEHHBIR BBO3

Cmames 24

1. Ecnm QoKyMenTH Ba speMeHub# 8RO Ha Op~
IB JOJIKELIM 00pa3oM NOPAIMGHN!, TaMOKCHABE
BIACTE CTPAHH BB028 (Ee3aBHCEMO OT TOr0, HCTER
JIH CPOR ZeHCTRHTEALHOCTH OTEX XORYMEHTOB ILIN
HOT) NPRHEMIIOT B KAYECTBE ZOKa34TE1b0TBA 06~
PRTHOTO BHB03a JAHBOMO MOPEBOIOYHOID CPENCTBE
BUTR 3SIACHKWX Yacrell WpejbaBierle CBNIeTEIb-
CTBA, COCTABJRHHONO O 06pasuy, OpIIBOIUMOMY
B apluiokerny b & macrosumod Komsemuimw, shi-
JAHHOTO BaISAAMEN OPraBoM (KOHCYI0M, Ta-
MOXKHOH, moamgned, MUPOM, CYHeOEMM YIHOREI-
ROM A T. [.), VIOCTOBOPAWUICro TOT (JaRT, YT
AGANOS NepEBOROYROE CPLNCTEO NN 32UACHHS
YACTH, 0 KOTOPBIX HXCT Pedb, ORI MV DpeTXhaB-
JeMB H HAXOAATCH 32 HPereNaMn CTPafu BBOIA.
Onn MOryT UPIESTL TRKXKE JUOOHE APYTOE ONCH-
MEHELIE JOKA3ATENLCTBR, YT0 HOPEBO30THOE Cped~
CTHO HAN 38NACHBIC T3CTH BAXOAATCH 33 OpeXesa-
MIt CTPARK BBO3A. JOKYMEHTH, nHBE eM carnets
de passages en douane, CpoK JeHCTBATE.IBHOCTH KO~
TOPHX He NCTek, NPeXbIBALIOTCS OTHOBPEMEHBO C
VIOMBRYTHMII BBUILE NOKA3ATEI6CTBaME. B ¢y~
YRSX carnets HPUNIMAYOTCH BO BHHMARIE. B KaTe-
CTBE ORA3ATENLCTD 0OPATHOTO BHBO3E NePeBO0Y-
HbIX C[PBACTB I 33NACENE 4acTel, oTMeTen
(BU3K), CAENAHEHO HA WHX TAMOKEEHRMU BJAa-
CTAME TEX CTPaH, KOTOPHME OLLME NOCEIICHN BIO~
C.I6]CTRHB.

2. B cayyagx VHUYTOXEHOR, YTPATH BN Kpa-
EH JOKYMEHTOB HA BPeMEeHHNHE BBO3, He NOrameH-
HHX XOMEHRN 06pasos, KOTOpEE OTROCATCS K Ka-
ROMY-JH00 IEepeBOIOTHOMY CPONCTRY WJIH 3BIAC~
HBM YHCTHEM, BNBO3EHHBIM 0OpATHO, TAMOKGHENO
BJISCTH CTPAHM BBO3R OPUHHMAIOT B RATECTBE KO-
Ka38T8JI5CTBA OOPATHOTO BRBO3A NPEXBABICHHS
CRAXBTENbCTRA, COCTABABHHON no ofpasuy, upe-
BOJHMOMY B HpUIIOEEERHH D R Eacromme# Kom-
ROHIHAY, BEIAHHOTO HAJJICRAMNM OPraHOM (EOHR-
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eyHOM, TAMOZHCR, DojmEIEel, MDOpOM, CyReOHLIM
YHHORHEEOM B T. X.), YAOCTOBeDAIOIEro T0T PagT,
70 IARHOE HEPABOZ0TR0S CPOROTEO KK 3ARACHNS
YA8CTH, 0 EOTODPHIX HUST PeThb, OBLLIE NpPOXHIBHOHK
axy H HaXOJATCH 38 TPeJeNaly CTPANLN BBO3A MO~
Cle NHSA BCTEYeNHd CPORS NOBCTRRTONEHOCTH STHY
porydeETop. OHE MOryT TAKKe OpHAATL J060s
Xpyroe HECHMEHR(O JOEA3aTANLCTBO, YTO IAPEBO-
309EO08 CPONCTBO EIH ISHACHNE YACTH BAXONATCH
33 WpEeNeAsMA CTPANH BEOSA.

3. B crygasax yHEYTOROHES, YTPATH K KPAXH
carnet de passages en douane, HOKS NOPEBO3OYHOE
CpeRCTBO IIH SAUACHHE Y8CTH, K KOTOPHM OF 0T-
HOCHTCH, HAXOHATCH Ha TOPPEIODHE oxEore w3 Jo-
ropapEBalonyExcd I'0CyAapCTB, TAMOROHHME BAA-
cra aroro 'ocynaperes mpmmyMawr, mo Tpebo-
BARIGO TOLJARAmSY ACCONMHANAH, SaMenmmnpd
HOKYMEHT, KOTOpHH YITPauHBAGT CHIY B JeHL HCTE-
qoHeg OpoRs NMOHCTBUTENBLHOCTE TOTG carnet, KO-
TopHill 0B 3AMEH#eT. DT0 NPHHHETHE ABNYJHPYET
DpeIEeCTEYIOIIEs NPHHATHS TOIO carnet, KOTO-
piili Gxd YHEYTOEGH, YTPaTeR WIH HOXAISH. Eeam
BMECTO 3MEHAIOMEr) HOKVMEHTA BHEAHO Pa3pe-
IMeHES Ha BWBO3 mim mopoOEME ROEyMeRT nJAa
o6paTRON BHBO3S IOPEBOIOYHOIO CPAACTRA RJIH
3aNacHNX Y8CTol, T0 OTM6TRS (BI3A) O BHBO3 Ha
BTOM DA3DOMIeHEH RJIB AOKYMEETe CUBTaSTCd RO-
CTATOYHHIM AORE33ATEALCTBOM OOPATHONO BHBO3S.

4. Ecrm pepeBo3ouE0e CPENCTBO NMOXANIEHO
ROCT6 OOPSTHOrO BHBOI3 €10 HI CTPAHH BpEMEH-
BOTO BBO38, TPAYSM BLBO3 He ObA ROIRELM 06pa-
30M YHOCTOPEDEH HS JORYMEHTAX Ha BpOMeHHRN
BBOG, U IPH OTCYTCTBHI H& DTHX JOKYMEHTAX OT-
MeTkn (BE3H), CRETAHHOH TAMORGHBLIMH BIACTA-
MH DOCEUIeHEOY BUOCASICTEHH CTPAHK, BTH A0
KYMONTH MOryr, ToM He MeBes, OWTh ypery-
INpOBAHK, €CJHH PADAHTEDYRIAE ACCONAATAL
IPOACTANET 3TH JOKYMEETH BMECT® C TAKHMH A0~
RA3ATENLCTBAME Kpaxd, RarHe OyAyr KpHoHaHL
pocTaTOURNME. Ecmm CpoR AeHCTEBETOXLHOCTR A0~
EyMEBTOB H8 BPeMEHEAH BBOB eIieé He WCTEE, Ta~
MOEQHALIC BISCTH MOTYT TPelOBATE MY OfaYH.

Cmamesa 26
B caysasx, yuOMEHYIHX 8 6TaTe 24, TAMOBEH~
HKO RIEACTH HOpase namuars cOOpHM A ypery-

JEPOBANHS.
Cmamen 26

Taxomennrio BIACTE He BIpaBe Tpelosarh OF
PBPANTHpYIOINeH! SCCOMEANHEE YOEATH BBOJHEE
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DODUIEH B HANOMOBR HE NEPOBOA0YHME CPANCTRA
I 3BUACHKWE Y6CTH, BDOMORH(O BBE3CHHBIS, 6CNH
972 TAapABTHPYWINAN AcCOmEamEs He Onlia yBe~
ROMN6HA 0 HONOTANIGHNE AOEYMEHTOR HA BPeMEeH-
el BBO3 B TOUEHHS MOAA CO [HE HCTOYeHHEI CPORA
AefCTBATEILROCTH 3THX JOKYMEHTOB.

Cmames 27

1. B reuenuc oxmore roga €0 AHA YBEXOMNGHAS
0 HEDOTaIeEHH NORYMEHTOB HA SpeMenmsil BBO3
TaPaHTHPYIOMAS ACCONMAIHAE MOEOT HPeCTABITS
KOKB3ATONRCTBA OOPATHOIO BHBO3S NEPEBOSOYHMX
CPENCTB HUA B4IACHWX vacTel, 0 ROTOPHX Hier
peas, ¢ cobmoneEre yca0sHl, JOTAHORACHHLIX B
nacrogmel Kousermmem.

2. Ecum Tarme J0EA38TOABCTEA HO TPEACTABAG-
HE B TEI6HN® YCTAEORJGHHONO CPOXS, TapaETH-
pyomas ACCONPANHA HEMEIJTeHHO pNeNOHHpPYST
HJH YILIAYNBAET OPERBAPNTENPRO NONTSRAITHES
VILIATE RBOIHNE MOOLIHNG ¥ HaJOTH. OTOT feuo-
SET RIH DLIATER CTAHOBETCE OXKOBMATONbELM YEPsa
OFIA TOA €O THA JeNONUPOBANEA WXH IPOJBADH-
TeNbHOM YIIAaTH. B TeueHHe 2TOTO WOCASKHErD
CPORA TADAHTHDYIOIIAS aCCOIHAIMEA BCO 6Ie MO~
HeT BOCHOILIOBATECH BOSMOKHOCTBI0, IPEAYCHOT-
PEHAOH B UPOXIMECTBYIOMOM IYHKTS, AAS BOIWDa-
T JIeNORHPOBAHHKX FIH YIJIOYEHHBIX CYMM.

3. Uro racaeTcd CTPAN, CYMECTBYIOUIH® B KO-
TOPHX NPARHEIA He MPENYCHATPHBRIOT KEHO3OTH
RJE HPeBapETeNSEOH YILIATH TAMOKOHNEX QOMI-
JAH, T0 YILIATA, CORGPIIGHHAAN B COOTBEICTBER O
DOCTOHOBACHENMH DPeAIIECTBY®IEr0 NYRKTa,
CYUTAeICH OKOHMATENLHON, HO LUMBeTCH B. BHNY,
910 JILIOYEHHBE CYMMM MOTYT OHITE BOGMOINSHN,
Eorna OYRyT coOMONeRE YCNOBOA, JCTAHOBIAHAKG
B HACTOSINeH OTATHS.

4. B cnyyae HONOTaIeHHS IOKYMOHTOB HS Bpe-
MBEBRI BBO3. TApABTHEpYIOMAS &CCOMMANEA HO
06#3aHA YIISYEBATS CYMMY, OpeBHIUALIYS) 06-
DIYI0 CYMMY BBOZHMX HOLUAWN ¥ HAAOTOE, OTHO-
CAIMXCE K NOPOBO3OTHLIM CPENCTBAM HAH 88~
OACHSIM VaCTSM, ROTODHS He OHLYA BHBOGSHE
06pATHO, BMOCT® ¢ IPONEHTAMH, 6CIH TAKOBHE
TpeRy CMOTDOHH.

Cmames 28

B cayuagx ofmaEs, Wapymenwll wiHm 3AOYHO-
pebuenmit Jorosapusawimmecs ['ocynapcrss, He-
cMoTpd Ha mocramopaerms mscrosmed Kompen-
UHH, MOTYT UPHEMMATL MEDH WPOTHS JHN, HOXb-



3YIOHECK HOEYMOHTAME Ha BpOMeNHNH BBO3, KA8
BAKCRARGS BBOSHWX NOIIJIHE H HAJIOIOB, 8 TAEXS
HAXATATE: NOOHe HAKAZAHEL, KOTOPNA HABJICEAXT
ga celd Taxwe Jens. B TAREX cAYYASX rapaHTH-
PYIONIEE ACCONBAIME ORAINBAKT TAMOXOHHAIM
BABCTEM CBO® cOmeHcTEMe.

I"I14BA VI
PABHBE IOCTABOBIRHHA

Cmamen 25

Joronapuparommecs ['ocyaapeTss DpHEEMANT
MepHl K TOMY, 9T00N HE BROZDTL TRRHE TAMOEEH-
ANE HOPH/IRH, KOTOPKS Xoran {6 EMeTh SHAYeHHE
NPENATCTONA [ PAI3BHTAS MEEIVEAPOJXHOTO TY-
PHB,

Cwmamen 80

T yCROpORDE TAMOKSHENX HPONEIYD CMEsK-
unte Joresapusajommecs ['ocyiapersa mprmEMa-
0T MEePH K TOMY, YTOOM PagMemaTh CBOR TAMO-
ECHAHE OYERTH N0 UPMHALASREOCTH (mAs Apyr
K APYTY H JICPEDTS BX OTKDHTHIME B TCYSHNE O~
RIX A T€X £6 YacoB.

Cinamies 81

Jxoboe Bapymenne NOCTAHOBNOHEN HacTOSIIed
Kompemumn, /moGo¥ nomMen, coodmeHde AOKERX
¢sefedull MAR 8KT, B DE3YIBLTATE KOTOPOIG RARKOS-
160 ANO A Rarod-xE60 HPIMET RONPARMADHO
DOIVYILIO TLTH DOJYU N1 OpeMYIecTRa, BHTEREX~
Uple I3 CHCTeMb BBO3B, YCTAROBASHEON HacTOA-
med Rompemunel, moxer cATADT: OCHOBAHRGM
IAg RAXOFEHNY HA HAPyIIATSIS B To# CTpaNe, rjie
EapymeHEe GRUJIO COBEPINGN(, HARA3ANMH mWpef-
YJCMATPARGGHMELY 28KOHAWE 3708 CTPAWN.

Canamba 82

Hwuro g Bacrosmelt Howsewmmw me mpepsar
ornyer Joropapesanonpanes ['ocynspersaM, EoTo-
pHe 06paayoT TaMomedetll WAW PROHOMEYOCKIE

GOHI3, H3NaRATL OUOHNANLHKNG UDOCTRAHOBNGHEN,
UpHsMeHAMEE K JHIAM, XpOXMDAICIEN B POGYKSP'

CTBAX, O0DA3YIOLHX BTOT COM03.

PIABA IX
FAKIHDTHTEISELE DOCTAHOBIERRA

Cmambr 38

1. Hacroamaa Bomsernms orepurra po 81 pe-
eatpa 1964 roxa ang noxmHCesERE OT EMOHH X~

6oro locyaspersa-wrens Oprammsamms O6zemm-
memux Hamell v moboro xpyroro Iooyzaperss,
roTopos Gbun6 mpeEraameso Ba Kondepenmmo Op-
ragmsanen O6sexpenmsy Hammd no ramozes-
BaN GOPMATLHOCTEM UPH BPEMOHHOM BBO3S 4ACT=
HBIX IOPORHKX MOTODEWX NEepPSBOZOHRIX CPEICTR
® B OTHOIMHHE TYPUCTON, NPOBCXOJEROIYIO B
Hyio-Hopre B mao 1 more 1954 roxa, roropsa
yueryeTca ArEe «hoRdepenmmeds.

2. Hacrosmas Kousenuma uoinesar patndu-
EAIEN, 7 pATUQUEALNOHENE IPAMOTH JOHOBHpT-
wreR v 'esepaasnoro Cesperapas Oprammeains
Ofnenmsenanx Hampl,

Coamen 84

1. C 1 snpaps 1966 roaa uwacroamas Nomsen-
ULA OTRpLTA a8 mpococinEesma suoboro [oey-
Raperna, ynovsmyroro B nyerTe 1 cratsn 33, n
Ap0ore apyroro I'ocyaapeTsa, KOTOPOL MOIVHILIO
COOTHOTCTRYIOIIEE HPNTIAUEHNE 0T SRONGMIe~
csoro 1 Counaasnoro Conera Opramusanun Odp-
eapmemsnx Hanoll. Ona takke oTwpuma 14 mpo-
COeUIHCHDA oT MMeHn ool nozouenoil Teppa-
TOPI, Yopswluomed wI8cThi0 118 KoTopofd 28~
anerca Oprarmmanng Osepuaenmny Hamnit,

2. TlpucoennRenne coBepmAETCE 1eNOHNPORA-
HICH MPBMOTH 0 npncoovaesnn v I'eRepaibroro
Cerperaps Oprammanqun Odnegmmenanx Hagolt,’

Cimamas 35

1. Hacrosmas Konnegugs serymasr B ciury 58
ReBEHOCTHH AEHL CO TBA TeNONHDOBLENY NATHA -
RaTol pnIadERANTOHEoR FPAMOTH BTN MPAMOTH 0
UPACOGIAHGHIR 63 OrOROPOR RJIM ¢ OMOBOPKANMI,
SKNENTOBAHELMI B COOTBETCTREE €0 craThed 89,

2. Jlng xamporo Iocyrapersa, EoTOpoe para-
$rrpyer Bacroamyw Korpemgme wiu mpreoeTE-
HUTCE K Hedl MoCae (EY JerOHUpOBANRA NATHANIS~
Tolf parHUEAIHONBON rpaMOTH BIM IPAMOTH O
IpECOeIAHAHAN B COOTBOTCTRER ¢ IPeAIIecTBYI~
IR0 OYBKTOM, BacTodmad KOHReANgS BCTYIAET B
CENY 88 NoBEROCTRIH Jemb ¢O NHE NeNOBNDOBAHBA
TakEM [0CyIapcTBOM cROGH paTAdREKAmHEonmol
IpAAOTH B FPAMOTH § HpHcoexuHeawy (o3 oro-
BOPOR HXE ¢ OTOBODEAME, AKNEZTOBAHELIME B 00~
OTBOTCIEHH CO Crathelt 89.

Cmames 88

1. Hocns 7oro RAE HacTOAmAS KopseHIms
npoSyaer B ¢EYe TPR rogs, moboe JoropapHsai-
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meecd FOCYRAPCTBO MOXeT NSHOHCHDOBATH 66,
yeepommr 0 ToM [emepassroro Cerperaps Opra-
Emsanen O6remmeennnx Hammd,

2, HemoHcanms BCTYNAeT B CHNY Yoped mar-
BAJIATH MECHNOR CO ABA Noayienma [emepat-
e Cerperapes Oprapmesmas OfnexEEeHERX
Hampit yrazamnoro yBeoMAGHAS 0 ReHOHCAIHE.

Cmamsa 87

Hacroamps Korsennus yrpaunsser ey, ecxm
B ToYeHEs mobore CLIOHNIBOPG XBOHANNAYEMECTT~
MO0 NEPHOYS DOCAS €8 BCIVILISHEA B CRAY THCNO
Horosapmsaxwmuxcs 'ocypspers Gyper MeHnme
BOChNT.
Cmamen 88

1. Jlwboe T'ocymaperso Momer mpm momoms-
posasEn cpoelt paredmxanuornolt rpaMoTH B
IPaMOTH ¢ NPHCOSHHHEEME EMw B Jwloe Bpe-
M3 [O0CHE PTONO OOBERMIL NOCPEXCTBOM. YBE-
HoxneEns, axpecosammoro ['emepamsmomy Ce-
xperapo Oprapesapes O6sexemesmx Hapml,
w0 macrommss Komsemuus pacmpoorparser-
cd HB BCY TOPPRTODHE HIH HS KaEyO-AA60
TOPPETOPEI, 58 MORAYHADOZNLI® CHOIMGHER KO-
TOPMX OHO OTReTCTReENO. Hscrogmas Komnem-
DEA PACTPOCTPARSSTCH HA TEPPETOPHN, HOEMEHO~
BAFAME B YRO3AHHOM YBOAOMNEHAH, CYHTAR O
HeBEHOCTOTO IHS WOCHe Noxyierns ['eHeparsunng
Cerperaper 9T0T0 YBeNOMJGHHS, ¢CAE OBO HA
CONPOROXAETCH OrOBOPKOM, MAE cymras ¢ neps-
BOCTOr0 JHE MOCHO BOTYIIOHNA YBeHOMAOHHA B
CRIY B cooTBeTCTRHR co cTarsefl 20, mwim B gems
BerTynaenus s1ol Konpennmy 8 couy xna cooTrer-
CIBYIOI{ero 1'0CYZapeTBa, CMOTDH O TOMY, KakoH
103 9TOX FHOHE HACTYNART HO3JHES.

2. JIwnboe MNocymaperso, ROTOPO® CHENIBR0 YBE-
ROMJeHHEe HS OCHOBAHNR TDOAII6CTRYIOMEro MyHE~
T6 0 pacupocrpanenayw nacroamed Komsenman ma
KaKyIo-1m60 TEpPRIODHW, 35 MeRIYVHSPOZHEHS
CHOIIGHRE ROTOPOH OHO OTBEICTROHH(, MOmET e~
HOHCHPOBATS HacTOMyo KoHBewupm 01TNeNBEC B
oTHODIGHNN »T0f TEDPETOPHH B COOTBOICIBEE ¢
JNOCTRHORAEERAME cTaThE B6.

Cmamss 89

1. Orosoprn ® Bacrogmei! Komsemmwm,” cme-
JAEHEIS Y0 DOMIHCAHEA JAROYRTEILEONG AKIS,
CYNTANTCA NPHEATHIME, 66IH OHR OHIE aKUexro-
BaBEH GoaprmrerroM yuscTHER0OE Koudeperun B
SAHCCEHM 8 SSENOTHTENREEIN AET.
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2. Oropopsm, clle]aRAme WOCHS NONIBCAHEE
SaRMOYATEILHOTD BKTS, Be CYHTAIOTGS IPHESTH-
MH, @0 OJHS TPOTH HOXMHCABIIHX HACTOSIIYE
Komsermmo lMocynapers mm Joropapasaiomuxes
Fotynapors 2a9RBT BO3PAKOHES, RAK WPOXYEMOT-
PeHO HEXS.

3. Texer moGofi oropopkm, WpepcraBIcHHOMN
T'enepaaprony Cexperapio Oprasmsamm OGHagn-
wenanx Hammill kaxem-yméo Locyrapersom upm
DOIECAHMH, JCHOBNPOBAHEN paTadURATROHAH
TPaMOTN EUTB FPAMOTR O HPECOBINHEHI ILH NPH
J000M YBONOMNOENE Ha OCHOBAHHME cTaThH 88,
paccuaaeres l'enoparersiy Cexperapon Bees ['o-
CYHAPCTBAM, KOTOPHS K TOMY BPEMEHH HOTIBINYT,
paTRRIAEpYIOT HAcTosIy Kowsesnmo nim wpn-
coepnmarcs k Rell. Fcom oxsa 1pem stAax ooy~
BADCTB 3aAROT BO3PAKEHHE B TOYEHNS NCBAHOCTS
HHed €0 R4 PACCHAENR, vTA OFOBOPRS HE CYRTRET-
ca axuerrropasRoll. Ienepansundi Ceperaps yne-
Aomnser nce ['ocyaaperea, ynoMauyTse B HACTOS~
IEM IYHETS, O JO00OM HOAYHEHHOM UM BOSDAEE-
H¥¥, DABHO KAK H 00 SKOEITAITI A1 OTEAOHEHMH
9TO# OTOBODRIL.

4. Bospamenne co cropons [ocynapersa, ro-
7008 DOAIHCAN0, HO He pATR HIIPOBAA0 HACTOH~
myio Kousewmmo, yrpaunmaer 3Ba4YoHRe, oCAR B
TOYBHHE NEBATHMECHYHOIO CPOKS €O JHE, EOTEA
OHO CNENRN0 3TO BO3pakenHe, DT0 CleNaBINes BOS=
paxerre ['ocyRapeTBO Be paTHINUDYET HACTOS~
myw Kompernmo. Ecan » pesyssTate yrpaTsl Re-
REN-J000 BO3pamMeEHeM CBOOIO SHATOHHA KAKAH-
Jr60 OTOBODRA BRUENTYETCH N0 DPHMeHEHHN
HpemecTsyomero myasra, 10 [enepamsmur Ce-
RPeTaph yBegomaser o6 srom locydaperea, yHo-
MAHYTH® B YRa38HHOM HyEKT®. HURAKOMY NOJH-
casmrym macroanryn Komsermmo [ocyaspersy Ba
HOCBINAETCS TEECT HEXaxo¥ OTOBOPRO COTACHO
IpeIIeCTRYIOMENMY WYHKTY, ecaE 310 Iocyxap-
CTBO He PaTAGEEPOBAL0 BacToayio Ropsesmmo
B TEYOINIe TPEX JET O X84 nofnacayuy stolt Ron-
BEEIIE OT 6T0 HMEHHE.

B. T'ocynaperso, OPENCTABIAINIGS OTOBOPRY,
MOMET B TEUEHDE ABCHANNATEMECATHOTO CPORA €O
AHA YIOMAHYIOTO B NYHETe J YBEHOMIGHNR €O
croporr Lemepaasroro Cerperaps o6 orENOHE-
HuR 5T0f Or¢BOpRH & UOPAIES, UPOAYEMOTPLHROM
B VEA3AHHOM [YHKTE, 0TRA38THhCH OT pToll oroBOD~
K¥, B KAKOBOM CIYIa6 paTadiralioHEad IparMoTa,
FF FPAMOTA 0 OPHCOLIEHAHUH, BIH YBONOMASHET
B& -OCHOBRHME crarbd 88, cMOTPE WO TONY, IO



HM6J0 MOCTO, BCTYHAET B CEAY B OTROIMGNHR T8~
xoro Focynapersa co grs sToro oteasa. Jlo Takoro
OTRa35 PAMOTS IR YROROMNGHES, CMOTPE LO TO-
MY, YTO OMEJI0 MecTo, He AMeeT CHJb, PA3Be TONb~
KO JAHHAR OrOBOPRa RIOCAGACTBAM SKIENTOBANS
IO OPEMOHOMILG NOCTAHOBNGHMH NyHRTa 4.

6. Or orosopok, aKUENTOBAHEWX B COOTBOT-
CTBUN ¢ HacTOAIned craTbed, BOIMOEWER OTRA3 B
Jwo00e BpOMA DOCPEACTBOM YBefomieHna ['eme-
paavroro Cexperapa.

7. Huraxoe Horosapussionteecs I'ocyaapcrro
he o0f33R0 PAacHpOCTPaBEThL EM Ha kakoe I'ocy-
HapCTBO, NEeMMHINee OFOBOPEY, WPOEMYIICTRA,
BLITCROIOLLIG H3 TEX HOCTSHOBJGHWH, K KOTODHIM
TAKaH 0roBOpKs OTHOoHTeS. Jhofoe 'ocymaperro,
KOTOPO@ BOCHOAB3YSTCH OTHM ODABOM, YBOKOM~
aget o ToM lenepoasaoro Cerperaps, 8 nocasryst
COO0IIDCT OTO POIREHTIS BCOM NONUNCSBIINM Ha-
crosmyio Konsesnmio ocynapersan w Horosapu-
pawufNca [ocyaapoTpan.

Cwumsn 40

1. JioGoll cmop MEXXY ABYME HIN BECKONLKE~
st Joropapusawnmmca locyapersad® o 1o~
KOBBHWN TLAI NpHEMencHEREH BacTogmed Kompeuman
PABPEIIASTCS, X0 BO3MOKHOCTH, HOCPOLCTBOM o=
PeroBopoD MemTy HHMH.

2. Jhodoii cuop, RoTopm# He paspelreH no-
CPEACTEOM IEPEroBOPOR, NEPeAseTCA B apOuTpam,
eeur KoKOe- b0 U3 YIACTBYOIEX B 9TOM CHOD®
Horosapupawmmxca Docynapers Toro Tpebyer, m,
CUOTBETCTBEHHO, LEPEJRGTCS ORHOMY HAN He-
CROIBRIN DPOBTPAM, MIOPaHELIM HO COrJAMERT0
MERAY yYACTDYRUIMH b cumope [ocyaapersaMa.
Ecoui B Tegewae Tpox mMecaner co gae TpeGopsHRA
o0 apdrnrrpaxe yyactayiomms 8 cnops ['ocyraperss
He CMOI'YT ROTGBOPETHCE ¢ BHOOpe apbHIpsa RAM
apinrpos, moboe iz »teX ['0CyAApOTE KOBET TPO-~
core Ipencensrens Mesgyrapommoro Cyna ma-
3HAMDTL GANEOIHMYHOLG APOBTDPA, KOTOPOMY XA&H~
HHY CHOD 1T T6PeJasTCE N4 DENISERS.

8. Pemenue apurps BEm apOmrpos, HA3Ha-
YeHFHX B OCTOBAHAN P IectEy0Mmero NyERTa,
0083aTONBHEO Faa coorBeTCTRYROMMEE foroBaps-
pamimExcd ocynapets,

Cmumes 47

1. Tocxao Toro rak macrosmag Koasennna mpo-
Oyner B cuae TpH roja, moboe Joropapueaninesca
TCocyneperse MOEOT HOCPEACTBOM YBEXOMASHHA
I'emepansnoro Cexperaps Oprammsamas O6nexu-

nemenx Hamalt morpeGoBoTs co3mBa KoBdepeH-
Ul g8 pepeckoTps Hacroamet Komsenrma. Do~
repaabEbUl CekpeTaps yBexoMuast see Horosaps-
susompeca [ocyapersa 06 otoM TpeGoBaEEE, W
KORGepOBUME 118 mepecMoTpa BacTosunelt Hom-
nesmil coampaerca [enepannmmim Corperapen,
ecau B Téd46lie J8THPEXMECTYHOr0 CPORS CO JHS
YBONOMNSHUA O cToponn [eneparsroro Cexpera-
pit Be Menee nonoswan Joropapusarorraxes I'o~
CYABPCTB YBEXOMUT €10, YTO OHE HOUI6PEHBAIOT
a70 TpefoBaRMs.

2. Ecot B cOOTBOTCTBUE ¢ HPeAMIECTBYIOMTEM
TYRKTOM CO3biBaerca koRdepering, 1o Nenepans-
muifi Cekperaps yBemosaszer sce Jorosapmmaio-
mprecst FOCYNapoTBa B OpIXJAMIAST HX HPOACTA-
BUTL B TEUEHHS TPEXMECHYHOr0 CDOKA TAKHE
UDORAOKOHES, KARHS ONH /KEAAXT TOCTABHTH HA
paccsoTperns oroff voupepenuun. [enepanmnil
Cesperaps paccsiraer ncem Joropapasalomemca
PocynapersaM mpepBaplre bBYI0 TOBECTRY KRE
KOHpEPEHENNA BMBCTC ¢ TEKCTAMA TAKHX UPEAI0-
Zenmit mo KpaliMedl Mepe 3a TPH Mecsns X0 TOIO
JH2, KOS KOH(pepeHnHs 2T8 AOAKHA OTKPNTHCH.

3. Ha 100y roHQepeHmo, COINBAGMYID B
COOTBETCTBME ¢ HacTomunell cratnedi, I'emepans-
unli Cexperaps npariamaer sce JoropapEsam-
mmeca 'ocyrapersa n nee apyrwe Tocynapersa-
wieps Opramesawpm Ofsenmmermsix Hammi u
KANXION0 COEURBIHINDPORAEHEOTO YUPeKIOHRS.

Cmamss 42

1. Jhotoe Jorosapnsawmeeca Iocynasperso
MOXET EPSIJIOARTS OHY LN YECKOALKO HOTPAROE
& Bacrosmelt Konsonume. Terer mo6od mpepsa-
raeMoll 1onpaBky npenpososnaeTca I'eHepamsuo-
Ky Ceeperapio Oprasmsaman O6bemuemmnx Ha-
mal, koTophit pacceLiaer ero ncewm Joronapupaxn-
myea Iocymaperan.

2. Jlwbag mpepioEeHRaS NOOPARKS, PA3OCIAN-
Had B COOTBSTCTBNE ¢ OPOIINECTBYIOMIENM HYRKTOM,
CUNTAETCH aRUenTOBARDON, ccow R ogmo JHoro-
BapaBaomeect ['ocylapcTBo He 2aaBUT BoIpame-
BUf B TeY6HHC IISCTHMECTYHROTO CPOKS CO RBSA Pac~
ebLaknt otoft wpenaoxernod nompanky ['emepssn-
guim Cexperapen.

8. lemepansEwit Cexperaps B xparyaiturd o
BO3MOKHOCTE CpOk yBegomiser sce Morosapm~
potompecs [ocynaperna, 30a8ae80 Ju Raroe-1mb0
BOIPAMEINS DPOTHE NP I0EeEH0N Nompaskn, M,
€CAN HHKSKWX TBRHX BOZpaXeHumfl Jagpiefo He
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08120, DOMpPaBES BCTYHAET B oRAY Aad Bcex Joro-
papEBapnyExcs ['ocyrapers Yepea TPH KecaNs N0
BCTOYOHHR DICCTEMOCATEONG CPOXS, YHOMEHYTONO

E IpeJUeCTBYIOMeM IYHETe.

Cmamea 43

lerepansannt Cexperaps OpraEmsamem O6p-
eyunenHsx Hammd yeepomaser see [ooymaperns-
unern Opragmsamus O6pemmmennnex Hapw u seo
rpyree Tocynapersa, xotopus GHLIE NPRIAAINEHN
E yuscrEn B Kordeponmpm, 0 HEROCATYOMEN

a) 0 NOMIDCAHHN, pATEQERAIREX B NPUCOS/H-
HEORAX, COBSPIICHNRY B COOTBETCTBEE CO CTA-
maum 88 v 34;

b) o gne, xoras macrosnae Koppenmas Roxxns
BCTYIETEL B CEAY B COOTBEICTBEE CO crathell 35;

¢} 0 DEeHOHCAUERX, NONYYEHEHMX B COOTBET-
¢1BEH O cTathell 36;

d) of yrpare macrommed Komsennnedt cors B
COOTBETCTBEH CO CTaTheH 87;

e) 00 yBeJOMAGHMSX, NOMYICHHNX Ha OCHOBS~
HER CTATEE 88;

f) o serynnemma B cmxy moGoH HONpEBRHE B
COOTBOTCTREE CO craTheli 42

Cmamen 44

Hoprwemex sacrommedf Kompermem penoms-
pyetcs y Memepampore Cexperaps Oprammsanuy
Otpepmrernux Hammll, xotopudt mperporoxpaer
9aBePeHHNE EOUHA TAKOBOTO BeeM viedax Opra-
upsaran OOsernueHEnx Hammd uw BCeM IpyroM
locynaporsam, EOTOpME OhiR UpUrAMIMeHEH Ha
Kondepermmo.

B YIOCTOBEPEHHE W3JOMKEHHOM) mm-
AONOMIHCABIHEECH, GYXYYR HA TO RoaxHENM 06pa-
30M FHOJHONOEHN, HOATRCAI™ BacTodyo Kon-
BEHITIO.

COBEPUIEHO r Huo-Hopke saTeeprore mons
THCHEYA KOBATHCOT DETHRECAT YOTBEDTONG Nois B
OHOM 3K3CMUIADE HA AHIMHCKOM, NCHAHCKOM O
$paBIy3CKON HIBIRAX, DPHYOM Kamauit m3 sr1ox
TEECTOB £BANETCH PIBHO BYTOHTHUHNAM.

[MerepansroMy CeRperapo HOPYaoTCa HANOTO-
BoTH ofmpaabiul mepesoy racroame#t Konsen-
oan Ba knTaficROM B PYCCROM S3MRDY U OpROS-
mors koradicrmd B pyccraft TereTH K anrumicko-
MY, DCOAHCROMY H (PaFIy3CROMY TEKCTAM, XOTIa
0H Oyner mpeNpOBOXIATH 33BCPAHHNO KONHA Ta-
RoBME ['OCyARDCTBAM B COOTBETCTBHR €O CTa-
thell 44 sacrosmeit Konperpm.



UPHIOEEBYE 1

«CARNET DE PASSAGES EN DOUANEs
(KHEZREA [OPOIYCEOB YEPEZ TAMOEHN))

Bror carnet eoeTaBAFeTCHE HE GPRENYICKOM FINERS.
Ere passtap ~— 82 x 97 camrmueTpos.
AcGOMEAIEE, BHARKNIIAS #TO0T carnet, RIECHEAGT GROG BARMBHORS-

HEE HE EAZNOM TAXOHe B CTABRT HERUBAYH T0H MempymspofscR opra-
HERAIHY, & KOTODON 0Hs HPEHBICEET,
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IPRIOEEHHME 2

TPORHOE CBHIETEILCTBO

1o TpoliEoe CcEHENeTCNBCTRO ROXEEO ONTH HADGYATAHO HA TOCY-
KADCTBOHHOM H3BIR0 CTPSHE! BBO3S H, KPOME TOTO, 604H 970 EANATCALHO,
HE EBEOM-XHOO0 OXHOM APYIOM HasiKe.

Paawep ero — 18 x 29,5 camrEmerpa.
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[PRIOXERWE 3

JBOMHOE CBAIETEXLCTBO

910 TBOUHOS CHHASTENHCTBO MEYATAGTCH HB NO-
CYASPCTBEHRMY F3WKAX T6X JBYX CTDaH, B KOTO-
PEM OHO OTHOCHTCAL

Paasep aro — 11x24,b cawreuerpa.

910 mBoliROe CEUNETOXLOTRO COCTOMT H3:

1) Fopemms ¢ OTPHBHWM SPANEOM K

2) TajomNa RIS JEPEATCAS ¢ YAOGCTOBEDERHOM

HICHTATHOCTH, 00DA3IH KOTOPHX ASKTCE B Ha-
CTOSINEX WPHIOERSHNH.

Dro meolfEOE CBENETENHLCTRO YCIPARHET HA-
06X0MMOCT, DPONYCRA NOKYMOHTA TAMOEOHHON
BAGCTHY) CTPANE BBO3a H RBOOXOIEMOCTS OTMETOR
(B®3) 0 BRO3C B BNEO03. DTHM JOEYMOHWTOM CJé-
HyeT DOMB3OBATECH ESE VRA3AR0 HEEG.

Jpofinoe CBEIOTCALCTBO BHASSTCH YUOILHOMO-
qennoffl accomuanmedl CTPANN DOTHCTPAEE Tepe-
BO30YHOIO CpoXcTBa. KOpOIIOR yRepaHBAST ¥ Co~
fg 9T3 BMEAWIMAR CRENATENLCTR) SCCONUATBH.

Orpuissoff dpAnk TPEEpEIIZETCd E BETPOBOKY
CTORAY THOpPOBO30THOIO CPEHCTRS.

TaxoB sHpserca NepEATEN0, ROTOPEDY HoxKeH
BOPHYTDL 610 BHIaRmeH CRHIOTOIHCTBO 4CCOIHAS-
DHE HEMECT® ¢ SAN(NEeHWENM NOMKEEM 00paszoM
YAOCTOBGDONNEM HJNeBTHYHOCTH B TeYeHHE WNaT-
HAJOATE XHell CO JRR HCTeYSHHA CDOEA NOKY-
HEHT3,

Crracox BCOX IOKYMEETOB, CPOK KOTODBM HCTEK
B OpOAMecTBYROMeN Mecdne H KOTOphe He Onim
ACTANM3WPOBANE, WPORCTSBISETCS BRJABMIGH HX
acconsamaell TAMOXOHNMM BARCTAM CBOH CTpa-
HN N8 MPONPOBORICHNS TAMOKOHERM BAACTINM
CTPARE BPBMOEHONO BBO3A. I'RpABTEDYWINAE &C-
CONRALES CTPAHE BPOMEHREOTO RBO3S OTEOTAOT 38
YILIATY TAMOKEHHLY DOMUIHE B HAXOI'OB, B3NCKH-
BACMNX 3THMU TAMORCHEEMT BAACTHME.

Hpmur, wpakpenyensnll & BETPOBOMY CTORXY
HepOBO3OTHON0 CPENCTER, NAeT BOBMOEHOCTh Ta~
MOKOHHRM BASCTAM B KOHTODS BHBO3S B B KOH-
TOpe BB0O28 B CTPAHY BDOMEHHONO BBO3a BONO-
CPENCTRONEO YAOCTOBEPATHCK B TOM, 9T0 HA faH-
HO® IBPEROIOTHOS CPeJOTBO HMOHTCE TAMOKO LA
OpONYCR, UPSIBERIEEES EOTODOTO OHH MOFYT, B
cxyise BeoGxomAMOCTH, TPeGOBATS.
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Sanacupie WMHu . .
Paguenpuomnun { yRREETS sapky)

Bpyrse gannne .

Bec HeTTo NepesosouHors cpajivea B NWAOTPAMMAN

lleHNM'Ib nNepesflouULrs cposcrBa . PR
VRABAHEOE UEPOEBOSCTHOS CPEACTBO RBOBETCR nog yuomex, 510
RepEaTodt ofusay puresTH ¢ro cOpaTHO RO W, YRASAHNOMY HEHE,
# cO0IMABTL TAMCMERANS SAR0HEN B UPABHIL, OTROCHN(BOCH B DA3-
POMERAR BPeXEENOr) B80S WOTODHWY NEPOBOBITEEE cpegon T 0o
COIMBOMENS CTPANEL DOf rapamam (WG®?) . . . .
(rapapropyBmel QocOMUANEN B CHEY oﬁmmmma, up;rmom
p108 nmoclemmefl accoumammel mepes TAMOMOHENMEY BIBCTANH.
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Toxmacs caxpmpn TapaETApYIDmeR ACCONHATEE
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Dopmuck nepxa'rem .o s ..
o merevenny cpoza aacmmnem moxs ,uepamm goxxea oaaéo—
TETLCH 0 T0%, Yol (uiR0 BANOXUEHO FHOCYORSDONES WAAHTHINOCTH
Be ofpaTaoll cropoue, B BODHYTH ATV YSCTH CRBASTENRCTBA EHJAB-
mel TAROBOS ACCOLMAIIN.

MY CPUSCTR, BRPOIECTDEDORANERLY B oygvd m
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|Beyrpsamne oypasman)

YAOCTOBEPEHEE RIEHTHASHOCTH

SanerineTod ofnid H3 oDraBOR, VHAJSENMY YIKe, ¥ BDEBPAMASTCH NWIAB-
plol REETCELCYNO SCOONRAANE o BCTEYOEEN CPORS TRIOHD Jif JePRATERR.

9 . .,

My, BERStenofUBEcANmESLA,

a .. ...

FEOOTOBGpA6M, TTO DEPEBOBOYHOE CPENCTED, OMHCAHEOS HS 0bpaTHOR
cropose, OFR0 OPEFBLEBYOEC Fax fid OoMUTPS carogmy (2)

NPHBSHAERAT F-BY

IPOEEBNMEMY B

B DOATBEIENGHHS HAA0KeHHOTO REIAHO HACTOAINEd FROCTOBEDOHEE.

Vessaunoro wHcia ApAEE, 20T0pRl Guy YPHERpENIEN & BTOMY Tepe-
BOSOTHOMY CPeRCTBY, OHE HAWH YRATTOMEE.

IMresuexs s H’

(1} Tawomammnl THEORANR, WMSD PODORS, EONHCGAD B K gendar-
meorie, NOTADHYO, OFAelEOd AOSEEOCTHOD ANHO WER JDYTOD KoIm~
HOCEROS NHRH EMEOTO-FR0S BoROROIRS, FROXEIMOTANEOS HOTARORSTRGE
ODERES DI BT CEE.

(2) Ommcawme RepeBORCMmOrO Op4XCTBA jommwe (mm BpPORepaEO BO DoeX
noxpoduccny ¥ TRORe ESCOUTROTCERER RoLEEE Oy ovsedess.
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Hacrommax 06asywck colImiaTs TAHOKCHENEG 34E0EH B UPABEAS,
OTEOCSIMHEGCH B BPOMEHHOMY BBOY 8 . . . . /. . . .
MO CTPAROM BAROHEEX mnosszamull, m 03aboTHTRCA O TOM, WroOM

90T TYPROTHIECKUE JOKYMOnT ORI yTBePEXeR (ReX) .

»

Nepzatemn R
Hodnrucs

Bmpesmae Hecrosmee CHEEASTSALOTBO acCONMANES TApBETEpYeT
HBIOESHHOS BHME 00guaTe born0 B NOXEOR Mepe NOMRER B BaX0T0H,
OTHOCATTNYCH X ONHOAWHOMY NEDEBOBOUHOMY CPEACTEY, B& BOTODOE
BEAAHD HAOTOAMICS CRHIEGTEALLTRAO, )




IPRXOBEHAR 4

TPOJJIEHHE CPOKA TEACTBHTENLHOCTH «CARNET DE PASSAGES EN DOUANEs

1. Mlrexmess 1ig DPORXOUER OPORS AeHCTER-
TOXRBOCTH Carnet AONESH OTBGYSTH 0OpasNy,
EPHBOJFMOMY B HARCTOSINEM IPANOKOHH,

Haxmpes Hs8 510M DITeMIexe KOIKES OMTH Ha
$pamuvacroM s3bEe. Texer e6 Moxer OwWTh DOB-
TOpeH HA XPYroM SaHKe.

2. Jano, xonarafeTayomee 0 TPORJIREER ¢po-~
K8, §T TADARTEPYIOMAS BCCOUNANAA, KOTOPAH Pas-
CMATDPARAET 2T XOAATAHCTBO, IOKEN COOMIOAATS
MOPEOR, YEAROHHLE woxe.

3) Y0epusmmck B TOM, 9TO OH J{OXAEEH XOj5-
TAHCTBOBATE O NPOAICHTIA CPOES feffCTRETeNEHO-
©TE carnet de passages en douane, JEPEATEAD ITOTO
JOKYMEHTA HEMELICHRO K¢ OPOIPOBOXKILET HTOT
carnel MAPAATHDYIODCHE aCCOUUANITE BMECTD ¢ X0~
araficTBOM O TRROM DDOANPHERE CPOKS, TRASHBBH
o0CTONTETLCTBA, BREYRIAUIHG er0 NoXaTh Ta-
koe xoxatalerso. Ilpm cmoem xogarsilerse o
OPEACTABAAET, B KAYSCTBS NOEAZATENLCTE, TAEHE
HORYMENTH, KR YAOCTOBSPOHHES BPAYA, BLIRICHNAS
0T Maereperoft, pemonTApyIOmel ere nepenozoq-
H0e cpexeTno, wWm mobo#t muol ayreEmTRIHEME K0~
KVMOBT, CRIIETOALCTAYIOMIR O TOM, YTO TPOMeN-
JEWNC, O KOTOPOM TIET peds, OO BRIZBAHO HE-
opesioanyol cnuol.

b) Eesu rapsetApyomas accomHamng HaXO~
T, UTO XO0TATAHCTBO O MPONAGHNT CDOKS MOEAY
OHTE DEPSIANO TAMOWEHHBIM BJACTTM, OH& N3~
EJBIHDOCT ITeMueas 85a o0a0omry carnet de pas-
sages en douane B CHeNESTLEO OTRONCHEOM NLAK
aroft nean wecre.

¢) Ha zepoli cropone mrresnens rapantapyio-
IIad ACCONMANMA UPOCTaRIAST, B nudpsx B cio-
BAX, [aTY, 0 OPONJICHAR CPOK2 X0 KoTopol XoMa-
raficreywor. Ipencenarems mra mpeperapuress
TOR ACCONEANEY VIMHAET NONOHCH W HAALIACT
ITEMN8NE aCCONABIEE,

d) Bpewss, Ba ROTOpOR OPOITERIETCA YRAZAN-
BRI CpOK, He J0.TKAO MBCRHIIGTH PAIFMHOM Te-
PHOa, HeoOXONHMOTO 1A 3anePIeHInl NyTemee-
CTBIA W, Kok 00DIee NPABILTO. HE OJFKIO TTPORbI-
INATE TPeX MEeCATNCR MACAS NPAUNCCTRORARIINTD
¢poxa RefiCTRETENPHOCTH carnet.

¢) 3arex TSpaATADYIONIAT aCCOUMAUNS Tpe-
OPORMKIAET carnet RoMasTerTnail Tasomemaofi
BracTH cBosHd crpasm. K carmet mprarasores
X0AaTaCTRO IOPEOTAAS T AORABATONROTRA.

f) TaMORERRAH MIACTL POIIAST, EPOLUTTL Al
cpox. Oua MOWCT CORPATHTL RPOME, IO KOTOPOTG
XOJATARCTOYIOT OPOUINTL CPOR, AN OTRAOHWTD
xonatallerso posce. Eean xojavaficTno viionae-
TROPECTCA, MOXNEKAMILT TAMOKEHHHI{ YNROBATK
3aBepnIaeT GANONAGKAS DITEMIIENS, NOCTABNENHO-
ro Ha oba0xRe carnet rapaNTspyromed acconua-
UHeld, MINCHBAS NODEIROBRE HOMED H HOMEp pe-
THCTPAIITR, MECTO B JaTY IT YRAZEBAR CROIO ONR-
HOCTh. 3aTeM OB YYIBAST HOXNICH N NONONHART
ITEMIESS TAMOERHE.

g) Tlocae STOFO carnet BO3BPAMALTCI FBPAT-
TEPYWIDER AcCONNAUMn, KOTOPasd, B CBOK 0%e-
peib, BOIBPAINAET Cro IDMRTCDECOBBAHOMY JIMLY.

Crpaia . . . . . . . . e e e e
[apaBTHpyOmMAn GCCOTEAIHE , . . . . . .
Hogano xoaTaliorss 0 DpoAKSRHE CPOES JSHCTRNTEL-

ROOTH HBCTOMAMENe carnet KA BCEX CIpAE, TEe OH
BEBCTBUTEHEN, HO . . . . . . . v o . e .

(= wagpac » cronax)
S - .
Hogmacs opeRceRaTard
WXH UPBICTRERTORN
IApaHETEpYORER
AGCONEAIHR

COORUPOREER O . - . . . « « « o « + « .
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I hereby certify that the fore-
going text is a true copy

- of the Final Act of the United
Natlons Conference on Custons
Formalities for the Temporary
Importation of Private Road Motor
Vehicles and for Toorism (with
authoritative tramslations in the
Chinese and Russian languages),
signed at the Headquarters of the
United Natlons, New York, on
4 June 19%4;

- of the Conventlion concerning
Customs Facilities for Touring
{with authoritative translations
in the Chinese and Russian
languages and Procé&s-verbal of
entry into force of the amendment
to article 2, paragraph 3 of the
Convention, dated 6 June 1867),
done at New York on 4 June 1854;

~ of the Additional Protocol to the
Convention concerning Customs
Facilities for Touring, relating to
the importation of tourist publicity
documents osnd msterisl (with
authoritative translations in the
Chinese and Russian languages),
done at New York on 4§ June 1954;

~ of the Customs Convention on the
Tenporary Ipportation of Private
Road Vehicles (with authoritative
translations in the Chinese and
Russisn languages), done at
Hew York on 4 June 1954;

the originals of which are deposited’

with the Secretary-General of the

United Nations.

For the Secretary-General:
The Legal Counsal

United Nations, New York,
1 December 19678

Je certifie que le texte qui pré-
cédde est une cople conforme

i = de"1'Acte final de 1a Conférence

des Notions Unies sur les formali-
tés douanilres concernant 1'impor-
tation temporaire des véhicules de
tourisme et le tourisme (avec tra-
ductions en langues chinolise et
russe faisant autorité), sign& asu
Siége de 1'Organisation des
Nations Unies, 3 New York, le

4 juin 1954:

-~ de la Convention sur les facilités
dousnidres en feveur du tourisme
(avec traductions en langues chi-
noise et russe falsant autorité et
Proc@s-verbal d'entrée en viguour
de 1'amendement au parsgraphe 3 de
l'article 2 de la Conventlon, en
date du 6§ juin 1967), faite 2
Hew York le 4 juin 1854;

~ du Protocole additionnel 3 1lsa
Convention sur les facilités doua-
ni%res en faveur du tourisme,
relptlf 2 1'importation de docu-
ments et de matériel de propagande
touristique (avec traductions an
langues chineclse et russe falsant
autorit€}, fait 3 New York le
4 juln 1954;

- de la Convention douanidre relative
2 l'importation temporaire des
véhicules routiers privés (avec
traductions en langues chinolse et
Tusse faisant autorit€), falte 3
New York le 4 juin 1954;

dopt les originaux se trouvent dé-

posés auprds du Secrétaire général

de 1'Organisstion des Nations Unies.

Powr le Seordtaire général :
Le Consetilleor juridigue

Organisation des Nations Unies, New York,

le ler décombre 1978
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